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lOKSABHA 

Tuesday, November 24 19921Agrahayana 
3,1914 (Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER ;n the Chair! 

NATIONAL ANTHEM 

The National Anthem was placed 

OBITUARY REFERENCES 

[Englishj 

MR. SPEAKER: Hon. Members., the 
long interval of more than 3 months, that had 
elapsed since we last met, had witnessed 
the passing away of Justice M. Hudayathullah, 
former Vice-President of India. This period 
had also witnessed the death of five of our 
former colleagues namely, Dr. C.B. Singh, 
Shri C.M. Negi, Shri Z.R. Ansari, Shri K.G. 
Deshmkukh and Dr. Baldev Prakash. 

We express our deep sense of sorrow at 
the passing away of Justice M. Hidayathllah, 
former Vice-President of India a nd Chairman 
of Rajya Sabha. 

As all of us are aware, before adourning 
the office of the Vice-President of India and 
Chairman of Rajya Sabha, he held the ottice 
of the Chief Justice of India with great dignity 

and distribution. He was indeed a legal 
luminary of international Statune, a 
distinguished man of letters, a philosopher 
and a statesman. 

Justice Hidayatullah had a long and 
illustrious legal career, first as a lecturer, 
later as a practising advocate and then as a 
Judge of the High Court and Supreme Court 
and finally as the Chief Justice of India during 
1986-70. His outstanding contribution to the 
Indiag legal system and to the jurisprudence 
would be long remembered. 

He served the country as Vice-President 
of India during 1979-84. He twice discharged 
the duties of :he President of India in 1969 
and 1982. 

As Chairman, Rajya Sabha, his 
exceptional qualities of head and heart, his 
versatile experience, his unruffled 
temperament and suave disposition and 
above all his high sense of wit and humour 
greatly helped him in guiding the deliberations 
of that House and maintaining the high 
standards of rectitude. His rulings were full of 
wisdom and his unique style of diffusing 
tense moments in the House put him as one 
of the most distinguished Presiding Officers 
of the parliament in the world. 

Justice Hidayatullah was a man of 
cosmopolitan outlook and an ardent believer 
in secular values and In the Gandhlan 
philosophy of life. During his life, he stood for 
these ideals and demonstrated his 
unshakeable faith in them in day-to-day life 
in precept and practice. 
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A wid9ly traveled person and an erudite CoII~gas in Uttar Pradesh and Madhya 

scholar, his achievements brought his Pradesh. 
accolades both in and outside the country. 
He was also recipient of the Order of the 
British Empire in 1946. 

Justice Hidayatullah was associated with 
various social and legal organisations 01 
national and international repute in diflerent 
capacities. He represented the country at 
various international conferences. He had 
also delivered a series of lectures on the 
unchartered regions 01 law 01 the space as a 
member of the International Institute 01 the 
Space Law, Paris. 

Justice Hidayatyllah was a man of letters 
and had authored a number of books on legal 
and constitutional matters includirg , 
Democracy in India and the Judicial Process 
" 'The South-West Africa Case' and' The 
Fifth and Sixth Schedules to the Constitution 
of India'. He had also written his autography 
entitled' My Own Boswell '. 

Justice Hidayatullah passed away at 
BorriJay on 18th September, 1992 attha age 
of 87 following a massive heart anack. 

In his death, the nation has lost a 
towering intellectual, a stanch nationalist 
and a legal luminary who represented the 
finest and the noblest traditions and ideals 
Indian cultural. Services rendered by him to 
the nation will be remerrbered with gratitude 
and respect. 

Dr. C. B. Singh was elected to Third Lok 
Sabha in Decerrber, t 963 in a by-election 
and remaIned its merrber till its dissolution 
on 3 March, 1967. He represented Billaspur 
constituency 01 Madhya Pradesh. 

A well known social worker and 
distinguished Surgeon 01 Northern India, he 
took keen mterest in the spread 01 medical 
education and establishment of Medical 

A fellow 01 Royal College 01 Surgeons 
(London), Dr. Singh was associated with 
various Medical Associations and Boards of 
Universities in different capacities. 

He was also a member of Health Panel 
01 the Government of India under the Third 
Five Year Plan. 

As a parliamentarian he evinced special 
interest in matters pertaining to the medical 
education. 

A widely travelled person Dr. Singh had 
also written many articles on medical and 
&urglCal subject. His valuable services in the 
line of medical and public health will be 
remembered lor a long time. 

Dr. C .. B. Singh expired at Agra on 28 
September, 1992 alter long illness atthe age 
0192 years. 

Shri C.M. Negi was a member of the 
Eighth and the Ninth Lok Sabha during 1984-
91, representing Garhwal constituency of 
Uttar Pradesh. Earlier he had served with 
distinction. as a member 01 Legislative 
Assembly, Uttar Pradesh and as a merrt>er 
in the State Council of Ministries. 

As an able parliamentarian, he adively 
participated in the proceedings 01 the House 
and focussed the anention of the House to 
the problems faced by the poor section of the 
society. He also served on the Business 
Advisory Committee of the House. 

A dedicated social and political worker, 
Shri Negi took keen interest in the 
development of hilly areas. 

Shn Negri passed away on 5 October, 
1992 in Lucknow at that gel of 53 years. 
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SHRI Z .. R, Ansari was a member of 

Fifth, Seventh and Eighth Lok Sabha during 
1971-77 and 1980-89 representing Unnao 
constituency of Uttar Pradesh. Earlier he 
was a member of Uttar Pradesh Vidhan 
Sabha during 1962-67 and 1967-69. 

A dedicated social and political worker, 
Shri Ansari particTpated in the 1942 Quit 
India Movement. 

During his long parliamentary career, 
Shri Ansari served the country in various 
capacities, An able administrator, he held 
with distinction several portfolios inthe Union 
Council 01 Ministriers. 

A widely travelled person, Shri Ansari 
represented the country at various 
international conferences as the leader of 
Indian Delegations. He also led the Indian 
Goodwill' Haj 'delegation to Saudi Arabia in 
1982. 

Shri Ansari during his public life spread 
over more than four decades worked for the 
emancipation of the down-trodden and the 
backward classes,. 

Shri Ansari passed away al New Delhi 
on 6 October, 1992 at ~he age of 67 years. 

In this death ..... e have lost an able 
parliamentarian and administrator. 

Shri K G Deshmukh was a Member of 
the First, Second, Fourth and Fifth LokSabha 
during 1952-62 and 1967-77 from Amaravati 
constituency of Maharashtra. 

A lawyer by profeSSion, Shri Oeshmukh 
was an active social and political worker. He -
worked zealously for the development of 
education in his constituency and was 
associated with various social and educational 
organisations. 

He evinced special inlerest in research 

wof'1( In the field of agriculture and was 
closely associated with many agricultural 
institutions in different capacities. He was 
also a life member of Farmers Forum of 
India, New Qelhi. 

Shri Oeshmukh wof'1(edforthe upliftment 
of rural masses. He was a member of 
Scheduled Castes and Scheduled Tribes 
and Backward Classes I Scholarship Board, 
Government of India during 1956-60. 

An able parliamentarian, Shr; 
Deshmukh, during his long parliamentary 
career,lost no opportunity to raise matters in 
the House conceming the farmers and under-
privileged sections of the society_ He also 
served on the Public Accounts Committee 
during 1954-56. 

Shri Deshmukh was interested in 
journalism and was editor of • Sangram • 
weekly during 1947-51. He had also to his 
credit, a publication titled • Tukaramachi 
Rashtragatha' 

A widely travelled person, he led farmers 
'delegation a Australia in 1958 uo®r.ColorrOo 
Plan. 

Shri Oeshmukh passed away on 24th 
October. 1992 at the age of 70 years. 

Dr. Baldev Prakash was a Member of 
Sixth Lok Sabha during 1977-79 representing 
AnYitsar constituency of Punjab. he was a 
sitting Member of Rajya Sabha 'rom Uttar 
Pradesh since July, 1992. Earlier, he had 
been a Member of Punjab Vldhan Sabha 
during 1957-69 and 1974-77. 

A medical practitioner by profession he 
was widely known in Punjab. Having been in 
public life for a long period, he was held In 
high esteem by the people of his State and 
outside loo. Or. Baldev Prakash wo~ed for 
an round development of the Stale of Punjab 
and served. in many distinguished capacities 



7 Obituary References NOVEMBER 24, 1992 Obituary References 8 
which included his stint as Finance Minister 
in the Government of Punjab in 1967. 

Dr. Prakash was a staunch nationalist 
who dedicated himself for the social and 
cultural development ofthe country He, during 
his long public life, fought against all the 
forces of separatism and cult of violence in 
public life even at the risk of his own life. 

As a seasoned parliamentarian, he 
made significant contribution to the 
proceedings 01 the House. 

Service rendered by him to the nation 
especially in the field of strengthening social 
amity and communal harmony would always 
be remembered for a long time to come with 
gratitude. 

Dr. Baldev Prakash passed away at 
New Delhi on 17th November, 1992 at the 
age of 70 due to massive heart attack. 

We deeply mourn the loss 01 these 
friends. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): Mr. Speaker, Sir, as the 
han. Prime Minister is in the Rajya Sabha -
a reference is being made there and similar 
proceedings are taking place in the Rajya 
Sabha - I would seek your permission to 
say a few words. 

You have very eloquently expressed 
the deep anguish ofthis House on the passing 
away of Justice Hudaytatullah, former Vice-
President of India and the Chairman of the 
Rajya Sabha. I can hardly add anything to 
what you have already said, Mr. Speaker, I 
can only. say that the one quality above 
everything wJlich endeared Shri Hidayatyllah 
to each one of us was his unassuming 
personality on whose shoulders his great 
qualities of head and heart sat lightly. He was 
never burdened with hiS own knowledge, 

with his own sense of importance. That is 
why, anyone who came in touch with him 
could not, but come away with admiration 
and love for him. 

He belonged to Madhya Pradesh and 
we had the opportunity to meet him on so 
many different occasions in the various 
capacities that he held in the service of this 
nation. 

I think, a nationalist to the core, profound 
knowledge of life and law, total commitment 
to the national interest, are the qualities that 
distinguished Hidayatullahji in our country. In 
his passing away, we have all lost a friend, 
philosopher and guide. 

Dr. C.B. Singh was a Member of the 
Third Lok Sabha from Madhya Pradesh. He 
was also a man totally dedicated to the cause 
of medical science. Few of us perhaps know 
that he was one of the first Fellows 01 the 
Collegt1 01 Surgeons in London. A surgeon of 
great repute, he never lost touch with the 
people of his district, whom he continued to 
serve very dedicatedly and intimately. 

Dr. Singh was perhaps one of the most 
ennobling representatives of the medical 
profession. In his passing away, not only do 
we mourn him as a Member of this House but 
as a great stalwart of medical science in this 
country. 

Shri Chandra Mohan Singh Negi came 
from the hills of Garhwal. He brought with 
him a rare humility and a rare sense of 
purpose and dedication to the task that he 
was called upon by the people to perform. 
Irrespective 6f whatever may have been the 
differences in perception about things and 
matters, Dr. Negi was a man who could 
easily be taken along for anything which was 
worthwhile and good in the cause of the 
people .. , this country. 

Shrl Ziaur Rahman Ansari - he passed 
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away only recently-came Irom Uttar Pradesh heart that I rise to pay homage to one 01 the 
but gradually came to be identified in the most illustrious persons of our time, who was 
country withthecause olthe weaker sections our Vice-President and also one of the most 
of the society. with their trials and tribulations. successful Chairmen of the Rajya Sabha. 
The commitment that he brought to bear in Personally specp<ing, Sir. I have been a 
his effort to ameliorate their condition, I think, student of his. lowe much to him in whatever 
set up his own standard for public service legal knowledge I had. He was more than a 
and public concern. teacher to me because I know that in those 

Shri Ansari had a wide number of 
admirers inside and outside the House. We 
deeply moum his passing away. 

Shri K.G. Deshmukh, as you have also 
rightly said, Mr. Speaker was a many faced 
individual personality who was close to the 
soil of Maharashtra and while maintaining 
that total Identity with the sons of the soil, did 
his utmost to serve the country in so many 
different spheres with great distinction. 

Dr. Baldev Prakash from Punjab was a 
man of very rare courage and conviction. I 
had a good fortune to work with Dr. Baldev 
Prakash In Punjab. I would like to say, Mr. 
Speaker, that much of what was achieved in 
Punjab during that time by the Government 
of India was, in great measure, due to the 
sincere advice and cooperation which Dr. 
Baldev Prakash gave in his capacity as a 
citizen of that State. His standard of 
maintaining communal harmony in very 
troubled times in the State of Punjab, I think, 
should be a malter to be emulated by all of 
us and I am sure that not only his passing be 
mourned by all of usbutfromhis life, we shall 
be able to learn something which would 
inspire us to do what he did throughout hiS 
lite. 

MR. SPEAKER: Well, I think the 
honorable Prime Minister was in the other 
House because the Vice· President was taking 
over. We are paying tributes to the memory 
of Justice M. Hidayatullah. Would you like to 
say something? 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): Sir, it is with a heavy 

fateful days of 1942 and 1943, when I was in 
the Law College, he treated me like a son and 
was of great help to us who were involved in 
the movement. We just did not know what to 
do except to go ahead facing whatevercame 
in our way. Her was a tower of strength to all 
of us, at least those who were in the Law 
College and involved in the movement. We 
used to go to him; he cons old us; he gave us 
encouragement; he was not in politics; he 
was only a teacher in the Law College who 
taught us. Later on, he went on to become 
the Advocate-General but he was giving us 
lot of encouragement, lot of advice and so, 
personally some of us were indebted to him 
as to no one else. In his passing away, we 
have lost a brilliant and versatile person. 
There is hardly any subject on which he did 
not have very definite views and did not 
express those views with absolute clarity. 
We mourn his death and I join the House in 
this condolence. 

[ Translation] 

SHRI ATAL "BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, whenever we 
assemble here for a new session we find that 
some of our colleagues who are more against 
us. Perhaps birth is associated with death 
and we have to face it. 

You as well as the han. Minister of . 
Human Resource Development have paid 
rich homage to the persons who are no more 
among us. The Hon. Prime Minister has 
remembered the former Vice-President 
Justice Hidayatullah. I want to share my 
feelings with all those who expressed their 
sentiments here. 
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In the passing away of Justice you and the Leader of the House. I had very 

Hidayatt.,JIIah we have lost a great patriot, a little occasion to ·interact with · Shri 
legal luminary and a man who adorned Hidayatullah. But even in the small glimpses 
public life with his towering personality and thatlcouldhaveofhispersonality,hecarried 
his activities. a serenity that could have its genesis only in 

I had an opportunity to know him 
intimately and work with him. He endeavored 
to preserve the dignity of the judiciary showed 
fair conduct and made continuous efforts to 
promote the creditability of the judiciary. He 
had a very good sense of staire and joke. He 
had equally cordial relations with all including 
the opposition. His lectures and writings 
have become an integral part _of Indian 
literature. In his passing away, public life has 
suffered a great loss. 

·I have been very close to other dignitaries . . 0 
like Dr. Singh, Shri Negi. Shri Ansari, and 
Shri Deskmukh. Mr. Speaker. Sir, the wound 
caused by the sad demise of Shri Baldev 

0 

Prakash is still fresh. It is not so because he 
was associated with the Bhartiya Janata 
Party, but because he worked for the cause 
of the unity and in.tegrity of . the country 
throughout his life. An attef'll>t on his life was 
made. but the assailants could not kill him. 
But one morning the cruel hands of death 
sna~ched him away from am6ng us, all of a 
sudden. He struggled continuously for the 
national integrity. He had ~come a god 
symbol of Punjab. He was far away from any 
discriminatory feeling. In context of Pi:Jnjab, 
nobody was against him. He was gifted with 
the quality of taking all with him We all are 
aggrieved at his sad demise. 

On my own and also on behaH of my 
party, I pay homage to the departed souls 
and request you to convey my condolences 
to the -bereaved families. 

[English] 

SHRI VISHWANATH PRATAP 
SINGH(Fatehpur): Sir, my Party fully 
associates with the feelings expressed by 

greatness. And the memory that I carry of 
him, is of a person of great depth and above 
triviality. 

In Shri C.M.S. Negi and Shri Ziaur . 
Rahman Ansari, I have lost personal friends. 
Shri Chandra ~ohan Singh ·Negi was with 
me as ·a Minister-colleague of mine, when I 
was the Chief Minister of U.P. I know his 
dedication for the people of the Hills. Apart 
from his qualities as an administrator and a 
politician. as a human being. I know him as 
one, who would give everything, but not ask 
anything in lieu.Jt is something very very rare 
which I saw in Shri C.M.S. Negi. 

Shri Ziaur Rahman Ansari was very 
close to me. He was a personal friend. He 

• carried a cheer which could originate only 
from great courage and acceptance of iiie as 
it is. He was dedicated to the people who 
work and produce. 

With these words, I associate myseH 
and my Party with the feelings expressed for 

· all those departed and we stand by the 
braved families, at tnis moment. 

j 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Speaker, Sir. on b&haH of my 
Party I fully associate with ~he feeiings and 
sentiments that you and otherhon. Members 
haveexpressed.l do not wish to add anything 
more ~xcept to say that in the demise of · 1 

Justice Hidayatullah-We haw )ost one of our .. ·I 
outstanding . sons. He u~s not'i>n:y a great 
jurist but a great human being. I have the· . -.I 
. privilaga of knowing him and I can say from 

~ 

my experience that his co"l'assion for the -1 
poor and vulnerable sections of . the 
community and his commitment to the goals 
and ideals of the Constitution made him one 
of the outstanding judges of our time. Not 
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only was he the youngest Advocate General 
but was also the youngest Judge of the 
Supreme Court and the youngest Chief 
Justice yet in all spheres he left his imprint. 
We cannot but mourn his passing away. Sir, 
it IS always painful that we lose some of our 
colleagues who were here with us and we 
cannot but express our profound sense of 
sorrow. I hope you will convey our sincere 
condolences to the members of the bereaved 
families. 

SHRIINDRAJIT GUPTA (~Mnapore) 
Sir, on behalf on my Party I Wish to 3::.S0clate 
myself with the sentiments which have been 
expressed here regarding the sad demise of 
these colleagues who have lett us dunng the 
Inter·Sesslon penod. Of course, particularly 
we have to make reference to Mr. Juslice 
Hidayatuyllah, who was a great some of ~his 
country, erudite scholar, great Jurist and a 
humanitarian person who had a very modest 
personality although he was a person of so 
many qualities of head and heart an 
embodiment. I should say, of secularism, an 
embodiment of the rule of law and the 
principles at justice and JUrisprudence. 

The other friends also were all prominent 
persons in their respective capaclltes and 
walks at lite. On behalf of my Party I would 
request you to covey our most sincere 
condolences to their bereaved families. 

SHRI EBRAHIM SUlAIMAN SAlT 
(Ponnani): Mr. Speaker, Sir, we all deeply 
mourn the very Illustnous personality whom 
we respected for his best qualities and we 
also mourn the sad demise of many of our 
colleagues With whom we have worked for 
th€: last so many years 

As far as Justice Hldayarullah is 
concerned, we all know that he was a 
distinguished personality and a great son of 
India, He served his country as the Vice 
President. as Chairman of Rajya Sabha and 
was also associated with many of the legal 

and social organisations. 

. As far as our other colleagues are 
concerned, Dr. C.B. Singh, Shri Chandra 
Mohan Singh, Kp. Deshmukh and Dr. Baldev 
Prakash, we have worked with them in this 
House and we know that they were 
personalities of admirable qualities. 

As far as the sad demise of Shri Z,R. 
Ansari is concerned, he was my personal 
friend and it is a personal loss for me. He was 
a great Administrator, a renowned Member 
at the Uttar Pradesh Assembly and was a, 
Minister having held so many portfolios under 
different Prime Ministers. He had acharming 
personality and we did enJoy hiS couplets 
and jokes in the Central Hall .. We mourn his 
sad demise. We pray to Godforthe blessings 
01 the Almighty Allah: I convey through you 
our feelings at condolences to the bereaved 
families. 

SHRI P.G. NARAYANAN 
(Gobichettipalayam): Mr. Speaker, on the 
sad demise of Justice Hidayatullah, the former 
Vice· President of India, we have lost one of 
the great legal luminaries 'of our country. 
Being an able lawyer and justice, he has 
done many things for promoting law and 
Justice. During hiS tenure as Vice·President 
and Chairman of the Ralya Sabha, he had 
done ;-nany admirable things for raising the 
image and reputation of our country and for 
the development of our country. 

His death IS a great loss to us. We have 
lost another able Parliamentarian, It is also a 
great loss to the nation. 

On behalf of AIADMK, I pay my due 
condolences to the oereaved family. 

IJ 

MR. SPEAKER: I am sure that the 
House will join me in conveying our 
condolences to the be"aved families. 

The House may now stand in silence for 
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a short while as a mark of respect to the you first and thank you for very good 
deceased. cooperation. 

. Tne Members then stood in silence for a 11"38 hra 
short while 

[Translation) 

SHRI VISHWANATH PRATAP SINGH 
(Fatehphur): Mr. Speaker. Sir, we went to 
Punjab recently. The people of Punjab are 
deeply aggrieved at the 1984 riols. I beg to 
move that this against House should hold a 
sitting on the riots that took place in 1984 and 
the heart ·rending killings that took place in 
Delhi in 1984 .. (Interruptions) 

SHRI MADAN LAL KHURANA (South 
Delhi): I had given' in writing supported by 
110 members that it should be done. 
(Interruptions) 

SHRI ATAL BIHARI VAJPAYEE 
(lucknow): This is Question Hour at the 
moment. We had tneetiFIQ and I thought that 
au have agreed this time that the Question 
Hour should be allowed to continue and 
whatever is to be submitted, must be 
submitted after the Question Hour, I would 
like to make an appeal to my colleagues that 
half of the time has already passed and we 
want to discuss here very important issues. 
We want to discuss the gross irregularities in 
the ifll)Ort of wheat. This maner is linked with 
the farmers of Punjab also. So. please don't 
do like this. (interruptions) 

SHRI N1T1SH KUMAR (Bam): It was a 
two minutes condolence. We did not sit down 
II his instance. Since two minutes are over, 
_sat down. 

SHRI RAM VILAS PASWAN (Rosera): 
It was a condolence for two minutes. 

[English] 

MR. SPEAKER: I ~ldliketowetcome 

ORAL ANSWERS TO QUESTIONS 

{English} 

Pertormance In Bar.celona Olympics 

SHRI V. KRISHNA RAO: 
SHRIMATI BASAVARAJE· 

SWARI: 

Wilthe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to stale: 

(a) whether any report about the dismal 
performance of the Indian contingent in the 
Barcelona Olyfll)ics has been received from 
the Chef-de·Mission; 

(b) if not, whether the Government 
propose to inquire into the reasons for not 
winning a single medal by the Indian 
contingent; and 

(c) the measures proposed to be taken 
to improve the performance in luture? 

THE MINISTER OF HUMAN 
RESOURCE DEVElOPMENT (SHRI 
ARJUN SINGH) : (a) The Report of the Chef· 
de·Mission has been received 

(b) and (C). A statement is laid on the 
Table of the Sabha. 

STATEMENT 

(b) and (c). The report of the Chef-de· 
Mission was received in the Department only 
on 18.11.92. Am analysis of the report is 
currently being undertaken witb a view to 
prepanng bur contingent torthe Asian games 
In 1994. 
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Notwithstanding the late receipt 01 the For the medium term development of 

report of the Chef-de-Mission, the sports, concerted efforts are being made to 
Department has been in continuous contact Improve the standard ot'pertormance of our 
withlheNationallederatiot'lsandthe INDIAN juniors by providing them with intensive 
OLYMPIC ASSOCIATION (lOA) 10 plan lor training, equipment support and international 
the Asian games in 1994. This is an ongoing exposure etc. Th~e juniros will form, the 
process and involves constant dialogue and core of our Olympic Games Contingent for 
interaction with the National Federations 1996. 
and the lOA. 

Con"iderable progress has been made 
in drawing up and finalising plans for our 
participation at Hiroshima in 1994. The 
measures to be taken Include:-

(i) The Government have Identified 

(ii) 

(a) 

(b) 

.. and priarityqisciplines forthe Asian 
Games. 

To improve the performance and 
priari!y of our conllngent which will 
participate 10 the Asian Games 
1994, specific requirements have 
been Identified, These are 

Identification and selection of. 
probable: 

Specialised trainir'l and coaching 
for these probables: 

(c) International exposure lor them; 

(d) International competitions in India 
to be arranged lor them: and 

(e) Equipment support. 

Meetings with the Federations have 
been held and detailed Long Term 
Development Programmes have been drawn 
up and agreed upon with respect to the 
requirements of the disciplines for the Asian 
Games. It is als6 proposed to establish a 
Committee 01 eminent sportspersons to 
monitor the preparation for the next Asian 
Games. . 

In add.itlon, efforts are being made to 
establish Sports Academies in select disciplin 
in coordindtion wrth the concerned National 
Federatioos, the corporate sector and the 
Sports Authority of India (SAl). A Hockey 
and a Handball Academies have already 
started functioning in New Oelhi and Bhilai 
(M.P.) respectively, and another five 
Academies are expected to start functioning 
soon. These Academies wit! concentrate on 
training outstanding juniors and sub-juniors 
and will form the backbone of our training 
and coaching system in the years to come. 

Long Term Measures have been set out 
In the Programme 01 Action (POA) which' 
was placed before Parliament in August, 
1992. The POA identifies four areas which· 
require ';omprehensive improvement. These 
are: 

(i) Creating a sports 
environment; 

(ii) Broadcasting: 

(iii) Improving competitive 
standard; and 

(iv) Sports Management. 

The implementation of the POA will 
reqUire the cc:>rdination and cooperation of 
a number 01 Ministries 01 the Central 
Government and also of State Govemments, 
Public and Private Sector Organisations and 
National Federations. 
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SHRI V. KRISHf,A RAO: Will the hon. think. ti1e stage for taking such a decision 

Minister consider setLng up a sophisticated has not arrived in any event. The next 
National Sports Centre on par With the international competition is two years hence 
National Defence Academy so that sports and lthink in these two years we shall be able 
activities never sufler red-tapism and tOdoqUitealot;andlndiawillbeabletoequip 
bureaucratic mishandling? itself much better. 

Will the authontles try to enhance the 
per10rmance of our sportsmen on par with 

. international level for which a back-up 
documentation and exchange of experts is 
warranted? 

SHRI ARJUN SINGH: Sir. the him. 
Member has very nghtly said that we should 
try to do whatever IS required to raise the 
level of sports In the country so that they can 
compete much more favourable In the 
International events 

I would like to Intorrn the august House 
that In thiS regard the Pnme MHllster himself 
had taken a meeting only two weeks oack In 
which all aspects of the matter were 
thoroughly discussed; and we have got some 
speCific guidelines from the Pome Mimster 
on which we are working: and I am sure that 
we shall be able to equip ourselves better at 
the next Asian Games In 1994. 

SHRI SOMNATHCHATIERJEE· The 
Prime Minister IS tne PreSident 01 the 
ASSOCiation. 

SHRI.V KRISHNA RAO: Whether there 
IS any' proposal to stop the Indian teams to 
partICipate In·the International Sports events 
for some lime and In the meantime take 
measures 1.0 bru~g the standard of 
per10rmance to international levels. 

AN HONOURABLE MEMBER: No. 

SHRI ARJUN SINGH: I think it Will .;tot 
be necessary to stop partiCipation because 
the Sltualton IS not as bad as it appears. 
There is cenalOly much to be desired. But to 
say that we should wI1Mraw anogelher. I 

SHRI CHETAN P.S. CHAUHAN: 
Winning of the medals signifies 'hp :lealth of 
the country; It Just does not signify medals 
alone. I would like to know from the hon. 
Minister whether any reservation in the Jobs 
for sportsmen IS being conSidered; and 
secondly whether the Government IS 
conSidering giving pension to the outstanding 
sportsmen. who win medals in international 
events. and also those who perform 
conlinuously better at the national levels. 

SHRI ARJUN SINGH. All these 
suggestions. If the hon. speaker. may 
recollect. had been made when a debate on 
ttllS matter was held In the House: and each 
(Jne of these suggestions torms part of what 
we considered; and also many of them from 
part of the speCial guidelines which the Pnme 
Minister has given us. That IS why I am 
saying that WoiJ are gOing accordmg to these 
guidelines; and It is pOSSible that within this 
Session itself. I may be able to Inform the 
House as to what has been done In respect 
to that. 

[ Translation] 

SHRI DIGVIJA VA SINGH: Mr. Speaker. 
Sir. Interference by politicians and 
bureaucrats has increased in the sports 
organisations for sometime past as a result 
they are not paying as much atlention to the 
sports as they should have they are fighting. 
I would like t·J ask the hon. Minister whether 

. he proposes to enact such a law which ~ould 
keep such persons out of the management 
(if SPOf~S organisations and give chance to 
sponsmen who have participated in games 
at national. or State level. . 
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SHRI ARJUN SINGH: Mr. Speaker, Sir, (b) if so, the reasons there10re; 

this matter IS very important in itself. We can't 
do much in this direct by enacting a law, we 
can do it only by adopting practical approach. 
We agree that sports organisations should 
take this responsibility on themselves and 
give It a practical shape rather than doing it 
under the law. 

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, the reason for India's 
continuous dismal pertormance in the field of 
SPOilS at international level has been that we 
ignored or neglected districts and villages. 
There is no provision of stadia to train sport 
persons at any district neaoquarters. While 
talent is there in the vill3ges, he it hockey or 
cncket or any other game. 

Will stadium be constructed in each 
district to encourage sportsmen. So that we 
can also win medals in the games at 
international level in future. 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
one of the important aspects of our policy is 
to create more and more interest of the 
people in the sports, to encourage more and 
more people to participate in the games and 
to provide approximaies for it. Though this is 
not being done all over the country yet it does 
not mean that we are not working in this 
direction. There are several other reasons 
due to which it could not be done. But the 
State Governments and the Union 
Government can surely accomplish this job 
by working in tandem so that such facilities 
are provided in each district of the country to 
train sportspersons of the area and to 
promote new talent. 

[Eng/ish] 

Import of Wheat 

*2 SHRI CHinA BASU: 
SHRI ARJUN CHARAN SETHI: 

Will the Minister of FOODbe·r . .Ieasedlo 
state: 

(a) whether the Government have 
decided to import wheat during the current 
year; 

(c) the names of the countries from 
where the wheat is being impOfled, the total 
quantity and the rate thereof in comparison 
with the internationat market; 

(d) the details of agreement reached . 
with any country so far; 

(e) the total cost involved, in foreign 
exchange, for each deal, country-wise; 

(I) the landing cost lor each variety of 
wheat in rupee term; and 

(g) the likely impact 01 the impoll on the 
domestic market? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a)to (g). A statement is laid onthe 
Table of the House. 

STATEMENT 

Information about the Import of Wheat 
During the Current Year 

(a) and (b). Yes, Sir. Contracts for import 
of about 3 million tonnes of wheat have been 
signed in order to increase the domestic 
availability and thereby prevent sharp rise in 
wheat prices during the lean season of 
October - March and further to maintain 
required supplied 01 wheat for the Public 
Distribution System (PDS) in States and 
Union Territories, including the revamped 
PDS launched In about 1700 Blocks covering 
drought-prone. oesert, hilly and tribal areas. 

(C) to (f). Contracts for 2.990 million 
tonnes of wheat have been concluded for the 
import of wheat from Canada, Australia and 
USA as per details given herein after. 

1 CANADA - A contract was executed 
on 19.6.1992 with the Canadian Wheat Board, 
a federal Government agency of the 
Government of Canada for import of 10.05 
lakh tonnes 01 Wheat as under:-
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On the basis of estimated quantities was signed @ US $ 137.50 PMT FOB and 
likely to be shippedfr?m Pacific Ports and St. the second contract for US $ 135 PMT FOB. 
Lawrence Ports. the estimated weighted The estimated CIF cost for the Australian 
average elF cost wor1<s out to Us $ 179.08 wheat wor1<s out to US $158.50 or As. 4121 
orRs. 4657PMT. The total estimated foreign PMT. The total. outgo ot foreign exchange IS 
exchange for this quantity is US $ 188.94 estimated to be US $ 159 million. At the time 
million. The Canadian wheats enJoy a 
considerable premium over the Hard Aed 
winter wheats traded In US commodity 
market. At the time of placement of the order, 
Hard Red Winter Grade II was being quoted 
around US S 153 PMT FOB ex·Gulf Ports. 
On 19 6.92, Canadian AmberDurumGrade. 
I wheat was quoted. as per report of the 
International Wheat Council London. at US $ 
172 per mat ric tonne on F.O.B. ex St. 
Lawrence Port 

2. AUSTRALIA: Two contracts for 5 
lakh tonnes each of Australian Standard 
White whet were executed with the Australian 
Wheat Board on 25 August, 1992 and 8th 
October, 1992 respectively. The first contract 

Grade Duty. in lakh 
MTs 

Hard red 9.10 
Winter grade II 

2 Nonhern 0 75 
spnng. 

9.85 

Out of the abol/e. a quantity of 25.000 
MT 15 to be Shipped frnm Pacific Ports for 
wY,lch H)S ,o'(;e is US $118 t-MT FOB. 

The estimated CIF cost of US wheat 
works out to US $ 147 or Rs, 3823 PM!. The' 
estimated foreign exchange outgo is 
estimated to be US 5 150 million. The market 
price of HRW Grade II at the time of purchase 
was fluctuating around US $ 143 -144 PMT 

of finalising the first contract, the Australian 
wheat thiS quality was being quotfd around 
LIS $ 154 PMT F.O.B. and the US Western 
white wheat of was around US S 147 PMT. 
F.O.B. Gulf of MeXICO Ports. Ocean freight 
from Australia to India. however, is lower 
than that from US/Canada by over US $ 10 
per metric tonne. At the time of Signing the 
second contract with the Australian Wheat 
Board, theF.O.B. price of Australian Standard 
White wheat was quoted at US S 160 per 
metric tonne. 

3. U.S.A.' Contracts were signed with 
different S'lJppliers on 6.1 0 1992for9.851akh 
tonnes as per details given below: 

FOB rate PMT 
In US $ for 
shipments 
October to 
December, 1992 
Ex·Gulf 

11() 5 

~ 10.5 

FOB rate PMT 
in US & for 
shipments 
January to March, 
1993, 
Ex·Gulf 

112.5 

112.5 

FOB Gulf Ports for October shipments. The 
net contract prices have been determined 
after provision of bonus under the Export 
Enhancement Progaramme of the United 
States Department cf Agriculture. 

(g) The impact of import of wheat on 
open-market prices has already been felt. 
The Wholesale Price Index of wheat which 
normally rises during the lean seasons and 
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had risen by 16% between end May -October, Last year, we bQught n at about Rs. 225 
1991, has remained s:able during the same per quintal, but the market price went upto 
period this year. Rs. 440 per quintal. In order to check the 

SHRI CHITTA BASU: It is estimated 
that the landed cost of whem Imported from 
Canada, United States of America and 
Australia will be more than Rs. 526 per 
quintal. TIle Government of India today 
purchases wheat in our country at the rate of 
Rs·. 280 per quintal, whereas the ruling pnce 
of the wheat is different. The price in the 
wheat producing States is not less than Rs. 
300 per quintal. 

J 

Under these circumstances, what is the 
rationalise for the Government of India 10 
import the huge amount of wheat from 
abroad when suffiCient quantity of wheat IS 

available within the country and that too at a 
time when the BOP cnsis is very realtor our 
country? May I know the rational tor this 
import under these circumstances? 

SHRI TARUN GOGO I: The landed 
estimated cost is Rs. 50174 per tonne. ThiS 
is the average price. 

As regards the ruling price, yes, the 
ruling price is Rs. 300 per quintal in the 
market. But why we haveto resort to import. 
We have to resort to import because the 
price was rising high. 

L.:st year the price raise from May to 
June was 48 percent. Besides that, las) year 
the foodgrain production was 169 million 
tonnes or about 170 million tonnes. It was 
less than the previous year which was 176 
million tonnes. Also the wheat'production in 
the country, for the last four years has been 
the concern as it is only 54 million tonnes. In 
the meantime the population has grown up 
and in order to increase the total availability 
in the country and in the interest of the 
consumer, we have to resort too Import of 
wheat. Otherwise, if we buy at the ~arket 
price then the price will shoot up. 

price and in orderto increase the availability 
in the interest of the consumer, so that the 
consumers get Foodgrains at reasonable 
price, we have resorted to import. 

SHRI CHITTA BASU: It is reported 
widely in the Press that the procurement of 
wheat this year has fallen far short 01 the 
target. The targel was, as I have been 
reported, 10 millipn tonnes, whereas so far 
the procurement has been made of only 7.7 
million tonnes, within the country. This is due 
to, according to me, the low price 01 the 
wheat which is given by the Government, as 
I have mentioned, at Rs. 280 per quintal. 
Now, in view of the fact that adequate wheat 
is available within the country and it is not 
procured because of the low price, may t 
know from the hon. Minister whether the' 
Government contemplates to Increase the 
purchasing price of wheat from within the 
country? 

SHRI TARUN GOGO I: It is a fact that 
the procurement was less laSI year. It was 
not 7.i' million lonnes, even less than 7.7 
million tonnes, it was 6.4 million lennes. In 
fact we raised the price by Rs. 50 - never 
bel are has the minimum been hiked like that 
- and we have given thaI price, in addition 
to the recommendation of the' CACP. The 
CACP recommended only Rs. 27.ln addition 
to that we gave Rs. 25 as a bonous and the 
State Governments,like Punjab and Haryana 
have given Rs. 5 more. That is voluntary. 

Our food policy is to provide a minimum 
support price so that the farmers do not 
resort to distfess sales. It is VOluntary. They 
are Iree to sell the wheat at whatever price 
they get In the market. We have not yet 
decided about the price that we have to pay 
next time. We are going to increase it. 
Naturally, we have to increase the price, but 
to what extent the increase will be, I cannot 
say now. 
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SHRI CH InA BASU: My question was matters. It IS an expert body. It is going into 

very specific. (Interruptions) the cost of production and also the margin of 
profit to be paid. We accept the 

MR. SPEAKER: Shri Arjun Charan recommendations of the CACP. In fact, ·it is 
Sethi. in view of the recommendation of CACP last 

SHRI ARJUN CHARAN SETHI: 
hon. Minister has stated that he has to look 
to the interests of the consumers as well. I 
am not in disagreement with him but the 
Government should also look to the interests 
of the farmers who produce the wheat. If the 
production is less, the procuren-,ent is 
stagnan!. The reason is, the minimumsupport 
price which is to be paid to the farmers is not 
really being paid. Distress sales are taking 
place e-S>erywhere. So, I would like to ask the 
hon. Minister whether we are on the one 
hand paying something more to the foreign 
farmers. not only intermsofforeign exchange 
but also in terms of loss of food production? 

I WOUld. therefore. like to ask t!:e hon. 
Minister whether while determining the price 
to be paid by the consumers at the lair price 
shops, he woulr1look to the inlere:;ts 01 the 
farmers of the country so that the production 
is not stagnant and procurement picks upto 
to meellhe growing demands of the people? 
As this not done the farmers are losing and 
mey are not getting any incentive. 

MR. SPEAKER: Make it a pointed 
question; there are others who want to ask 
questloR. 

SHRI ARJUN CHARAN SETHI: This 
Rs. 25 extra is not being paid on the rural 
villages. Witltl'l9 hon. M:nister streng::-Jen the 
administration so that the minimum support 
price is paid to the fanners actually on the 
spot? 

SHRITARUNGOGOI: We always lake 
the interests of the farmers intoconsideration. 
(Interruptions) 

It is noltha!. The ACP9,ges into all these 

• year that we gave Rs. 25extra. Next year 
also, we will conSider whatever 
recommendation is given by the (" • CPo 

SHRI SoB. SIDNAL: Firstly I would like 
to know Irom the Minister as 10 why the 
Government IS paying money 10 the foreign 
farmer. Secondly the Minister has told that 
the population is growing out of proportion. I 
would like to know whether it was anticipated 
by the Government; whether the production 
in inadequate orprocurement is inadequate . 

. May I know from the Ministerwhat action has 
been taken other than the import? 

SHRI TAR UN GOGOI: The 
Government IS aware of the situation also. 
That is why the Agriculture Ministry has 
taken steps also. The wheat production has 
been confined to a few States, Puniab, 
Haryana and Western U.P.lt has reached a 
saturation pomt. It needs to extend to other 
areas. OthelWise production will not increase. 

I Translation] 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker. Sir. is the Government aware that 
price of wheat is Rs. 350 peer quintal in 
Gurgaon. Rs. 550 in Raipur and Rs. 750 in 
BangaiiJre. If there are no restrictions on the 
movement of wheatlrom one place to another 
its price will be less than Rs. 5 in the open 
market. Kindly tell me the reason of importing 
wheat al the rate of Rs. 5.80 lrom abroad. 
The hon. Minister has said that the produclion 
01 wheat is not increasing, therefore, the 
Government is impcrting it. Does the 
Government want to increase the prices of 
fertilizers or the production of wheat? 
Agricutlure economists 01 America have said 
that India al become their competitor in the 
field of agriculture during the next five to • 
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the compulsions of new economic policy. H 
there is no compulsion then why the 
Government has not bought wheat at Rs. 4 
in the open market from farmers and why 
imported wheat at Rs. 5.8~ from abroad. 
(Interruptions) 

[English) 

SHRI TARUN GOGOI: We have to 
import it in order to take care of the demand 
and supply imbalance. There is a shortage of 
foodgrains. That is why. we have to import 
it ... (Interruptions) 

SHRI CHANDRA SHEKHAR: Is it thff 
. reply? Is it the reply to the question that I 
have asked? .. (Interruptions) Mr. Speaker, 
Sir, I want your intervention in this matter. I 
would like to know whether India" wheat will 
not meet the demand and only foreign wheat 
can meet the demand. (Interruptions) 

SHRI BASUDEB ACHARIA: The is a 
shortage. You answer to thaI... (Interruptions) 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHARAO): Mr. Speaker, Sir,lwish 
to remind the han. Members that in July 
August last year we were faced with almost 
drought conditions in every part of the country. 
Those were the reports pouring in day in and 
day out. Fortunately in Septemberconditions 
changed and there was a dramatic 
improvement in the situation. So, when in 
July August we were faced with a famine, a 
drought of a serious magnitude, there was 
no other alternative for the Government but 
to think of what is to be done if this fear really 
comes true. It was at that time that 
agreements were made forthe import of one 
ortwomilliontonnes, three miliiontones, and 
nothing more. This year we find that out 
position is better.; We do not think thallhere 
will be any need for any extensive import. 
This is the position. It is a matter of 
anticipation ... (Interruptions) 

(Translation) 

SHRI RAJVEER SINGH: Under such 
circumstance why wheat was exported? 
(Interruptions) 

SHRI P. V. NARASIMHA RAO: It was a 
decision based on timely anticipation of what 
could happen. It did not happen. It is ditlerent 
matter. (Interruptions) . • 

SHRIVISHWANATHPRATAPSINGH: 
I would like to know from the hon. Prime 
Minister one thing. He made a statement in 
May, July and August that the Government 
took precautionary measures anticipating 
that there may be drought conditions. That is 
his main case, But that was for ten lakh 
tonnes. The additional imporl of two million 
lonnes was done much later when Ihe rains 
were t,;lear and there were no drought 
condilions. Wewerethrough the hump. There 
was no problem then when additional 
contracting was made for ten lakh to 20 lakh 
tonnes more. (Interruptions) It has been 
done later. This has been done in October 
when the rains had come and there was no 
drought and there was nothing. This 
argument does not hold water at all. I think 
the real explanation has yet to come. 
(Interruptions) 

SHRI TARUN GOGOI: The 
procurement was in October. 

SHRI VISHWANA TH PRA T AP SINGH: 
Why in October has certain contracting been 
made? 

SHRI T ARUN GOGOI: The 
procurement was six million tonnes. For our 
PDS we require about 9 million tonnes. To 
sustain the PDS, we had to import} million 
tonnes. 

[ TranSlation] 

MR. SPEAKER: TI'le quer-;tion Hour is 
over. 

[English] 

SHRI GEORGE FERNANDES: There 
should tile a separate discussion on this 
issue. It cannot be discussed at length in 
Questions. 
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WRITTEN ANSWERS TO QUESTIONS 

[Englishl 

"3. 

Trains Accidents 

DR D. VENKATESWARA 
RAO 

PROF. K.V. THOMAS 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the numberof train accidents during 
the last six months. lone-Wise: 

(b) the ma:n causes thereof: 

(c) the' nurnber ot persons kilied and 

inJured and the total damage caused to 
railways in ttlOse aCCidents, zone-wise; 

(d) the number 01 accidents due to 
sabotage; • 

(e) the details of compensation provided 
to the IIlctims: and 

(f) the action proposed to be taken by 
the GOllernme nt to prevent accidents In the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) (a) to (f). A statement is 
laid on the Table of the Sabha. 
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(e) An amount 01 Rs. 4.28.150,1- has (iii) Educative campaigns through 

public media including 
Doordarshan and Radio to educate 
road users on the precautions to be 
taken at level crossings. 

been paid to the victims dunng the months 
of May to October. 1992. 

(I) The lollowlng preventive measures 
are taken on the Indian RailWay to reduce 
accidents:· 

(i) 

(II) 

(III) 

(IV) 

(v) 

(vi) 

(VII) 

Induction 01 technical devices to 
aid the human element whlctl 
accounts for approximately 2/3 of 
the accidents on the Indian 
Railways. 

Improvement In quality of out·turn 
from the worKshops 

Intensive and frequent Inspections 
of senSlllve in stallalions 

Monltonng the per.ormance of the 
stat! 0: the cnlical safely calegory 
as drivers, guards, stallon masters 
etc. 

Intensive training Including. 
psychological checks of staff In' 
operallor1al categ(lnes. 

S .. rpr'se c'~(!cks against carriage 
oj dlam:~1abie.explosive material 
In passenger trains. 

Prov;slon of whlslle boardslspee4 
breakers and roao signs al the 
approaches of unmanned. level 
crossings and Improving Visibility 
for road users and train drivers. 

Steps to reduce accidents at unmanned 
level crossings 

(II PrOVIsion of wl11s!le boards/speed 
breakers and road sIgnS' at the 
app,rG~ches of level crossings. 

(il) ImproVing VISibility at level crossings 
for road users and train drivers. 

(IV) 

(i) 

(II) 

Joint checks in coordination with 
the State Govts. to enforce 
provisions of the Motor Vehicles 
Act.. 

Prevention of Fire in trains 

To prevent carnage of Inflammable 
or explosive material by passenger 
carrying trains. 

To prevent Railway stafl from 
carrying inflammable articles such 
as gas cutting cylinders 

(IIi) PubliCity blitz warning the public 
against the hazards of carrying 
inllammable or explosive matenal. 

(IV) Surprise checks against carriage 
. 01 inllammable or explosive 
material. 

Financial Crisis in Universities 

·4. SHRI ATAL. BIHARI 
VAJPAYEE 

SHRI SHANKERSINH 
VAGHELA: 

Will the Minister 01 HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Vice·Chancellors 01 Delhi 
and other Universities have expressed 
concern over the grim finanCial situation of 
the UniverSities: 

(b) II so, the details thereof; and 

(c) ttie action taken by the Government 
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10 overcome the financial crisis? (b) the offers are againsttendersfJoated 

THE MINISTER OF RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): 
(a) 10 (c). Central Universities arefuflyfunded 
by the Central Government through the 
University Grants Commission (UGC). A 
major share of UGC's Non- Plan budget is 
made available to Central Universities and 
Delhi Colleges for their maintenance 
expenditure. Keeping in view the present 
constraint 'on the avaiJabilny of financial 
resources, Government had decided to 
maintain the level of Non-Plan expenditure 
of all Ministries/Departments and 
autonomous bodies during 1992-93 at the 
level of last year. This had imposed resource 
constraints on UGC as well as Central 
Universities, 

in ordertoconsider measures to mitigate 
the financial ditl iculties being faced by them, 
the Minister of Human Resource 
Development held consultations with 
Chairman, UGC and Vice-Chancellors of 
Central Universtties in July, 1992. On the 
basis of these consultations, tt has been 
decided in principle to provide additional 
grants to UGC in the current financial year to 
enable it to meet the essential requirements 
of these institutions. 

Technology Offer lor Rolling Stock 

·5. SHRI HANNAN MOLLAH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether his Ministry has received 
any offer of transfer of technology and 
eventual indigenous production of rolling 
stock from any foreign manufactures; and 

(b) if so, the details is thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKARJUNI: (a)' Yes, Sir. 

by this Ministry. They are for transfer of 
Technology tor:-

(il 

(ii) 

Modern passenger coaches, 

High horse 
locomotives. 

power diesel 

(iii) Thyristortechnologyefi1>loying DC 
Motors & Rheostatic braking Irom 
MIs. ASEAlSweden for 6000 HP 
Locomotives. 

(iv) ThyristortechnoJogy employing DC 
Motors & Rheostatic braking from 
MIs. Sumitomo/Japan for6000HP 
Locomotives, 

(v) 3 Phase technology employing 
asynchronous motors 
Regenerative braking from !MIs. 
ABB/Switzerland lor 6000 HP 
Locomotives. 

Technology for Control of Water 
Pollution 

·6. PROF. PREM DHUMAl: 
DR. LAXMINARAYAN 

PANDEYA: .' 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Govemment have any 
plans fur the import technology for eflective 
control of water pollution; 

(b) if so, the details thereof; 

,whether any research institute is 
presently engaged in the development of 
indigenious technology for control of water 
pollution; and 

(d) if so, the details thereof? 
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THE MtNlSTER OF STATE IN THE Action Plan (GAP) has been completed; 

MINISlRYOFPARlJAMENTARY AFFAIRS 
AND MlMSTER OF STATE IN THE (b) if so, the details, thereof project-
MINISTRY OF SCIENCE AND wise and state-wise; 
TECHNOLOGY (OEPARTMENTMENT OF' 
OCEAN DEVELOPME:NT) (SHRI (c) if not, the time by which this Is likely 
RANGARAJANKUMARAMANGALAM): (a) to be completed; 
and (b). In the Policy Stalementfor Abal~nt 
~ PoUution, industries are required to develop 

and apply the beat available practicable 
technology, partICularly clean technologies 
which produce low or no-waste, for reducing 
the pollution load. WhDe there is flo plan for 
the Government to import any particular 
processorcontroltechnology, the industries 
may import relevant technologies. 

(C) and (d). According to the information 
available with Government. The National 
Environmental Engineering ResearCh 
Institute. Nagpur is presently engaged in 
conducting research on and developing 
various bio-technological processess, 
inCluding bio-methanation, for controlling 
water pollution. Other Institutes such as the 
Central Pulp and Paper Research Institute, 
Saharanpur, the CerUral leather Research 
Institute. Madras and the Indian Institute of 
Chemical Technology. Hyderabad are also 
engaged in the development of control . 
technology specific to the pulp and paper, 
tanneries and chlor alkali industries, 
respectively. 

Ganga Action Plan 

SHRI BIRSINGH MAHA TO: 
SHRI V. SREENIVASA 

PRASAL: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the first phase of the Ganga 

(d) whether, the Government have 
worked out the details of the second phase 

. 01 the Ganga Action Plan; 

(e) if so, the details thereof; and 

(f) the details of the biiateralllechnicaV 
financial assistance receivedforGAPphases 
I and II from various sources? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENT ARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCJENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DE~ELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
to (c). Under the first phase of the Ganga 
Action Plan, out of 261 sanctioned schemes. 
192 have been completed so far. Statement 
-I giv!ng scheme-wi~e and state-wise details 
is laid on the Table of the House. The 
remaining 69 schemes are in various stages 
of completion. Most of these schemes are 
likely to be completed during the year 199~-
94 and the remaining in 1994-95. 

(d) and (e). The details of the second 
phase of the Ganga Action Plan are being 
worked out. 

(f) Statement-II giving details of external 
assistance received for the Ganga Action 
Plan phase t is laid on the Table of the 
House. 
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AGRAHAYANA 3,1914 (SAKA) Written Answers 54 

Investments by Indian Railway 
Finance Corporation 

'8. SHRI NITISH KUMAR: 
DR. MAHADEEPAK SINGH 

SHAKYA: 

Will the Micist&r of RAILWAYS be 
n 

pleased to state: 

(a) whether the Indian Railway Finance 
Corporation has invested huge amounts in 
various financial institutions functioning in 
the country are present; 

(b) rt so, the amount of deposit of the 
Corporation in various financial institutions 
with names thereof; 

(c) whether the deposHed amount has 
not been returned to the Corporation within 
the stipulated period fixed by these financial 
institution for its payment; 

(d) it so, the names of the financial 
institutions which have not fulfilled the 

agreement signed in 1his regard; 

(e) whether the Government are still In 
need of have amount for completing vanous 
development proj6lcts; and 

(f) if so, the action taken by the 
Government so farto realise the said amount 
from these financial institutions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) A statement is laid on the Table of the 
Sabha. 

IC) Out of the amount matured Rs. 
55.85 crores are yet to returned. 

(d) M:S. Canbank Financial Service Ltd. 

(e) Yes, SIr. 

(f) The matter has already been taken 
up with MIS. Canbank Financial Services 
Ltd., Canara Bank and the Ministry of 
Finance. 

STATEMENT 

Details of investment made by Indian Railway Finance Corporation with various Financial 
Institution as on 31.10.1992 are as under: 

1. 

2. 

3. 

4. 

5. 

Indian Bankllndbank 
Merchant Banking 
Services Ltd. 

Canbank Financial 
Service Ltd. 

Standard Chartered 
Bank 

Vijaya Bank 

Indbank Mutual Fund 

---------

(Rs. In crores) 

109.72 

446.17 

29.70 

0.10 

19.00 

-----_. __ ._--
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6. Canbank Mutual Fund 

7. S.B.I. Mutual Fund ., 
8. Unh Trust of India 

Railway Stations In Orissa 

'9. SHRI SRIKANTA JENA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the main railway stations falling in 
different railway zones in Orissa which have 
been modernised/expanded during the last 
two years; 

(b) the amount earmarked lor the said 
purpose and the amount spent thereon; 

(c) the railway stations in respect of 
which modernisation/expansion work has 
since been started and the time by which h 
is likely to be completed; 

Name of Station 

1. KhurdaRoad 

2. Bhubaneswar 

3. Cuttack 

4. Puri 

5. Bhadrakh 

6. Rourkela 

7. Berhampur 

B. Balasore 

9. Bhusandpur 

10. Kalupara Ghat 

11. Mancheswar 

(c) and d). Modemisation/expansion 
works at the following stations has started. 
Estimated cost, allocation for 1992-93 and 

(Rs. in crotes) 

285.00 

10.00 

25.00 

924.69 

(d) the estimated cost thereol and the 
amount allotted fer this work during the 
current years; and 

(e) the railway stations at which there is 
a proposal to provide computer lacility and 
the time by which the said facilrty is likely to 
be provided? 

THE MINISTER OF STATE IN THE 
MINI5fRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). Names of 
Railway stations modernised/expanded 
during the last two years in Orissa are as 
under:- . 

Amount IEarmarkedlspent 
(Rs. in lac) 

9.00 

10.00 

12.00 

9.00 

30.00 

10.00 

5.00 

8.00 

13.00 

6.00 

6.00 

the target date of completion are shown 
against each: 
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Station Cost 

-------_ .. _------._----_._-------_. --_. 

14. Cuttack 

15. Rokela 

16. Dhanmandal 

17. Mancheswar 

2 

20.00 

50.00 

14.00 

6.00 
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(e) Work of provision of computer facility (c) Promote Family Planning by 

at Rourkela has already been taken up and broadening support among 
IS excepted to be completed by March, leadership groups and increase 
1994. subject to availability of funds. public underslandingofthebenefils 

of Fan;lily Planning. 
Assistance f9r Family Planning 

Programme In U.P. 

"10. SHRI RAM BADAN: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Union Government have 
signed bay any agreement with an American 
Agency viz. USED forftnanclal assistance to 
make the family planning programme 
effective In Uttar Pradesh: 

(b) if so, the details thereof; and 

(c) the details regarding utilisation olthe 
said amount In U.P. '} 

THE MINISTER OF HEALTH AND 
FAMIL Y WELFARE (SHRi M.L. FOTEDAR)· 
(a) 10 (c). An agreement has Otien Signed by 
the Department 01 Econom,c Altalrs with the 
United Stales Agency for Internalional 
Development (USAID) for strengthening the 
F amlly Welfare Programme 10 Uttar Pradesh 
with a tctill assistance if US $ 325 million 
over a. period of 10 years. 

The objec!ives of the project are to:-

(a) Increase access to Family Planning 
Services by extending service 
delivery in the Public Sector and in 
the Non-Governmental Sector and 
through promotion 01 social 
marketing of contraceplives: 

(b) Improve the quality of Family 
Planning Services by expanding 
the choice of contraceptive methods 
and improving the technical 
competence of personnel through 
training and upgradation of their 
skills: 

It is expected that at the end of the 
Project period, the total fertility rate of Uttar 
Pradesh will decline from 5.4 to 4 and there 
will be an increase in the copuie protection 
rate from 35% to 50%. 

The details regarding utilisation of funds 
under this Project are being worked out. 

Supply of Wagons to North Eastern 
Railway 

"11. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of wagons provided to 
North-Eastern Railway as compared to the 
targels fixed in the Seventh Five Year Plan 
and the number of wagons which were at 
their disposal by the end of 1991; 

(b) whether the number of wagons 
availab!f3 With the North-Eastern RaHway 
has declined; 

(c) if so, the details thereof; 

(d) the number of wagons sent to the 
workshop of North-Eastem Railwayforrepair, 
the number of wagons repaired out of them 
and the number of wagons declared unfit for 
use as on June 1992; and 

(e) the steps being taken by the 
Government to complete the target fixed 
duringti;e Eighth Five Year Plan for providing 
wagons to North·Eastern Railway and for 
fulfilling the' targets in regard to handling of 
goods traffic? 
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THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c). The daily average 
target lor holding 01 wagons (in terms of four 
wheeler units) and actual holding during the . 
SEVENTH FIVE YEAR PLAN 

Gauge 

Broad Gauge 

Metre Gauge 

Board Gauge 

Metre Gauge 

Seventh Five Year Plan and at the end of 
1991, on North Eastern Railway are as 
given below. The holding of Metre Gauge 
wagons has comedown due to less demand. 

Target Holding 

3880 4666 

13200 16098 

At the End of 1991 (DecerrtJer. 1991) 

3800 6601 

11500 12012 

(d) North Eastern Railway has workshops for Metre Gauge wagons only. The position 
on June, 1992 is as lollows:-

No. 01 wagons received 

No. 01 wagons repaired 

No. of wagons condemned 

(e) Procurement of wagons is planned 
lor the entire Indian Railways. The needs 01 
individual Zonal Railways are mellrom this 
common pool. During the Eighth Five Year 
Plan,subject to availability of lunds, 1,20,000 
broad gauge wagons are planned to be 
procured. No additional metre gauge wagons 
will be procured. Surplus metre gauge 
wagons 01 North Eastern and other Railways 
where gauge conversion is planned will be 
avaUabIe to meet any additional requirements. 

Pollution by Leather Industries 

·12. DR.RAMESHCHANDTOMAR: 
SHRI RAMAKRISHNA 

KUSMARIA: 

(In terms of 4-wheeler units) 

577 

595 

25 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government have taken 
any effective steps to control pollution being 
caused by raw leather industrieS in various 
States; 

(b) if so, the details thereol; 

(cl whether any foreign assistance is 
being received lor this purpose; and .. 

(d) if so, the details thereof including the 
work done with the help of such aSSistance? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
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AND MINISTER OF STATE IN THE (c) and (d). Under the World Bank aided 
MINISTRY OF SCIENCE AND project initiated in November.1991.theState 
TECHNOLOGY (DEPARTMENT OF and the Central Government provide 
ELECTRONICS AND DEPARTMENT OF subsidies and loans to assist clusters of 
OCEAN DEVElOPMENT) (SHRI P.R. small scale jndustrial units. including 
KUMARAMANGALAM): (a) and (b). The tanneries. for the setting up 01 common 
Government have already taken a numl>er effluent treatment plants. Individual industrial 
01 steps lor control 01 pollution from leather units. including tanneries in the medium and 
industries. The salient features of the steps large scale sectors are also eligible to avaij 
are as under:- of loans under this scheme to provide 

(i) 

(ii) 

Effluent standards for tanneries 
have been prescribed under the 
Environment (Protection) Act. 
1986; 

Environment guidelines have been 
evolved for siting and operation of 
industries including tanneries; 

(iii) Tanneries have been asked to 
comply with consent requirements 
of the State Pollution Control Boards 
to limit the discharge of effluent 
within the prescribed standards; 

(iv) 

(v) 

(vi) 

(vii) 

The Central Government. in 
consultation with the State 
Government have issued a 
notificationforclusterofSmall Scale 
Industries to meet the elfluent 
standards; 

Fiscal inceniives are provided for 
installation of pollution control 
equipment in tanneries and also for 
the sifting of tanneries from 
congested areas; 

Network of monitoring stations have 
been set up to measure pollution 
loads from industrial outlalls. 
including tanneries; 

The State and the Central 
Government have provided 
subsidies to assist tanneries to set 
up common effluent treatment 
plants. 

pollution abatement systems. UNIOO has 
initiated a programme lor executing a project 
on ·Programme for the leather and 
Leather Products Industries for lf11>rove 
Environmental and Human Resources 
Development". As the first part 01 the above 
project. UNIOO will be providing assistance 
lor taking up a Preparatory assistance in 
treatment of tannery effluents in South East 
Asia including Il'Oia. 

Under the Indo- Dutch Bilateral 
Cooperation Programme. steps have been 
initiated for constructing a Common Effluent 
Treatment Plant (CETP) in Jajmau. Uttar 
Pradesh to treat the tannery 'vaste water 
with a mix of domestiC waste water. The 
scheme is scheduled 10rc0f11>letion in 1993. 

[English) 

'" Oral Dehydration Solution 

"13. SHRIGURUDASKAMAT: WiHthe 
Minister of HEALTH AND FAUlL Y 
WElFARE be pleased to state: 

(a) whether the World Health 
Organisation has suggested a formula in 
respect of composition of oral dehydration 
solution; 

(b) if so. whetherthe Indian manufactures 
of oral dehydration solution are adhering to 
the said lormula; 

(c) if not, the reasons therefor; and 

Cd) the ste?S taken or proposed to be 
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taken to ensure that oral dehydration (c) The progress is slow on account of 
solution available in the country conforms to difficult mountainous terrain involving tunnels! 
the standard formula? viaducts and bridges and limited funds 

made available for new lines by the Planning 
THE MINISTER OF HEALTH AND Commission each year. 

FAMll YWElFARE (SHRIM.l.FOTEDAR): 
(a) Yes, Sir. 

(b) to (d). The Indian manufactures of 
Oral Rehydrating Solution (ORS) 
manufacture ORS as per its composition in 
the Indian Pharmacopoeia: the Indian 
Pharmacopoeia has Introduced three 
formulae of ORS, including that of the World 
Health Organisation. Two of the three 
approved formulae are as per WHO's 
recommendation: the third formula is under 
review. 

[ Translation] 

Jammu- Udhampur Railway Line 

·14. SHRI MADAN LAL KHURANA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the construction work of 
railway line from Jammu to Udhampur has 
been going on since 1982: 

(b) if so, the total amount to be incurred 
thereon: 

(c) whether the funds allocated for this 
project are inadequate as a result of which 
the progress of the project is very slow; and 

(d) if so, the measures being taken by 
the Government for completion ofthis project 
in time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes. Sir. 

(b) Rs. 200 crores at c:Jrrent prices. 

(d} To expedite progress on this project, 
the outlay in the current year is being 
increasedfromRs. 5crores toRs. 10crores. 

. (English] 

Perfonnance of Navodaya Vldyalayas 

*15. SHRI HARISH NARAYAN: 
PRABHU ZANTYE: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of students who appeared 
from Navodaya Vidyalayas for Central Board 
of Secondary Examinations during 1991 and 
1992 separately; 

(b) the number of students who passed 
In each year; 

IC; :he number of students who secured 
sixty per cent marks and above; 

(d) whether the Government are satisfied 
with the performance of the Navodaya 
Vidyalayas; and 

(e) if not, the steps takenlproposed to be 
taken to improve the situation in these 
schools? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (c). A statement is 
laid on the Table of the Sabha. 

(d) and (e). Keeping in view that the 
objective of Navodaya Vidyalayas is to 
provide good quality education with a strong 
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component, of cultures inculcation 01 values, Results of Navodaya Vidyalayas 
environmental awareness and physical 
education for all-round development 01 the 
students pre-dominantly from the rural areas, 
the overall performance 01 the schools has 
been satislactory. 

The number of students appeared and 
passed from Navodaya Vidyalayas lor 
Central Board of Secondary Examination 
during 1991 Md 1992 is as under:-
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River Pollution (a) the number of incidents of Ulegal 

'16. SHRI VLJAY NAVAL PATIL: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Govemment propose to 
launch the National River Action Plan to 
clean up polluted stretches of major rivers in 
the country; 

(b) whetherthe Central.Pollution Control 
Board has identified such polluted stretches 
of the rivers in the country; 

(c) if so, the details thereof indicating 
the estimated cost of the entire project; 

(d) whether the State Govemments are 
to share any cost of the project; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ElECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
to (e) .i National River Action Plan for 
abatement of pollution in the polluted 
stretches 01 some major rivers identified on 
the basis of surveys by the Central Pollution 
Control Board is under formulation. Details 
in this regard are being worked out. The 
Action Plan, when approved, is proposed to 
be undertaken on sharing of cost between 
the Centre and States concemed on 50:50 
baSis. 

[ Translation] 

Incidents of Illegal Chain Pulling 

·17. SHRI SATYA DEO SINGH: 
SHRI BRIJ BHUSHAN 

SHARAN SINGH: 

Will the Minister of RAILWAYS be 
pleased to state: 

chain pulling reported on Indian Railways 
during the last six month.s; 

(b) the number of persons apprehended 
and the amount-realised as penalty; 

(c) whether the Government have 
formulated any scheme to ct,eck illegal 
chain pulling; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) 1.55 Jakh cases of 
unauthorised alarm chain pulling were 
reported during April to September, 92. 

(b) 656 persons were prosecuted during 
this period and Rs. 50,976 were realised as 
judicial fines. 

(c\ and (d). Various measures are taken 
to curb unauthorised alarm chain pulling, 
which include surprise Checks from time to 
time, publicity campaign through different 
media, deterrent penalties incorporated in 
the New Railways Act and banking off of 
alarm chain apparatus on badly affected 
trains. 

(EngliSh] 

Intant Mortality Rate 

·18. SHRI PROBIN DEKA: 
SHRI CHETAN P.S. 

CHAUHAN: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased 10 state: 

(a) whelherthe rate of infant mortality is 
high in our country; and 

(b} if so, the details of special 
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programmes being launched to bring down 
the rate of infant mortality in those States 
where it is high? 

THE MINISTER OF HEALTH AND 
FAMIL YWELFARE (SHRII",.L FOTEDAR): 
(a) The Infant Mortality Rate (IMR) has been 
steadily declining. According to the latest 
available estimates olthe Registrar General 
of India, It had come down 80 per thousand 
live births in 1990 from 91 per thousand live 
births in the preceding year. A statement 
showing the IMR State -wise is attached. 

(b) Programmes aimed at Improving the 
health status of children and pregnant women 
include the Universal Immunization 
Programme, Oral RehydrallOn, Therapy, 
Anaemia ProphylaxIs for women and 
promotIOn of safe delivery practices. 

Under the Immunization Programme it 
is aimed to eliminate neo-natal tetanus by 
1995, which pnor to the Immunization 
programme was a major cause 01 neonatal 
and Infant mortality The Programme also 
alms at tne eradication of polimyelit is by 
2000 AD. and the control 01 measles and 
other vaccine preventable diseases. 

The Oral Rehydralion Therapy (ORT) 

Programme forthe prevention of deaths due 
to dehydration us expected to reduce 70% of 
diarrhoea associated deaths inchildren under 
5 years of age by 2000 A.D 

The prevention at deaths due to 
pneumonia in children by extending the 
treatment services up to the sub-centers 
has started in 51 districts and will be 
extended to all districts In phased manner. 

Anaemia in pregnant women leads to 
premature deliveries and low-birth weight 
babies. The prophylaxis of aneamia in 
pregnant women IS a major intervention and 
adequate supplies 01 Iron and folic acid lor 
all pregnant women are being made. 

Training 01 traditional birth attendants. 
supply of disposal delivery kits enhancement 
01 reporting fees to dais to promote early 
registralion of pregnancies are olher 
measures 10 reduce infant mortality rale in 
the country. 

Addilional resources in terms 01 
equipment and training of personnel are 
also being provided to the peripheral health 
institutions in Assam, Bihar, Madhya 
Pradesh, Orissa, Rajasthan and Uttar 
Pradesh with high IMR. 
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12. Orissa 135 

13. Punjab 81 

14. Rajasthan 108 

15. Tamil Nadu 91 

16. Uttar Pradesh 150 

17. West Bengal 91 __ ._._--------_ .. -_._--------
All India 110 ._ .. _---. __ .. _-_._ .. _-_.----_ ...... _ .... __ .. _------_. 
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Change In Bhargava Formula Cane formula was implemented, was 65:35. 

Growers 

·19. SHRI SOBHANADREESWARA 
RAOVADDE: Will the Minister of FOOD be 
pleased to state: 

(a) whether the Bhargava lormula was 
evolved 10 give share of excess realisallon 
from free sale sugar to the cane growers: 

(b) if so, the ratio of levy sugar to free 
sale sugar when thiS formula was fixed: 

(c) the ratio of levy sugar to free sale 
sugar are present; 

(d) whether the Govemment propose to 
chance the formula giving more share to the 
cane growers: 

(e) if so, the date by which thiS measure 
is likely to be implemented: and 

(f) if not, the reasons therefor? 

• THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Under the revisions 01 Clause 
SA of the Sugarcane (Comrol) Order, 196 
addillonal cane prICe, In addition to the 
minim:.; n~ :;:1:1e price found under this Order, 
is payt3bte~ H~e grower in accordance with 
the form .... " (popularly known as Bhargava 
Formula) given in the Second Schedule of 
the Order. Government of India announces 
:he zone·wise figures of unit cost of sug;)r 
~roducrlon lor each sugar year. Surplus 
~-?resenhng the difference between the 
actual salos value ofthetotal sugar produced 
during the sugar year and the value ot the 
sugar prOduced calculated on the basis of 
unit cost of production is to be divided 
!equally between the sugartactones and'the 
[sugarcane growers. 

(b) The ratio of levy sugar to freasale 
I;ugar during 1974·75 season, when this 

(c) The present levy to freesale ratio is 
4S:S5. 

(d) No such proposal for change in 
formula is under the consideration of 
Government at present. 

Preservation of Environment in 
Himalayas 

'20. PROF. MALINI 
BHATIACHARAYA: 

OR ASIM BAIA: 

Will the Minister 01 ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether environment in Ihe 
Himalayas is being jeopardised by 
indiscriminate felling of forests and air and 
water pollution; 

(b) whether Government are 
contemplating any corrprehensive polic;yfor 
preservation 01 environment in the Himalayas: 

(c) whether such demands have also 
been made by environmentalists: 

(d) if so, the details thereof: and 

(e) the reaction 01 the Government on 
such demands? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (uEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SlIni 
RJ\NGARAJAN KUMARAMANGJ\lAM): (a) 
to (e). No indlscnminate lolling 01 forests 
have taken place in the Himalayan region. 
The actual forest cover lor the H;Jl1~d;]ya 
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region has shown an Increase Irom 1,87,000 
sq.km. to 1,94,161 sq. km. dunng lne 
assessment made In 1987 and 1989 by :he 
lorest Survey of India uSing landsat Imag~r,es 
relating to 1981-83and 1985-87 respect ;u!y. 
Air and water pollutiGln IS nOI yet a mdjOr 
problem as very limited IOdustrallsatior ,as 
taken place In the region. 

Among various steps taken by the 
Government for preservation 01 enVlfCr1r:1ent 
10 the Hlmalayaare; (1) the F ~Hest 
(Conservation) Act, 1980 was enacted to 
check the diversion of forest land for non-
forest purposes; (u) The State., Govt. have 
been asked to consider a ban on green 
felling of tree of hilly and mountainous 
region above 1000 m!s. (iii) Guidelines have 
also been Issued to the State to imc!ve 
vl!iage commuOily 10 protecLon of forests on 
usufruct b<JSls: (IV) The Government to.llle 
set up G.B. Pan! H,malay Paryavaran Evam 
Vik<l5 S"nstahn (G.B. Pant Institute of 
H,malay,m Ef1IlIronment and Development) 
as an aJtonomous Organisation of the 
Ministry of Envlropment and Forests, 
Government of India to ennance the 
knowledge of evolving effective strategies 
for management of natural resources and 
sustainable development in the Indian 
Himalaya: (v) The hilly States (Arunachal 
Pradesh, Assam, Manipur, Meghalaya, 
Mizoram, Nagaland, Tripura, Jammu & 
Kashmir, Sikkim and Himachal Pradesh) are 
categor!sed as special category States and 
the hillClstricts which are covered under the 
Hill Area Development Programme are given 
Special Central Assistance (SCA) on 90% 
grant and 10% category States. The hilly 
districts are; two districts 01 Assam, 8 districts 
of Uttar Pradesh and main part of Darjecling 
district of West Bengal. Special Central 
Assistance is given to these 3 State 
Governments to supplement their resources 
for balanced development of hill areas_ 

The Government is seized of the 
environmental problems and concerns of 

the region as also of various environmentalists 
and agencies. In order to supplement and 
make the different programmes effective. 
the G.B. Pant Institute has been asked to 
prepare an Action Plan which should' 
comprehensively project vanous 
environment and development related 
problems anel actions to mitigate them. An 
Expert Group has also been set up under the 
Chairmanship of Dr. S.l. Qas:m, Member, 
Planning CommiSSion to formulate National 
Policy Ion the .Hlmalaya lor Integrated 
development taking Into consideration the 
ecological and environmental factors,' 
resource availability and socio-econon.ic 
character of Ihe region. 

[ Trans/.1tlOnj 

Protection Monuments in U. P. 

SHRI HARI KEWAL PRASAD: 
SHRI ARJUN SINGH YADAV: 
MAJ. GEN. (RETD.) BHUWAN 

CHANDRA KHANDURI: . 

Will the Minister 01 HUMAN RESOURCE 
DEVELOPMeNT be pleased to state: 

(a) whether the Government are 
providing malor structural protection to the 
monuments and relig;ous places in Uttar 
Pradesh: 

(b) if so, the names 01 such monuments; 

(c) the details of the amounts spent on 
each 0: the monuments separately during 
the lasl one year, district-wise; 

(d) whether there is any proposal 'to 
include more monUMents in that State under 
this programme: and 

(e) if so, the names thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
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DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 

,.,CULTURE) (KUMARI SELJA): (aj The 
• Archeological Survey of India ma::"Itains, 

conserves and preserves the centrally 
protected monuments, sites and remains In 
UttarPradesh, based upon their actual needs 
and priorities Irrespective of their religious 
affiliations. 

(b) The centrally protected monumentsl 
sites included in the conservation programme 
~r structural repairs during the current year 
are at Statement I 

(c) The expenditure incurred, 
monumentwise, during 1991·92 is at 
Statement II 

(d) and (e). the conservation ot 
monuments is a continuous process and 
more monuments are Included as and when 
necessity is felt. 

STATEMENT-I 

List of the Centrally Protected 
monuments included in the conservatIOn 
program for Structural Repairs during 

the Current Year. in Utt;Jr Pradesh. 

1. Akbar's Tomb Sikandra, Agra 

2. Fatehpur Sikri Complex 

3. Taj Mahal Complex, Agra 

4. Agra Fort 

5. Jami MasJid. Agra 

6. Groupo! Temples & Inscriptions, 
Gopeshwar 

7. Jogeshwar Group 01 Temples 

8. Monuments at Ram Bagh. Agra 

9. h-Mad -uduola Tomb, Agra 

10. Excavated Site at Ahichhatra 

11 . Sarai at KtfudaganJ, F arrukhabad 

12. Asaludaula Immabara, Lucknow 

13. ReSidency, Lucknow 

14. Jhansl Port 

15. Excavated site Piprahwa 

16. Excavated site at Sravastl 

17. Kydgunj Cemetry Allahabad 

1 B. Kalinger Port 

19. Khusro bagh gate. Allahabad 

20. Excavated site Kaushambl 

21. Excavated site at Snngverpur 

22. Fort at Talbehat 

23. Temple In the centre of Tank at 
Karwi 

24. Gulab bari, Falzabad 

25. Aurangzeb pavihen at Khajua 

26. Jami Masjid Hussalnabao. 
Lucknow 

27. Sikandrabad Gate Lucknow 

28. Excavated site at Sahet 

29. ROCK cut 24 Jain Tflrthankar. 
Mahoba 

30. Airat Sagar'. Mahol>a 

31. Gupta Temple at Leogarh 
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32. Katchery cemetry. Kanpur 38. Raja Manscngh Obervetory at 

Varanasi 
33. Jagannath temple at Behta 

39. Excavated remams. Bhltri 
34. Rani Laxmitrai Palace. Jhansi 

40 Buddhist remains and the Nlrman 
35. Mahadev 8aba temple. Parauli Stupa. KushiOager 

36. Monuments at Dudhal 41. Old lort. Janupur 

37. Lord Cornwall's Tomb. Gazipur 42. Monuments at Saranath 



STATEMENT -_._---
51. No Name of Monuments District 

1 2 3 

1. Akbar's Tomb Sik2ndra Agra 

2. Fatehpur Sikri Cot1'\Plex Agra 

3. Ram Bagh, Agra Agra 

4. Cemetary, Agra Agra 

5. Sadique Khan Salabat Khan Tomb, Agra Agra 

6. Idgah, Agra Agra 

7. nmad·ud-dulla, Agra Agra 

8. Khane Alam Nursery Agra 

e. Marrium Tomb, Agra Agra 

10. Laxmi Narain Te"1>le Tallihar Almara 

n. Raksh Dewal Te"1>18 at Tallihat Almara 

'2. Dargah of Nan ka Gumbaz, Badaun Badaun 

13. Tomb, Badaun Badaun 
.. __ .. _--------
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SI.No Name of Monuments District 

1 2 3 --------------_._._-------_._--
39. Raja Man Singh Palace, Kalinjar Danda 

40. Neel Kanth temple at Kalinjar Banda 

41. Motl Mahal at Sanda Banda 

42. Cemetery, Rydganj Allahabad 

43. Shusrobagh gate, Allahabad Allahabad 

44. Excavated she at Sringverpur Allahabad 

45. Garhwa Fort. Allahabac Allahabad 

46. Gulabbarl. Faizabzad Faizabad 

47. Bahu begum Tomb Faizabad Faizabad 

CI. Bani Khan Ton'O. Faizabad Faizabad 

•• Monuments at Piprahwa Sidhartha Nagar 

•• Elcavated shes at Sravastl Bahrich 

51, Bagh Badshahi and Aruangjeb Pavaillon, Khajua Fathepur 
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51.No Name of Monumenrs Disrrict 

----.-----
. 1 2 3 -_._-_._._--- --- ----. 

52. Ratchery Cemetry, Kanpur I<anpur 

53. Ancient Brick temple. Bhitargaon t<anpur 

54. Mahadev Baba temple. Paurali Kanpur 

55. Ghats of Virat Sagar, MahOba Mal10ba 

56. 24 Jain Tirthan~er Rock cut Images at Mahoba MahOta 

57. Monuments at Ludhai Dalitpur 

58. Lord Cornwali's Tomb Gazipur Gazipur 

59. Raja Mansingh Observatory at Varanasi Varanasi 

60. Excavated remains Bhitr; Gazipur 

61. Buddist remains and the Nirman Stupa, Kushinagar Deona 

62. Old Fort, Saunpur Jaunpur 

63. Monuments at Sarnath Varanasi 

--- ... _- ---_. 
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Restoration of Purl·Asansol Train 

2. SHRI HARADHAN RO\': Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal for 
restoration of Pun Asansol passenger train; 

(b) if so, when it is likely to be restored; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAll.lKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Commercially not justified. 

[ Translation] 

Seliing Price of Imported Wheat 

3. SHRI BHAGWAN SHANKAR 
RAWAT: 

SHRI SANAT KUMAR 
MANDAL: 

Will the Minister of FOOD be pleased to 
state: 

(a) the procurement price of wheat from 
farmers and its issue price to consumers; 

(b) the issue price at which imported 
wheat will be macJe available to the 
consumers; 

(e) whether this imported wheat will be 
kept in the Central pool or aliotted to the 
deficit States alongwith in the quantity 
proposed to be allotted to these States; and 

(d) the per kilo loss likely to be suffered 

by the Government in this process? 

TI-tE MINISTER OF STATE OF THE 
MINI£TRY OF FOOD (SHRI TARUN 
GOGOI): (a) The procurement price of 
wheat during he current 1992-93 Rabi • 
Marketing Season was Rs. 2751- per quintal 
comprising Minimum Support Price 
(M.S.P.)of Rs. 250/- per quintal and an 
incentive bonus of Rs. 251- per quintal paid 
by Central Government from 1 st April to 
30th June, 1992. Central Issue Price (CIP) 
(Ex-FCI godown) of wheat is Rs. 280/· per 
quintal from 28th December, 1991. 

(b) Wheat, bo:h indigenously procured 
from farmers and imported from abroad, is 
being issued by FCI at a uniform CIP (Ex-
FCI godown). 

(c) The Wheat is being imported to 
supplement existing stocks in the Central 
Pool and will be utilised basically for issue to 
the StateslUTs. for PDS against monthly 
allocat,uns. 

(d) Against the est imateCl economic cost 
of Rs. 4550 per tonne for domestically 
procured wheat the average economic cost 
of imported wheat including ocean freight, 
insurance, port handling, baggin:) and 
distribution cost is estimated as Rs. 5174 per 
metric tonne. With the present Central Issue 
Price of Rs. 2.80 per Kg., the element 01 
subsidy incurred by the Central Government 
vis-a-vis domestically procured wheat is Rs. 
1.75 per Kg. and for imported wheat is Rs. 
2.37 per Kg. 

Mental Hospital, Shahdara 

4. SHRIN.J.RATHVA: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
~ased to state: 

(a) the details of funds allocated to 
Menta! Hospital, Shahdara, Delhi during last 
three years; 
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(b) the total amount allocated to this 

hospital during the Eighth Five Year Plan; 

(c) the details of amount spent by this 
hospital during the last three years, year-
wise; 

(d) whether Government are considering 
a scheme for modernisation of the hospital; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEYI 
SIDDHARTHA): (a) to (e). the information 
is being collected and will be laid on the Table 
of the House. 

Bridges over Ganga In Ghazlpur 

5. SHRI YISHWANATH SHASTRI: Will 
the Minister of RAILWAYS be pleased to 

. state: 

(a) whetherthe Government propose to 
construct a railway bridge over the Ganga 
river in Ghazipur to connect the Tadighat 
and Ghazipur Ghat railway Stations; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

- THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUNj: (aj No, Sir. 

(b) Does not arise. 
(c) Constraint of resources. 

Passenger Complaints 

6. KUMARI VIMLA VERMA: Will the 
Minister of RAILWAYS be pleased to Jtate: 

(a) the number of cOlTlllaints including 
those in regard to the inconvenience faced 
by the passengers in trains received by the 
Government during the last one year; and 

(b) the number of cotT1)laints concerning 

the Madhya Pradesh Division out of them 
and the action taken to remove them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) The total number of 
complaints received during 1991-92 was 
22821. 

(b) Out of these, the numtnJrOl 
complaints concerning the divisions falling in 
the State of Madhya Pradesh was 617. 
Appropriate action including improvement 
in system and removal of deficiencies, 
which caused these complaints has been 
taken. Instru"tions have also been reiterated 
to the Zonal Railways to take steps to avoid 
such complaints in future. 

[English) 

Railway Projects on N.F. Railway 

7. SHRI JITENDRA NATH DAS: Will 
the Minister of RAILWAYS be pleased to 
state: 

(aj the progress made so far on railway 
projects in N.E. Railway, projects-wise details 
thereof; 

(b) whether the progress on all the 
projects is satisfactory; 

(c) if not, the reasons for the slow 
progress; and 

(d) the steps taken to complete the 
projects in time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) A statement 
attached. 

(b) to (d). These works are being 
progressed as fast as possible within the 
resources available. 



-"'~------ .. - .... -~ ---------------. 
SI. No Name of the projects 

... _--- -----
1 2 

.. -----.-~-----------.--.----.- .... ---...... -. 
A. NEW LINES 

Jogighopa·Guwahatl-Rall·Cum·road 

bridge across Brahmaputra at 

Jogighopa along with B,G. line from . 
Jogighopa to Guwahatl (142.15 km) 

2. Eklakhi·Balurghat • B.G. line with 

extension from Eklakhl to 

Maida Town (87.1 1kms) 

I. Uigrendisa·Drtokcherra (21 km) 

• Dliltnoi-Oepa· B.g. line (17.50 km) 

•. GAUGE CONVERSION 

, . New Guwahati·lumding • MG to BG --------,--_._----
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Conversion of Jayanagar.Janakpur 

Railway Lines (In Nepal) 

8. SHRI BHOGENDRA JHA: Will the 
Ministerof RAILWAYS be pleased to state: 

(a) whether there was any agreemenl 
forconversionolJayanagar.Janakpurrailway 
line cO~ecting Nepal; 

(b) n so, the details thereol and the time 
scheduled for conversion of the line; and 

(c) the other agreements for construction 
or conversion 01 railway line in Nepal that 
have been arrived at and the schedule of 
their implementation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlUKARJUN): (a) No, Sir. 

(b) Does not arise. 

Ie) There has been no such agreement 
till now. 

Energy Conservation 

9. SHRIR. JEEVARATHINAM: WiUthe 
Ministerof RAILWAYS be pleased to state: 

(a) whether the Railways are taking 
assistance from any research institute in 
conservation of enetgy measures; 

(b) n so, the name 01 such institute, the 
nature and extent of its contribution in this 
regard; and 

(cl the total expenditure to be incurred 
by the Railways for taking the assistance of 
the institute? 

THE MINISTER Of STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c). In their efforts 

to conserve energy, the Railways consutt 
educational, research and other institutions 
undertaking energy conservation and 
management studies. Such inter-adion is 
recommendCltory/adVisory in nature and the 
expenditure to be incurred would depend 
upon the work content. . 

Upgradatlon of Lumdlng • Badarpur 
Section 

10. SHRI UDDHAB BARMAN: Willthe 
Minister of RAIL WAYS be pleased 10 stale: 

(a) whelher there is any proposal for 
upgradation of Lumding Badarpur section 
for handling more goods as weD as passenger 
traffic; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) Yes, Sir. 

(b) The line capacity is proposed to be 
increase substantially by doubling the stretch 
between Migrendisa and Ditokcherra at a 
cost 01 As. 132.50 crores. 

( Translation) 

Bakhtlyarpur -RaJglr Railway Line 

12. SHRI VUOY KUMAR YADAV: Wdl 
the Minister 01 RAIlWAYS be pleased to 
slale: 

(a) whelherthere Is ~ proposal to extend 
Bakhtiyarpur -Rajgirbfoad gauge line under 
Eastern Railway to Bodh Gaya via Manpur 
to provide traveling 'dies to Buddhist 
YlsIOtI; and 

(b) If 10, the detaiIs.thereof and the It8pI 
being taken In !hit rvgard? 
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THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI 
MAlUKARJUN): (a) No, Sir. 

(b) Does not arise. 

Opening of Urdu Medium Schools 

13. SHRI8ARE LAL JATAV: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the totat number of Urdu schools 
functioning in Delhi at present, location-wise; 

(b) whether there is any proposal to 
open some more schools for Urdu medium 
of education in Delhi; and 

(c) if so, by what time such schools are 
likely to be opened? 

DEPUTY MINISTER FOR 
EDUCATION AND CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT ( KM. SELJA): (a) The 
total number of Urdu schools functioning in 
Delhi at present are as under: 

Delhi Administrations; 24 

N.D.M.C. 12 

M.C.D. 86 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

G.G.M.S., Haweli Azam Khan. 

G.G S.S., (Lal Kuan), Zenal 
Mahal NO.1. 

• G.G.M.S., Bulbuli Khana. 

G.B.M.S., Matia Mahal. 

G G.S.S., Jafrabad. 

G B.S.S., Pataudi House. 

G.B.S.S.S., Jama Masjid NO.2. 

G.B.S.S.S., Jama Masjid No.1. 

G.G.S.S.S., Balimaran., Delhi. 

G.G.S.S.S., Bulbull Khana. 

G.G.S.S.S., Zeenat Mahal No. 
2 (Lal Quan). 

G.B.S.S.S., Noor Nagar. 

G.G.S.S., Noor Nagar. 

G.B.S.S., Malia Mahal. 

G.B.S.S.S., Jafrabad. 

G.G.S.S , Kala Mahal. 

A slatement showing their location is Aided Schools 
attached. 

(b) No, Sir. 

(c) Does not arise. 

STATEMENT 

Delli Administration 

,. G.G.M.S., Kalan Mahal (Jama 
Masjld). 

18. Fatehpuri Muslim S.S. School. 

19. Shafiq Mem. S.S. School. Sara 
Hindu Rao. 

20. Anglo A~abic S.S. School, Ajmeri 
Gate. 

21 .. Majurallslam S. School, Farash 
Khana. 

22. Quaml Boya S.S.School.ldgah. 
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23. Hakim Ajmal Khan UicXIe 

S.ND. Name of MpL Primary School School, Darya Ganj. 

24. Dr. Zak;r Hussain School. 2. Seema Puri Old -I 

Jafrabad. 3. Seelam Puri F· 1111 

New Delhi Municipal ComrniItH 4. Seelam Pur F-ID H 

1. N.P. Pry. School No. 31. B. 5. Chauhan Banger -I Nagar. 

2. NP. Pry. School,AshoitaHotel. 
6. Chauhan Banger -II 

3. N.P. Pry. Girls School No. II, 7. Ghonda North -I. 

lodhi ROad. 8. Ghonda North -II. 

4. N.P. Pry. School, Hanuman 9. Seelam Pur B-1. 
Road. 

5. N.P. Pry. School. Kaka Nagar. 
10. Seelam Pur B-II. 

6. NP Girls Sec. School, Havlook 
1,. Jalrabad ·1 

Square (Pry. Sections). 12. Jafrabad ·11. 

7. NP. Middle School, Kitchner 13. Seelam Pur 0-1. Road (Pry. Sections). 

8. N.P. Middle School, Kidwai 
14. Seelam Pur 0-11. 

Nagar (Pry. SeCtions). 15. Brahf11)uri T -II. 

9. N.P. Sec. School, loefli Estate 16. Dayalpur -I. (Pry. Sections). 

10. N.P. Girls Sec. School, Balmiki 
17. G. T. Road -II. 

Basli (Ply. Sections). 18. Sangam Park -I. 

11. N.P. Girls Sec. School, Bapu 19. Sangam Park -II. Dham, (Middle & Sec. Sections). 

12. N.P. Sec. School,loefl; Estate 20. New Ranjd Nagar. 

(Middle & Sec, Sec1ions) 21. Hari Nagar Ghantaghar -I. 

Municipal Corpora/ion 01 Delhi 22. Chand Nagar B-BIoc::k. 
5.1'10. Hams 01 Mpl Primary School 23. TIharNo.2. 

1. Seema Pun Old -I. 24. Ahata Kidala-L 
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S. No. Name of Mpl. Primary School S.No. Name of Mpl. Primary School 

25. Deputy Ganj -II. 48. Kucha Chelan New -II. 

• 26. Sarai Khalil 49. Haweli Ajam Khan -I. 

27. Kucha Chelam-1. SO. Haweli Ajam Khan -II. 

28. Kucha Chalan -II. 51. lal Kuan -I. 

29. Malia Mahel New -I 52. lal Kuan -II. 

30. Malia Mahel New -II. 53. Ch~la Gate -I. 

31. Kucha Pandil-I. 54. Chitla Gale -II. 

32. Kucha Pandit -II. _ 55. Gali Kasim Jan -I (Girls) 

33. Gali Kasim Jan -I. 56. Gali Kasim Jan -II (Girls) 

34. Gali Kasim Jan -II. 57. Turkman Gale -I. 

35. Pahan Imli - I. 58. Bulbuli Khana -I. 

36. Pahari Imli - II. 59. 64 Khamba -II (Girls) 

37. Mon. Niyanan -II. 60. Balimaran -I. 

38. Malia Mahel Old -II. 61. Gali Baboo Khan-I. 

39. Turkman Gate -II. 62. Moh. Niyarian -I. 

40. Bulbuli Khana -II. 63. Nomania Pry. School (Aided) 

41. 64 Kharr.ba -II -B 64. Okhla (Boys) 

42. Balimaran -II. 65. Okhla (Girls). 

43. Gali Baboo Khan-II. 66. Bharat Nagar (Boys) 

44. Bhojla Pahari -II. 67. Jakir Nagar 

45. Gali Bans; Koyle Wafi. 68.0 Abut Fazal Enclave 

46. Matia MaheiOId-1 69. Katra Ahiran 

i 47. Kucha Chelan New -I. 70. KhijrabaeJ. 
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---------._ 

S. No. Name of Mpl. Primary School 
----

71. Nizamuddm West (Girls) 

72. Noor Nagar 

73 Taimur Nagar 

74. Hauzrani Urdu 

75 Mangolpun Y ·BloCk 

76 J.J. NanglOI No. I II 

77 Tnlck Pun 27 

78. Tnlak Pun 31. 

79 . BrlJ Puri -I' 

80. Bnl Pun -Ii 

81. TrilokPuri·1I16 

82 

83 

84. 

85 

86. 

14. 

Tntel< Puri·1 16. 

Guru Ramdas NJgar -II 

V!ShwaKarma Nagar -I 

Inderlok -I 

Inderlok -II. 

Pine Trees 

SHRI RAM SAGAR: 
MEJ GEN. (RHO) BHUWAN 

CHANDRA KHANDURI: 

Will the Mlnlster 01 ENVIRONMENT 
AtJD FORESTS be pleased to state: 

(a) whether attention of IheGovernment 
has been drawn tothenews-rtemcaptioned 
"U1!arakahnd KI Vaflaspatiyon Ke lupt 
Hone Ka Khatra" appearing in the Nav Bharat 

Times dated Augus( 29. 1992; 

ib) whether the Government have any 
proposal under consideration to make pine. 
trees in hili areas of the country free from the 
purview of the Forests (Conservation) Act, 
1980 a. they have no contribution towards 
environment; 

(c) if so. the details thereot; and 

(d) if not the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY ~DEPAlnMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN D!=VELGPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Yes. Sir. 

(b) No such proposal is under 
consldera:lon of the Government of India 

(C) and (d) 00 not anse. 

Opening of Kendriya Vidyalaya 

15. PROF. RASA SINGH RAWAT: 
MAJ. GEN. (RHO.) BHUWAN 

CHANDRA KHANDURI: . 

Will lhe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to referlo the 
reply given to usa. No. 890 onJuly 14, 1992 
and state: 

(a) whetherthe Government have taken 
any decision in reagard to opening of more 
Kendriya Vidyalayas in the country; 

(b) if so, the number and names of 
districts where Kendriya Vidyalayas have 
been opened during the current academic 
session; 
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(c) the number and names of the THE MINISTER OF STATE OF THE 

districts where' Kendriya Vidyalayas are MINISTRY OF FOOD (SHRI TARUN 
proposed to be opened during the remaining GOGOI): (a) Out of the total production of 

/ Period 01 current session; 132. 77lakh tonnes (PrQvisional) 01 sugar in 

(d) whether there is a demand for the 
setting up 01 more Kendriya Vidyalayas' 

(e) if so, the details thereof, State-wise; 
and 

(f) the sleps taken by the Government 
in this regard? 

THE DEPUTY MINISTER FOR 
EDUCATION AND CULTURE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOP~ENT (KUMAFIi SELJA): (a}to 
(c). No such decision has been taken. 

(d) 10 (f). Yes, Sir. There is demand lor 
setting up of'more Kendriya Vidyalayas. The 
opening 01 new Kendriya Vidyalayas depends 
on the availability 01 suitable proposals from 
the prescribed user agericies ; -especially 
presence 01' a clutter of translerable 
employees ol Central GovernmenVCentral 
Government Undertakings and the availability 
of physical facilities, finanCial resources and 
admirlistratlve matter. 

[English) 

Sugar Production in B!har 

'16. SHRI LAL BABU RAI: Will the 
Minister of FOOD be pleased'o srate: 

(a) the share of Bihar in the total 
production 01 sugar.ln the country upto 
September this year; 

(b) the percentage of increase in 
production as compared to last year; an? 

(c) the total production of sugar In Bihar 
during the last three years.? 

the country duririg 1991-92 sugar year upto • 30.9.1992, sugarfactones in Bihar produced 
4.551akh lonnes of sugar which is 3.43% 01 
the total production. 

(b) The sugarfactories in Biharproduced 
4.55 lakh tonnes (Provisional) 01 sugar 
during 1991-92 sugar year, as against 4,15 
lakh tones during 1990-91 sugar year, 
thereby showing an increase of 9.6% in 
production. . 

(c) The information is as under:-

Sugar Year 
(October-September) 

1988-89 

1989-90 

1990-91 

Production 
(Lakh tonnesj 

3.19 

3.35 

4.15 
----- -_._. _.----

[ Translation) 

Amount Spellt on Population Control 

17. SHRI VILAS MUTIEMWAR Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state 

(a) the details of works done and amount 
spent to vanous States and Union Territones 
on population control during 1991-92 and 
1992-93 and the States which have achieved 
Ihe actual targets; ana 

(b) the efforts made by the Union 
Government to help the States to achieve 
the actual targets? . 

THE MiNISTER OF STATE IN THE 
MINiSTRY OF HEALTH AND FAMILY 
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WELFARE (SHRIMATI OK THARA DE VI (d) if so. the details thereof: and 
SIDDHARTHA): (a) and (b). Theintormatlon 
is being collected and wilJbe laid on the Table (e) if not. the reasons therefor? 
of the House. 

[English) 

Bridge at Jha_rsuguda Bye-Pass 

18. SHRI KRUPASINDHU SHOI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government have any 
proposal to construct a railway overtlridge 
along the Jharsug uCla bye-pass. the proposal 
of which has been pending since long: and 

(b) if so, the steps taKen to expedite the 
clearance of the above proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) and (b).OSEB (Onssa 
State ElectriCity Board) proposed a road 
ovebridge on by -pass road at Jharsuguda in 
November, 1990. The scheme which was 
prepared after survey and investlga1ton. has 
been approved by the OSES in September, 
1992. WOi1( will be taken up after tuli 
estimated cost IS deposited by the OSEB. 

National Forest Policy. 1988 

19. SHRI R. SURENDER REDDY: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the goals set up by the 1988 National 
Foresls Policy: 

(b) whether a tew polICieS therem are 
either extremely difficult to implement or are 

. gnored at the implemen~tion level: 

(c) if so, whether the Government are 
considering to change tile policy as a whole: 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
The National Forest Policy of 1988 aims at 
ensuring environmental stability ancl 
maintenance 01 ecological balance. It seeks 
to suoordlOate deriVation of direct economic 
benefit to this principal aim. To achieve the 
objective it lays stress on efforts Iro 
conservation of forests and wildlife, 
afforestation of degraded forests and 
plantation under social and farm forestry 
and Increasing productivity of the lorests for 
meeting the local needs in rural areas and 
fostering symbiOtic relationship between 
tribals and loresls. It enVisages a mass 
movement to increase vegetal cover to one -' 
third of the landmass of the country. 

A massive need based and time bound 
programme of aftorestatlon and tree planting, 
with particular emphasis on fuelwood and 
fodder development on all degraded and 
denuded lands in the country, With people's 
involvement is stressed. 

(b) The aims and strategies of the 
National Fo~st Policy do require sustained 
efforts to chance peoples attitudes and 
approacn towardS forests from mera,. 
exploitation to conservation and sustainable 
utilisation and to build up afforestation and 
conservation into a massiv, people's 
movement. These are, however. not only 
attainable objective but are inescapable 
inl>eratives 01 environmental stability. 

(c) No, Sir. 
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(d) and (e). Does not arise. MINISTRY OF RAIL WA YS (SHRI 

MALLIKARJUN): (a) No, Sir. 
Damage to Railway Property Due to 

Jharkhand Movement 

20. SHRI SUBASH CHANDRA NAYAK: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the total damage caused to railway 
property due to Jharkhand movement during 
last three months: and 

(b) the steps taken to provide proper 
safely 10 ttia railway proper1y. 

THE t.lINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) The damage to Railway 
property due to Jharkand movement dunng 
the last ttlree months is estimated at Rs. 
50,550/- approxunately. 

(b) Guarding of v;;lnerable POints ana 
Vital instalia!;ons, trackp3trol:ing and piloting 
and eSCOr"1,!'g 01 trains are being done as 
required. to protect r<iilway property. TIl:5 
being a 13\V and order problem. c:05e I:;):son 
is also being maintained with the State 
Police authorities to deal with the situation 
and to prevent damage tothe railway property. 

[ T',lnslation) 

New Coach Factory 

21. SHRI RAMACHANDRA 
VEERAPPA: Will the Minislerof RAILWAYS 
be pleased to state: 

(a) whetherthe Government have taken 
a decision to set up any new coach factory 
during the Eighth Plan period; and 

(b) if so, the details thereof including 
ptaces selected therefor? 

THE MINISTER OF STATE IN THE 

(b) Does not arise. 

.' Defamatory Remarks on TUak In Text 
Book 

22. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether altentlon of the Government 
has been arawn to the news-item appeared 
in 'Rashtrlya Sahara dilled September 13. 
1992 about the defamatory remarks passed 
on "Tllak" In tile text bocK cf Open Schools; 

(b) if so, the reaction 01 the Union 
Government thereto: and 

(c) the action being taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRV OF HUMAN RESOURCE 
OEVHOPt.lENT (DEPARn.1ENT OF 
EOUCA TIOtJ AND DEPARn.1ENTT OF 
CUL WilE) (KUMARI SELJA): (<'Ii Ves. Sir. 
A!!e:-:!!on of Government hZlS been drawn to 
the news Item in 'Rashlr;ya SahJra' dilled 
September 13. 1992 mentioning therm thCl 
in the course material published by NJtionl 
Open School (NOS) in the si,lbjcct d 
Political Science for Senior Secondary 
sludents, Bal Gangadhar Tilak has been 
categorised as 'Non-violent Extremist'. 

(b) and (c). According to the NOS. a high 
level technical committee consisting 01 
expartslrl)mN.C.E.R.T., KendnYil Vidyalaya 
Sanghthan and the Academic Subject 
Committee 01 NOS was constituted to 
examine the matter. The Committee has 
decided to revise and rewrite the chapter 
entitled, 'Role of the ConQress in the Indian 
National Movement' of the course material of 
Pofitical Science for the Semor Secondary 
course of NOS. Toe reVised matenal will 
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replace old material in the next edition to be 
despatched 10 the Senior Secondary Course 
Students of NOS. 

[English) 

National Diabetics Control Programme 

23. SHRI RAMACHANDRA DOME: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether any financial assistance 
has been given to the States during 1991-92 
under the National Diabetes Control 
Programme; 

(b) if not. the reasons therefor; 

(c) whether there is any proposal to give 
financial assistance to the States during the 
current financial; year for thIs programme; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
IELFARE (SHRIMATI D.K. THARA DEVI 
IDDHARTHA): (a) No, Sir. 

(b) The issue was carefully examined 
and no financial assistance was made under 
this programme during 1991-92. 

(cl No Sir. 

(d) and (e). No provision has been made 
for this progamme under the 8th Five Year 
Plan. 

Widening of Overbridge over 
Elphlnston Road, Bombay 

24. SHRt MOHAN RAWAlE: Will the 
Minister of RAILWAYS be pleased to state: 

(al whether the width of the overbridge 
on Elphinston Road (Bombay) is much less 
which results in frequent accidents; 

(b) whether a number of persons, 
including rail passengers have been killed 
due to accidents on this overbirdge; 

(C) whether there is any proposal to 
widerthe overbridge orlo provide pedestrian 
path on both sides of the overbridge on the 
lines of provision made on Charni Road 
Station; and 

(d) if so, when this project is likely to be 
taken up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (al and (b). Saf(lty on 
roads is the concern of road authorities who 
maintain the statistics. 

(c) No proposal has been received from 
State Government/Local Body to widen the 
bridge. rootpaths already exist on both sides. 

(d) Does not arise. 

World Bank Assistance lor Education 
Projects 

25. SHRI PARASRAM BHARDWAJ: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(al whether efforts have been made by 
the Union Government to seek World Bank 
assistance for some 01 its educational 
projects; 

(b) if so, the details of the projects being 
funded by external sources, State-wise; and 

(e) the amount of foreign assistance 
allocated to the States during each of the last 
three years, State-wise? 
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THE DEPUTY MINISTER IN THE Drawing Rights (SDR) 373.3 Million over the 

MINISTRY OF HUMAN RESOURCE period 1990-99. The first phase of the 
DEVelOPMENT (DEPARTMENT OF project became operational on 5.12.90 and 
EDUCATION AND DEPARTMENT OF the second on 29.1.92. The amount of 
CULTURE) (KUMARI SELJA): (a) to (c). assistance a1locC'tedlre-imbursed to Sates 
Yes Sir. A World Bank assisted project for 
upgradation of Technician (Polytechnic) 
Education is currently under implementation. 
It covers more than 500 Polytechnics 
approvedlrecognisedbythe All India Council 
for Technical Education in 16 States and 
Union Terrrtoryof Delhi. The Project envisage 
World Bank Credit assistal'ce of Special 

depends on the actual expenditure incurred 
by the States on approved project activities. 
Details of project components·State-wise 
are given in statements I and II. In addition, 
a basic education project in to districts of 
Uttar Pradesh has also been posed to the 
World Bank for founding. 
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Preservatlv .. and Food AddHlveslor (b) the number of wagons used for 

Environment Friendly Products transportation of this coal; 

26. SHRI SANA T KUMAR MANDAL: 
Will the Minister of ENVIRONMENT AND 
FORESTS refer to reply given to Unstarred 
Question No. 4125 on August 4, 1992 and 
state: 

(a) whether standards have since been 
prescribed by the Technical Committee to 
examine the presence of artificial colours 
and flavours, deleterious to human health in 
the Preservatives and Food Additives for 
Environment Friendly Producets; and 

(b) the steps proposed to be taken to 
ban or cut down the use of these artfficial 
colours and flavours which do not have any 
food value? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAlAN KUMARAMANGAlAM): (a) 
No. Sir. 

(b) The matter is still underconsideralion 
of the Techr.ical Committee constituted under 
the Chairmanship of the Chairman, Central 
Pollution Control Board. 

[ Translation) 

Procurement 01 Wagons 

27. SHRI lAKSHMI NARAIN MANI 
TRIPATHI: Will the Minister 01 RAILWAYS 
be plea_sed to state: 

(a) the total quantity of ccialtransported 
by rail wagons from AprU " 1991 to March 
31,1992: 

(c) the number ofwagons made available 
each 'for power, cement iron, fertilizer, 
industries, railways and brickk~ns separately; 

(d) the mode for determination of priority 
for making wagons available to various 
institutes. industries and the time when this 
system was prescribed; and 

(e) ""the number of wagons required for 
transportation of coal in the country and the 
requirement ofwagonsfulilledbythe railways 
and the time by which the shortage is 
expected to be removed? 

THE MINISTER OF STATE IN THE 
MINIS fRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) The total quantity of 
coal transported by rail from 1st April, 1991 
to 31 st March, 1992 was

J 
151.3 million tones. 

(b) 17669 four wheeler wagons approx. 
per day. 

(c) The deta~ of loading is us under:-

(Daily average Four Wheeler wagons) 

PowerHouse 10211 

Cement 917 

(Steel PlantSlWashery) 
Iron 3387 

Fertilizer 275 

Railways 524 

BRK 209 

Others 2146 

TOTAl: 17669 
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(d) The targets for loading of coal are (b) Representationshavebeenreceived 

decided by the Planning Commission keeping in this regard. 
in view the availability 01 coal and rail transport 
capacity. Coal is supplied to Power houses, 
steel plants, fertilizer and Cement industries 
on priority and alter meetTng the demand of 
core sectors the balance coal is distributed 
amongst the other non-core sector 
consumers equitably. 

(e) For the year 1992-93 the target is 
157.00 million tonnes of revenue earning 
coal requiring loading 01 approximately 
18,700 four wheeler wagons per day. 
Railways expect to achieve this target. 

[English] 

New Train between Bombay and Naslk 

28. SHRI RAM NAIK: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the number of new traIns started 
between Bombay and Nasik (CR) during last 
three years: 

(b) whether there is a great demand to 
start a new train between these stations: 

(c) the action taken by the Government 
thereon? 

THE MINISTER Of STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALlIKARJUN): (a) : Nil. 

(c) 19 pairs of trains running between 
Bombay and various points serve Nasik 
Road. 42471 4248 Bombay VT-Varanasi 
Express an additional train waS introduced 
on 10.4.91. In addition, the frequency of 
100511006 Vidarbha Express was increased 
from 4 days a week to daily w.e.f . 2.10.92. 
These trains provide adequate serviCe 
between Bombay VI and Nasik Road. 
However, no train running exclusively 
between BOmbay VT and Nasik Road has 
been introduced due to operational 
constraints. 

Allocation to Universities 

29.DR. SUDHIR RAY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state University- wise lotal budget 
allocations by the Union Government 
during 1989-90, 1990-91 and 1991-92? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT 
CULTURE (KUMAR I SELJA): According to 
the information furnished by UGC. the 
comllllssion does not allocate grants to 
eligible Universilies on a year to year basis 
but lo'f a five year plan period. A statement 
showing the total development grants 
allocated to various eligble UniversttiEisduring 
the 7th Plan and 8th Plan periods is attached. 
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car Shed It Panskul1 

30, SHRI SA TY AGOPAL MISRA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether his Minister has taken a 
decision to set up a carshed (EMU Coaches) 
at Panskura Railway station on South Eastem 
Railway; and 

year. tt is not possble to estimate the direct 
eltl)loyment potential at this stage as the 
staff rendered surplus on South Eastern 
Railway would be redeployed to meet 
maintenance and operational requirements. 
Regarding indirect employnnt potential. is 
difficuh to estimate. 

Per CIpb Exptndlturt on Education 

31. SHRI SIVAJI PATNAIK: WiD the 
(b) W so, the details thereof including.s Minister of HUMAN RESOURCE 

employment potential tty (diliCt and indirect) 1 DEVelOPMENT be pleased to state tile per 
capita budgeted expenditure on education 

THE MINISTER OF STATE IN THE durirYJ 1989·90,'990-91 and 1991·92;State· 
MINISTRY OF RAILWAYS (SHRI wise? 
MAlllKARJUN): (a) Yes, Sir. 

(b) The work 01 setting up 01 an EMU car 
Shed at PanSkura at an antic4>ated cost of 
Rs. 2.19 crores is in progress and expected 
to be coflllleted by I 994. Additional facillies 
have also been sanctioned in this shed at an 
estimated cost otRs.3.05croras in the currant 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVElOPMENTDEPARTMENT OF 
EDUCATION AND DEPARTMENT 
CUt. TURE (KUMARI SEWA): A statement 
is laid on the Table of the House. 
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Alleged fund Ralslsng by Nehru (b) the amount so saved during 1991,92 

Homeopathic Medical College Delhi by adopting these measures? 

32. SHRI MANORAJAN SUR: Will the 
Minister 01 HE LATH AND FAMILY WELFARE 
be pleased to state: 

(a) wtlether ttle attention of ttle 
Government has been drawn to the newsitem 
caplioned Fund reassign drive stirs hornet's 
nest appearing the Indian Express dated 
Septmener 1,1992: 

(b) i1 so, wtlether the Governemnt has 
probed Into the alleged irregularities In the 
collection of money lor the silver Jubilees 
celebration 01 the Nehru Homeopathic 
Medical college: 

(c) if so. the details thereof: and 

(d) the action taken or proposed to be 
taken against qUlhy persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K THARA DEVI 
SIDDHARTHA) (a) Yes. Sir 

(b) to (d) The matter IS being inqUIred 
Into by the Delhi Administration thorough, 
their Vigilance Department since allegations 
are against the PrinCipal of Nehru 
HomeopathIC MedICal College (NHMC) and 
Director Heahh ServICes, who are under the 
administrative control of [)elr" Adm.nlstratlon 

[ Trans/allon] 

Economy Meahures to Reduce 
Expe:1diture 

33 SHRI KHE LAN RAM JANGDE Will 
the Mnlst"r of FOOD be pleased to state 

{a} the economy measures taken by the 
hiS M,nls:ry to reduce the expendrture: and 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). As a result 01 various 
economy measures adopted on the use 01 
telephones, staff cars, printed matenals 
travels and tours etc .. and also due 10 close 
monitOring 01 expenditure, a sum 01 about 
Rs. 51. 00 lakhs has been saved during 
1991-!'c against the budgetary provISions. 

Rail Link from Pratapg3nj to Biropur 

34 SHRI SURYA NARAYAN YADAV 
Will the Mnlsterof RAIL WA YS be pleased to 
state 

(a) whether the Government have 
approved a prOjeCl for construCllon of railway 
line from Pratapganj to Blrpur In North-Eastem 
Railway: 

(b) If so, thedeta.ls of the work completed 
so I ar on this prOject: and 

rC) the de!al:s of the plan and time 
schedule ftxed tor ItS execution? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS {SHRI 
MALLIKARJUNj (a) No, Str 

(b) and (c). Do not anse 

Diversion of forest land 

35 DR. lAl BAHADUR RAWAL Wll: 
the Minister 01 ENVIRONMENT AND 
FORESTS be pleased to state 

(a) Whether the Government have 
inJIlated an IOqutry Into the diverSion 0110resl 
land for non-forestry purposes dUring 1991, 

(b) rt so, the details thereof Including the 
fmdglns of Ihe lnqulry. and 
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(c) The action laken againSllhe erring 

officials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE ANi) 
TECHNOLOGY (DEPARTMENT OF 
ElECTRONICS AND DEPARTMENT OF 
OCEAN DEVElOPMENT ) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
No Sir. 

(b) and (c). Do not arise. 

[English] 

Computers on Railways 

36. SHRI DHARMA8HIKSHAM: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government are 
planning to Introduce computers in dillerent 
sectors 01 the railways: and 

(b) il so, the details thereof and name of 
those sectors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) The delails and names of the sectors 
in which the computers have been/are being 
introduced on Indian Railways are as under: 

(i) Passengers Reservation' 

Computerised reservatIOn systems have 
been installed in 34 major cities covenng 
about 69% 01 the total reservalion workload 
on Indian Railways. ExtenSion of the scheme 
to about 20 more towns has been approved. 

(ii) Freight operations' 

h is planned to computerise Freight 

Operations on Indian Railways. Work has 
commenced on Northem Railway. 

(iii) PreparatIon of Railway Receipts: 

Work on SIX stations is:1n progress. 
Work on 10 more loading points has been 
approved. 

(iv) Office Mangement: 

Personnel C0l1l>uters are being used in 
various department 01 Indian Railways. 

(V) Personnel & Financial management: 

work has been Implicated/under 
implementation 

2i. DiVisions. Work in resopect of 7 
more DiVisions has been approved. 

(vi) Worl<shop Management: 

The sCheme has been Implemented in 
14 Workshops and further extension of this 
faciillies In three more Workshops has been 
approved. 

(vii) Inventory control & Purchase 
Functions: 

The scheme has been implemented in 
18 Stores Depots and further extension at 
three more Stores Depots has been 
approved. 

(viii) Unreserved Ticketing Enquiry 

GvnpV8r:satlon of tickeling has been 
Imp;e'nenled ,;r'der Implementation in New 
Delhi o~d Its exten~lon to three more cilles 
has been approved. 

(ix) Global EnqUJry (ltmerary Planningj.' 

The scheme has been Implemented! 
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under implantation in Delhi and further 
extension of the scheme at 15more locations 
has been approved. 

(x) Claims information: 

The .me has been implementedl 
under implementation in 4 Railway 
Headquarters and its extension 2 more 
Railway Headquarters is approved. 

(xi) Hospital Information Mangement: 

The scheme has been implemnted / 
under implementation in 5 Railway Hospitals 

[ Translation] 

Assistance to Voluntary Organisations 
foe Programmes 

37 SHRI LALIT ORAON: WiD the Minister 
of HEAlTH AND FAMILY WELFARE be 
pleased to refer to reply given to Unstarred 
Question No.4262 on March 24. 1992 and 
state: 

(a) whether the information regarding 
names of voluntary organisation engaged In 
implementing various health programmes 
and amount ollinancial assistance provided 
to such Organisation since 1989 has been 
collected; 

(b) if so, the details there 01; and 

(c) if not. the reasons therelor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH & FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) to (c) : The requisrte 
information is being collected and will be laid 
on the Table of the House. 

38. 

Monument. In Bihar 

SHRI CHHEDI PASWAN: 
SHRI MOHAMMAD ALI 

ASHRAF FATMI: 

WiUthe Ministefof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of historical monuments 
in Bihar which are under the control of the 
Archaeological survey 01 India; 

(b) the amount if allocation made lor the 
maintenance and protection 01 these 
monuments during 1991-92 and 1992-93; 
and 

(c) the steps being taken for providing 
more funds lor this purpose and also lor 
providing all necessary faciinies at these 
monuments to make them attractive tourist 
centres? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT 
CULTURE (KUMARI SEUA): (a) The number 
01 centrally protected monuments sites under 
the Archaeological Survey 01 India, in the 
state 01 Bihar are 77. 

(b) The expenditure Incurred for the 
maintenance and conservation 01 the 
centrally protected monumentsl sites in the 
state 01 Bihar, dunngthe year 1991-92 is Rs. 
48,39,141/- while the allocation lor the year 
1992-93 is As. 23,42,0001-

(c) As lar as the maintenance & 
conservation of the centrally protected 
monuments are concerned. lunds are 
provided as per their actual needs and 
priorities. 

[English] 

Encroachment on protected 
monument. 

39. SHRI SYEO SHAHABUDDIN: Win 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
reply given to usa. No. 2064 on July 21. 
1992 and state: 
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(a) the names and places of monuments demanrjed by the Kerala Govemment is 

form where encroachment on the protected likely to be provided, and 
monuments or the land attached thereto has 
been reported: (d) if so, Ine details and ~ not, the 

(b) the dates of receipt of the reports by 
the circle concerned and the date and nature 
of the action taken; 

(c) whether the protected monuments 
come within the purview of public premises 
(vacation of illegal occupation act); and 

(d) rt so, the reasons lor not taking 
prompt action for vacation 01 adverse 
occupation as soon as it comes 10 nOiice? 

THE DEPUTY MINISTERIN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT 
CULTURE (KUMARI SElJA): (a) and (b) 
Information IS being collected and will be laid 
on the table of the House. 

(~ "rotected monuments whlcr are 
Government ownedcomewithln the purview 
of the public Premises (Eviction of 
Unauthorised Occupants) Act, 1971. 

(d) Velay is caused due to procedural 
formalities, lack of necessary help from local 
police and vanous legal injunctions. 

Quota of Rice to Kerala 

40. SHRI P.C. THOMAS: Will the 
Minister of FOOD be pleased to state 

(a) whether the Government have 
decided to increase the quota of nce to 
Kerala; 

(b) if so, the details olthe present quota, 
quantities of increase and special quota, if 
any, that will be provided to the State; 

(c) whether the quota of rice as 

reasonR therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHiil TARUN 
GOGOI): (a) to (d). The quota of rice lor 
Kerala was increased from 1.42,500 tonnes 
to 1,50.000 tonnes in September, 1991. An 
ad·hoc addl:lonal of 15.000 tones of rice 
each in the months of D.?cerroer 1991 and 
January, 1992 was made subject to 
adjustmentfrom Novern..."er, 1992. An across 
the board CJt of ~ 0% or. r.ce allocation brtlte 
months of Novernoer and December, 1992 
for most 0: tha Slates UT:. has been applied 
and the allocation or (lCB to Keraia has been 
made at the level o! 1,35,000 lonnes. 
However. on !'1e request 01 Keraia 
Gove rn m:.:Jnt, a s~cia! qJo:a of 2.000 leones 
of rice was reieased i:l N::;',:ember, 1992 tor 
fiood al1ectedfami:les and the adjustment of 
30.00C tonnes 0; nee given earlier has been 
deferred forthe time oell1g In VieW of the lac! 
thai only a smail fraction Of to:al production 
IS procured for the Cer.:ra: Pac! by way of 
price su;>pOI'1 cperalions fo~ paddy and levy 
on mil:ers, it IS not possible if meet the ce!1t 
per cent demands o( States':UTs. inCluding 
Kerala. 

.r Translation] 

Restoration of Train Bombay and 
Bhusawal 

41. DR. GUNWANT RAMBHAU 
SARODE:WilltheMinislerofRAllWAYSbe 
pleased to slate: 

(a) whether the passenger train between 
Bombay and Bhusawal stations 01 Central 
Railway has since been withdrawn for the 
last six months; 

(b) if so, the reasons therefor; and 
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(c) the time by which thelrain islkelrto THE MINISTER OF STATE IN THE 

be restored? MINISTRY'" OF RAILWAYS (SHRI 
MAllIKARJUN): (a) No Sir. 

THE MINISTER OF STATE IN THE 
MINISTRY or: RAILWAYS (SHRI (b) and (c). 00 nolarise. 
MAUIKARJUN): (a)to(c),ConIequentupon 
conversion of Manmacl-Aurangabad Meter (d) No, Sir. 
Gauge section into Broad Gauge, train 
services in the area have been re-organised. (e) Does not arise. 
1351/1352 train eartier runnWig between 
Borrbay and Bhusawal has been extended (f) Constraint of resources. 
upto Aurangabad from February, 1992 by 
curtailing its run between Uanmad and [English) 
Bhusaval. 

As an altemative measure, 1381/1382 
Manmad·Bhusaval shuttle has been 
introduced from February '92 for the 
convenience of the passengers. This train 
provides connection to 100311004 (old 
no.1351/1352) Bombay- Manmad -
Aurangabad Passenger train in both 
directions at man mad. In view of this there is 
no proposal to restore its run between 
Manmad and Bhusawal. 

Shahjahanpur-Khutar Railway line 

42. DR. G.L. KANAWIA:Willtl1eMinister 
of RAil WAYS be pleased to stale: 

(a) whether there was a meter-gauge 
Railway line between Shahjahapur and Khutar 
in Uttar Pradesh; 

(b) if so, the time uptowhich the said line 
was in operation; 

(c) the reasons for dismantling that line; 

(d) whethertheGovemment propose to 
fay the railway line afresh on this lOute and 
restart the trains; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

Road overbrIdge Near Solapu, 

43. SHRI DHARMANNA MONDAYVA 
SADULA:Wdltha Minister of RAilWAYS be 
pleased to state: 

(a) whether final approval has been 
given for construction of Kambar Talab road 
over·ollJge nearsolapuron National Highway 
No. 13; 

(b) if so, the total cost likely to be incured 
thereon and the proportionate share of the 
Government of Maharashtra and the 
Railways; 

(c) whether'his Ministry have released 
their proportionate share; and 

(d) it not, the reasons therefor and likely 
time by the which the share is to be released 
by the Railways? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlllKARJUN): (a) Proposal of State 
Government for widening the existing Road 
overbridge at Karnbar Talab at Km. 456111-
12 on Solapur-Bijapur National Highway No. 
13 has *n approved. 

(b) total (X)Sl 01 this widening Will be 
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approximately 121 lakhs 10 be borne fully by premises on celificalion by Slalion Master 
the State Government as per rules. concerned. 

(c) and (d). Does not anse. 

( Translation] 

Medical Facilities for Coolies 

44. SHRI GOYINDA CHANDRA 
MUNDA: Will the Minister 01 RAILWAYS be 
pleased 10 stale: 

o 
(a) whether Ihe coolies are provided 

with lodging and medical laciit'l:s ill the 
railway stations: 

(b) if not, Ihe reasons Iherefor and 
whether the Governemnt propose to extend 
the s:lidfacililies 10 coolies inthe nearfulure: 

(c) if so. the details thereof and the 
action proposed to be taken in this regard: 
and 

(d) if not. the reasons Iherefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) 10 (d). The licensed 
porters are enliled to avail of the facilties 
provided in Ihe second class wailing hall al 
railway stations. Separate rest shelter for 
them have also been provided at stations 
where their number IS considerahle and 
aother facilties are by and large indequate. 
These facilties are reviewed from time 10 
time and provision laugmentalionb of the 
fame is undertaken subject 10 availabilily 01 
funds. 

The Lincensed porters are eligible lor 
Iree medica! treatmenl as oul-door palinello 
self only al n<lilway hosplt<lls/ dispensaries. 
They are also given free in-door nlt>dical 
re<llment in R<lilway hospitals/dispensaries 
n case of grievcious injury 10 them whlle 
:arring passengels' luggage inlhe railway 

(English) 

New InsectlcicJes 'or the Control of 
Malaria 

45. SHRI MAHESH KANODIA: 
SHRt DATTATRAYA 

BANDARU: 
SHRI RAM VILAS PASWAN: 
SHRI SHARAD YADAV: 

Will the Minister 01 HEALTH AND 
FAMINLY WELFARE be pleased 10 slate: 

(a) the name of new insecticides used 
lor Ihe control of Malaria; 

(b) whether these insecticides are 
indigenously m<lnulaclured; 

(ci ,I not.lhe counlries Irom where Ihese 
are imported and sleps proposed 10 be laken 
10 produce such insecticides in counlry; 

(d) whelher Ihese insecticides can be 
used only in some selected areas; and 

(e) if so, the details thereof indicating 
quantity of such insecticides supplied to 
States during 1991-92. State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI. OK THARA DEVI 
SIDDHARTHA): (a) No new insecticides are 
being used for the control of Malaria. 

(b) to (e). Does not arise. 

( Translation] 

Freight Traffic Performance 

46. SHRI RAJESH KUMAR: 
SHRIMATI 8HAVNA 

CHIKHfLlA: 
SHRIMATi SHEELA 

GUATAM: 

Will the Minister of RAILWAYS be 
pleased 10 stale: 
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(a) the extent of freight traffic carried by [English) 
the Railways during the tlrst six months of the 
current financial year; 

(b) whether this performance IS below 
the target fixed for the purpose; and 

(c) the steps being taken to boost the 
pertormance In this sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) (a) and (b). During first SIX 
months of current financial year 165.52 
millions tonnes of revenue earning freight 
traffic was 10aded.This IS barely 0.14% less 
than the target. 

(e) Some of the steps being taken to 
improve the freight loading are: 

(I) Improving the mobility of wagons 
by Intensive monitoring; 

(Ii) reducing the nli!J1ber of inffectrve 
wagons; and 

(iii) 'proving the utilisation of engines. 

Pll)motlon and Development of 
Languages 

47. SHRIMATI DIPIKA H 
TOPIWALA: 

SHRI RAM SINGH 
KASHWAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the amount spent on the promotion 
and development of Hindi during the Seventh 
Pion; 

(b) the amuont spent on the promotion 
and development of languages. other than 
Hindi during the above period, and 

(c) the amountallocated for development 
of vanous languages during 1992·93? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT 
CUL TURE (KUMARI SElJA): (a) to (C): The 
details uf Plan expenditure on development 
of Hindi and other Languages dunng the 
Seventh Plan and amount allocated for 
development of these languages during 1992-
93 IS as under: 

(Rs. in crares) 

Language Expenditure 
during the 7th plan 

Allocation for 
1992·93 

Hindi 26.93 

Modern Indian languages 6.72 

English 2.23 
Sanskrit & other 

classical Languages 13.80 
------~----.-

ECO - Task Force 

48. MAJ. GEN. (RETO.) BHUWAN 
CHANDRA KHADURI: Will the Minister of 

5.19 

3.05 

0.72 

3.74 

ENVIRONMENT & FOREST be pleased to 
state: 

(ai whether the Government have 
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approved certain proposals for creating [Translation] 
Ecological Task Force particularly in the hilly 
region of Uttar Pradesh: 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
to (c). In the Mussoone hills of Uttar Pradesh, 
an Eco-Task Force, consisting of 243 ex-
service presonnel, is already operallonal 
since 1985. There is no proposal to establish 
any additional Eco-Task Force In the hilly 
region of Uttar Pradesh. 

Pollution Cases 

49. SHRI KRISHAN DUn 
SUL TANPURI: Will the Minister of 
ENVIRONMENT ANb FORESTS be pleased 
to state: 

(a) the numberof prosecution filed under 
the Air and Water Pollution Control Acts 
during the last one year, State-wise; and 

(b) the number of cases where the 
decisions have gone against and in favour of 
the Pollution Control Boards? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLAIMENTARY AFFIARS 
AND MINISTER OF STATE IN THE 
MINSITRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): 
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Consultation with CGHS Specialist 

so. SHRI PRABHU DAYAL 
KATHERIA: 

SHRIMA TI KRISHNENDRA 
KAUR (DEEPA): 

Will the Minister of HEALTH AND 
FAUlL Y WELFARE be pleased to state: 

(a) the number of leprosy patients during 
the last three years. State wise; 

(b) whether there has been an increased 
in such patients during October. 1991 to 

Will the Minister 01 HEALTH AND . October, 1992; 
FAUlL Y WELFARE be pleased to state: 

(a) Whether there are some rules 
specifying any salary restriction lor direct 
consultation with CGHS specialist; 

(b) if so, the details thereof; 

(c) whether the Government have 
received any complaint during the current 
year regarding refusal of appointment to a 
patient despite being covered by the rules; 
and • 

(d) if so, the steps taken or proposed to 
be taken by the Government to ensure that 
rules are followed by the Specialists strictly. 

THE MINISTER OF STATES IN THE 
MINISTRY OF HEALTH AND FAMILY 
WElFARE (SHRIMATI D.K. THARA DEV' 
SIDDHARTHA): (a) and (b): Yes, Sir. The 
Officers drawing basic pay 01 Rs. 4,000/· and 
above per month are entitled for direct 
consultation with CGHS Specialists. 

(c) No Such corflllaint has been received 
by the Government. 

(d) The question does not arise. 

( T rans/a1ion) 

Leprosy Patients 

51. SHRI PHOOL CHAND 
VERMA: 

SHRI SUBASH CHANDRA 
NAYAK: 

SHRI B.l. SHARMA PREM: 
SHRr DHARAM PAL SINGH 

MALIK: 

(c; !f so, the details thereof indicating the 
reasons therefor;and 

(d) the steps taken or proposed to be 
taken by the Government for the treatment 
and rehabilitation of such patients? 

THE MINISTER OF STATE IN THE 
M1NIST~X pF HEA({H .NW. FAMlq\.. 
WELFARE (SHRIMATI D.K. tAARA DEVI 
SIDDHARTHA): (a) A Statement is laid on 
the Table of the Sabha. 

(b) No, Sir. 

(c) Question does not arise. 

Cd) The steps takenlproposed to be 
taken by the Government for treatment 
including rehabilitation of such patients are 
as under: 

i) early detection 01 cases 

ii) creation 01 community awareness 
about curability 01 leprosy. 

iii) provision 01 Multi Drug Therapy to 
leprosy patients. 

iv) medical rehabilitation of cured leprosy 
persons, and 

v) provision of footwear lor needy 
patients. 
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51. No. Name of the State No. of leprosy patients 
as on March, 90 

---------_ .. _. 
2 3 

12. Madhya Pradesh 168821 

13. Maharashtra 195246 

14. Manipur 1377 

15. Meghalaya 1401 

16. Mizoram 383 

17. Nagaland 2007 

18. Orissa 178497 

19. Punjab 3477 

20. Rajasthan 17184 

21. Sikkim 330 

22. Tamil Nadu 361653 

23. Tripura 2942 

24. Uttar Pradesh 352637 

--_ .. __ .. _ ... _-----_._--_._--_ .. __ .. _ .. __ .. _ .... _-_._.---
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SI.No. 

. __ ._-___._-_._---- .... _---_._ ... _. --- ._.- ---.. 

Name of rhe State No. of leprosy patlen 
as on March, 90 ._-_ .. _----_. __ ._--_---- -_ .. _ .. _- ..... __ .. _-_._--_ .. _._-

2 3 
.-- -_ .. _ .. _----------- ---_ ... --.---.--.. -.-......... --.. . 

25. WAst Bengal 287898 

26. A & N Islands 1237 

27. Chandigarh 797 

28. D & N Haveli 342 

29. Daman & Diu 199 

30. Delhi 3985 

31. Lakshadweep 103 

32. Pondicherry 1221 -----_ .. _-----------_ ... -...... _------
Total 2553396 

--------
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Computers on Railway. 

52. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of HEAl THAND 
FAMILY WELFARE be pleased to state: 

(a) whethersaldarjung hospital has been 
purchacing intravenous fluids at higher rates 
from outside agencies rather than from the 
Government owned medical store depot 

(b) it so. the number of units of TV fluids 
purchased from Government agencies and 
private agencies separately during the last 
three years and financiallpss suffered by the 
hospital as a result thereof; 

(c) whether the Government have 
inqired into the matter; 

(d) if so. the details thereof and steps 
taken against the persons found gUilty: and 

(e) the steps taken or propposed to be 
taken to recover the financial loss ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) to (e). The information is 
being collected and will be laid on the Table 
of the House. 

1. Andra Pradesh 

2. Kamataka 

3. Rajasthan 

4. Tamil Nadu 

5. Ultar Pradesh 

6. West Bengal 

[ Translation] 

Railway. Overbridge. 

53. SHRI CHHITUBHAI GAUlT: 
SHRI DEVI BUX SINGH: 
SHRI SUKHENDU KHAN: 
SHRI ZAINAL ABEDIN: 

Will the minister of RAILWAYS be 
pleased to state: 

(a) the number of confirmed proposals 
received from State Govemments during 
the last one year for construction of railway 
overbridges. Statewise; 

(b) the locations where construction 01 
over-bridges has been approved. Statewise; 

(c) the name of places where 
construction of overbridges has been 
cOfTl)leted during the last year State-wise; 
and 

(d) the total expenditure to be incurred 
by the Goernment during this year on those 
projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) 

2 

3 

5 
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(b) Proposals approved are as under: 

Locations 

lake Garden (Calcutta) 
Ballygauge at Bondel 
Gate 

Ullundurpet-Meppul 
Coimbatore 

Bangalore East 
(Bayyappanahali) 
Yelahanka 
Whetefield 

Kazipet Yard 

Ringus 

Mau 

State 

Bengal 

TamilNadu 

Kamataka 

Andhra Pradesh 

Rajasthan 

Uttar Pradesh 

(c) Road over«idges have been co!t1>leted at the foHowing places. 

1. Pendurthi 

2. Uilain 

3. Ghaziabad 

4. Karnal 

5.ludhiana 

6. Tughlakabad 

7. Srirampur 

8. Jadavpur 

9. Wardha East 

(d) Rs. 2. 10 Crores. 

New Train between Bombay and 
Ahmedabad 

Andhra Pradesh 

Madhya Pradesh 

Uttar Pradesh 

Haryana 

Punjab 

(Delhi UT) 

West Bengal 

West Bengal 

Maharashtra 

54. SHRIMA TI BHAVNA CHIKHlllA: 

(a) whether the Government have 
decided to run new trains on Bombay-
Ahmedabad-Rajkot line in GujaraI speciaUy 
keeping in view the steep ~ In the 
passengertraft~;and 

WiUtheMinisterolRAIlWAYSbepieasedto 
state: (b) if so, the details 1heI8aIJ 
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THE MINISTER OF STATE IN THE (a) whether there is acute shotage of 

MINISTRY OF RAILWAYS (SHRt books and periodicals in libraries of Delhi 
MALLIKARJUN): (a) No, Sir. I University especially in South Campus which 

is adversely affecting the teaching and 
(b) Does not arise. research work; 

[English] 

Alleged Resale of Disposable Syringes 

55. SHRI RAM SINGH 
KASHWAN: 

SHRI RAJENDRA 
AGNIHOTRI 

PROF. RiTA VERMA: 
SHRI N.K. BALlYAN: 

Will the Mnister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(aJ whether any case of resale and 
reuse Of des posable syringes has come to 
the notice of Government; 

(b) if so, the details thereof; and 

(c) the action taken or proposed to be 
t"ken by the Government to ensure that 
disposable synnges may be used only once 
in Hospitals and not resold in the market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK. THARA DEV) 
SIDDHARTHA): (a)to (c). No, Sir. In orderto 
ensure that the disposable syringes are not 
reused, these are destroyed after single use. 

Shortage of books in libraries of Delhi 
University 

56. SHRI CHANDRAJEET 
YADAV: 

SHRIMATJ GIRIJA DEVI: 
DR SUDHIR RAY: 

Will the Ministerol HUMAN RESOURCE 
DEVELOPMENT be pleased to slate: 

(b) if so, the reasons therefor; 

(c) whether the University Grants 
Commission has reduced the grants provided 
to University for libraries; 

(d; if so, the details thereof alongwith the 
reasons therefor; and 

(e) the measures cintemplated by the 
Union Government to remove the paucity of 
funds? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT 
CULTURE (KUMARI SElJA): (a) and (b). 
The UniverSity of Delhi has reported that 
there IS some ShOrtage of books and 
periodicals in their libraries due to increase in 
prices and general finacial crunCh. 

(c) No. Sir. 

(d) does not arise. 

(e) During the 7th Plan period UGC had 
prividedgrant of Rs. 551akh tolhe University 
of Delhi for purcchase of books and journals 
including Rs. 12 lakh for its South Campus. 
During the 8th Plan period grant allocated to 
the Univeisityfor this purpose is Rs. 140 lakh 
out 01 which Rs. 40 lukh is meant for its South 
Camous. Hence, the finaclial assistance for 
purchase of books and journals by the 
Unviersity of Delhi has considerably been 
enhanced. 



205 Written Answers 
[ Translation} 

AGRAHAYANA 3,1914 (SAKA) WrmenAnswe~ 206 

AduH Education 

57. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether any new scheme has been 
forulated after eHecting radical changes in 
the existing scheme of adult educatian' 

(b) if so, the details thereof; 

(c) the number of districts selcted for 
implementation of this new scheme; and 

(d) the contribution of social organisal ion 
in this regard? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF EDUCATION AND 
MINISTRY OF CULTURE HUMAN 
RESOURCE DEVELOPMENT 
DEPARTMENT OF EDUCATION AND 
DEPARTMENT CULTURE (KUMARI 
SElJA): (a) to (d). The sucessful completion 
of Total Literacy Capaign (TIC) in dislrict 
Ernakulam (in Kerala) has led Ie the 
acceptance of the TlC as the most important, 
time-bound and cost-effective stategy for 
eradication of illiteracy in the target age 
group of 15-35. This has been developed in 
preference to the earlier centre-based 
strategy impleted through paid instructors. 
Incontrast with the earlier programme, the 
TLC isentirely based on a spirIT of voluntarism. 

The TLC is implemented in the campaign 
mode involving a mass mobilisation of all 
sections oft he society in thecause of literacy 
through appropriate environment building 
activities. The Zilla Sal<sharata Samitis (Z. 
S.S., or the District Literacy Societies) are 
speciallyconsituted and got registered under 
the district Collectors to implement the 
programme. Besides the task-specific sub-

committee oj ZSc. f/::>nular Committees am 
alst;) constitutod ':: ai! ,evels from the district 
down to the village panchayats. 

The initisai aClIvl!)' of environment 
building is closely iollowed by adoor-to-door 
litera-:y survey dunng wh ich potentialleamers 
as well as v('luna!&:3'S am identified. 

Suitableprimers are developed through 
the Slate Re5~JurCE' Centres, in accordance 
witr, tne pedag8:jic technique of Improved 
Pace and 
Content of Learing opel) and primer -specific 
training :s providedto the Resource Persons, 
Master Trainers and Vounteer Instructors. 

Two activities. namely environment 
bulding as weI: as mointonng and internal 
evaluation are continued through the 
teachl:1g/iearing acivry whlC~ accounts for a 
total of 20C hour>.: spre'l-: 0ver a period of 6 
months. A~ eXlerna i i:npactJs ummative 
evaluation is maos a~ in? conclusion of the 
teaching. The TLCs are followed by Post 
literacy Programme I;) mop up the teft-over 
illiterates and to consoliadate the gains of 
literacv acquired dUring TLC, and to enable 
the neo-literates to develop abilaties forseH-
leming. 

The TILCs are implemented thorugh 
direct funding to ZSS by the Central and 
State Government in the ralio of 2:1. 

As of 8.9.10.1992, as many as 118 
projects have been approved all over the 
country, covering 178 districts either fully or 
partially. 

Local contributions (usually in kind) are 
mobilsed to a limited extent for purpose of 
envirronment building, lighting in litercy 
centres etc. The TLC strategy provides for 
full and participative involvement of social 
organistions and Volunatary Agencies in the 
implementation. 



207 Written Answers 
[English] 

NOVEMBER 24, 1992 Written Answers 208. 

Impovement of Education in School in 
Delhi 

59. SHRI KALKA DAS: 
SHRI TARA CHAND 

KHANDELWAL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
reply given to Unstarred Oeustion No. 848 
on July 14. 1992 and state the details of the 
steps taken. proposed to be taken to improve 
the pertormance 01 education in government 
schools run by Deihl Administration? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT 
CUL TURE (KUMARI SElJA): Deihl 
Administration has taken the following 
measurs:-

1. Besides fdling up the vacant posts of 
various categonr SUbJect-teachers, 3 tier 
training of content upgradalion for PGT's 
techlng class X and XII has been organised 
during summer vacllon. 

2. Sample papers In each subject set by 
experts were got printed and are being 
distributed. 

3. Pre·board tests are bel:lg held to 
make the s:.;den:s fa"':liliar w.:h the chang,-,c 
examln;)t,on pattern of t~1e CSSE. These 
pre'Do<}rd exam.ona'IO'l are being montored 
and evaluated so that corrective teaching IS 

oetrlg carried out. 

4. Recruitment at TGT level is mad" 
according to the amended recutrtement rules 
With a view that at secondary level also 
specllised teaching 10 subjects like English. 
MathS and SCience IS imparted. 

5. Special inspection are being held 
specilly of those schools where the pass 
ecentage was comparatively low. 

6. The content of training for Principal 
has been reconstituted and in-service train ing 
has been given to the Principals also besides 
subject teachers. 

7. Common papers lor class VIII,IX and 
XI are to be distributed to maintain the 
common standard of schools and to detain 
the students ate lower level. Such home 
examination papers will be set on the stple 
and pattern of the Board. 

C_G.H.S Facilities to Retired 
Government Servants 

60. SHRI 8. DEVARJAN: Will the 
Mlnisterof HELATHANDFAMIL YWELFARE 
be pleased to state: 

(a) whether the Government are 
constemplating to open separate centres for 
getting medines and provided priority in 
medical facilities like visit to doctors out of 
!'-Irn for the retired Central Government 
employees keeping in view of their advanced 
age and feeble health; 

(b) if so. the oetails thereof: anc 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
r.l:niSTyn OF HEAL TI1 RND FAt"lllY 
W[LFAnE (SHIAMTI OK. THARA DEVI 
SIDDHAnTHA): (a) to (c). There IS no 
propos.".1 to open separate centes for Issueing 
medicanes to Retired Government Servancts 
aue to financle constraints. However, 
Instuctions have alre·ady been Issued 10 
examlng the PenSioners \)f the Jge of 60 and 
above .out of turn and medicines mall be 
issuep to them UplO one month In case OJ 

those suff~Hlng from phornic ailmetns. 



209 Written Answers 
( Translation] 

AGRAHA YANA 3, 1914 (SAKA) Written Answers 210 

\ 
Barkakana-Ranchl-Glrldlh Rail Link 

61. SHRI RAM TAHAL CHOUDHARY: 
Will the Minlsterof RAILWAYSbe pleased to 
state: 

(a) whether the Government have 
conducted a survey lor construction of 
Railway line on Barkakana-Ranchi-Giridih 
section; 

(b) if so. the details of t~e survey report; 
and 

(c) the action prOj.>osed to be taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

. (b) Resu~s of survey are: 

Kms, 190 

Cost: Rs. 3335 crores 

Rate cl return: Negative. 

(c) The proposal was sent to Planning 
Commission on consideration of 
developments of backward areas. However 
planning Commission did not agree owing to 
acute Finacial constraint, negative return 
and tt,e availability of good road network in 
the mea. 

[English) 

Refund .Cases of Tickets 

62.DR.AMRITLALKAlIDASK.PATEl: 
Will the Ministerof RAILWAYS be pleased to 
state the number of cases of refund to 
Railway tickets pending forthe last two years 
with each railways, zone-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKAAJUN): No case of refund of railway 
loickets duly registered with the railways, is 
pending lor last two years with any Zonal 
Railway. 

[ Translation) 

Manufacturing of Electric Edglnes 

63. SHRI RAJENDRAAGNIHOTRI: Will 
the Minister of RAILWAYS be pleased to 
slate: 

(a) the approximate yearly requirement 
of the electric engines in the country; 

(b) the number of the electric engines 
being manufactured by Bharat Heavy . 
Electricals limited every year; 

(c) whether the electric engiOles being 
manufactured in the country are enough to 
meet the requirement of the country; and 

(d) il not the details of the steps being 
taken in order to increase the manufacturing 
capacity of electric engines in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKAAJUN): (a) About 180 locomotive 
have been estimated as annual requirement 
in the Eig hth Plan (1991-97) which includes 
locomotives on replacement account and 
Some cushion for traffic fluctuation 

(b) An order for 35 electric locomotives 
was place<. on BHEL. They have supplied 
locos as under: 

1988-89 - 5 Nos 

1989-90 - 6 Nos. 

1990-91 - 5 Nos. 

1991-92 - 19 Nos. 

35 Nos. 
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(d) (i) A work "as already been 
sanctioned for increasing the manufacturing 
capacity of vlactric engines at CL W to the 
level of 1 50 locomotives per year. This 
capacity is expected to be achieved by the 
production year 1996-97. 

(ii) jn addition BHEL can also 
manufacture 20 to 25 elactric engines per 
year. 

[English] 

Incentives for small family nonns 

64. SHRI PAWAN KUMAR BANSAL: 
Will THE Mi'lister of HEALTH AND FAMILY 
WELFARE: be pleased to state 

(a) whether the Government have 
contemplated some fresh steps recently 
tlpromote small family norms in the country. 

(b) if so, the details thereof; and 

(c) the incentives and disincentives 
proposed to be enforced in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). The promote 
small family norm in the country and to 
impart new dynamics to the Family Welfare 
Programme. an Action Plan has been evolved 
by the Ministry of Health and FamilyWelfa~e 
and is being operationalised. The Action 
Plan highlights the need for evolving a 
national consensus in support of the Family 
Welfare Programme and to obtain the willing 
participation of aU sections of the sodtiey. It 
key features include, (1 ) impeoving the quality 
and outreach of family welfare services,(2) 
differential strategy for special focus on 90 
poor performing districts (Birth rate of 39 per 
thousand population and above as per the 

1981 Census). (3) developing a mechanism 
to make available funds to States/lJTs on the 
basis of reduction of actual birth rate, (4) 
increasing the coverage of younger age 
couples through vigorous promotion of 
spacing methods, (5) intorducing new 
contraceptives and improving the quality of 
contraceptives, (6) strengthening family 
welfare schemes in urban areas especially in 
slumpockets,(7) revitalising training activjijes 
of medical-pare-medical personnel with 
emphasis on motivational and counseling 
aspect, (8) sustaining the good work done 
under the Universal Immunisaiion 
Programme and strengthening of ;,ther 
interventions for Maternal and Child Health 
Car. (9) reorientation of information 
education and communication effOri~ to 
focush on the quality of life issue and inter-
personal cominication, (10) involv:ng 
voluntary and non-govemrnental organi&atlOn 
in a big way to promote active community 
participation in the programme, (11) gearing 
up of the implementation machinery in the 
State slUTs and (12) evolving high level inter-
sectoral coordination mechanism at the 
national, state and district levels, 

(c) A package of incentives/disincentives 
formulated by this Department has been 
referred to the NDC Committee on population 
and their report is awaited. 

[ Translation) 

Doubling of Lines In Bihar 

65. SHRI SIBHU SOREN: 
SHRI SIMON MARANO!: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the work of doubling of 
meter gauge an d narrow gauge railway lines 
in Bihar is held up for the last five years'; and 

(b) If so, the details thereof and the 
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details of the schemes relating to DEPARTMENT OF OCEAN 
development of old railway lines implemented QEVELOPMENT) (SHRI RANGARAJAN 
so far by the government since January, KUMARAMANGALAM): (a) to (c). 
1990 and Information is being collected and would be 

laid on the Table of the House. 
(e) the names of schemes on which 

con~~iction work could not be started due to 
lack of funds in spite of acceptance of 
estimates? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) and (c). Do not arise. 

[English] 

Smuggling of Sklnsg/horns 

66. SHRI NAWAL KISHRE RAI: 
SHRI BHUPINDER SINGH 

HOODA: 
SHRI MANIKRAO HOLDYA 

GAVI!: 

Will th~ Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the details of consignments of animals 
and reptiles skinlhorns etc. seized in the 
country during the last six months; 

(b) the number of the persons arrested 
in the connection; 

(el whether smuggling of animal skins! 
horns has increased during the said period; 
and 

(d) if so, the remedial measures taken 
by the Government in this raged? 

THE MINISTER OF STATE IN THE 
MIN!STRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 

(d) the steps taken to safeguard against 
smuggling and illegal trade in wildlife products 
include: 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

Hunting of p.ndangered 
species ard trade on 
articles made out of such 
species has been banned 
under the provisions of 
Wildlife (Protection) Act, 
1972. 

International trade in 
endangered species of 
plants and ani;"'1als and 
articles made1hereof has 
been banned under the 
provisions of the 
Convention International 
Trade in Endangered 
Species of Wild Fauna and 
Flora (CITES). 

Central Wildlife Division, 
through its Regional 
Deputy Directors and 
Assistant Director 
(Wildlife) Preservation ) 
monitors the wildlife trade 
and checks the export 
consignments of wildlife 
products to ensure that 
not prohibited item is 
exported. 

State Government have 
plan programmes for 
strengthening anti-
poaching infrastructure. 

Special schemes for 
protection and 
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conservation of tigers,· about 00.20 hrs, while 322 On. Nagpur 
elephants and rhinos are Tatanagar PaSsenger trains was entering 
being implemented. Karodimal Nagar station of Bitaspur division 

on Jharsuguda - Bilaspur, BG/DLI 

(vi) Close coordination is 
maintained with the Police 
at State level and with 
Customs Department, 
Directorate of Revenue 
Intelligence. Central 
Bureau 01 Invesllgallon. 
Coast Guards and Army 
at Government of India 
level regarding anti-
poaching measurers. 

(vii) A system of cash reqardrs 
has been introduced for 
getting intelligence about 
poachers and illegal 
traders. 

Train accident at Kardimal Nagar 
Station 

67. SHRI ANNA JOSHI: 
SHRI P.M. SAYEED: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether a train aCCIdent tOOK place 
on September 3. 1992 at Karodimal Nagar 
Station on the border of Bihar and Madhya 
Pradesh; 

(b) if so, the main cause of this accident; 

(c) the number of parsons killed and 
injured and the loss of railway property therein; 

(d) the preventive measures taken to 
reduce such accidents in future; and 

(e) the details 01 the compensation given 
to the victims? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlllKARJUN): (a) and (b). On 4. 9. 92 at 

Electricitilied section via On. Loop line, the 
passenger train side collided against last 
vehicle of On. BRNlOGC Spa. Goods train 
which was standing on the On. Main line 
resulting in derailment 01 3 bogies which 
capslZt:d, blocking both Up and On. lines. 

according to the provisional findings of 
the Commissioner of Railway Safety, south 
Eastern Circle, Calcutta the cause 01 accident 
wasdueto non-clearance of Fouling Mark by 
On. BRNINGC Goods Spe. train. 

(c) 40 persons were killed and 45 injured. 

The coast of damage to Railway property 
has been estimated at Rs. 25, 80, 000/-

(d) Instruction s have been Issued that 
track circuits between Eouling Mark to Block 
Section limit, board should be provided on 
priority where any of the following conditions 
exis!:-

(i) Visbility olthe portion between Fouling 
Mark to Block Section limit is obscured from 
the place of operation; or 

(ii) Frequent shunting involving main 
line takes place, or 

(iii) Advanced starter is placed at a 
distance of full train length beyond the trailing 
points. 

(e) No compensation claim against this 
accident has so far been preferred. 

[ Translation] 

Religious Places under ASI 

68. SHRISUAESHANANDSWAMI: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the total number of temples, 
mosques, gurdwaras and other religious 
places Where the work of Archaeological 
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survE!y of India was undertaken during 1991-
92; 

(b) whether the Archaeological 
Department have occupied some religious 
places unauthorisedly; and 

(c) if so. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT 
CULTURE (KUMARI SEljA): (a) The 
Archaeolo~ical Survey of India. normally 
maintains. conserves and preserves the 
centrally protected monuments on the basis 
of their actual conservation needs and 
priorities and not on the bases oftheir religious 
affiliations. 

Besides. in many cases. religious 
huioldings from part of non-religious 
monumental complexes. as such. it is not 
possible to provide the speci1ic information 
that is called for. 

(b) No portion of a protected monument. 
under active religious use is under 
unauthorised ocupation of A.S.I 

(c) Does not arise. 

[English] 

. Upgradation ot J.K. Cancer Institute, 
Kanpur 

t:9. SHRI SAN'OSH KlIMAR 
>'JA..~~W'£4P.: 

SHRI RAJVEER SINGH: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government have 
received any proposal for upgradation of 
J.K. Cancer Institute. Kanpur as Regional 

Cancer Institute; 

(b) if so. the details thereof; and 

(c) the steps taken or proposed to be 
taken by the Government to upgrade other 
cancer hospitals in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). With reference 
to a letter sent by this Ministry to the State 
Governments inviting proposals for district 
projects for prevention and early detection of 
cancer under the National Cancer Control 
Programme, Government of Uttar Pradesh 
sent a proposal in August. 1991 requesting 
for financial assistance for upgradation of 
the J.K. Cancer Institute. Kanpur into a 
Regional Cancer Institute. A reply was sent 
to the ~tc.le Government in October. 1991 
reiterating our earlier request for submission 
of proposals for district projects as per the 
approved scheme under National Cancer 
Control Programme. 

(c) This Ministry provides grant-in-aid to 
Regional Cancer Centres for their 
development. Also, financial assistance is 
provided for development of Oncology Wings 
in selected Medical Collegeslhospitals to fill 
up geographical gaps in the availability of 
cancer treatment facilities in the country. 

[ Translation] 

Community Health Centres 

70. SHRI ARJUN SINGHYAOAV: 
SHRIHARI KEWALPRASAO: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the target fixed last year for 
Community Health Centres has been 
achieved; 
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(b) if not. the reasons therefor; and WELFARE (SHRIMATI OK THARA DEVI 

SIDDHARTHA: (a) and (b). The targets fixed 
(c) the details oftha progress made last for 1991·92 for Community health Centres 

year in this regard State-wise? (CHC) have been partially achieved. Opening 
of the CHCs is under the State Sector 
Minimum Need programme. 

THE MIN:STER OF STATE IN THE 
. MINISTRY OF HEALTH AND FAMILY (c) A statement is annexed. 
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Availability of Food Grains THE MINISTER OF STATE OF T!-lE 

MINISTRY OF FOOD (SHRI TARUN 
71. SHRI SIMON MARANDI: Will the GOGOI): (a) The availability offoodgrains i:l 

Miniser of FOOD be pleased to state: 

(a) wheth!" 'the avaialblity of foodgrains 
in the country has been adversely affected 
on account 01 price rise in the tr:nsport,ation 
charges; 

(b) if ,f, th~ action talc 1 by the 
Governemnt so fal ;,' thi~: ;egt:rc. 

(c) whether the Jovernment (i~'ie made 
any effective arrang,',mnts toenS~II':; storage 
facmies for loodgralns in V3,':OUS bi; cities of 
the cour.'ry Rnd par'icula~:y In '::' i1ShIPS of 
Bihar; ar.d 

(d) if sr., the (qtdil~ the~fol'; 

the country is dependent on the production 
and not on the increas9 in the tr2ns00rtation 
charges. 

(b) Does not arise. 

(c) and (d). The storage capacityowneej 
by Fel and that hired by it fror 1 eNG, etc. i~ 
spread throughout the country. Efforts arb 
made byFGlon aconlinuJus basis tosnsup 
adequa:e availability of loodgrains in their 
godowns located in a Slate to meet its 
requirements for PO.S., elc. As regards 
Bihar, the total storage caoacity (owned ad 
hired by Fel) available ason 30.9.1992, WiiS 

6.38 iakh tonnes as per details given ir: the 
statement attached, 
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District Centre 
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Owned -State Govt. --
._w ____________ . ___ ._. ___ . 

1 2 3 4 

REVENUE DISTRICT PURNEA 

22. Balouri 8.90 

23. Forbesganj 

24. Gulbbagh 

REVENUE DISTRICT BHOJPUR 

25. Arrah 

26. Buxar 25.00 

REVENUE DISTRICT NALANDA 

27. Bihar Sharif 

REVENUE DISTRICT PATNA 

28. Bam 

29. Bihta 0.50 
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Documents of Post 1947 Period 

72. SHRIMATI GIRIJA DEVI: 
SHRI HARI KISHORE 

SINGH: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether according to the general 
archival practice, official records are to be 
laid open for perusal by Researchers, 
professional historians after a period of 30 
years; 

(b) if so, the whether no worthwhile 
documents of the post 1947 period have 
been available in the National Archives; 

(c) whether despite persistent demand 
by the Indian Historical Records Commission, 
records such as survey of India maps 
prepared by the Colonial regime have not 
been made available to Research students 
and Historians; and 

(d) if so, the reasons therefor and the 
steps proposed to be taken by Government 
to make such docurments available with the 
National Archives for consultation by the 
scholars? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT" OF 
CULTURE (KUMARI SElJA)' : (a) Yes, Sir. 

(b) No, Sir. 

(c) and (d). No, Sir. However, clearance 
tor access to maps has to be taken from the 
Government before permission is granted 
which may be withheld in national interest. 

Commercial ExploHation of Railway 
Property for Rnanclng BUTP-II 

73. SHRI SHARAD DIGHE: Will the 
Minister of RAILWAYS be pleased to'state: 

(a) whether there was any proposal for 
commercial exploitation of railway property 
to raise funds for financing suburban railway 
projects provided the State Government is 
willing to shar the capital cost and recurring 
expenditure of the railway component in the 
Bombay Urban Ttransport Project-II (BUTP-
II); 

(b) if so, whether the Government of 
Maharashtra has agreed to share the cost of 
BUTP-II; and 

(c) if so, the reaction of the Union 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) There is no such 
approved proposal with the State 
Government. 

(b) and (e). Do not arise. 

_%ironment Clearance of J. evelopment Projects 

74. SHRIMATI VASUNDHARA 
RAJE: 

SHRI RAMESH 
CHENNITHALA: 

SHRI V. DHANJAY~ 
KUMAR: 

SHRI KODIKKUNIL 
SURESH: 

SHRI ZAINAL ABEDIN: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the names of the development 
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projects cleared by his Ministry during the 
last one year, State-wise; 

(b) the names of the projects rejected 
during the period, State-wise; 

(c) the names of the development 
projects pending with the Government for 
environmental clearance as on date, State-
wise; 

(d) since when these are pending and 
the reasons for delay in clearing them; and 

(e) the steps taken to clear these projects 
early? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
and (b). A statement listing names of 
development projects cleared and rejected 
during the last one year is enclosed. 

(c) and (d). Another statement listing 
names of the development project pending 
for envrironemental clearance along with 
reasons for delay is also enclosed. 

(e) Projects can be assessed ana 
processed only after receipt of complete 
date. A final decision is taken within a 
maximu m pe riod of three months after receipt 
of complete environmental data and Action 
plans. Interaction IS maintained with the 
project authorities to facilrtaties expeditiOUS 
disposal of cases. 

STATEMENT 

Name of the Development Projects cleared 
between 15.11.1991 to 15.11.1992 

SI. No. Name o( the Project 

Andhra Pradesh 

1. Gas based power project at 

SI. No. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Name of the Project 

Jegurupadu (900 MW) -APSEBS. 

Mobile G.T. Set (3.5 MW) are 
Surasniyanam-APSEB. 

Krishnapatnam Themal Power 
Station (2x250 MW) APSEB. -

New Urmainium Fule Assembly 
plant at Nuclear Fuel complex 
Hyderabad. 

OiullGas Production from Rawa 
Off-Shore Filed in Godavari Basin 
and On-Shore Terminal Faciility at 
Surasanyanam,Oil and Natural Gas 
Commission. 

Modernisation-cum-expansion of 
Minet in Hyderabad. 

Ramgudam Opencast-II Project, 
Singareni Collieries Co, Ltd. 

Madapalli Opencast Project, 
SingareniCoillieriesCo .Ltd. (SCCL) 

Padmavati Khani Project. SCCL. 

10. Construction of FCI Godown at 
Dowleswaram, 

11. 

12. 

13. 

14. 

15. 

Construction of godowns by FCI at 
Pennada, Agraharam. 

FCI Godown at Samalkot. 

Assam 

Navagaon and Cachar Paper 
Project in Assam. 

LPG Recovery Plant at Lakwa, by 
GAIL. 

Bihar 

Chandil Thermal Power Station 
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51. No. Name of the Project 51. No. Name of the Project 

(2x2S0 MW) RPG Enterprise. Udyog Ltd.(20 MW). 

16. Karkatta Opencast Project, Central 29. Grassroot Refinery in Karnal Distt. 
CoaHields ltd. (CCL). by 10CL. 

17. Selected Dhori Openscast Project, Himachal Pradesh 
CCL. 

30. Cement plant in Darlagat ane 
18. Urimary Opencast Project. CCL. related mining activities of Gujarat 

Ambuja Cements LId. 
19. Tapa (Reorganisation) OCP, CCL. 

Jammu and Ki.shmir 
Goa 

31. Dead Burnt Magnestite (DEM) plant 
20. Anjunam Hydroelectric Project: at panthal by J.K. Minerals 

Development Corproration Ltd. 
Gujarat 

32. Panthal Magnesite project of J& K 
21. Gas based Cap:.,>,£> pcw('r plant SO Mineral Development Corporation 

MW of G.SFG. Ltd. Near Pant hal (MINES). 

22. Expansion projects by Indian 33. FCI Food grain godown at Kargil. 
Petrochemical Corpn. Ltd. at 
Baroda. Kamataka 

23. Second SEBM in the Gulf of Kutch- 34. Mangalore Thermal Power Station 
MIs Indian Oil Corporation. 2x 210 MW, NTPC. 

24. Petrochemical Complex Project at 3S. Captive power plant 01 KIOCL (48. 
Kawas-Hazira Region in Gujarat by SMW) 
Reliance Industries LId. 

36. Kaiga Atomic Power Project Units 
2S. Additional Crude Distillation Unit at 3-6. 

Gujarat. 

26. Sponge Iron & Hot Rolled Coil 37 ExpanSion and Beneficatlon of 

(Integrtd Steel Plant) at Hazira by Pelietisation plant of KIOCL. 

ESSAR, Gujarat Ltd. 
38. LPG Import Facilties al Mangalore 

27. Development of full-Fledged Port by HPCL. 
container handing facilities at 
Kandla Plr. 

39. Jointventure project between HMT, 
Haryana BEL, KSIDC forthe manufacture of 

28. Captive Power Plant of MIs Marut; 
Quartz Crystal and Electronic Circuit 
Boards. 
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51. No. Name of the Project 

40. Sea Bird Naval Base at 
Karwar,Kamataka. 

41. 

42. 

43. 

44. 

45. 

46. 

KeraJa 

Kayamkulam Thermal Power 
Station 2x21 C MW. NTPC. 

Construction of Fishing Harbour at 
Mopla Bay in Cannanore District. 

Construction of Fish Landing Centre 
at Qulandy in Catcut Distt. 

Construction of Fishing Harbour at 
Ponnani, Malappuram, District. 

Construction of Rsh landing Centre 
at Kottoor Pollathai. 

Construction of Fish landing Centre 
at Arthungal. 

51. No. Name of the Project 

53. Additional facilties for manufacure 
of Nitrogenous Fetilizer Plant at 
ThaI. 

54. 

55. 

56. 

57. 

58. 

59. 

Padampur Opencast Project, 
Westem Coalfields Ltd, (WCl) 

Gondegaon Opencast Project, 
Phase-I, WCL 

Bellora Opencast Project, Phase-I, 
WCL 

Construction of new and all weather 
Jetty at Elephanta Island. 

Construction of Godown by FCI at 
Sholapur. 

Construction of Shore Facilties in 
Sassoon Dock in BPT Harbour 
Area. 

47. Cosntruction of a Fishing Harbour 60. Reconstruction of shed nos. 3 & 4 
at Hay Bunder in BPT Area. 

48. 

49. 

so. 

51. 

52. 

at Chanbol. 

Madhya Pradesh 

Bhadanpurlimestone Mine, Maihar 
Cement. 

Tandsi Colliery proJect, Western 
coalifie Ids ltd. 

Malanjkhand Copper 

61. 

62. 

Project,Hlndustan Copper Ltd. 63. 

Maharashtra 

LPG Recovery plant at USAR, 
Raiged Distl by GAIl. 

Distibution of Natural Gas to Greater 

64. 

Bormay by GAIL 65. 

Construction of shed nos. 14 & 15 
at Indira Dock at BPT Area. 

Meghalaya 

Stol Aerodrome, Meghalya 

Orissa 

Captive Power Plant of Nalco 2x21 0 
MW 

Expansion of Capcity of Alumina 
Reginery at Damanhjodi and 
Aluminium Snmelter at Angul; by 
NAlCO. 

REhabilitation (Phase-I) ofTalcher 
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51. No. Name o( the Project 51. No. 

Fertilizer plant by the Fertilzer 78. 
Corporation of India Ltd. 

66. Modernistion of Phase-II of 
Rourakela Steel Plant. 79. 

67. 

68. 

69. 

70. 

71. 

72. 

73. 

74. 

75. 

76. 

77. 

Samleshwari Opencast project 
south Eatern Coalifiel Ltd. (SECL) 80 

Bharatpur Opetrncast Project. 
SECL. 

BelapharOpenscastproject. SECL. 81. 

Deulbera & Talcher Underground 
project. SECL. 

Construction of Muttipurpose Cargo 82 
Berth at Paradeep Port. 

Coal Handling Facilities at Pradep 
Port. 

Punjab 
83. 

Goindwal Sahib Thermal Power 84. 
Station 2x 250 MW P.S.E.B. 

Rebuilding of the VLSI Fabrication 85. 
Factility at Semiconductor 
Complex. Sas Nagar. Mohali. 

Rajasthan 86. 

Saladipura Phosphaitc Fertilizer 
Plant by Pyrites Phosphates 7 
chemicals Ltd. 87. 

TamlfNadu 

GAs based project at Pillai-
Perumanallur. 300 MW. TNEB. 

NLC's Modernisation programme 
01 existing units (600 MW) 

88. 

89. 

Name of the Project 

Themal Powerproject ofT ami! Nadu 
Indsutries Captive Power 
Coorportion Ltd 2x 250 MW. 

Construction of Godown by FCI at 
Salem. 

Provision of landing and berthing 
facilities for mechanised fishing bots 
at Nagappatinam Quaid-E-Millat 
District. 

Setting up of a New Setellite Port at 
Ennore North of Madras. 

Uttar Pradesh 

Relacernent of Existing Cupola 
Funace with an Induction Furnace 
by MIs Diwan Chanad Suraj 
Prakash Jain. Agra. 

Oral Police Vaccine Unit at 
Bulandshahar. 

o 
Expansion of Capacity of Doshwal 
Sugat Mill. 

U .P. Petroichirnical complex at Pata 
in Eawah Distt. by Gas Authority of 
India Ltd. Lal . 

Assembly of Portable gensets and 
Muttipurpose Engines by MIs Birla 
Yamaha Ltd. At lal Tappar. 

Installation of DG Sets and Air 
Compressors at IDPL. Rishikash 

Constcution of Bridge Acrose River 
Yamuna at Allahabad. Naini. 

FourLaneing of NH of Agra-Mathura 
Section. 
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51. No. 

90. 

91. 

92. 

93. 

Name of the Project 

West Bengal 

Balagarh Thermal Power Station 
(3x 250 MW). WBSEB 

Petrochemical Complex at Ha!dia 
by West Bengal Industrial 
Developement corporation and 
Tata Tea. 

J.I\. Nagar 
Project, Eastern 
Ltd.(ECl) 

Underground 
Coalifields 

Nalkrakonda Underground Project, 
ECl. 

94. Tilaboni Underground Proejct, ECl. 

95. 

96. 

97. 

Acquisition of a Hovercraft to run 
superfast passenger Ferry Service 
by Cenrallnland Water Trasnport 
Corporation ltd. between, Haldia 
and Calcutta. 

Replacement of Swing Bridge No. 
I Garden Reach Road Ac'oss 
Kldderpore Docks at the Port of 
Calcutta. 

Vessel Traffic Mangeent System at 
Calcutta Port Trust. 

Andaman & Nicobar Is/ads 

98 D.G. Set at Car Nicober 3 MW 

99. 

100. 

10 i. 

D.G. Set at Nell Island 9.256 MW 

D.G. Set at i<ondul Island 0.048 
MW 

D.G. Set at Havelock Isiand O. 512 
MW 

51. No. 

102. 

103. 

104. 

105. 

106. 

107. 

108. 

109. 

110. 

111. 

112. 

113. 

Name of the Project 

D.G. Set at Kamurta Island 0.75 
MW 

Construction of Berth No. 3 & 4 
Haddo inb Port Blair 

Costruction of Ramp at Aberdeen 
Jetty in Port Blair 

Construction of Two numbers 
transit Godown and development 
of the area at the root of Chattam 
Cause way in Port Blair. 

Construction of Passenger Hall and 
Ticketing counter at Phoneix Bay in 
Port Blair. 

Construction 01 dangerous cargo 
shed Ramp, Sump & Pump House 
and Workshop Building at Hope 
Town. 

Construction of Godown at Haddo 
in Port Blair. 

Establishment of New Radio 
Beacon at Indira Point in A&N Group 
of Islands. 

Constuctionof workshop shed near 
the marine Dock Yard in Port Blair. 

Constructlonol shed lorfibre glass 
boat at Port Blair. 

Delhi 

Gas based power project at 
Bawana, DESU, 600 MW. 

Renovation and Moderntsatlon of 
J.P. Power Station 
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51. No. Name of the Project 

Others .. 

114. Development of R-15A Structure 
(Phase-I) ONGC. 

115. SPUR-IV Gas Pipeline Project-
GAIL 

116. Second Bssein-Harzira Gas 
Pipeline and Expansion of Hazira 
Shore Terminal 

117. Upgradatlon of HBJ Pipleline-GAIL. 

118. Exploration of Off-sore and on-
shore BlocksofOill-Seisrnic Survey. 

Names of Project Between 15. 11.91 to 
15.11.92 

51. No. Name of the Project 

i. 

2. 

Assam 

Namrup Thernmal Power Station, 
PhJse-1I1. 2x500 MW, ASEB. 

NJblnag,:1r Therrml Po'"er Station, 
2x500 M\V, BSEB 

3. GUJarat 

4. 

5. 

NarmJda Ther Poer Sta!lon 2x500 
MW. GSEB. 

LPG Storage facilities at Vagodla-
Gas Auttl0flty of India Ltd. 

Hlmac/;JI Pradesh 

Neogal Hydroelectr;c POject. 

51. No. 

6. 

8. 

9. 

10. 

Name of the Project 

Malana Hyderopelctrie Project. 

Jammu and Kashmir 

Suru Hydroelectie Project. 

Karanataka 

Upper Tunga Project 

Kerala 

Kerala Bhawani Hydroelectie 
Proejcl. 

Mad/lya Pradesh 

Sindh ProJect, Stage-II 

11. Bnilai Steel Plant. 

12. 

13. 

14. 

Madarashtra. 

PlmpalgaonJoge Pumped Storage 
Scheme 

Orissa 

Upper Kolab Project, Unit-II 

Modernisation of Rourkela Steel 
Plant. 

15. Sponge Iron Plant near Daitari. 

16. 

17. 

18. 

Deulbera Underground Mine, South 
Eastern Coalifieds Ltd. (SECL) 

Talcher Underground Mine,SECL. 

5ikkim 

Teesta Hydroelectric Project 
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51. No. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

Name of the Project 51. No. 

Tamil Nadu 

Salem Steel Plant (Cold Rolling 26. 
Plants) 

Road River Diversion Scheme for 27. 
Mine-III,Neyveli Lignite Corporation 
Ltd. 

28. 
Uttar Pradesh 

Gauriganga Hydel Project, Stage 29. 
III A & III B. 

Western Gandak Canal. 

Bagasse based newsprint paper 30. 
mill at Aliganj by NEPA Mills Ltd. 

Name of the Pro~t 

MIs Ganga Engineers Agra. 

Galvanising MS Wires by Mathura 
Wires (P) Ltd., Mathura. 

Expansion of Road Master Steel 
Strip,Rishike 

Fertilizer Plant at Shahajahanpur 
by MIs Blndal Agro-Chemical 

Pertochemical Unit at Salempur ny 
MIs J.K. Petrochem. 

West Bengal 

Bakreshwar Water Supply project. 

32. Purlia Pumped St~rage Scheme. 
Expaflsion of MIs Binoto 
Chemicals,Agra. 32. Alloy Steel Plant, SAIL. 

Installation of induction furnace by 33. Indian Iron & Steel Co. Burnpur. 
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Nickel Contents in Chocolates 

75. SHRI RABI RAY: Will the Minister of 
HEAL TH AND FAMILY WELFARE be 
pleased to state: 

\ 

(a) whether his Ministryrecently convened 
a meeting of leading experts to consider the 
danger posed by the presence of nickel in 
chocolates; 

(b) if so, the details thereof; and 

(c) the outcome 01 the said conference? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARA DEVI 
SIDDHARTHA):(a)to(c). Yes Sir. A meeting 
01 experts underthe Chairmanship of Director 
General of Health services, was held to 
consider the entire gamut of occurrance of 
nickel in lood vis-a-vis laying down its limit, If 
any. 

The Experts unanimously recommended 
the following; 

(i) A group of experts be constituted 
under the Director, Nation .... : Inst,tute 01 
Occupational Health, Ahmedabad, to review 
the method of determination of nickel in food 
and examine the available data. 

(Ii) The Indian Council of Medical 
Research (ICMR) should evaluate the 
scientific evidence 01 toxicity 01 nickel when 
consumed orally and may advise the 
Government on the need lorsetling standard 
lor nickel content in food article. 

NatIOnal Institute 01 Occupational Health 
and Indian Council 01 Medical Research 
respectively have suitably been advised 
regarding the above. 

[ Translation) 

Census of wild Animals 

76. SHRI MOHAN SINGH (DEORIA): 
Will the Minister 01 ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Government propose to 
conduct a fresh census 01 all the wild animals 
like tiger, lion, leopard, deer and other such 
species; and 

(b) il so, the details thereol? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
DEVELOPMENT) (SHRI RA~GARAJAN 
KUMARAMANGALAM):(a) and (b). Census 
of animals like elephant. mino tige, hon, 
leopard and endangered deer species is 
carried out periodically. The next census 01 
these species in a country wide basis is 
proposed during 1983. It has been decided 
to involve the local NGOs, Wildlife experts, 
Universities and research institutions in the 
census work. 

[English] 

Convqrslon of Rupsa Bangrlposl and 
Nuapada Gunupur Lines In Orissa 

77. DR. KARTIKESWAR PATRA: Will 
the Minister 01 RAILWAYS be pleased to~ 
state: 

(a) whether the Govemment have taken 
a decision to convert aH metre-gauge 3nd 
narrow -gauge railwl y lines inlobroad-gauge 
to achieve unigauge railway system; 

(b) H so, the whether In view of lhII 
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decision any action plan has been prepared (b) if so, the details thereof; and 

282 

or is proposed to be prepared for conversion 
of Rupsa-Bangriposi and Nuapada-Gunupur 
railway lines in Orissa; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Indian Railways have 
drawn an Action Plan under which MG and 
NG lines will be selecti\'ely converted to BG 
to move towards unigauge en the system. 

(b) and (c). Rupsa-Bangriposl sect;on is 
included in Phase·1 of the Action Pian. 
Naupade-Gunupur section wlli be considered 
for inclusion In the next phase. 

Introduction of More Rajdhani 
Expresses 

78. SHRI RAMESH CHENNI-
THALA: 

SHRI VILAS MUTIEMWAR: 
SHRIMATI GEETA MUKHE-

RHJEE: 
SHRI LOKANATH 

CHOUDHURY: 
SHRI YAIMA SINGH 

YUMNAN: 
SHRI DHARMANNA 

MONDA YY A SADUL: 
SHRIMATI SUSEELA 

GOPALAN: 
DR. SUDHIR RAY: 
SHRI P.C. THOMAS: 
SHRI THAYIL JHON 

ANJHALOSE: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Governemnt have taken 
a decision to run a few more Rajdh3ni 
Expressesin addition to two already operating 
between New Delhi-Howrah and New Delhi-
Bombay; 

(c) the cities and important places likely 
to be linked by these Expresses and when 
these are to be introduced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c). Aweekly Rajdhani 
Express has been introuduced between 
Hazrat Nizamuddir;t and Seconderabadl 
Banglore w.e.!. 1.11. 1992_11 is proposed to 
introduced a weekly Rajdhani Express 
between Hazrat Nizamuddin and Madras for 
which plans are being finalised. This will line 
New Delhi, Bhopal, Nagpur and Madras. 

Railway Project in Gujarat 

76. SHRI HARISINH CHAVDA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the names of Railway projects in 
Gujarat which had been included in the 
Seventh Five Year Plan, but hav~ not been 
completed so far; 

(b; Ihe present status of each of these 
projects; 

(c) the tentative date of completion of 
each project and the estimated cost thereof; 
and 

(d) the names of the projects which are 
likely to be launched during the Eighth Five 
Year Plan and the estimated cost thereof in 
each case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Godhra-Dahod-Indore 
& Dewas-Maksi (316 Km, 81 km in Gujarat), 

(b) The work is in Progress on Oewas-
Maksi section and the progress is 21%_ 
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(c) (i) completion will depend on project is Rs 297.14 crs. 

availability of resources in the coming years. (d) The following projects In Gujarat 
have been included in Phase-I of Action Plan 

(Ii) the anticipated cost of the entire for Gauge Conversion: 

Name of project 

1. Marwar-Mahesana (282 Km, 117 Km in 
Gujarat 

2. Mahesana-Ahamdabad (68 Km) 

3. Rajkot-Veraval (185 km) 

4. Samdari-Bhildi (223 Km, 103 Km in 
Gujarat 

5. Bhildi-Viramgam (145Km) 

Cleanliness at Railway Stations 

80. SHRI K. THULASIAH VANDA YAR: 
Will the Minister of Railways be pleased to 
state: 

(a) Whether the Railway platforms are 
filled with garbage, polluted and stinking in 
major stations of the country; 

(b) the steps being taken to maintain 
cleanliness in those stations; and 

(c) the steps being taken to provide 
better amenities to passengers and to avoid 
overcrowding at railway platforms during 
peak hours? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) constant attention is paid by the 
Railways to improve and maintaim the 
standard of cleanliness both in trains and at 
the stations. At big stations arrangements 
for round the clock cleaning exist. Dust bins 
have been provided at most of their11>Ortant 

Estimated Cost 

Estimated cost of con-
version in approxi-mately Rs. 50 to Rs. 60 
lakhs per Km. at 1991-92 prices. 

stations. Pay and Use system has been 
introduced at many stations. To Illotivate the 
staff, a scheme for giving awards to the best 
maintained stations on Divisional basis is 
also in vogue. Rail Users, consultative 
Committee at various levels have been 
constituted to obtain users views and 
suggestions. Assistance booths have been 
provided at selected important stations. 

(c) Priority continues to be given for 
locking afterthe comforts of the passengers. 
Various steps, like provision of Computerised 
reservation facilities, Centralised Inquiry 
System, Water eoolers, Pictograms, 
Eelctronic <.Iisplay Boards etc are taken from 
time to time. Round the clock manning of at 
exitJentry gates of the platforms has been 
introduced at ir11>Ortant stations. Besides, 
help of Local civil authorities including Traffic 
Police is obtained for decongestion of station 
premises and circulating areas. 

Free Food Under .CDS In Oris .. 

81.SHRIK.PRADHANI:WilltneMinister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 
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(a) whether free food is being supplied DEPARTMENT OF WOMEN AND CHILD 
to the people in Koraput. Nawarangpuri. DEVELOPMENT) (KUMAR I MAMTA 
Melkangiri and Rayagoda districts in Orissa BANERJEE): (a) to (c). The World Bank 
through 10DS under world Bank aided Assisted ICDS Project is in operation in 25 
programme; blocks of Koraput. Nawarangpuri. Malkangiri 

(b) if so, the amount sanctioned to those 
districts for that purpose so far; and 

(c) the details thereof? 

THE MINiSTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENTS OF 
YOUTH AFFAIRS AND SPORTS AND 

1990-91 

1991-92 

1992-93 

In addition funds to the extent of Rs, 3 
lakhs during 1990-91 and Rs. 7. 91 lakhs 
during 1991-92 have been sanctioned by the 
State Government for providng 
supplementary nutrition to Adolescent Girls 
in these areas. 

Year 

1990-91 

1991-92 

1992-93 

Amount 
(In crores) 

3.13 

4.00 

2.38 

Assistance for Promotion of SanskrH 

82. SHRI V.S. VIJAYARAGHVAN: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of financial assistance 
provided by the Union Government to various 

and Rayagoda districts of Orissa. In all the 
remaining uncoverd blocks of the old district 
of Koraput, 17 projects have been sanctioned 
during 1991-92 which are yet to be 
operationalised. 

The cost of supplementary nutrition to 
the beneficiaries is borne by the Government 
of Orissa under the Project. During the last 
years, the State Government provided 
followir.g funds for these projects:-

I 

Rs. 2.04 crores 

Rs. 3.94 crores 

Rs. 1.65 cores 
(first instalment) 

During the last three years, Government 
of India provided funds and wheat under 
Wheat Based NU1rition Programme to ICDS 
beneficiaries in Orissa (inc!uding these areas) 
as under;-

Wheat 

7150 MTs 

8'.)00 MTs 

3200 MTs 

Sanskrit institutions in the country during the 
last three years forthe promotion of Sanskrit 
language, state-wise; 

(b) whetherthe Union Government have 
withdrawn the annual grant provided to the 
Kamakodi Yajurveda Pathasala at 
lrinjalakusa in Kerala; 
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(c) if so, the reasons therefor; 

(d) whether there is any proposal to 
restore the grant to the said institution; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINSITRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATIONS AND DEPARTMENT OF 
CUL TUE (KUMARI SELJA): (a) A statement 

is attac.i1ed. 

(b) to (f). The Central grant to the 
Kamakodi Yajurvada Pathshala 'at 
Irinjalakusa in Kerala has been stopped from 
1989-90 on the advice olthe State Govt. who 
indicatedthatthe institution is not functioning 
in the place mentioned in Ihe application and 
the central financial assistance is suspected 
to be misused by the applicants, As such as 
per rules of the relevant 5cheme there is no 
question of restoration of the central granlto 
this institution until the Stale Government 
recommends Ihe case again. 
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83. 

Irrigation Projects 

SHRIMATI PRA TIBHA DEVI 
SINGH PATIL: 

SHRI GOVIDRAO NIKAM: 
SHRI GOPI NAT~ 

GAJAPATHI: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the names of tM irrigation projects 
cleared by his Ministry during the last three 
years, Slate wise; 

(b) the names of the irrigation projects 
pending with the Government for both 
environmental and forest clearance, State-
wise; 

(c) since when these are pending and 
the reasons fordelay in clearing the projects; 

(d) the steps taken to expedite clearance 

ready. Otherwise, decision on projects is 
taken within three months of receipt of 
complete environmental data and Action 
Plans in respect of environment and within 
one month in case of diversion of forest land. 
Interaction is maintained with the project 
authorities to facilitate exped::ious disposal 
of cases. 

STATEMENT 

A. ENVIRONMENTAL CLEARANCE 

GWARAT 

1. Modernisation of Shetrunji Irrigation 
Project. 

2. Fatewadi Modemisatior. Project. 

3. Bhadar Irrigation Modernisation Project. 

4. Kharicut Modernisation Project. 

5. Dantiwada Modernisation Project. 

of these projects? MADHYA PRADESH 

THE MINISTER OF STATE IN THE 6. Bargi Multi Pu~~se Project 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MAHARASHTRA 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 7. Jayakawadi Stage I & II. 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 8. Waghur River Project. 
RANGARAJAN KUMARAMANGALAM): (a) 
Statement-I listing the irrigation projects PUNJAB 
cleared from environment andlorestry angles 
during the last 3 years is enclosed. 9. Dholba Medil'm Irrig?tion Project. 

(b) and (c). Statement-II listing pending :'AJASTHI,f\I 
projects as on 31 .10.92 together with reasons 
for pendency is enclosed. 10. Jaisar:1and Modernisation Project. 

(d) Decision on clearance of projects RAJASTHAN 
gets delayed only in those case where 
complete data and Action Plans are not 10. Jaisamand Modernisation Project 
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11. Modernisation of PeriyarVaigiai Irrigation 
Scheme. 

UTTAR PRADESH 

12. Raising of Meja Dam. 

13. Tehri Dam ProJect. 

B. Forestry Clearance 

ANDHRA PRADESH 

14. 21 Minor Irrgn. Tank. 

GWARAT 

15. Ghanta PT. Irrigation. 

16. Construction of minor irrigation scheme 

26. Money-Kheri tank Project irrigation. 

27. Chakala Tank, Irrigation 

28. Construction of Tamia Tank Irigation. 

29. Cconstruction of Ponde Tank, Irrigation . 
... 

30. Pondi jaitgarh MIT Project, Irrigation. 

31. Bandakapur Semar Khoh MIP Irrigation. 

32. Gudri Irrigation Project. 

33. Telilrgarh-trrigation Project. 

34. Govindpura tank Irrigation Project 

35. Rajghat Inter State Irrigation Project. 

36. Sank swaranrekha Link Canal~ Irrigation. 

in Kothiyavali 37. Construction of Gudiheda Tank,lrrigation. 

17. Kapasia MIP Irrigation 38. Amadeh tank project. 

18. Kanpura MI Scheme 39. Cccheekhali total project. 

19. Construction of main canal of Narmanda 40. Bhawanipur tank 
Project. 

20. Mazum Irrigation project. 

21. Galkifd regional WSS, Irrgation. 

KARN4TAKA 

22. lying ol39th DistributoryCanalHRBHlC, 
Irrigation. 

23. Water Storage Tank in Siddapur, 

'MADHYA PRADESH 

24. Sonepur Irrigation Tank Irrigation 

25. Construction of Dorde Tank Irrigation. 

41. Construction of Amha tank 

42. Mutwa Irrgation Tank Project 

43. Bakarkatta Irrgation Project. 

44. ArMania Diversion sc, I~'J. 

45. lower Sirpari Irrigation Scheme. 

46. Dharmpura Tank Project. 

47. Construction 01 Bodra Bandha Tank. 

48. Moga Irrgalion Tank. 

4". Construction of Puiplal Tank Irrgation 
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50. Construction of Nagri Tank 72. MIT at Mohasavan 

51. Parsara Tank Project 73. Wadnera MIP 

52. Constiction of Rampura Tank 74. MIT at hawarkheda. 

53. Jujharpur Tank Project 75. Paldhag Irrigation Project 

54. Construction of Dholawad Project 76. Torana River Project 

55. Palas Project Irrigation 77. Construction of Morbe Dam 

56. Nirandpur Tank Project in NWL Division 78. Construction 01 Deogaon Tank Project 

57 Jhirya Project in WSS Irrigation. 79. Chapdoh MIP 

58. Babir Matia Tank project 80. Road & Water Balancing Tank of WSS 

59. Rampur Khurd Irrigation Project 81. ConstruC"tion of Waghur river project 

60. Kathotic Tank Project 82. Waghur river project 

61. Amjhor Tank Project ORISSA 

62. Budhan Tank Project 83. Ganjadhar MIP 

63. Mohini Pick Up Weir Under Project 84. Ostalli MIP 

64. Construction of Padarkheda Thank 85. Raijharana MIP 
Project 

86 Kharbanka MIP 
65. Construction of Bargoor Canal 

87. Gopalganda MIP 
66. Gej MIP Irrigalton 

88. Construction 01 Bogholoti MIP 
MAHARASHTRA 

89. Kalimiati Irrigation Tank 
67 Ghatghar Pump Storage Scheme 

90. Kurajodi MIP 
67. Upper Parvara MIP Irrigation 

91. Subranrekha Irrigation Project 
69. Minor Irrigation Tank at Sangavi 

92. Deo MIP 
70. Pipeline for Agriculture Purpose 

93 Needum MIP 
71. Pipeline by Sh, Charapatinath Sahakari 
Coopn. Society. 94. Construction of Kundabadi MIP 
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95. Hatinalla MIP in laikera 1 04. Excava~lng Canal . 

96. Kansabnahallrrgiation Project 105. Construction of Kodumudiyar Reserch 
Scheme. 

97. Construction ofTurungarh Irrigation Tank. 

98. Badajore MIP 

99. Masinalla Minor Irrigation Project 

RAJASTHAN 

100. Construction of Jagpura Canal 

TAMILNADU 

101. Kuthiraair reservior across Kudhiraiyar 
river. 

102. Krishana water supply canal from TN 

UTTAR PRADESH 

. 106. Construction of Tipola Canal 

" 107. Construction of Barairt Canal. 

108. Kakrad Drinking Water Scheme 

109. DevaldharCanal 

110. Chamasari Canal 

111. Construction of Kot Canal 

Border to Poond. 112. Construction of Rajghat Dam 

103. Left Canal Kalavarspalli reservoir. 113. Water Supply to Contonment Board 
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51. No. Name of the Project Date of Receipt 

1 2 3 
-------- ----------_ .. _--_ ... _------_. __ ._---

Andhra Pradesh 

6. Saraswati Canal October, 1992 

Gujarat 

7. Oamanganga project October, 1992 

8. Lakhia Minor Irigation Scheme September. 1992 

9. Zankhari Irrigation Scheme August. 1992 

10. Walan Irrigation Scheme July. 1992 

Maharashtra 

11. Construction of Sarekha M.1. Tank April. 1992 

12. Construction of Tank Sindurwahi April. 1992 

13. Construction of Aswali Minor April,1992 
Irrigation Tank. 

14. Construction of MI Harassi April,1992 

15. Sagarnalla MI Project October, 1992 
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Fast Train between New Deihl and 
Jabalpur 

84. SHRI SHRAVAN KUMAR PATEL: 
Will the Ministerof RAILWAYSbe pleased to 
state: 

(a) whether the work to create terminal 
complex at Nizamuddin Railway Station has 
been started: 

(b) if so, the details of the progress 
made so far: 

(c) whether there is any proposal to 
introduce a fast train between New Delhi and 
Jabalpur via Kantnl ana Bina; and 

(d) if so, when the proposal is likely to be 
implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF . RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). The work has 
been commissioned in Sept, 92. 

(c) There is no proposal at present 

(d) Does 'lot arise. 

Extension of Trains In Gujarat 

85. SHRI CHANDRESH PATEL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether representations have been 
received to extend long distance trains like 
Navjivan Express and other trains coming 
from Bhopal, South, North and Eastern parts 
of the country upto Okha. Dwarka and 
Porbander on Western Railways; 

(b) if SO, the dataMI 01 representation 
thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). 
Representations have been received in this 
regard from S/Shri Datte Meghe, Harilal 
Nanji Patel, Chandresh Patel, L.K. Advani, 
S.N. Vekaria, Digvijay Singh,l-:aribhai Patel, 
Smt. Bhavanben Chikhalia, MPs, Shri 
Shashil<ant Lakhani, Minister Government 
of <.lujarat; Shri Parmanand Kanar, MLA; 
President, NawangarChamberof commerce; 
Shir Dinesh Nande, Mayor of Jmanagar; 
President Saurashtra Passenger 
Association, Rajkot. 

(c) 298112982 Jammu Tawi-Ahmadabad 
Sa'Vodaya express has been Extended upto 
Ra)kot once in a week and re-numbered as 
2983/2984. 

2613/2614 Gandhidham-Trivandrum 
Express (Weekly) and 91011 9102 
Gandhidham-Vadodara Express have been 
introduced from July'92 .Request for 
extension of o~hertrains have been examined 
but not found feasible. 

86. 

Control of Population 
o 

SHRI R. DHANUSKOI 
ATHITHAN: 

SHRI PRAKASH V. PATIL: 

Will the Minister of HEAL TH AND 
FAMIL Y WELFARE be pleased to stale: 

(a) the present population growth in 
India; 

(b) the steps the Oovemlft8nl have 
taken so farto controlthe growing population; 
and 

(el to whal.lt8nt the Govefnment have 
been abletoconlrolthe populall()lldIJring the 
last lIve year" Slat8'_II~' 
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THE MINISTER OF STATE IN THE thecov.rageofyoungerargecoupBslhrough 

MINISTRY OF HEALTH AND FAMILY viQorous promotion of spaecing methods, 
WELFARE (SHRIMATI O.K. THARADEVI strengthening,revitallngtrainlng activities of 
SIDDHRATHA): (a) The Natural Growth Rate medical/para-medial personnel with 
of population Is the differenoe between the elTl>hasls on motivational and counseling 
estimates of birth and death rates as obtained aspects, sustaining the good work done 
fromS~IeRegistrationSystemofReglster under the Universal Immunisation 
General, India Based on these estimates, Programme Ill1>lementation of the Child 
the annual NaturaiGrowth Rate of population Survival & Safe Motherhood Programme 
available for the latest year 1990 is 2. 05% reorientetion of information, education and 

(b) i 0 counter the growing population 
and to impart a new dynamism to the Family 
WeHare Programme, as Action Plan has 
been evolved by the Ministry of Health & 
Family Welfare. The Action Plan highlights 
the need for evildoing a national consenus in 
support of the Family Welfare Programme to 
obtain the willing participeation of all sections 
of the Society. Its key features include, 
improving the quality and outreach of family 
welfare services, a differential stagy for 
special focus on 90 poor performing districts 
(Birth rate of 39 per thousand population and 
above as per the 1981 Census,) available 
fvnds to States/Union Terriories on the basis 
of reduction of aetual birth rate, increasing 

communication efforts to focus on the quality 
of life Issues and Interpersonal 
communication, increasing the involvement 
of voluntary and non-governmental' 
organisations to promoter active community 
particulation in the programme, gea:ing up 
the Implementation in the States/Union 
Territories and evolving inter-sectoral 
coordination at the national, state anddistirct 
level etc. 

(c) The annual Natural Growth Rate of 
population of India was 2. 15% in the year 
1986. It has come down to 205% in the year 
1990. the extent of ohanges in the growth 
rate of population during 1986 and 1990, 
State-wise is given in Statement. 
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12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Negaland 

17. 'Issa 

18. PUnlab 

19. Rajasthan 

20. Sikkim 

21. Tamil Nadu 

22. Tripura 

23. Uttar Pradesh 
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Sf. No. StateslUTs 

1 2 
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24. West Bengal 

25. A & N Islands 

26. Chandigarh 

27. D & N Hav3eli (Rural) 

28. Daman & Diu 

29. Delhi 

30. Lakshadweep 

31. Pondicherry 

Total 

$ Combined rates for Goa and Daman & Diu 

N A : Not available 
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Conversion of Metre Gauge Track in 

Mysore 

87. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of RAILWAYS be 
pleased to state; 

(a) whetherthe Govemment have taken 
up the conversion of four kilometre stretch of 
metre gauge track between Mysore Railway 
Station and Railway Workshop at 
Ashokapuram; 

(b) if so, the details thereof and the 
amount required therefor; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) The depends upon the decision to 
undertake BG periodic overhaul work at 
Mysore workshop 

Depletion of Buffer Stock of 
Foodgrains 

88. PROF. UMMAREDDY 
VENKA TESHW ARLU: 

SHRI V. DHANAJAYA 
KUMAR: 

Will the Minister of FOOD be pleased 10 
state: 

Date Rice Wheat 

1.10.1989 15.37 75.68 

1.10.1990 43.60 115.71 

1.10.1991 64.89 83.91 

1.10.1992 5o.s2 42.53 

* provisional subject to reconciliation 

(a) whether the buffer stock of foodgrains 
during 1992 has been depleted; 

(b) if so, the reasons therefor; 

(c) the. details of buffer stocks of 
foodgrains during Ihe last three years; and 

(d) the contemr1ated stocks during 
1992? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Yes, Sir. The stocks of wheat 
and rice in Ihe Central Pool were 93.15 lakh 
tonnes on 1.10. 1992 as compared 10148/80 
lakh tonnes on the same date last year. 

(b) the shortfall in stocks of foodgrains 
(wheat and rice) is mainly what stocks due to 
shortfall in its procurement during 1991-92 
and 1992-93 and increased allocation and 
oftoka of rice and wheal for PDS during 
1991-92 and open sale of wheat by Food 
Corpralion of India to curb the price rise. 

(c) and (d). The stock postion of Rice 
and wheat in the Central Pool during the lasl 
three years and in 1992 has been as 
under::(Lakh tannes) 

Total 

91 .. 05 

159.31 

148.80· 

93.15* 
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Red Fort as National Museum THE MINISTER OF STATE IN THE 

89. SHRI BHUPINDER SINGH HOODA; 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal to 
decal are some historical monuments like 
Red Fort or other places as National as 
museums for the freedom struggle; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOUCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATIONAL AND DEPARTMENT OF 
CULTURE (KUMARI SELA): (a) There is no 
such proposal under consideration. The 
rooms in the Read Fort, Delhi where officers 
of INA were imprisoned and tried are bahing 
preserved as. Memorial of freedom struggle 
in a befitting manner. 

(b) Dons nol arise. 

. [Translation] 

Foot-OVerbridge Near Burhanpur 

90. SHRI MAHENDRA KUMAR SINGH 
THAKUR: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the railway lines in the 
Burhanpur in Khandwa district divides 
Lalbagh in the east and Chichala on the west 
causing great inconvenience to the people 
for there being no railway over bridge. 

(b) whether a number of accidents took 
place on the railway crossings; 

(c) if so, the time by which a railway 
pedestrian over-bridge is likely to be 
cosntructed there; and 

(d) the reasons fordelay inthe is regard? 

MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Lalbagh and Chichala 
are on opposite sides of Railway line. There 
are two underbridges and one manned level 
crossing the close proximity. 

(b) No, Sir. 

c) and (d). Railways consider proposals 
for replacement of busy crossings with road 
over/underbridges on cost charing basis 
provided such schemes are sponsored by 
the State Government consenting to bear 
their share of cost, as per extant rules. 

[English) 

Spread of Typhoid 

91. SHRI TARA CHAND 
KHANDELWAL: Willthe Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the attention of the 
Government has been drawn tothe newsitem 
captioned ·Typhoid spreading in India" 
aPpearing in the Hindustan Times dated 
October 20, 1992; 

(b) if so, whether during the National 
Conference of Microbiologists held at New 
Delhi it has been stressed that the typhoid is 
spreading in the country and requires 
expensive treatment 

(c) if so, whether the Govememnt 
propose top adopt any policy to check the 
spread of typhoid in the country; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARA DEVI 
SIDDHARATHA): (a) and (b). Yes, Sir. 

During the conference of Microbiologists 
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various scientific papers present8d, stressed EDUCA nON AND DEPARTMENT AND 
on the emergence of drug resistance in CUL TURE (KUMARI SELJA): (a) Yes, sir. 
typhoid producing organisms necessitating 
the use 01 newer druge lor treatment, v. hich 
are expensive. 

Studies conducted by ICMR have 
revealed that the typhoid fever was hitherto 
caused by Chloramphemicol sensitive 
S.typhi. Gut recently the typhoid cases which 
are being reported are believed to be caused 
by mui!i-drug reSistant S.typhi. Results of 
these studs h3ve shown that. S. typhi. isol3ted 
form cases typhoid fevHwere resistant to all 
economly used antibiotics. The organism 
was, however, found to be sensitive to 
FurazolidJne which is an inexpensive 
antibiotics drug. 

(c) and (d). The typhoid is prim3rily a 
waterborne diseases ore and properd;sposal 
of excreta and provision of sale drinking 
water are crucial to control the diseos. Steps 
on these are being taken by vJrious 
concerned Ministries and organisations. 

Delhi School Education Act, 1973 

92. SHRI SHARAD YADAV: V'ill the 
Minister of HUMAN RESOSURCE 
DEVELOPMENT be pleased to stat8: 

(a) whether the Government have 
considered the desiratility of reviewing the 
role and powers of the Government with 
regard of the school education vested in the 
Delhi School Education Act, 1973 in view of 
mushrooming of private schools imparting 
sub-standard education; and 

(b) if sothe details thereof andthesteps 
contemplated by the Governemnt in that 
direction? 

THE DEPUTY MINISTER IN THE 
MINSITYR OF HUMAN RESOURCE 
DEVELOPMENTDEPARTMENT OF 

(b) Delhi Administration are 
contemplating a proposal lor amending Delhi 
School Education Act, 1973 for making it 
compulsory for each private school to be 
registered. 

[ Translation} 

Permission for Opening of Schools/ 
Colleges 

93. SHRI VILASRAO 
NAGANATHRAOA GUNDEWAR: Will the 
Minister 01 HUMAN RESOURCE 
DEVELOPMENT be please.d to state: 

(a) whether the Government have 
received requests from private Institutions 
seeking permission/approval for opening 
schoois and colleges in Delhi; 

(b) if so, the details thereof; and 

(c) the action taken/being taken in this 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMARI SELJA): (a) and (b). 
Delhi Administration has received 78 
allocations from private InstitutIOns for 
opening schools during the current academic 
session. However, no request has been 
received by UGC from private institutions for 
opening of colleges In Delhi during 1992. 

(c) The usual procedure olexammmgne 
such proposals under the Delhi School 
Education Rules 1973 is being followed by 
the Delhi Administration. 
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Reimbursement of Subsidy on Printing 
Paper 

MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMARI SELJA)' The main 
recommendations made by the Hakasr 

94. SHRI ANANTRAO DESHMUKH: Committee in its report working of Sangeet 
Will the Minister of HUMAN RESOURCE Natak Academi are given in the. Statement 
DEVELOPMENT be pleased to state: 

(a) whetherGovernrnent of Maharashtra 
has made any request for reimbursement of 
subsidy charged by the Hindustan Paper 
Corporation on account of supply of white 
printing paper to the State Government, 

(b) if so, the details thereof; and 

(c) the action taken proposed to bE 
taken by the Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMARI SELJA): (a) to (c). It 
has not been found feasible to pay to 
Hindustan Paper Corporation the subsidy 
amount of Rs. 228.88 lakhs as supply of 
paper by Hindustan Paper Corporation to 
Government of Mharashtra is not in 
conformity with the price stipulation to l'1e 
scheme. 

Sangeet Natak Academl 

95. SHRI SARAT CHANDRA 
PAn ANA YAK: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the main recommendations made by 
the HAIKER Committee in this report on 
worl<ing of Sangeet Natak Academi; and 

(b) the action proposed to be taken on 
those recommendations? 

THE DEPUTY MINISTER IN THE 

(b) The malter relating to the 
consideration of these recommendations and 
taking decision there on is engaging the 
attention of the Government. 

STATEMENT 

A Wards and Fellowships 

9.109 The artists who receive the 
Academi's annual awards any be Offered an 
opportunity, subject to their willingness, to 
pertorm in a few places of their choice in the 
country during the year following the award. 

9.110 Although the constitution of the 
Akademi providesfortheelection of Associate 
Fellows, in practice none has been elected. 
The provision may be deleted. 

Research and Documentation 

9.111 The Akademi should step up Its 
support for research schemes by the grant of 
research fellowships, and by undertaking 
research ventures in collaboration wrth other 
institutions and indivicuals. 

9.112 There Academi's collection of 
audio-visual material could be more 
extenSive, considering the immense potential. 

9.113 The vital need for a matching 
collection of written material to support the 
recording , through appropriate research, 
should not be overlooked. 

9.114 The serious deficiencies which 
exist in class~ying, indexing and cataloguing 
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the archival material must be made good. theatrical performance of great living artists. 

9.115 The facilties for retrieval and 
reference available on the Academi's 
premises need great improvement. The 
Akademi must also improve the accessibility 
of its archives country-wide. 

9.116 More space and funds must be 
foundforthe Academi's library and collection 
of musical instruments. 

9.117 A national institution concerned 
with the performing arts must necessariliy 
present the very best of performances, the 
guiding considerations being quality and the 
promotion of tastes 

Kathak Kendra and Manipur Academy ... 
2.118 There must be a planned building 

programme in the Kathak Kendra and the 
Jawaharlal Nehru ManipurDance Academy. 

9.119 The remuneration offered to 
faculty members in these institutions should 
be improved, and disparities remedied. The 
status and salaries of the Directors of the 
Kathak Kendra and the Manipur Academy 
may be aupgraded. The consepeconsly low 
emoluments of the visiting gurus in the 
Manipur Academy need review. 

9.120 The budget allocations for the two 
institutions need to be increased. 

9. 121 The question of according the 
University Grants Commission's recognition 
to the diplomas and certificates given by the 
two institutions must be resolved soon. 

9.122 The Akademi should start an 
Institute of Choreography. 

Dissemination 

9123 The Academia should undertake a 
systematic drive to record musical, dane and 

It must search out rare ~ems of classical, 
traditional and folk music, dance and drama, 
as well as rare and old manuscripts. 

9.124 There is a need to produce a large 
body of literature on the performing arts and 
commercially available recordings for 
listening and viewing. Commercial houses 
could be persuaded to issue audio and video 
cassettes bearing the Academi's stamp. 

9.125 The Akademi must reCCIgnize and 
support genuinely creative innovations in 
music and dance. 

9.126 Teachers who are part of the 
institutionalized system of education in music 
and dance, who are themselves products of 
the same system need to be brought up to 
the mark through refresher courses. 

9.127:;1 .orDer to foster the guru-sishay 
parampara lhe Academi's schemes of 
fellowships ~ masters and diSCiples must be 
augmented. The Akademi, in collaboration 
with agencies like the NCERT and the UGC, 
should be involved in the preparation of 
teaching material in music and dance, and in 
evolving a pattern of training suited ta 
conditions of the country on the model of 
gurukulas and conservations. 

9.128 The performance of Western 
classical and church music shOUld not be 
overlooked by the Akademi. The few 
dedicated organizations in the country which 
concern themselves with serious Western 
music deserve its support and 
encouragement. 

9.129 The ca(;se of culture is not served 
by the cultural extravaganzas and outsavs 
sponsored by Governmental agencies. The 
tempo of organizations in the festivals, 
whether held abroad or within the country. 
needs to be slowed down. Traditional artistes 
-whether classical. folk or tribal -should not 
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be treated as mu~eum p~s to be exhibited '. " (a) th!, ~~u~t 'all04teci ~Y the {jolon 
i,n, In~ia or abrofl~, Government to tn8 Ollar' 'Pradesh 

"9.130 ArtistiC clCtivity of our folk and 
tribal Peopfe should ~ viewed in ~s ~uthentic 
context. Injurious external elements ought 
nol b$.brolJg.l;l\ into aoy .gi\iing cJ.lttu,r~ milieu 
in the narntl ,ei IMomotiofl or progress. 

The Constitution 

9.131 the Academi's ~n9ralGouncil 
and other bodies may be restructured on the 
lines racommended in Section,S of Chapter 
S. 

[ Translation] 

Train Between Konch and Jalaun 

96. SHRI GA YA PRASAD KORI: Will 
the ,Minister of RAILWAYS b please9 to 
state: 

.(a) whether the Govemm&nt are 
considering to introduce a train from Konch 
to Jalaun on Central Railway keeping in view 
the long standing demand of the citizens of 
this area; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) At present, there is no 
proposal to introduce a train between Konch 
and Orai (Jalaun is served by Orai). 

(b) Does not arise. 

(c) Due to operational and resource 
constraints & lack of traffic justification, 

Allocation for expansion of Vocational 
Education 

97. SHRI SURENDRA PAL PATHAK: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

Gov~rnment for e~~n$ion ' of vQ6atl9nal 
eduCation in the state during 1991"-9.2'; 

(b) whether the State .G~)Vernrrient h~ 
demanded funds over andaPov~ttte amount 
allocated under the abpve he'ad during the 
said yetlr; and 

(c) If so, the action i~en thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMA~ RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION ANO OEPARTMENT OF 
CULTURE (KUMARI ?EWAj: (<!) to (c). 
Under the ~me of Vocafionalisation of 
~ondary Education at +2.IeV~I,,!tie·~r~nts 
are releaSed to Stat6'S on the basis of the 
proposal r&ceiv&d from them. 

During 91-92, the St~te, Gov.arnment 
had requested for an amount of Rs.21 0.03 
lakhs on account of central share of salary 
cOll1ponent for the Vocationpl Education 
Programme. After excluding the amount for 
posts wh ich were not filled by the State Govt. 
and adjusting the unspent balance, the total 
claim of Rs. 194.695 lakhs was admitted. 
50% of the above amount I.e. Rs. 97. 347 
lakhs was released during the year. On 
receipt of the utilisation certificates for the 
earlier grants, the balance. amount was 
released during 1992-93 after adjusting the 
unspent balance. 

[English] 

Doubling of Kayamkulam Tiivandrum 
Railway line 

9S. SHRIMATI SUSEELA GOPALN: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the number of accidents which took 
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place on the rallway line betwe8n Emakulam (b) This Is a busy section 
and Trlvandrum Cvla) Kottayam during the 
last one year and the steps being taken to 
prevent frequent accidents on the line; 

(b) whether the railway line from 
Kayal'r«ulam to Trivandrum has become 
over saturated; 

(c) if so, whether there Is any proposal 
to double this line to ease the congestion of 
rail traffic and to avoid frequent accidents; 
and 

(d) if so, the details thereof and it not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlliKARJUN): 'Cal During the last one 
year 8 accidents due to derailment of good 
trains have occul'l'9d on this section. 

Steps taken to prevent frequent 
accidents: While aU out efforts have been 
made to maintain the assets on this section 
In good fettle, specific action has been taken 
to improve track maintenance by:· 

(i) Required renewal oftrackstrilcture, 
wor\( having been completed in 48 
kms. and remaining 28 kms, taken 
up in the current year. 

(Ii) Strengthening and upgradation 01 
track structure including 
improvement by way of treatment 
of formation where required. 

(iii) Carriage and wagon examination 
has also been strengthened at 
Inumbanam and Tirumbanam and 
Tirunelveli. 

AccIdents are being monitored at the 
highest level to ensure follow up action being 
taken to prevent frequent accidents In this 
section. 

(c) and (d). Doubling Is in progress 
between Kayal'r«ulamandOUilon. However, 
this does not have anything to do with 
accidents. 

Reglsterad Doctors Under the medical 
Council oflndla 

99. DR. KD, JESWANI:WllltheMinlster 
of HEALTH AND FAMilY WELFARE be 
pleased to state: 

(a) the number of Registered Doctors 
under the Medical Council of India; and 

(b) the number of registrations made 
every year during last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE.(SHRIMATI D.K. THARA DEVI 
SIDDHARATHA): (a) As per information 
provided by Medical Council of India (MCI) 
the number of doctors registered with the 
Medical Council of India as on 31-12-1991 is 
10,044, 

(b) The number of registrations made 
by the MCI during the last three years is as 
follows:· 

Year No. of Registrations 

1989 772 

.1990 784 

1991 974 

Import and Sale of Ginseng 

100 SHRIMATI GEETA 
MUKHERJEE: 

SHRI lOKNATH 
CHOUDHURY: 

Will the Minister of HEALTH AND 
FAMIL Y WELFARE be pleased to state: 

(a) whether the Government have 
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decided to allow Import and sale of GINSENG (c) the nurrber of Scheduled Caste and 
formulations as an ayurvedic product in the Scheduled Tribes nurses selected out of 
domestic marl(f~t; them; 

(b) if so, the fact thereof; 

(c) whetherthe intake of this drug causes 
adverse side effects; 

(c) whetherthe intake ofthis drug causes 
adverse side effects; 

(d) if so, the details thereof; and 

(e) the measures taken by the 
Government in this regard so as to resptrict 
its sale? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH & FAMILY 
WElFARE (SHRIMATI OK THARA DEVI 
SIDDHARATH): (a) and (b). Drug Controller 
of India had approved import of GINSENG 
raw material and formulations containing 
GINSENG based on the expect opinion that 
Tampari, an indigenous drug known as 
Paseudo Ginseng is in short supply. 

(e) and d). The recommended dose of 
GONSENG is not reported to cause adverse 
side effects. 

(e) Question does not arise. 

Recruitment of Nurses 

101. DR. Y.S. RAJASEKHAR REDDY: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to refer to the reply 
given to Unstarred Question No. 4212 on 
August, 4 1992 and state: 

(a) the number of times ad-hoc 
recruitment of nurses was resorted to during 
1992; 

(b) the number of nurses selected on 
each occasion; 

(d) the number of nurses recruited; 

(e) whether aU the nurses have been 
paid their salary; 

(f) if not, the reasons thereof; and 

(9) the steps taken or proposed to be 
taken to pay their early? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHRTHA): (a) to (g). The information is 
being collected and will be laid on he Table 
of the House. 

U.P, Basic Education Project 

102. SHRI RAJVEER SINGH: 
SHRI SANTOSH KUMAR 

GANGWAR: 

Willthe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
reply given to Unstiared Question No. 842 on 
July 14, 1992 and state: 

(a) the decision taken by the 
Govemmentinregardtotheprojectdocument 
oltha PIOpoSed U.P. Basic Education Project 
submitted by State Govemment seeking 
World Bank assistance; 

(b) whether the project has been 
forwarded to the World Bank; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMARI SELJA): (a) to (c). On 
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the basis of the broad consensus arached 
between the officials of the Government of 
U.P. and the Department of Education on 
25th June. 1992. the Government of U.P. 
Education for All' proojecl document of further 
revised from the Economic Affairs on 6th 
August. 1992.U.P. U.P. Govt. on 13th July. 
1992. The project has been posed to the 
World Bankthrough Department of Economic 
Affairs on 6th August. 1992. 

Reservation in Trains from Imphal 

103. SHRI Y AlMA SINGH YAM MAN: 
Will the Ministere! RAllWAYSbepleasedto 
state: 

(a) whether there is any proposal to 
provide reservation facilties in Imphal for 
quota of berths in the trains; 

(b) if so, when it is likely to be 
ilT'.plemented; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAU.lKARJUN): (a) A quota of 10 berths in 
First Class and 112 berths in Second Class 
already ex isIs at Imphal Out Agency in various 
trains. 

(b) and (b). Do not arise. 

Assistance under Grants .In..ald 
Scheme 

104. SHRI CHANDUBHAI DESHMUK: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whetherltjeUnionGovernment have 
provided financiai assistance to various Non-
Government Organisations and Voluntary 
Associations under the Grants-in-Aid Scheme 
for involving them in the process of 
afforestation; 

(bl If so. the details thereof during each 
of the last three years. State·wise and 
agency-wi~; Clnd 

(c) the details of tbeprojects undertaken 
by them? 

THE MINISTER OF STATE IN THE 
M1NISTRYOFPARllAMENTARYAFFAtRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVelOPMENT) (SHRI 
RANGARAJAN KUMARAMANGAlAM): (a) 
to (c). The State-wise and agency-wise delails 
of th9 financial assistance provided to the 
Non-Government Organisations and 
Voluntary Agencies under tt-Je Grants-in-Aid 
Scheme during the period 1989·9010 1991· 
92 are given 10 Statement 
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Procurement of Rice and Wheat paddy purchased by the rice millers, no 

105. SHRI K.P. SINGH DEO: 
SHRI PRAKASH V. PATIL: 

Will the Minister of FOOD be pleased to 
state: 

(a) the total quantny of rice and wheat 
procured so far against the target during the 
current marketing season in comparison 
with that of last year; 

(b) the steps taken to increase 
procurement of rice and wheat during the 
current year; and 

(c) the details of foodgrains allocated to 
each state so far during 1992. State·wise? 

THE MINISTER OF STATE OF THE . 
MINISTRY OF FOOP (SHRI TARUN 
GOGOI): (a}Aquantityof38. 631akh tonnes 
of rice (Including paddy in terms of rice) has 
been procured as on 13.11.92 dunng the 
current kharff marketing season 1992-93. as 
cOf1l)ared to 32.59 lakh tonnes procured 
during the corresponding ~riod last year. 
As regards wheal. a qua~tify of 63. 80 lakh 
toones has been procured as on 13.11.92 
during the current rabi marketing season 
1992-93. as compared 10 77.51lakh lonnes 
procured during the corresponding period 
last year. 

The procurement 01 paddy and wheat 
under price support operation being totally 
on voluntary basis. and the procurement of 
levy I iI;e being dependent on the quantum of 

targets as such can be fix~ for procurement 
of nce and wheat. 

(b) The minimum support prices of paddy 
for the current 1992-93 kharW marketing 
seasons have been increased by Rs. 401-
per qUintal as compared to the previous 
season. All possible efforts have been made 
to ensure fullest cooportion and partiCipation 
oltha State Govemments and Union Territory 
Administratio'l in procurement of paddy under 
price support as well as strict enforcement of 
levy orders on rice. 

As regards wheat. the minimum support 
price for the current 1992-93 rabi marketing 
seasons wa:: increased by As. 251- per 
quintal as cof'l'l)ared to the previoues season. 
Keeping in view the need for maximising 
procurement and the level of open market 
prices of wheat. the Central Government 
paid an incentive bonus of Rs. 251- per 
quintal for sale of wheat by farmers during 
the period 1 ts April to 301h June, 1992. In 
addition, the State Govemments of Punjab. 
Haryana and Rajasthan paid a State bonus 
of Rs. 5/- per quintal which was Rs.251- per 
quintal In case of Madhya Pradesh. A wide 
net-work of purchase centres was operated 
by Food Corporation of India and the State 
procuring agencies in the wheat producing 
Stales with involvement of State 
Governments and their procuring agencies 
including cooperatives. 

(c) A Statement showing State-wise 
allocation of rice and wheat under Public 
Distribution System during 1992 is attached. 
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425 Written Answers AGRAHAYANA3, 1914 (SAKA) Written Answers 426 
Increase In Capacity of Sugar Mills in Banspani railways line from Banspani side in 

U.P. Orissa; 

106. SHRI RAM NAG INA MISHRA: Will I. the Minister of FOOD be pleased to state: 

(a) the number of sugar mills in regard 
to which approval has been accorded for 
increasing the capacity in Uttar Prqdesh durin 
g 1991-92; 

(b) the number of earlier for sugar mills 
in regard to which approval had been 
accorded earlier for increasing their capacity 
and the numberofthose mills whose capacity 
has been increased out of them; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
Mlt:JISTRY OF FOOD (SHRI TARUN 
GOGO I): (a) Two Letters of Intent have been 
granted during 1991-92 season (October-
September) for increasing the crushing 
capacity of existing sugar factories in Uttar 
Pradesh. 

(b) and (c). After issue of the licensing 
Policy guidelines for the Vllth Five Year Plan 
vide Press Note dated 2.1.1987 76 sugar 
mills in the State of Uttar Pradesh have been 
granted letters of intent till the end of the 
crushing season 1990-91 for increasing their 

. ., crushing capacity, out of which, in 8 cases 
completion of expansion of capacity has 
been noted by the Government. 

Daltarl-Banspani Railway Line 

107. SHRI GOPI NATH 
GAJAPATHI: 

KUMAR! FlilOA TOPNO: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government have 
decided to take up the const ruct ion of Daitari-

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c). The project has 
been referred to the Planning Commission 
for providing necessary funds. Further action 
depends on their response. 

Rail link between Calcutta and Siliguril 
Oarjoeling 

106. SHRI AMAR ROY PRADHAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
connnect Calcuna with Siliguri and Darjeeling 
via Darsana-Chilahati of Bangladesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) Does .not arise. 

Amount Spent on family Planning 
programmes 

109. SHRI M.V.V.S. MURTHY: Will the 
Minis!er ofHEAL THANDFAMILYWELFARE 
be pleased to state: 

(a) t~1 e arr.ount spent during the Seventh 
pia:-: .: .··; F amiiJ ~")I anning programmes; 

(b) whether the target fixed thereby has 
been achieved; and 

(c) the details of foreign aid expected for 
the Family Planning Programmes during the 



427 Written Answers 
Eighth Plan Period? 

NOVEMBER 24, 1992 Written Answers 428 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHARATHA): (a) An amount 01 Rs. 3105 
cores has been spent on Family Welfare 

Programmes during Seventh Five YearPlan. 

(b) A state ment I indicating the targets 
fixed and the achievements is enclosed. 

(c) Statement II indicating the likely 
amount olf extemal assistance underdilferent 
schemes is enclosed 
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441 WrMten Answers AGRAHAYANA 3,1914 (SAKAI w,men Answers 442 
Supp~ of Foodgraln, Under P .D.S. THE MINISTER OF STATE OF THE 

MINISTRY OF FOOD (SHRI TARUN 
110. SHAI SHIV RAJ SINGH GOGOI): (a) Statements I & II Indicating 

CHAUHAN: "~I the Minister of FOOD be aDotmant and off take of wheat and rica 
pleased to atate: 

(a) the details of foodgrains supplied 
under the public distribution system during 
theperiodformhJanuary'.1990toOctober, 
, gg2 and the quanltty thereof, State-wise; 

(b) the foodgrains were alloned 10 the 
states during the said period for supply to the 
flour mils and the quantity thereof; 

(e) the nunter of eorrplainls receive 
regarding the irregularities committed In the 
distrtution of foodgrains and sale of whet to 
flour Mills underthe public distribution system 
during the said period and the detaHs in this 
regard. State-wise; and 

(d) the action taken thereon? 

Inrespect of ~arlous StateSl\JTI during the 
years, 1990,1991 and 1992 (up to October 
, g2) are attached. 

(b; ThaCentralGoverntNllltalolawheat 
from the Central Pool to the State 
Govemmantsl.UTs for supply through the 
Public Distribution System. However, l is 
open to the State GovemmentS/UTs to 
convert the wheat into alta through the roller 
flour mils anddistribut~ut8 R underthe PubIC 
Oistrbutlon System. 

Ie) and Id). Since the maner falls within 
the pruvetti of the State Governmant~ s, 
the Central Government has no information 
to furnish. 



STATEMENT 

SiNo 

Allotment Offtak~l 

2 3 4 

1 . Andhra Pradesh 280.0 112.3 

2. Arunachal Pradesh 9.6 7.8 

3. Assam 200.0 201.1 

4. Bihar 512.0 428.2 

5. Goa 46.5 28.6 

6. Gujarat 725.0 550.9 

., 
I . Haryana 120.0 14.3 

8. Himachal Pradesh 120.0 70.4 

9. Jammu & Kashmir 250.0 71.3 

---~ ._,-----_._"--- -"-'--~- .. --~-- .. ~~~--. 
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51. No. Name of 5lateslU. T s. 1990 

Allotment Offtake 

2 3 4 

10. Kamataka 320.0 303.9 

11. Kerala 240.0 234.3 

12. Madhya Pradesh 360.0 251.9 

13 Maharashtra 1165.0 1069.0 

14. Manipur 36.0 30.6 

15. t MeghalJya 26.44 26.7 

16 Mizoram 15.0 14.3 

17. Nagaland "16.75 73.0 

18. Orissa 295.0 257.1 

19. Punjab 60.0 4.3 

------- -- ----- ._---, ----"-----, ..• - -------------
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National Resttarch Laboratory for 

. Cultural Heritage 

111. SHRI N.J. RATHVA: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Nalional Research 
Laboratory for Cultural Heritage (NRLC) has 
taken a decision to set up regional 
conservation laboratories in some parts of 
the country; 

(b) if so, the places where such 
laboratories are pressed to be established; 

(c) whether the Government propose to 
set up such a laboratory in Gujarat also; 

(d) if so. the details thereof: 

(e) the total expenditure likely to be 
incurred on the establishment of each of 
such laboratories: and 

(f) the tima by which these are likely to 
be established? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE (KUMARI SELJA): (a) to (f). The 
National Research Laboratory for 
Conservation of Cultural Property, Lucknow 
establisih regional conservation laboratories 
in consultation with the concerned State 
Governments keeping in view the demands 
Of that region in regard to preserv1ion and 
coservation of culture property. There are 
proposals for establishment 01 such 
laboratries at Manipur, Bhopal, Palampur 
Goa, Calcutta and Ahemedabad. So far, 
only Calcutta and Ahmedabad proposals 
have been crystallized and these are slated 
to be set up during the 8th Five Year Plan. 
period. The Regional Conservation 
Laboratory at Ahmedabad will cater to the 

needs of not only Gujarat but also for the 
Western parts of the country including 
Mararashtra, Rajasthan, etc. Generally Rs. 
1.00 crore Is required to set up such a 
laboratory. 

Speeding up of DarJeeling Mall and 
KanchanJunga Express 

112. SHRI JITENDRA NATH DAS: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
increase the speed of he Darjeeling Mail and 
Kanchanjunga Express; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Operationally not feasible. 

Extension of RailwaV line upto 
Oimapur 

113. SHRI UDDHAB BARMAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whetner there is an.:l proposal to 
extend the railway line upto Dimapur on 
Northe'lst Frontier Railway; 

(b) if so, the details thereof; 

(c) whether it has been Included in the 
8th Five Year Plan; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE (b)whetherdevelopedcountriesprohib~ 

MINISTRY OF RAILWAYS (SHRI export .If rare plan, materials whereas it is 
MAlLiKARJUN): (a) Dimapur is already legal to take out such materials from India; 
connected by Rail 

(b) to (e). Do not arise. 

Railway Networ1t In Jhar1thand Area 

114. SHRI ATAL BIHARI 
VAJPAYEE: 

SHRI SHANKERSINGH 
VAGHELA: 

Will the Minister of RAILWAYS be 
pleased 10 slale: 

(a) whether there is any plan to improve 
the railway network in Jharkhand area of 
Bi:-Jar; and 

(b) if so, the details of the projects being 
undertaken at present and the projects 
proposed to be started during next two years? 

THE MINISTER OF STATE iN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). Survey for a 
new line from 'Dumka to Mandar Hills has 
been taken up. Further consideration of the 
project will however depend elf, the results of 
the survey. 

Export of Rare Plant Species 

11~. SHRI SHANKERSINH 
VAGHELA: 

DR. A.K. PATEL: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased 10 slale: 

(a) whelher attention of theGovernment 
has been drawn to the news-~em captioned 
"Rare Plant Species bein9' smuggled 'oul" 
appearing In the Times of India dated 
Septermer 30, 1992; 

(c) the existing provisions for checking 
exports of such materials from India; and 

(d) the steps being contemplated to 
prevenl exploitation of rare and useful plant 
species by foreign countries? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RAt~GARAJAI~ KUMARAMANGALAM): (a) 
Yes, Sir. 

(b) and (c). The provisions of the' 
Convention of International Trade in 
Endan.:ered Species of Wild Fauna and 
Flora' (CITES) prohibit intemational trade in 
the rare plant spe\..ies included in Appendix-
I of the Convention. These provisions are 
being enforced by all to member countries 
inCluding India. 

(d) The step (aken or contemplated to 
prevent the smuggling 01 rare endangered 
plants out of the country are -

( .) All plants Included in Appendix -I of 
CITES are in the negative !ist of the 
export policy. The export of 
remaining plant species is allowed 
subject to issue of • no objection 
certificate . from the Regional, 
Deputy Director of Wild Life 
Preservation or the Chief 
Conservator of Forests or the 
Divisional Forest Officer of the state 
concerned form where, these 
plants, plant portions and 
derivatives are procured. 
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Cd) The Customs Authorities and the MINISTRYOFPAALIAMENTARY AFFAI11S 

Wild life Staff under the Central AND MINISTER OF STATE IN THE 
Government cany out checking of MINISTRY OF SCIENCE AND 
all consignments 01 plant material. TECHNOLOGY (DEPART'tlENT OF 

~Ineers Sent Abroad 

116. DR. ASIM BALA: Will the Minister 
of HUMAN ~SOURCE DEVELOPMENT 
be pleased to state: 

(a) the number of engineers lrom IlTs 
and other engineering colleges sent abroad 
during the last three years; and 

(b) the number out of them who have 
c:amebackafterCOlT1lletionoflheirstudies? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 

" CUlTURE) (KlAAARI SEUA): (a) and (b). 
ND spedfiC daIa abouI engineers hamg 
gone abroad and returned is available. 
Hew .... on raughestimale.lhepen::8ll1age 
c1 SIUdants having gone abroad from IfTs is 
dlhe ordar2O%. Since sIUdenls come back 
at diIIentnt IIages after ~ 01 their 
SIUdias arhavingworlr8clabroad, I isdlli::ul 
laspeclylhenumbarar agillenpoinl 01 time. 

AcIIon JIlIn _110 EMIt.._. 

'17.StRRSURENDERREDOY:WiI 
the ...... 01 EN'YJRONMENT AND 
FORESTS be pIIated 10 stall: 

(a) wheCher the GovemmanI hiM 
prIIPaNd an action plan 10 adIiIMt the 
aIIjecIi .... 01 the RIo EadIi SwnmiI; 

(b) i 10. the dItaiII ..... ; and 

(C) I nat. ItI8 ... bJ wtIich .. action 
plan it .." 10 be InaIiIed? 

TtE MNSTER OF STATE IN THE 

ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGAlAM): (a) 
to (e). The mainoutouts of the Rio Conference 
are tilt. loIkJwing: 

(1) Rio Declaration on Environment 
and Development. which gives the 
elements 01 sustainable 
development. in the form of a 
declaration of rights andobligalions 
of governments and individuals. 

(2) Adoption of Agenda-21. which is a 
set of comprehensive programmes 
of action for protecting the 
environment and reconciling it with 
deII8Iopment 

(3) The ~ on a non-IegaIIy 
bRing autholiative Statement of 
PMcipaIs for a global consensus 
on the rnanagemetC. conservation 
and SUSIainabIe davelopment of all 
types 01 torests. 

(4) Signing of the Framework 
torMweon on ClirnateChange and 
the Convention on Biological 
0iII8IsIJ. 

FoIIDwupacllon attha nationalllMlhaS 
been iniiaIIdln I8pdtoeach oIb above-
rnanIioned ...,.. 01 .. RiO ConIeIance. 
As Ihis irMMs I8dOIaI and inIer-teclDrai 
as ... asClUlH8dolalIinkages. with lang-
term~"c:onc:amedgovvmll.1t 
agencies at .. CentraJ and Slate IewlIs as 
"'as~OIg3I1iIaIions8k:. 
ant inIIoIwed In"~. This .. be an 
ongoing~fcnhichalin-ldcannot 
be laid dcMn.. He ..... II rMY be naetd IbIt 
several ~ and adlanpolnla IdtIdled 
atthaRioCcdnnce .. aIr8ad)'part 01 the 
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national polices and plans like the National Rayadurg and Chiltradurg in Andhra Pradesh; 
Conservatiof') Strategy and Policy Statement 
c~ Environment and Development, the (b) W so, the details thereof and the 
National Forest Policy, the Policy Statement action being taken in this regard; and 
·on Abatement of Pollution and the Five Year 
Plans. (c) d not, the reasons therefor? 

Plctograms for Tourists 

118. SHRI SOBHANADREESWARA 
RAOVAOOE:WilltfieMinisterof RAILWAYS 
be pleased to state: 

(a) whether the Railways are going to 
arrange Pictograms for the convenience of 
Tourists at several important Railway 
Stations; 

(b) if so, the details thereof? 

(c) whether such a pi::togramis proposed 
tq be arranged in Vijayawada Railway Station 
also; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) and (b). Yes Sir. 38 
Pictograms to indicato the location of various 
amenities provided at the stations have been 
standarised and the same have been/are 
being providedalselected~tstalions. 

(c) The scheme has already been 
inlJIemented at Vljayawada station. 

(d) ~ not arise. 

New Railway Line from Rayadurg to 
ChJtradurg 

119. DR..D. VENKATESWARA RAO; 
WiD the Minister of . RAIl. WAYS be pleased 
to state: 

(a) whether thent is any proposaJ for 
laying rJ new meter gauge line between 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) A SG line is being laid 
down Chilradrug and Rayadrug. 

(b) The proposed line is 100 km long. 
This was earlier being constructed as an MG 
line but with Indian Railways going in for 
project unigauge, this line is now being 
constructed as 00. It is expected to be 
completed in 1993-94. 

(e) Does not arise. 

Konkan Railway Bonds 

120. SHRI MOHAN RAWAlE: WiD the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Konkan Railway Bonds 
were sold in 1991-92; 

(b) if so, the total amount received from 
the sale 01 these bonds; 

(c) whether commission was paid for 
sale of these bonds; 

(d) if so, the percentage of the 
corrmission and the total amount paid on 
ac:court of this c:onmission; 

(e) the reasons lor paying such 
commission: 

(I) whether the assistance of Indian 
Railway Finance Corporation was sought 'or 
the sale of these bonds; and 

(g) I not, the raasons therefor? 
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THE MINISTER OF STATE IN THE DEVELOPMENT (DEPARTMENT OF 

MINISTRY OF RAILWAYS (SHRI EDUCATION AND DEPARTMENT OF 
MALLIKARJUN): (a) Ministry of Finance CULTURE) KUMARI SELJA): (a) A sum of 
had authorised the Indian Railway Finance Rs. 28,62,280/- has been spent during 1991-
Corporation to issue 9% tax free bonds for 92 on the repairs and maintenance of 
Rs. 1 SO crores during 1991-92 with the Centrally protected monuments/sites in 
condition that proceeds should be made Orissa. 
available for use on the Konkan Railway 
project. The total amount for which bonds 
were actually place by Indian Railway Finance 
Corporation during 1991-92 was Rs. 111.64 
crores. 

(b) Rs. 95.38 crores. 

(c) to (e). No, Sir. However, management 
fee ranging between 11% and 15% were; 
Daid in terms of the bids received from 
various bankslinstitutions who have quoted 
for purchase 01 the bonds. The total amount 
of management fees paid is As. 16.26 crores. 

(I) and (9). Bonds were issued by Indian 
Railway Finance Corporation on beha" of 
Konkan Railway Corporation. 

Archaeological Places of Orissa 

121. SHRI SRIKANT A JENA: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the amount spent on Centrally 
protected monuments in Orissa during Ihe 
last one year; 

(b) whether adequate tourist facilities 
have not been provided in certain places of 
archeological importance in that State; 

(c) if so, the details thereof; and 

(d) the measures being taken by the 
Government to provide adequate tourist 
facilities at those places? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 

(b) Essential facilities at important 
archaeological monuments/sites under 
Central protection visited by large number of 
tourists are provided. 

(c) and (d). Does not arise. 

Sugar Mills In Bihar 

122. SHRI LAL BABU RAJ: Will the 
Minister of FOOD be pleased to state: 

(a) the total number 01 sugar mills in 
Bihar and the number of sick mills among 
them; 

(b) whetherthe Union Government have 
received any proposaVmemorandum from 
the BiharGovernment lor the revival of these 
sick mills; 

(c) if so, the steps taken by the Union 
Government in this regard; and 

(d) the numberof applicatlonslproposatsl 
memoranda received by the Union 
Government durir ;; 1he last three years in 
this regard and the nurr.ber of mills revived 
so far? 

THE MINISTER OF STATE OF nx: 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) There are 30 sugar mills 
installed in the State of Bihar. Under the 
provisions of the Sick Industrial COl1l>Clnies . 
(Special Provisions) Act, 1985, cOll1>anles 
which Nicome sick have to be referred to the 
Board lor Industrial and Financial 
Reconstruction (BIFR). These provisions 
have now been extended to cover 
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Government COfTl)anies also. BIFR has 
intimated that cases of two sugar 
undertakings from Bihar have been reported 
to them and out of these, one was found to 
be not maintainable. A windi ng up notice has 
bee., issued in the other case. 

(b) tp (d.). No proposaVmemorandum 
has been received in the recentpastfromthe 
Government of Bihar in the Minarry of Food 
regarding revival of sick sugar mills. Sick 
sugar mills have to themselves prepare 
schemes for rehabilitation/modemisation and 
get them approved by the financial 
institutions. Financial assistance is also 
available from the Sugar Development FU.ld 
for such rehabilitation/modernisation 
schemes subject to their fulfilling the 
conditions laid down. 

[ Translation) 

Awarding of Railway Contracts 

123. DR. LAXMINARAYAN PANDEYA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the maximum limit of un~s allocated 
to one caterer/contractor in the variouc; 
divisions by Railways; 

(b) the number of stalls and trollies in 
one unit; 

(c) the number of the contractors in 
Ratlam division to whom units (refreshment 
-Tea stalls, trollies and refreshment rooms) 
have been allotted and the number of units 
l. 
'allotted in each case; and 

(d) the prescribed criteria for awarding 
such contracts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlLiKARJUN): (a) and (b). As per extant 
instructions no ceiling limit of unit holding by 

an individual licence exists. 

(c) A total nurrber of 137 licenses are 
operating at present on Ratlam Division of 
Westem Railway and are managing 4 
refreshment rooms, 46 refreshment stalls. 
146 trollies etc. None of tt,e licencee has 
been allotted more than two units. 

(d) The criteria for awarding licencee. 
inter-alia, is that licence should be a 
professional/reputed caterer. However, in 
case of small and roadside stations 
preference is to be given to Scheduled Caste/ 
Scheduled Tribes candidates. 

Implementation of Oral Rehydration 
Scheme In U.P. 

124. DR. LAL BAHADUR RAWAl: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the progress made so far in·the 
implementation of oral rehydration scheme; 

(b) the impact of this scheme at lower 
level; and 

(c; the rate of sickness and child death 
as a result of diarrhoea belore the 
implementation of this scheme in Uttar 
Pradesh and the present rate thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) UndertheNationalOral 
Rehydration Therapy Scheme. 41akh medical 
and appear-medical personnel have been 
trainee. 30,000 orivate practitioners have 
also been trained separately by the Indian 
Medical Association. 55 Diarrhoea Treatment 
and Training Units have been established in 
the medical colleges. Between 1986-87 to 
1991-92. Oral Rehydration San (ORS) worth 
Rs. 1042.90 lakhs has been supplied to all 
Siaies and UTs. Intensified communication 
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programme for prevention of Diarrhoea. use 
of home available fluids and ORS have also 
been carried out. 

(b) Surveys carriod out dUring 1989, 
, 991 and 1992 revealed that 39% of mothers 
in rural and 490/0 in urban areas USeS more 
fluids dunng Diarrhoea and uplo S5% of 
mothers continue to feed thelfchildren during 
Diarrhoea. As a res:;lt 01 itn;:llemenla!:on of 
ORT and other programmes. the Inbc! 
Mortality rate (IMA) has been reduced by 17 
points from 97 In 1985 to 80 In 1990 

(c) As per Informalion supplied by the 
Registrar General of India. ttle est:mJ!ed 
child mortality rate from Ut!;)r Pradesh has 
declined from 54.0 In 1965 to 4G.7 1988. 
However. the d:seases·w,se detailed 
Information in regard I:> child mort;)l,ty and 
morotdity rales is not available. 

(EngliSh] 

Encroachment on Mausoleum of Sher 
Shah Suri 

125. SHRI SYED SHAHABUDDIN" Will 
the Minister 01 HurAAN RE SOURCE 
DEVElOPMEI'IT be pleased to state 

(a) whether there has becn large scale 
encroachment on the mausoiec:m ct Sher 
Shah SUfi In Sarasaram. Blh~,r. and on the 
land attached thereto. 

(b) if so, the onglnal area of the property 
under protection when It was declared as a 
prolected monuments; 

(c) the area 01 land undo adverse 
occupatIOn. Indudmg some religiOUS shnnes 
constructed on the banks of :ho surrounding 
the Mausoleum: 

(d) 'Nhether tho orl9inal boundary has 
been demarcated and fenced and entry 
therein has been regU:Jtcd: 

(e) whether the Department of 
Archaeology has filed cases against 
encroachment; and 

(fl if so, the status 01 those cases? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCA110N AND DEPARTMENT OF 
CUL TURE) (KUMAR I SELJA): (a) There is 
no encroachment on the tomb building of 
Sher Shah Surt at Sasaram. Some areas 
attached thereto have been encroached 
upon. 

(b) The area under protection IS 21 73 
Acres. 

(c) Of the protected area, 0.56 Acre 
approxlfr.ately IS unoer adverse possession! 
encroachment 

(d) The protected area IS demarcated 
and fenced except at places of adverse 
occupation. The entry to the monument is 
regulated 

(e) Yes, Sir. 

(f) The matter IS subJudice. 

Compensatory Afforestation Schemes 

126. SHRI HARISH NARAYAN 
PRABHU ZANTYE Will the MinIster of 
ENVlF.:>NMENT AND FORESTS be plaased 
to state: 

(a) whether tna Government haIl6~: 
revised the per10rmance of Compensatory 
AfforestatIon schemes In various slales: 

(b) If so. the details of the review of 
pertormance since Inception ollhe scheme; 

(c) the targets IIXed for the current year 
and eighth plan penod alongwith financial 
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Conversion of Deihl-Ahmedabad 
RallwayUne 

203. SHRIMATI BHAVNA CHIKHlJA: 
Will the Minister 01 RAILWAYS be pleased 
to state: 

(a) whether the project lor conversion 
01 Ahflli!dabad-Delhl railway fine into broad 
gauge has been approved and work has 
been started thereon; 

(b) if so, the details thereol and the 
progress made so far In this regard: and 

(c) the estimated total cost of the 
prOject and the schedule fixed for its 
completion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS -(SHRI 
MALUKARJUN): (a) Yes, Sir. 

(b) Work on Delhi-Rewari and Rewari-
Jaipur subsection IS In progress. Delhi-
Rewar; is targeted for co"l>lehon in 92·93 
and Rewan-Jaipur In 93-94. 

(c) The cost will be approximately Rs. 
470 crores. The project is expected to be 
cOfTll:eted within the Bin Fivb Year Plan. 

Aulstance for Construction of 
Buildings for Family Welfare Centre. 

204. SHRI CHelAN P.S. 
CHAUHAN: 

SHRI BALRAJ PASSI: 

Will the MiniSter 01 HEAL TH AND 
FAMILY WELFARE be pleased to state: 

(a) the amount provided by the Union 
GoverMl8nt to States lor constructiOn 01 
buildings for the rural family welfare centres 
during the Seventh Plan, State-wise: 

(b) the number of buildings constructed, 
State-wise: and 

(e) the details of the linancial assistance 
earmarkadforthe purpose during the current 
financial year of Eighth Plan, State-wise '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMA TI OK THARA DEVI 
StDDHAATHA): (a) The information is given 
lfl the Statement - L 

(b) The inlormation is given in the 
Statement· II. 

(c) No amount has been allocated 
during the current linancial year for the 
purpose. 
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to the Indian Railways amounting 
to 2.5% and 2% of the cost of 
wagons on order upto 100 wagons 
and above 100 wagons 
respectively. All critical components 
will be procured from RSDO 
approved sources and to current 
IRS specifications. 

supplement the resources available 
with the Railways for acquisition of 
rolling stock. 

2.0 TYPE OF WAGONS 

Scheme viusalises private ownership of 
wagons under the following 
categories: 

2.1. 

2.2 

General service (Standard wagons 
like BOX' N ' BOB-R, BCN & ...... . 
category-I 

Special type wagons tlhich are non-
versatile, such as, Ammonia Tank 
Wagons, Milk Tankers, Caustic 
Soda Tanks. BFKI. BTPN & other 
bulk carriers ....... category-II 

3.0 PROFILE OF OWNERSHIP FOR 
CATEGORY -I WAGONS 

Owner ship of wagons under this 
scheme could vest in: 

(i) Individuals as producers 

(ii) Corporate entity as producers 

(iii) Association orgroup of companies, 
such as, integrated steel plants of 
SAIL or a group of cement 
corrpanies in a cluster etc. 

(iv) Thermal Power Stations and other 
major consumers belonging to the 
Core sector. 

4.0 MODE OF PROCUREMENT FOR 
CATEGORY-I WAGONS 

Directly by the owner from wagon 
builders approved by Ministry of 
Railways to current IRS designs 
and specifications on mutually 
acceptable terms on payment of 
design loan and inspection changes 

4.1. 
OR 

Through the Indian Railways on 
payment of a • service charge· of 
6.5% and 5% of the cost of the 
wagon on order uptv 100 wagons 
and above 100 wagons 
respectively, which would cover 
design loan, Inspection and 
administrative charges of 
procurement. 

4.2 The foreign exchange. if any, for 
imported components will be 
provided by the owner orthe actual 
liability transferred to him at the 
market rate forthe purchase made 
by I.A. 

5.0 EXTENT OF PRIVATE 
OWNERSHIP FOR CATEGORY-I 
WAGONS 

5.1. In respect of Category-I wagons, 
the scheme envisages that 
proportion of private ownership of 
wagons to total wagons required in 
any industriaUcommercial Sector 
should be to the extent, of 
unsatisfied demand for that 
particular segment. but in no case 
less than 25% of the existing 
demand or one rake whichever is 
higher. In the case 01 new Industrial 
Unit, the proportion of private 
ownership of wagons would have 
to be determined on a case to case 
basis giving due weightage to the 
fact that the entire liability of 
acquiring the additional requirement 
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of wagons need not be transferred charges) 014.5"10 per annum lor 
to the new UniVUser. that particular group of wagons lor 

5.2 Minimum unit of ownership 
would be on train consist 
-one Rake + maintenance 
Spares .................................... . 

6.0. PATIERN OF MOVEMENT FOR 
CATEGORY -I WAGON 

Such wagons may operate: 

(i) 

(ii) 

(iii) 

Within closed circuits on, 

From a specific pOint of origin to a 
cluster of destinations, or, 

From a cluster to a specific 
destinations, or, 

(iv) Merge and appear in the general 
pool of wagons f the Indian Railways. 

6.1. The circuits over which these 
wagons would operate would be 
mutually determined taking into 
account the operation feasibility of 
such movements. 

7.0 ASSESSMENT OF WAGON 
REQUIREMENT FOR CATEGORY-I 
WAGON 

7.1 Requirement of wagons under this 
scheme wbuld be assessed on the basis of: 

-a realistic tum-round of wagons in the 
identified circuit(s) in days. 

- Spare requirement at 40/0 of the bare 
requirements, and brakevan. 

8.0. BENEFITS ADMISSIBLE TO 
OWNERS OF CATEGORY-I WAGON 

8.1. In the case of Category -I wagons 
owned by individual/Corporate 
ent~y/Association of Companies, 
annual lease charge will be paid by 
the IR on quarterly basis in advance. 
The lease charge will be calculated 
on the current costs of similar 
wagons owned by the IR (Excluding 
the design loan inspection service 

8.1 1. 

aprimaryperiodofl0yearsfoUowed 
by 1 % annual lease charge for the 
next 10 years. 

AI the end ofthis period (20 years), 
the condition of these wagons will 
be examined by the IR to decide 
further retention in service. If the 
wagons are lound to have outlived 
their economic life, the ownerwould 
be entitled to dispose of the same 
as scrap e~her directly or through 
the Railways. 

8.1 2. Should the wagons be found fit for 
further service after the expiry of 
the 20 years period, the lease would 
be continued on mutually agreed 
terms. 

8.2.ln case the wonder is able to secure a 
load in the empty direction an 
additional concessional tariff would 
be payable for the empty direction 
at mutually agreed terms. 

9.0 GUARANTEED SUPPLY OF 
WAGONS IN CASE CATEGORY-I 
WAGONS 

9.1 In addition to the payment of lease 
charge as mentioned in para 8.1 
above, the IR will guarantee the 
supply of the specified number 01 
wagons taking into account the 
average number 01 wagons 
supplied to the user unit during the 
preceding one year and based on 
the requirements of wagons as 
w~rked out in para 7 above. 

9.2 In the case of a new user unit. the 
guaranteed supply of wagons by 
the IR will be on mutually agreed 
terms. 

10.0 MAINTENANCE OF WAGONS 
FOR CATEGORY-I WAGONS 

10.1 The responsibility lrom the normal 
day-to-day maintenance. ROH and 
POH of Category-I wagons would 
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devOlve on the IR and the IeveV 12.2 In case the wonder is unable to use 

the guranteed specified number of 
wagons, the lease charge wUl not 
be payable lor the number of days 
the wagons remain unutilised. The 
number of wagons idling will be 
stabled in the owner's sidngs to the 
extent the lessor has contrbuted 
for the duration for which lease 
charge payment are to be withheld. 
However, should the IR be in a 
position to use the wagons for 
a1temative traffic, the lease charges 
would continue too be paid. 

10.2. 

10.3 

quality of maintenance would be 
similar to that provided by IR for its 
won wagons. 

The IR will be alliberty to make any 
modificationstchanges on Category 
I wagons which it carries oul on its 
won wagons of similar design on 
mutually acceptable terms. 

Any major rehabilitation/mid life 
rebuild as may become necessary 
and is introduced for sim~arwagons 
owned by IR, will be done on the 
leased wagon on mutually agreed 
terms. 

t3.0 FREE TIME AND DEMURRAGE 
RULES FOR CATEGORY-I WAGONS 

11.0 WAGONS INVOLVED IN 13.1 The free time and demurrage rules 
applicable 10 Railways owned 
wagons wiD be applicable to the 
wagons owned under Category-I. 

ACCIDENTS IN CASE OF CATEGORY-I 
WAGON 

11.1 In the event of privately owned 
category-I wagons getting 
c:ondefMed as a result of accidents, 
the payment of lease charges for 
the condemned wagons will 
continue to be paid as perthe lease 
agreement for the fill contractual 
period of 20 years. The IR wW also 
continue to meet the commitment 
01 guaranteed supply of wagons 
during this period. 

12.0. FALURE TO MAlNTAINIUSE 
GUARANTEEOSlFPl YOFWAGONSFOR 
CATEGORY-I WAGONS 

12.1. The supply of the spec:ifaed number 
of wagons would be monitored on a 
monthly basis. In case, there is a 
shortfal in any following month, the 
IR will make goodthe shortfaD in the 
following month. I, however the 
shorIfai is not made good the IR wi! 
ntinburse the wagon per day in 
acdion to the Nirmallease charge. 

14.0 The term of the scheme may be 
altered by the IR al any time with 
the consent of the lessorlowner. 

15.0.BUYBACKARRANGEMENTFOR 
CATEGORY-I WAGONS 

15.1. I at anytime during the currency of 
the lease period. the Iessorlowner 
wishes to terminate the 
arrangement on account of 
liquidation/merger with any other 
COIllJany or nay a1emations the 
agreement made by IR in terms of 
para 14 which are noI acceptabIeto 
the lessor/owner. or any other 
reasons acceptable to Indian 
Raiways. the ownership of leased 
wagons under category-I would 
revert to the Railways on the list 01 
April of the next fanancial year althe 
depr8cia1edrales. Thedepnlcialed 
value would be determined 
acx:ording to the Income Tax rules 
as applicable from tine to lime. 
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CATEGORV-ITYPEOFWAGOHS lB.l. In respect of Category-J1wagons. 

private ownership of wagons would 
16.0 PROFilE OF OWNERSHIP FOR have too be 100 per cent. 

CATEGORY -II WAGONS 
. .' 

A separate scheme for numbering 
of privalely owned wagons under 
category-llwilbeevolvedto kientify 
them ownership wise. 

17.0 uooes OF PROCUREMENT 

Directly by the owner from wagon 
builders approved by Ministry· of 
Railways to current IRS designs 
and specifications 'on mutually 
acceptable terms on payment of 
design loan and inspec1ioncharges 
to the Indian Railways amounting 
to 2.5% and 2% of the cost of 
wagons or order upto 100 wagons 
and above 100 wagons 
18Sp8dive1y. ARcrilical COI11)Onents 
wiD procutadfrom RDSO approved 
sources and to current IRS 
Speciicalions. 

OR 

17.1 Through Ihe Indian Railways on 
payrrwII of a "service charges· 01 
6.5% and 5% 01 the cost of the 
wagon on order upto 100 wagons 

. respectively. which would cover 
design loan. inspection and 
administrative charges of 
procurement 

17.2 ~ loreign exchange. if any. for 
imported components will be 

19.0 PA TIERN OF MOVEMENT FOR 
CATEGORY-II WAGONS. 

Such wagons may operate: 

(Q Within closed circuit, or 

OQ From a specific point of origin to a 
cluster of destinations. or 

(iii) From a cluster to a specific 
destination. 

19.1. The circuits over which these 
wagons would opeiate would be 
mutually delennined taking into 
account the operational teasbiIity 
of such movemen1S. 

20.0 B~NEFITS ADMISSIBLE TO 
OWNER OF CATEGORY-II WAGONS 

20.1 In the case of Category-ll wagons. 
a JurJ1)Sum freight rate equated to 
a class rate would be quoI8d in 
each case lor the Identified 
movement taking intO aa:ount the 
cost of haulage in the loaded and 
e~ty directions, terminal arid 
marshalling operation cost. 
overheads andproft rnar;;.n. These 
lumpsum rates would be subjad to 
revision every year aiongwilh the 
annual a Railway Budg8lexen:ise. 

providedbylheownerortheaclual 20.2 In case the owner is able 10 eec:unt 
a load in the efllJlY dir8dIon an 
additional concessionaltarlf would 
be payable lor the ~ dinIction 
at mutually agreed terms. 

liability transfere to him at the 
martcat ratelorthe purchases made 
byl.R 

18.0 EXlENT OF PRIVATE 
OWNERSHIP FOR CATEGORY-II 
WAGONS 

21.0 MAINTENANCE OF WAGONS 
FOR CATEGORY-II WAGONS 
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21.1 Incase of Category-II wagons, whOe (c) whether the GovemmenIPf0P0S8L ...... A 10 

the maintenance will be the introduce any new train between """"ow 
responsibility of the IR, the and Paliya; and 
maintenance charges will be 
determined on acase to case basis (d) if so, the time by which it is likely to 
and will have to be bome by the be introduced? 
owner. 

21.2. The IR will be at liberty to make any 
modifcationslchanges on Category 
-II wagons which it carries out on its 
own wagons of similar design on 
mutually acceptable terms. 

21.3 Any major rehabilitation/mid-life 
rebuiid as may become necessary 
and its introduced for similar wagons 
by IR, will be done on the leased 
wagon on mutually agreed terms. 

22.0 WAGONS INVOLVED IN 
ACCIDENTS IN CASE OF CATEGORY-II 
WAGONS 

22.1. In case of Category-II privately 
owned wagons, in the event of 
wagons getting condemned as a 
result of accidents, the IR will be 
liable to pay the depreciated value 
as referred at para 15 (less the 
scrap value) of the wagons at the 
time of condemnation. The 
commitment for guaranteed supply 
will cease. 

[ Translation) 

TraIn between Lu.cknow and Pallya 

130. DR. G.l. KANAUJIA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether a mail train running between 
Lucknow and Paliya in Uttar Pradesh has 
been withdrawn; 

(b) it so, the reasons therefor; 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Presumably the 
reference is for Paliakalan. However, no 
MaillExpress train was running between 
Lucknow and Paliakalan in the recent past. 

(b) Does not arise. 

(c) Np, Sir. 

(d) Does not arise. 

Closure of Steam Locos 

131. SHRI NITISH KUMAR: Will the 
Minister of RAILWAYS be pleased to state: 

(a)whetheraltention of the Government 
has been drawn-to the news-item captioned 
• Two steam locos to be closed down· 
appearing in the Statesman dated August 
27,1992; 

(b) if so, whether the Government have 
decided to close down the workshops at 
Charbagh (Luck now) and Jamalpur in 
Mungh~rengaged in the repair and servicing 
of rail engines; 

(c) if so, whether any scheme has been 
formulated to provide el1ll'oyment to these 
errployees; Clnd 

(d) if not the factual positlon In this 
regard and the nurrberof efll)loyeesworking 
In each of these workshops as In August, 
1992? 
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THE MINISTER OF STATE IN THE Polluting Industries In Bihar 

MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes Sir. 

(b) No, Sir. 

(e) Does not arise. 

(d) The nature of work under-taken has 
undergone some changes. Staff strength of 
Workshop as on August, 1992 is given below: 

Charbagh Jamalpur 

3582 13403 

Violation of Environmental Instructions 
by Hlndustan Inspectlcldes Limited 

132. SHRI RAM BADAN: Will the Minister 
of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whetherallention of the Government 
has been drawn towards constant violation 
of environmental instructions by the 
Hindustan Insecticides Limited, New Delhi; 
and 

(b) if so, the action taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
and (b). The management of MIs Hindustan 
Insecticides limited has framed a time 
schedule to upgrade the pollution control 
facilities to meet the stipulated standards. 
The control measures by December 1993. 
complete all th8 pollution control measures 
by Decermar 1993. 

133. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI RAM TAHAl 
CHOUDHARY: 

Will the Minisler ot ENVIRONMENT 
AND FORESTS be pleased to slate the 
industries identified in Biharunderthe Action 
Plan for pollution control? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
E;LECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): The 

. industries that have been identified in Bihar 
under the Action Plan are the major and 
medium un~s in the identified 17 heavily 
polluting sectors. The units in Bihar are in the 
categories of tanneries, cement, sugar, 
thermal power, dye and dye intermediates, 
fertilizer, iron and steel, caustic soda, oil 
refinery, distillery pharmaceuticals and 
pesticides. 

Guru Goblnd Singh HospHal, DeIhl 

134. SHRI MADAN LAL KHURANA: 
Wililhe Minister of HEAlTH AND FAMILY 
WelFARE be pleased to refer to reply given 
to Unstarred Question No. 6362 on April 7, 
1992 and state: 

(a) whether the construction work ofthe 
Guru GObind Singh Hospital, Deihl is going 
on as per its stipulated target; 

(b) if not, the reasonsforlhe delay in the 
construction work; and 

(c) the steps taken or proposed to be 
taken by the Govemment to complete the 
construction work in time? 
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THE MINISTER OF STATE IN THE (c) A number 01 projects lor expanding 

MINISTRY OF HEALTH AND FAMILY and improving the railway networX and the 
WELFARE (SHRIMATI D.K. THARA DEVI rolling stock fleet are in handtocopewilhthe 
SIDDHARTHA): (a) to (c). Commencement likely increase in traffic. 
01 construction worX in the Guru Gobind 
Singh Hospital was dependent on preparation [ Transl"ltion) 
of detailed estimates and financial clearance 
01 the same. However, the earth fiDing and 
boundary wall of Guru Gobind Singh Hospital 
at Raghubir Nagar have been completed 
and the layout Plan!Building Plan has been 
approved by Municipal Corporation of Delhi 
and the Delhi Urban Art Commission in time. 
The construction wolk by the P.W.D. has 
been planned to start w~hin the current 
linancial year. 

[English] 

Passenger Traffic 

135. SHRI VUAY NAVAL PATIL: 
SHRI KAMAL CHAUDHARY: 

Will the Minister 01 RAILWAYS be 
pleased to state: 

(a) the number of railway passengers 
likely to go up by the end 01 the century; 

{b)whetherthe length of available railway 
tracks in enough to meet the growing demand; 
and 

(c) how the Government propose to 
cope with the imbalance that is likely to occur 
in railway traffic in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlLlKARJUN). (a; Passenger traffic an 
the Indian Railways in likely 10 go up to 424 
billion passenger kilometers by the end 01 the 
century from the level of31 0 biltion passenger 
kilometres in 1991·92. 

(b) No, Sir. 

Assistance lor Controlling Pollution 

136. SHRI SATYADEOSINGH: Will the 
Ministerol ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) w'lether the U.S. International 
Development Agency has provided any gra,.,t 
to the Industrial Credit and Investment 
Corporation 01 India for controlling pollution; 

(b) il so, the details thereof; 

(c) whether appropriate technique and 
services would also be availed from America 
for the environment protection with the said 
grant; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINIS'I RY OF PARLIAMENTARY AFFAIRS 
AND MINISTER ~F STATE IN THE 
MINISTRY OF SCIENe!: AND 
TECHNOLOGY (DEPARTMENT O~ 

ELECTRON~~!:. AND DEPARTMENT OF 
OCEAN OEVELOPM~NT) (SHRI 
RANGARAJANKUMARAMANGALAM): (a) 
to (d). Steps have been initiated for obtaining 
financial assistance Irom the U.S. 
International Development Agency. The 
details have not bean finalised. 

[English1 

Family Planning Centres 

137. SHRI PROBIN OEKA: Will the 
Minister of HEALTH AND FAMilY 
WELFARE be pleased to stale: 
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(a) the total number of Family Planning THE MINISTER OF STATE IN THE 

Centres in Assam; MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI 

(b) the amount spent thereon during SIDDHARTHA): (a) and (b). Information is 
each of the last three years; and given in the statement 

(C) the number of persons undergone 
VasectomyfT ubectomy operations during the 
last three years in the States? 

(el The details of VasectomyfTubectomy 
operations performed in Assam during the 
last three years is as under:-
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Incentives to New Sugar Factories (d) whethertheGovernment propose to 

make an uniform syllabus through NCERT 
138. SHRI SOBHANADREESWARA and prepare text books for all the schools in 

RAO VADDE: Will the Minister of FOOD be the country based on a nutional system of 
pleased to state: education; and 

(a) whetherthe Government have taken 
a decision to give incentives to new sugar 
factories by allowing free sale of sugar for 
aUeast seven to ten years; 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGO I) (a) to (c). Formulation 01 a new 
incentive scheme to covernew sugarlactories 
and expansion projects is presently under 
the consideration of Government. 

Alternation in Syllabus by Uttar 
Pradesh Madhyamik Shiksha Parisahad 

139. PROF. MALINI 
BHATTACHARAYA: 

SHRi SUDARSAN 
RA YCHAUDHURI: 

SHRI SHARAD DIGHE: 
PROF. SUSANTA 

Cf;!AKRABORTY: 
SHRi RUPCHAND PAL: 
SHRi RAM VilAS PASWAN:' 
SHRI ANll BASU: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be ple')sed to state: 

(a) whether the Uttar Pradesh 
Madhyamilk Shiksha Parishad has revised 
the syllabus 01 various courses; 

(b) il so, the details thereof; 

(c) the plan of action formulated to 
tackle the situation; 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) and (b). 
According to the NCERT, the Governrnent of 
Uttar Pradesh has recently initiated a process 
of re-writing some of its school textbooks, 
particularly of history. A new course of vedic 
Mathematics is being Introduced by the State 
Governmenl from the current year for classes 
IX and X and ~rom the next year for other 
classes. 

(c) In June, 1991, a National Steering 
Committee has been constituted to oversee 
the on-going programme of the Union 
Government to evaluate the schooi lextbooks 
from the point of view of Na!ionallntegration,. 
On receipt of some Press rer ,~,::; highlighting 
modification of school tex:jnoks mainlY of 
history, in some States including Uttar 
pradesh, the Minister of Human Resource 
Development addressed all the Chiel 
Ministers sand Lieutenant Governors in 
February. 1992 emphasising on the needto 
protect secular values in School education 
and urging then to ensure that the above-
mentioned programme of review of textbooks 
is facilitated and due action taken on the 
Committee's recommendations. Recently a 
mutti-pronged plan of action had been drawn 
up for tackling the situation at educational 
and other levels. 

(d) and (e). Keeping in view the postulates 
of National Policy on Education. the NCERT 
brought out in 1988, a National Curricular 
Framework for Elementary and Secondary 
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Education containing a common core of 
values to nurture a national identny and 
thereafter, revised the syllabi and textbooks 
for classes I to X II. Based on the Framework 
guidelines and NCERTsyliabillextbooks, the 
States have undertaken measures for school 
curriculum renewal and revision of textbooks 
for introduction into the different stages of 
School education is a phased manner. 

[ Translation) 

Anganwadi Centres 

140. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the number of Anganwadi 
centres in Orissa is less as compared to 
other States: 

(b) if so, the reasons therefor; 

(c) the number of Anganwadi cents in 
each State; 

(d) whether the Government propose to 
open more Anganwadi Centres in Orissa 
during the current year particularly in the 
Keonjhar, Mayurbhanj and Surndergarh 

districts and in other States; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENTS OF 
YOUTH AFFAIRS AND SPORTS AND 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMARI MAMATA 
BANERJEE): (a) to (c). The ICDS Projects 
are sanctioned on an average of 100 
Anganwadi centres per project. However, 
actual number of Anganwadi Centres is 
determined on the basis of data provided by 
the State regarding population, number and 
size of ~"e villages under Child DevelopmenV 
Tribal blocks and urban areas. In Orissa, the 
average number of sanctioned Centres per 
project in Rural areas is 97, in tribal area 100 
and in Urban area 91 per project. A Statement 
- I indicating the number as also average 
number of Anganwadi Centres per project in 
Rural, Tribal and Urban ICDS Projects in 
each state is given below 

(d) and (e). During 1992-93, or far 42 
!CDS Projects with a total number of 3990 
Anganwadi Centres have been sanctioned 
lor Orissa. A statement -II indicating distric1-
wise !CDS Projects sanctioned in the current 
year is given below. 
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Increase In Quota of Foodgralns wheat from the central Pool are made to the 

141. SHRI MAHESH KANODIA: Will 
the Minister of FOOD be pleased to state: 

(a) whether the Government propose to 
. increase the Quota of foodgrains for the 
States on the basis of rise in population as 
perthe 1991 census, so as to strengthen the 
Public Distribution System; 

(b) H so, the details of increase made in 
the quota forGujarat during the current year; 

iC) if not, the reasons therefor; and 

(d) the details of increase made in the 
quota 01 each State during 1989·90, 1990-
91 and 1991·92 and the Quota proposed to 
be allotted during the current year, State-
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGO I) (a) to (d). Allocations of rice and 

various StateslUTs on a month to month 
basis taking into account the stocks available 
in the Central Pool. seasonal availability, 
offtake trend, relative needs of various States! 
UTs and other related factors and are 
supplemental to ·open market availability as 
the procurement forthe Central Pool, of rice 
and wheat for the last few years has been 
only about 13-18 per cent of the total 
production of rice and wheat in the country. 
These allocations are, however, only 
supplemental in nature and are not made on 
the basis of population. Therefore, the 
question of increases in the quota of Gujarat 
of any other State on the basis of rise in 
population as per the 1991 Census or prior 
to the Census during the years 1989-90, 
1990-91 and 1991-92 or during the current 
year d .. es not arise. 

A statement showing the Quota allotted 
10 various Slales/UTsduringthe period 1992· 
93 (From April, 1992 10 December, 1992) 
Slalewise is enclosed. 
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Women Development Corporation 

142. SHRIMATI DIPIKA H. TOPIWALA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the States in which Women 
Oevelopment Corporations have been set 
up so tar; 

(b) whetherthe Union Government have 
assessed the achievements made by these 
Corporations so far; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF HUMAN RESOURCE 
DEVELOPMENTS (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS AND 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMARI MAMAT A 
BANARJEE): (a) Women Development 
Corporations have been set up in the States 
'Of Andhra Pradesh, Goa, Gujarat, Haryana, 
Himachal Pradesh, Jammu & Kashmir, 
Karnataka, Kerala, Madhya Pradesh, 
Maharashtra, Orissa, Punjab, Tamil Nadu, 
Uttar Pradesh, West Bengal and the Union 
Territory o( Chandigarh. 

(b) and (c). An assessment of selected 
Women Development Corporations (WDCs) 
was one through the National Institute ot 
Public Corporation and Child Development, 
New Delhi in 1989. The report stressed the 
need to expand the involvement of WDCs in 

. oovelopment programmes for women in close 
coordination. with Central and Stale 
Governments and the Central SocialWelfare 
Board. It was suggested that WDCs should 
concentrate li3rgely on rural women and 
should play an advocacy role in the economic 
develc,Jrnent of women. This role should be 
played in the areas of training, marketing 
assistance, credit and procurement of raw 

materials. It was also recommended that 
WDCs should network with each other for 
exchange of experiences and marketing of 
goods. Linkages should also be established 
with Women's Studies Centres. In order to 
strengthen the WDCs, the report 
recommended that the Corporations should 
be given grants to meet administrative costs, 
along with income tax exemptions and 
advisory committees should be set up for 
them. They should be recognised as 
approved sources for preferential purchases 
of their products. It was suggested that 
WDCs should take up promotional awareness 
generation and information dissemination 
roles to facilitate the development of women's 
capacities. They should also promote 
organisatio(ls of women and faciltate their 
networking. Further, WDCs should be invited 
to regular meetings and conferences for the 
review of their performances and for 
excharge of exchange of experiences and 
information. Finally, the report also 
recommended the establishment of WDCs 
in all states. 

[ Translation] 

Polluting Industries In Himachal 
Pradesh 

143. SHRI KRISHAN DUn 
SULTANPURI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased 
to slate the industries identified in Himachal 
Pradesh under the Action Plan for pollution 
control? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENT MY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): The 
industries identified in Himachal Pradesh 
under the action for pollution control are the 
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major anrl ,"0,",;"", I Inits in the identified 

1. Cement Corporation of India, 
Cement Plant, P.O. Rajban, 
Dis!. Sirmour. 

2. Mis Ranger Breweries, 
Mehatpur, Dis!. Una. 

3. Mis ACC Cement Plant, 
Barmana, Bilaspur Dis!. 

4. Mis Mohan Meakin Brewery, 
Dis!. Solan. 

5. Mis Mohan Meakin Disti"ery, 
Kausali, Solan Dist. 

6. M/s Phermenta Pharma Biodil, 
Takoil, Mandi Dis!. 

7. M/s Wadhwa Pharmaceuticals, 
Kala Amb, Sirmour Dist. 

8. Mis Ruchira Paper (P) Ltd., 

9. Kala Amb, Sirmour Dis!. 
M/s Himmat Leather, 
Nalgarh, Solan Dis!. 

[English] 

Assistance for Restructuring Degree 
Courses 

144. SHRI PRABHU DAYAL 
KATHERIA: 

SHRI RAM SINGH KASHWAN: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether tho "~;"" ·~overnmGnt 

Colleges forrestructunng the undergraduate 
degree courses In general education subjects 
with a view to incorporating an application-
oriented component in these course; 

(b) if so, the details thereof; and 

(c) the assistance provided during each 
of the last three years, Statewise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) to (c). 
According to the information furnished by 
UGC, the Commission has a Scheme under 
which financial assistance of Rs. 7.Slakhs is 
provided to the eligible Universities for a 
period of five years for re-structuring of 
under-graduatecourses wHh a viewt~ making 
the first degree courses more relevant to 
environment and the developmental needs 
of the community and to link education with 
work/field/practical experience and 
productivity. A statement showing the grants 
paid to eligible Ur,iversities in various States 
for the purpose during 1989-90, 1990-91 
and 1991-92 is attached. 
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Construction of Sugar Mills in 
Cooperative Sector 

145. SHRI CHHITUBHAI GAMIT: Will 
the Minister of FOOD be pleased to state: 

(a) whether the construction work of 
licenced sugar mills in the cooperative sector 
in Gujarat has been dislocated due to the 
paucity of funds from the financial institutions; 

(b) if so, the details thereof; and 

(c) the action proposed to be taken for 
providing incentives and loan to these mills 
on easy terms? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a)to (c). Arrangement ollinances 
and the construction/establishment of a new 
factory is primarily the responsibility of the 
entrepreneur. However, keeping in view the 
recent increase in project cost, formulation 
of a new incentives scheme is under 
consideration of Govemment. 

Alleged Death due to Negligence of 
Doctors 

146. SHRIMATI BHAVANA 
CHIKHLlA: 

SHRI RAJESH KUMAR: 
SHRI PRABHU DAYAL 

KATHERIA: 
SHRIMATISHEELAGAUTAM: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government's attention 
has been drawn to the newsttem captioned 
'Fortythree heart patients die in RML Hospital 
due to negligence appearing in the Sunday 
Observer dated September 26, 1992; 

(b) if so, whether the cause of their 
death has been Investigated; 

(c) if so, the details thereof; 

(d) the action taken against doctors and 
others found guilty; and 

(e) whether the Government propose to 
ensure that such inCidents do not occur in 
future due to lack of proper medical 
assistance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARA DEVI 
SIDDHARTHA): (a) to (e). This News item 
refers to death because of Percutaneous 
Balloor Mttral Valvotemy. No such death has 
occured in Dr. RML Hospital due to this 
procedure for the last two and half years. 

[English) 

Ban on Capitation Fees 

147. SHRI RAJESH KUMAR: 
SHRIMATI BHAVNA 

CHIKHLIA: 
SHRlMATISHEELAGAUTAM: 
SHRI MAHENDRA KUMAR 

SINGH THAKUR: 
DR. D. VENKATESWARA 

RAO: 

WiUthe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government are 
contemplatIng to introduce any Central 
Legislation to put an end to the capitation 
fees charged for the admission in various 
courses by the engineering and other 
technical colleges and to curb other 
malpractices In view of racent Supreme 
Court Judgement; 
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(b) if so the details thereof; and 2. Govt. High School, 

MAJRA, 
(c) the reaction olthe StateGovemments 

in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) ( KUMAR I SELJA): (a) No, Sir. 

(b) and (c). Does not arise. 

Sports Talents among School Children 

148. SHRI CHETAN P.S. 
CHAUHAN: 

SHRI BALRAM PASS!: 

WiUthe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to slale: 

(a) whether the Sports Authority of India 
has selected schools in different parts of the 
country to promote sports talents; 

(b) if so, the names of such schools; and 

(c) the financial aid and other assistance 
being given to such schools? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) Yes, Sir. 

(b) Details have been given at slatement 
-I 

(c) Details have been given at Statement 
-II 

I National Sports Talent Contest 
Scheme. 

1. Shlvalik Public School, 
S.A.S. Nagar, 
Mohali-1S0055, Chandigarh. 

01. Sirmour, Himachal Pradesh, 

3. Moli Lal Nehru School of Sports, 
RAI-131 029, 
01: Sonepat, Haryana. 

4. C.R.Z. High School, 
Sonepat, Haryana. 

5. Tyndale Bisope School, 
Shaikh Bagh, 

6. 

7. 

Srinagar, Jammu & Kashmir. 

Mallinsen Girls School, 
Srinagar, Jammu & Kashmir. 

Govt. Dr. Sec. school, 
Tandra Umar, 
Hoshiarpur, Punjab. 

8. Govt. Girls Sr. Sec. School, 
Nehru garden. 
Jalandhar, Punjab. 

9. Govt. Girls Sr. Sec. School, 
The Mali, 
Amritsar, Punjab. 

10. St. Anthony's Hihg School, 
Monle De Guirim, 
Berdez-403507, Goa. 

11. Chaerutar Vldya Mandai, 
PB-22, valiabh, 
Vudyanagar-388120, Gujaral. 

12. Pravara Public School, 
Pravaranagar, 
Ahmednagar-12, Maharashtra. 

13. Bhonsala Military School, 
Rambhoml, naslk-422005, 
Maharashtra, 

14. Sanjeewan Vidyalaya, 
Panchgani-412805, 
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St. Joseph's Indina Hihg Schoo~ 
23-Grant Road, bangalore-560001. 
Kamataka. 

Dt: Satara, Maharashtra 28. 

15. Muktangangan English School, 
44, Vidyanagari, 
Parvati, Pune-411009, 29. Mountain View High School, 

VlClyanagar. Chikmagalur-S771 01, 
Kamataka 

Maharahstra. 

1S. SainI( School, 
Goalpara-7B3133, Assam, 

17. Govt. S.H.S. School, 
Golaghat, Assam, 

18. Don Bosco School, 
Guwahati, Dt: Kamrup-781 001 , 
Assam, 

19 . St. Anthony's High School, 
Shitlong-79003, Mehgalaya. 

20. Saini!< School, 
PB No. 21, Imphal-79500', 
Manipur. 

2'. Go\'\. Hr. Sec. School, 
Macdonald Hill, Aizawal. Mizoram. 

22. John Go\'\. High School. 
Viswema. Nagaland. 

23. Tash; Namgyal Acaoemy. 
Gangtok-737201, Sikkirn. 

24. Umakant Academy, 
Agartala, Tripura (Wesl). 

25. W.B.H. School & College. 
Prenderghast Road, 
Secunderabad-03. Andhra 
Pradesh. 

2S. V.P. Sidganath Public School, 
Vijayawada-520010, Andhra 
Pradesh. 

27. Loyola High School. 
Nirmalal Nagar, Vinukoonds-
522647, Andhra Pradesh. 

30. Sri Ramakrishna Viclyashala, 
Jr. College, Mysore-570020, 
Kamataka. 

31. G.V. Raja Sports School. 
Trivandrum-695007, Kerala. 

32. Madras Christian CoUege, 
Hr. Sec. school., Chetput. 
Madras-31, Tamil Nadu. 

33. Srada Vidyalaya Girls 
Hr. Sec. School, Salem-'S. Tamil 
Nadu. 

34. SI. Joseph's Hr. Sec. School, 
Manjakupppam, 
Guddalore-607001, Tamil Nadu. 

35. Sl Ignatius High School, 
Gumla-835207, Bihar. 

3S. GoVl Girts High School 
Bariatu road, Ranchi-8. Bihar. 

37. Sl Mary's Girls High School, 
SUndergarh-770001, Orissa. 

36. B.S. High school .. 
Sunderg~,~ 

39. Govt. Girls HIgh Schoo~ 
Kirshnagar, dl: Nada. west Bengal. 

40. Bidhan Nagar High School. 
BD-~3, I, Sal City, 
C1acutta-64, West Bengal. 

41. Victoria Boys School, 
Kurseong, DarjeeHng, 
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42. 

43. 

44. 

45. 

Dow Hill School, 
Kurseong, Dt: Da~eeling, 
West Bengal. 

Taldi Mohan Chand School. 
Taldi. Dt: 24 Pargahas (South), 
West Bengal. 

D.A.V. Public School, 
Bhubaneshwar. Orissa. 

Army Public School, 
Ridge Road. Dhaula Kuan. 
New Delhi·ll 0010. 

46. Air Force Bal Bhafti School. 

47. 

48. 

Ladi Raad, 
New Delhi-l1 0003. 

Mothers International School. 
Sn Aurobindo Marg, 
New Delhi-11 0016. 

Govt. Mulltipurpose Gr. Sec. 
School. 
Mahlharashram, Indore, M.P. 

49. Mah. Lakxmibai Govt. Girls. 

50. 

51. 

52. 

53. 

54. 

Multipurpose Hr. sec. School, 
Jabalpur, M.P. 

Banasthali Vidyapith Hr. Sec. 
Schoo, 
Banasthali. Jaipur, Rajasthan. 

Bhupal Nobels Hr. sec. School, 
Udaipur, Rajasthan. 

Sh. Gurunanak Khalsa Hr. Sec. 
School, 
Sriganganagar, Rajasthan. 

Udaipur Pratap Inter College. 
Varanasi-221 002 (UP). 

Colvin Taughdars College, 

55. 

56. 

Lucknow. U.P. 

M.P.K. In!er College, 
3514/Subash Road. 
Dehradun-248001. 

Jawaharlal Nehru School. 
Habib Ganj, 
BHEL, Bhopal, M.P. 

II. Boys Sports Company in the Army. 

1. Sikh Regt. Centre, Ramgarh 

2. B.R.C., Danapur. 

3. ARC, Shillong 

4. 58 GTC. Shillong 

5. BEG. Centre. Kirkee 

6. GTC, Subathu 

7. BRC, Delhi Cantt. 

8. STC, Jabalpur 

9. KRC, Ranikhet. 

10. Jat Reg!., Centre, Bareitly 

11. A.R.T.Y., Centre, Hyderabad. 

12. M.L.I.R.C., Belgaum 

13. M.E.G., Bangalore. 

III Large Size Residential School 

1. Welham Girl's High School. 
Dehradun 

2. Welham Boys' School. Dehradun 

3. The Doon School, Dehradun 

4. Sainik School., Ghorakhal. Nainital 
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Navsarjan Academy of Integral 
Education, Navgol Valsad, Gujarat. 

5. City Montessori Schoel, 12, Station 24. 
Road, lucknow. 

6. Rashtriya Indian Military College, 
Dehradun Cantt., Dehradun 

7. Dholpur Indian Military School, 
Dholpur, Rajasthan. 

8. Ajmer Military School, Ajmer, 
Rajasthan 

9. Chopasni School, JodtlpJr, 
Rajasthan. 

10. Mayo College, Ajmer, rajasthan. 

11. 

12. 

13. 

Mayo College Gilrs' School, Ajmer, 
Rajasthan. 

BirlaHr., School, Pilani, Rajasthan 

Birla Public School. Pilani. 
Rajasthan. 

14. Birla Balika Vidyapeeth, Pilani. 

15. Daly Collegem Indore. MP. 

16. The Scindia School, Gwalior. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

lawrence School. Sanawar, H.P. 

Chali Milrtary School. Chali Shimla 
Hills, H.P. 

Sainik School, Kapurthala. Punjab. 

The Punjab Public School, Nabha 
Punjab. 

Yadavindra Public School, Patiala. 

Sainik School, Kanjura, Karnal, 
Haryana. 

SainikSchool, Sujanpur, Tira, H.P. 

25. Sainnik SchooL, Balachade, 
Jamnagar Dt: Gujarat. 

26. Shri Shivaji Preparatory Military 
School, 

27. Anjuman-i-Islam Public School, 
Panchgani. 
Satara Ot:, Maharashtra. 

28. The lawrence school, lovedale, 
the Nilgiris, Tamil Nadu. 

29. Sainik School. Amaravathinagar, 
Coimbatore, Tamil Nadu. 

30. Sainik School, Korukondia, 
Vijayanagarm, Andhra Pradesh 

31. 

32. 

33. 

34. 

35. 

36. 

37 

38. 

Sandur Residetial CompOSite Jr. 
College, Shivapur, 
Sanhur. Beliary Ot:, Karnataka. 

Kitturrani Channamma Residential 
school for Girls. Kittur, Belgaym 
Ot:, Karnataka. 

Belgaum Military School, Belgaum, 
Karnataka. 

sainik School, Bijapur, Karnataka. 

MSPSolal Nadar Memorial Hr. Sec. 
School, Dinfdigal. Tamil Nadu. 

Hyderabad PubliC School, 
8ogumpet. Hyderabad. 

Ramakrishna Mission Vidyapeeth, 
Vivejanand Nagar, 
Purulia Ott: West Bengal. 

Pathabhavana, Shantiniketan, 
Birbhum Ott: West Bengal, 
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39. Ramakrishna Mission Vidyapith . AnnuaimaintenancegrantofRs.50,OOOI 

Vidyapith (PO), -per annum to each school is paid by the SAl 
forthe maintenance of play-fields, purchase 

40. Vikas Vidyalaya, Nerio Vikas of sports equipment and sports magazines 

41. 

42. 

43. 

Vidyalaya, Ranchi. and books. 

Sainik School, Tilaiya, Tilaya Dam 
(PO), Bihar. 

Netarhat Residential School, 
Netarhat (PO), Palam Dt; 
Bihar. 

Assam Rifles Public Schol, Laitkor, 
Shillong. 

STATEMENT II 

Expenditure of school fees, board and 
loding, school uniforms, sports kit and travel 
from home to school and back for each 
student selected under the Scheme, at the 
time of admission as well as for meeting the 
travel cost of the escorts of the child, is also 
paid by the SAl 

Services of maximum 5 Coaches in 
each adopted school are provided. Their 
salary expenses are being paid by the SAl. 

(I) National Sports Talent Contest 
Scheme In addition, very nominal remuneration 

to a clerk to attend to the correspondence 
Each adopted school is given one time related to NSTC Scheme and Grounds man 

grant of As. 5 lakhs (As 7.5 lakhs lor hilly to assistthe Coaches during training session 
areas) for developing of the existinli sports amounting to Rs. 6,000/- per annum to each 
facilities or to create sports facilities. school. is also paid. 

(II) Boys Sports Companies in the Army Scheme. 

Boarding charges - Rs. 30/-per head per day. 

School fees, admission - Rs .. 3,000.1- per head per annum 
fees, books stationery, school 
uniform, etch. 

Sports Kit. - Rs. 2,20010 per tlead. 

Insurance - Rs. 90/- per head 

Medical expenses - Rs. 2001- per head 

Competition exposure - Rs. 1,2001- per head 
(Domestic & Intemational) 

Summer Coaching Camps - Rs. 1,8001- per head 

Coaches salary for - Rs. 54,0001- approx. 
3 Coaches per Centre 

TAIDA to trainees from - Rs: 8001- per head ' 
residence to Centre 
and back on 2 occasions 
alongwith escort. 
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(III) Large Size Residential Schools. (a) whether the Kayamkulam·Alleppey 

Under this Scheme, qualified coaches 
are posted is concerned Residential schools 
and Iheir expenditure towards salaries are 
met by SAl. In addition, financial assistance 
to the extent ot Rs. 30,0001· are annum is 
rendered for the purchase of consumable 
sports equipment. 

Funds for Quit India Movement 

149. SHRI SATYAGOPAL MISRA: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the UnionGovernmen! have 
released or propose 10 release lunos to 
some State Governments f orthe celebration 
of GOlden Jubilee of the • Ouit India • 
Movement; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
UINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCA TlON AND DEPARTMENT OF 
CUL TURE)(KUMARI SELJA): (a) and (b). In 
connection w~h the celebration of the Golden 
Jubilee of the Qu~ India Movement, the 
Prime MInister has announced a contribution 
of Rs. 1 crore each to the three Districts of 
Bal~a (J.P.), Midnapore (W. Bengall and 
Salara (Maharashtra) from the Government 
01 India Side for initiating appropriate 
programmes in the memory of scarifies for 
the freedom fighters in these Districts. 

Kayamkulam-AIJeppey Rallwav line 

150. PROF. K.V. THOMAS: 
SHRIMATI SUSEELA 

GOPALAN: 
SHRITHYlJOHNANJAlOSE: 

Will the Minister at RAILWAYS be 
pleased to slate: 

railway line in Kerala has been commissioned 
for traffic; 

(b) if so, the details thereof alongwith 
number of trains started on this route; 

(c) if not, the reasons therefor; 

(d) whethertechnical defects have been 
noticed in the construction of a section on 
this track; and 

(e) n so, the details thereof and the 
protective measures being taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINIS TRY OF RAILWAYS (SHRI 
MALLIKARJUN) (a) Yes, Sir. 

(b) The line has been commiSSioned 
and 3 pairs of pass'mger trains have been 
introduced on this section from 21.11.92. 

(c) Does not arise. 

(d) Yes, Sir. 

(e) There were some case of settlement 
of the embankment and slope failures. Alter 
detailed soil investigations, remedial 
measures were taken to provide flatter side 
slopes berms. The work has already been 
cO"llieled and line commissioned for traffic 
with te"l>orary speed restrictions. 

Sambalpur Division 

1~1. DR. KRUPASINDHU BHO!: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the process has been started 
to transfer the railway establishments from 
concerned divisions to the newly created 
SarrbaJpur division; 
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(b) if so, the tolal kilometers of railway 

routes going to be transferred to Sambalpur 
division; 

Criteria fo~ Central Investment on 
Education 

153. SHRI LALIT ORAON: 
(c) the present position; and SHRI RAMDEV RAM: 

(d) the date by which the process is 
likely to be over? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlLiKARJUN): (a) Yes Sir. 

(b) 563 route kilometres. 

(c) 433 roule kilometres have been 
laken over for operation by Sambatpur 
DIviSion. 

(d) The work 01 setting up a new Division 
at Sarrtlalpur IS planned such that the finai 
phase synchronizes With the opening of the 
new Railway line form Sambalpur Ic Talcher 
(172 Kms) which is currently slated for 
completion by 1994-95 subject to availability 
of requsite funds. 

[ Translation] 

RaU Link from Nagpur to Sivan! 

152. KUMARI VIMLA VERMA: Will the 
Ministarof RAILWAYS be pleased to state: 

(a) whethertheGovemmenlpropose to 
lay broad gauge railway line from Nagp~r to 
SlVani (Madhya Pradesh); and 

(b) if so, the action proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
UALLiKARJUN): (a) No, Sir, 

(b) D:t:s not anse. 

WiU the Minaster of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of the nalional criteria 
adopted for the allocation of Central 
assistance to the State Govemments in the 
field 01 education fight form the beginning 
first live year plan till date; and 

\b) the allocation made to States during 
t:-le Seventr. Plan State-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE) (KUMARl SEUA): (a) Until 
Fourth fiVe Year Plan, Central Assistance to 
States lor implementation of Plan 
Programmes within the States' Jurisdiction 
was given in the form of scheme-wise 
ailocation of under. 

Pursuant to the NDC decision on Feb. 
1979, Central Assistance was giVen to States 
on the basis of the Income Adjusted Total 
Population (IATP) of each state i.e. lotal 
p::Jp~ia!:on of each State multiplied by the 
inverse of per capita income. However, in the 
case cf special category States, the entire 
differenC03 between their approved outlay 
and their own resources was being met by 
central aSS;SlanS8. 

A new tormula was evolved by the 
Three-Member Committee appointed by Ihe 
tull Planning Commission in Sept. 1991. As 
amended and finally accepted by the NDC is 
reproduced as under. 
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Criteria Weightage 

1. Population (1971 Census) 60% 

2. Percapna Income 

(a) Deviation method covering . 
States with per capita SDP 
be;ow the national average 20% 

(b) Distance Method covering 
all States. 

3. Performance· 

(a) Tax effort 

(b) Fiscal management 

(c) Progress in respect of 
National objective 

4. Special problems 

7.5% 

7.5% 

Written Answers 556 

Special problems have component of achievement in literacy, however, this is still under 
finalisation. 

(b) The statement is laid on the Table of the House. 
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Viral Fever 

154. SHRI RAJENDRA KUMAR 
SHARMA: 

SHRI RAMASHRAY PRASAD 
SINGH: 

Will the Minister of HEAL TH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the number of patients 
suffering from viral fever has been increasing; 

(b) whether the Government are 
undertaking any research to invent a new 
medicine for the treatment of viral fever; and 

(c) the action taken by the Government 
so far check this disease? 

THE MINISTER OF STATE IN THE 
M!NISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Number of Japanese 
fever cases (due to Japanese Encephalitis 8 
Virus) are showing increasing trend in 1992 
(upto 7th October fas compared 101991 for 
the same period. During 1991, there was an 
increase in cases as compared to 1990 
however the number was less than that of 
1989. 

(b) No, Sir. 

(Cl Following actions are being taken to 
check this disease:-

1 ) 

2) 

3) 

Di:;ease situation is being monitored 
through dlstricVstate reports and 
sentinel surveillance. 

Early diagnoses & treatment of 
cases. Special wards have been 
identified for Japanese Encephalitis 
cases in major hospitals in these 
areas. 

DDT & DHC spraying In rural areas 

4) 

5) 

& malathion fogging in urban & 
semiurban areas. 

Training of medical & paramedical 
professionals involved in Japanese 
Encephalitis control activities. 

Various Institution like National 
Instttute of Communicable Disease. 
Delhi. National Institute of Virology, 
Pune, School of Tropical Medicine, 
Calcutta and All India Institute of 
Hygiene & Public Health, Calcutta 
have been Involved in outbrear; 
investigation and viral confirmation. 
CRI, Kasauli has supplied 279280 
doses for dillerent states for 
vaccination. 

[English] 

Agitation by Teachers of Kendrlya 
Vldyalaya 

155. DR. SUDHIR RAY: 
SHRI MUHIRAM SAIKIA: 
SHRI SATYAGOPAL MISRA: 

Will the Minister 01 HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether All India Kendriya Vidyalaya 
Teachers hav.e given notice of phased 
agitation to be launched from November 16, 
1992; 

(b) if so, the details 01 their de mand sand 
grievances; 

(C) whether any attempt has been made 
the Government to negotiate with them; 

(d) if so, the outcome Ihereo!; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESQURCE 
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DEVELOPMENT (DEPARTMENT OF the agitation has been decided to be 
EDUCATION AND DEPARTMENT OF susper:1ed till the 23rd November, 1992. 
CULTURE) (KUMARI SELJA): (a) Yes, Sir. (b) to (e). The major demands and 
However, consequent upon the dialogue actiontakenonthembyKendriyaVidyalayas 
with the representatives of All India Kendnya Sangathan is given in the Statements I and 
Vidyalaya Teachers' Association and others, II. 
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Prescribed Storage Procedure 

156. SHRI RAM TAHAL 
CHOUDHARY: 

SHRI MOHAMMAD ALI 
ASHRAF FATMI: 

Will the Minister of FOOD be pleased 
to state: 

(a) whether the Central agencies are 
following the prescribed storage procedure; 

(b) if so, details thereof; and 

(c) the details of contruction of godowns 
as on September 3D, 1992, state-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). Food Corporation of 
India (FCI) and Central Warehousing 
Corporation (eWe) store foodgrains and 
other commodities in their own godowns, 
and those hired by them, which are built on 
scientificitnes. Further, every possible steps 
is taken by them to ensure preservation and 
health of the commodities ~uring storage. 
Details of the main steps taken by Fe! and 
cwe are indicated in Statement-I and 
statement-II respectively. 

(c) The list of godownslwarehouses 
under construcHon by FCI and ewe, as on 
30.9.1992 are given In statement -III and 
Statement -IV respectively. 

STATEMENT 

(i) Foodgrains are stored on scienHtic 
lines and pest control measures 
<'\'e undertaken regularly to control 
the rat and insect infestation. 

(ii) Pre-monsoon inspection of 
godowns is carried out and repairs 

undertaken to prevent leakage of 
rain water. 

(iii) Cualified and technically trained 
staff are deployed for periodical, 
inspection and proper upkeep of 
foodgrains. 

(iv) The storagegodowns are designed 
on modem lines so that they are 
rodent-proof and damp proof. 

(v) Careful handli~g of the grains at all 
the stages is insisted upon. Efforts 
are being made to persuade the 
labour to use small size hooks so 
that the damage in the spillage 
wouldbathe minimum. Instructions 
regarding compliance with the 
packing condHions laid down by 
the Railways and in particular, 
regarding stitching and marking of 
bags are emphasised and their 
observance watched. Loading of 
bags of foodgrains away from the 
flapdoorsis insisted so that damage 
due to rain en-route is obviated. 

(vi) In case of stocks stored in the 
open, the following further steps 
are taken to protecllhe foodgrains: 

(a) Stocks are stored on wooden 
creates covered with specially 
fabricated waterproof polythene 
covers. 

(b) Nylon ropes have baen provid-:.d 
for proper lashing of polytnene 
covers to prevent damage to 
covers by blowing during storms. 

, MCflofil"manl nets and cover 
tops ha','e also been provided in 
major CAP complexes lor 
additional protection to grains 
frorT' t!le vagaries of weather. 
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quality of stocks. Every 2-3 weeks 
such stocks are given prophylactic 
treatment by spreading with 
Melathion which is prescribed 
chemical by the Ministry of Health 
for storage of stocks. This helps 
prevention of infestation. However, 
in case stocks get infested, such 
stocks are fumigated with Methyle-
bromide or Alumumium Phosphate 
in prescribed dosage and duration. 
After fumigation and also 
periodically stocks are brushed to 
remove dot, dust ant dead insects if 
any. 

(i) 

(d) Periodical replacement of 
polythene covers is being made 
to ensure that the best protection 
to grains is always provided. 

(e) Aeration of stocks in the open 
during clear weather is done to 
maintain the health of grains. 

STATEMENT 

When any stock is offered for 
storage, such stock is inspected at 
the time of receipt with regard to 
quality and conditions. Samples 
are also drawn for analysisgrading. 
When the stock conforms to the 
specifications for acceptability, 
stocks are accepted in the 
warehouses. 

(ii) The stocks are stored on dunnage 
crates or 3 layears of polythene 
film is sandwitched as dunnage. 
Stocks when in storage are 
inspected every fortni9ht and 
categorised to find out the keeping 

(iii) At the time of issue, the stocks are 
also inspected to see that no stocks 
is issued which attracts any 
provision of the prevention of Food 
Adultration Act. 

(iv) When the stocks are accepted for 
storage such stocks are provided 
with dunnage. There is stack plan 
approved 01 definite size which is 
30x 30 feet. 

STATEMENT-III 

(In '000 tennes) 

SI. No. Stales Capacity 

1. Andhra Pradesh 90.00 

2. Karnataka 55.00 

3. KerClIJ 5.00 

4. Tam'l N3du 15.00 

5. Rajasthan 27.91 

6. Jammu & Kashmir 5.00 

7. U1tar Pradesh 39.31 
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51. No. States Capacity 

8. Delhi 5.00 

9. West Bengal 13.34 

10. T~pura 2.92 

11. Mizoram 3.34 

12. Arunachal Pradesh 2.50 

13. Maharashtra 5.00 

14. Orissa 10.00 

Total 279.32 

STATEMENT -IV 

State 

Maharashtra 

West Bengal 

Madhya Pradesh 

Kamataka 

Andhra Pradesh 

Gujarat 

Tamil Nadu 

Uttar Pradesh 

Total 

[English] 

Family Welfare Programme 

157. DR. AMRIT LAL KALiDAS: 
SHRI HARI KEWAL PRASAD: 

(In '000 tonnes) 

Capacity 

50.50 

43.00 

6.10 

3.50 

3.00 

5.00 

10.00 

5.00 

126.10 

WiU the Minister of HEAl TH AND 
FAMILY WELFARE be pleased to state: 

(a) the decline registered '" the 
population growth rate in each State. State-
wise: 
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(b) the amount spent by the Union 

Government on implementation of family 
welfare programmes during each of the last 
three years; 

(c) the percentage of results achieved 
so far as compared to the targets fixed, 
State-wise; 

(d) whether the results achieved are 
satisfactory; 

(e) if not, the reasons therefor; and 

(f) the steps being taken by the 
Government for achieving satisfactory 
results? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) to (f). The information 
is being collected and will be laid on the Table 
of the House. 

(T ranslationj 

Rail Link from Sasaram to Jaunpur 

158. SHRI VISHWNA TH SHA~TRI: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whetherthe Government propose to 
provide an alternative rail route buy 
constructing new rail lines between Sasaram 
and Jaunpur via Dildarnagar, Gazipur and 
Audiher for decongestation of rail traffic on 
Mugr.alsarai Junction; and 

(b) if so, the time by which a survey for 
the construction of the said new altemative 
rail route is likely to be conducted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

. (b) Does not arise. 

Discovery of Harappan Civilization 

159. SHRI MOHAN SINGH (Deorla): 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any new Harappan 
Civilization has been discovered at Kaliberger 
In Rajasthan during the excavation wOl1< 
conducted by the Archaeological Survey of 
India; 

(b) if so, the details thereof; and 

(c) whether the Department of 
Archaeological Survey propose to accelerate 
the pace of excavation work at this place? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) KUMARI SELJA): (a) and (b). 
The Archaeological Survey of India had 
undertaken excavations at Kalibangan (not 
Kaliberger) Distt. Ganga Nagar Rajasthan 
which broughtto lightthe Harappan and pre-
Harappan cultures represented by 
characteristic pottry, chert blades, seals 
fortifications, streets and houses built of 
mud bricks drains, ovans, platforms and 
wells besides a ploughed field out side the 
settlement 

(c) No, Sir. 

(English] 

Electrification of Kharagpur • 
Vlshakhapatnam Railway Line 

160. DR.KARTIKESWAAPATRA: Will 
the Minister of RAILWAYS be pleased· to 
state: 
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(a) when the surveyfcr electrificLltion of lord Jagannath Temple 

Kharagpur-Vishakhapa!n::lm railway I:ne was 
started and the progross made sofarin this 
regard: and 

(b) the estimated funds sLlnctioned for 
the survey? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHf11 
MALLIKARJUN): (3) Tr.is hLlS meen!ly 
been started. 

(b) Rs. 1407 13khs. 

S~}Jggling of Rate Medicinal Plants 

161. SHRI MAt JOnr,NJAN BHAKTA: 
Will the Minister of f lEAL TH AND r Ar.l1L Y 
WELFARE be ple3sC:J to st::t!o: 

(a) whether the at!en!ion cf the 
Government has been drLlwn to tho newsitem 
captioned "Rare plLlnt species being 
smuggied out" appeJi:ng in the 'Times of 
India· dated September 30. 1992: 

(b) if so. the facts ::,eree: i~dicJt:ng the 
narTlP5 of medicin3: piJi.ts and drugs 
€.-:~r2:"il'd :~ierelrom; 2;:d 

(0) the steps taken on proposed to be 
taken by the Gevernment to ctH;ck suc:h 
smuggling and also the meJ.sures tJ;;en fer 
the development of new species of such 
medicinal plants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH ArlO FAr.1IL Y 
WELFARE (SHRlf,1ATI OK THARA DEVI 
SIDDHARTHA): (a) Yes S:r. 

(b) As per Inform..1tion received from 
Ministry of Finance. the repolis received 
indicate that there has been no se:zure of 
rare plant species. 

(e) Does not anse. 

162. SHRI K. PRADHANI: 
SHRI LOKANATH 

CHOUDHURY: 

Will the Ministerof HU~.~AN !lESOURCE 
DEVELOPMENT be pleased t~ state: 

(a) whether a team of experts from 
Canada visited the historic Lord Jaganna!h 
Templtl at Puri in Orissa to suggest measures 
to preserve it; 

(b) if so. the details thereof including the 
suggesliOns made by the experts; and 

(c) 1'1e steps being taken to implement 
them? 

THE DEPUTY MINISTER IN THE 
MINIS ,RY OF HUMAN RESOURCE 
DEVELOPMENT (GEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) No SIr. 

(b) and (c). Does not arise .. 

Godowns,Warehouses in Kerala 

163. SHRI V.S. VIJAYARAGHVAN: 
Wiil the Minister of FOOD be pleased to 
state: 

(a) the total storage capacity of godownsl 
warehouses of the Food Corporation of 
India and the. Central Warehousing 
Corporation in Kerala; and 

(b) the percentage of utilising those 
godowns,'warehouses during the last three 
years. year-wise? 

lTE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) The total storage capacity 
available with Food Corporation of India 
(FCI) and Central Warehousing Corporation 
(CWC) in Kerala is as under:-
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(in lakh Mts.) 

Fel 5.38 

ewe 0.70 

(B) The Percentage utilisation of storage capacity of these Organisations in Kerala during 
the last three years is as under:-

1989-90 

Fel 49 

ewe 64 

Kala-Azar 

164. SHRI R. JEEVARATHINAM: 
SHRI SURENDRA PAL 

PATHAK: 

Will the Minister of HEAL TH AND 
FAMilY WELFARE be pleased to state: 

(a) the number of patients who have 
been sutfefing from K2!a-Azar in the country 
during the last three years, state-wise; 

(b) the steps taken or proposed to be 
taken by the Government to combat this 
spreading disease: 

(c) whether the adequate supply of anti-
Kala Azar drug is being given to Slates; 

1990-91 1991-92 

63 59 

67 80 

(d) if not, the reasons therefor; 

(e) whether the Government propose to 
boost the production of anti-Kala Azar drugs 
so as to ensure adequate supply in the 
affected areas; and 

(f) if so, the details thereof and other 
steps taken or proposed to be taken by the 
Government forthe treatment of Kala-Azar? 

THE MINISTER OF STATE IN THE 
MINiS-:-RY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DE VI 
SIDDHARTHA): (a) As per the reports 
received from the State Health Authorities, 
the number of patients suffering from Kala-
Azar in the country, state-wise during the 
last 3 years are as under:-
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(b) The following st('ps nre being takenl 

proposed to be taken!o COnlY7't tl1ediseJse:-

1. Interruption of tt ansmission through 
vector control by ur;dcric.f;ing residl>JI 
insecticidal spray In ~.f!"c!0d ~ra~s \';:tli !"J;O 
round of DDT. 

2. Earlydetectiori :ndtmalnionl c.f K::.IJ-
Azarcases through Pr;in:::ry Heal:h Centres, 
district hospitals ar.d medical co!!ege 
hospitals with drugs t:ko Sodium S:,LJ 
GluconJte and Pent;:];], d:t1e I"lotl;ion::lte. 

3. IntensificaLorl cf hco!:h educ::lt,on 
act:,rtles for dlseLlse ;:;:8V0:1:,on. 

4 OrientJtlon Jnd trJining of 11l0diCJI 
and paramedicJI persor:ne: for eJrly de:ecLon 
and treatment of K3:J·fl2Jr C3ses. 

(c) Adequate quantllies of both 
Indigenous Sodium S:;bo GluconJte and 
Imported Pentamidine Iscthlon3te are being 
made available to H:e Slate Govenment. 

(d) Doos not arise. 

(e) and (f). II has been Imtlr0ssd l:pon 
the manufactures to Ir.crease the prooduction 
of Sodium Stlbo Gluconata and l,l,'s. Indian 
Drugs and Pharmeceul,cals Limil.:d, a Public 
Sector Undertaking 1,35 also indlc3ted ttl"t it 
witt endeavour to suPtlly this drug inti;)lIy at 
the rate of 20,000 vi31s per month. 
Government has also allowed import of 
gluconiC acid and ta:1<lrtc aCid - tl'le two 
Important Ingred:(:r.ts roquried for 
manufacture of Sod:u:l1 5::lIb) CluconJfc to 
the imnd:genous mJn:"!Jc:t;~os. 

The treatment w::11 first line dru3 Sodium 
Stlbo Gluconate IS being given at the PrinKlry 
Helath Centre level whore as treatmont With 
second line drug·Pentamldme Isothionate 
unresponsive to SSG (first line drug) is 
restricted to district hospitals and med,cal 
cottege hospitals as indoor treatment. 

Amendment in the Prevention of Food 
Adulteration Act 

lG5. SHRI V. SREENIVASA' 
PRASAD: 

SHRI RAM SAGAR: 
__ ...sHRI PROifi\1 bEKA: 

Wli! the Minister of HEALTH AND 
FAMilY WELFARE be pleased to state: 

(a) whether there is perSistent demand 
te include nickel in the list of toxic metals; 

,1'1 
(b) whetherthe Government propose to 

m:1ke necessary cnanges In the Prevention 
of Food Adulteration Act: 

(c) If so, when and if not, the reasons 
Iherefor: . 

(d) whether the nickel contents ar of 
high level in c.hocolates and vanaspati and . 
are harmful for health: and 

(e) if so, the reactIOn of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SfDDHARTHA): (a) to (e). The Govenment 
have already got the mater exammlne by 
experts, who have advised as fottows:-

(I) A group of experts be ceslitiuted 
under the Director. National Institute of 
Occupat:onal Hclath, Ahmedabad (ICMUty 
to review the method of determination of 
nickel :.llood examlOo the available date. 

(Ii) The Indian Council of Medical 
Reser3ch (ICMR) shouid evaluate thhe ' 
scientifiC evidence of toxicrty of nickel when 
consu"led orally and may adVise the 
Government on the noed for setting 
standards for nickel content in food article. 
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National Institute ofOccupaticn::l1 f leJ:;t.~. 

and Indian Council of r;lodical Reserach 
respeclively have su:t;:Jble been aa'J:s0d 
regarding the above. 

[ Translalion) 

Complaints Ag~iinst SS:ASMs. 

166. SHRICHHEDIPASWMJ: W::ltl.a 
Minister 01 RAILWAYS· be pleased to 51a:8: 

(a) the numbGr cf the Staticn 
Superintendents. In rc::!woy zones covering 
~ihar. against whom the Gc:vernment hove 
~ceived complaints during the last six 
months; 

(b) the number of t;-,c CJses out of ttlC'm 
investigated; 

(c) the action taken so far against tile 
persons found guilly; and 

(d) the steps taken by the Government 
to ensure that proper r0spcct is given to the 
Members of Parliament by Station 
SupenntendentsfStatlcn Masters? 

MINISTER OF STATE IN TIlE 
MINISTRY OF RAIL WAYS (SHRI 
MALLIKARJUN): (a) to (d) Inform:lIicn is 
being collected and wii! be bid on the T;)ble 
01 the Sabha. 

Rise in Prices of Foodgrains and Edible 
Oil 

167. PROF. RASA SlrlCH RAWAT: 
Will the Minister 01 FOOD be pleased to 
state: .... 

(a) whether there 11J5 been a steep rise 
in the prices 01 loodgrair~s and ed:ble oils 
recently and if so. the reasoroS therefor; 

(b) the comparatiVe position in this 
regard during the last Ulree months; 

(c) the steps baing taken by the 
Govenment to control the rising prices 01 

~ and t:dlble oils in the country; and 

(d) the extent to wt'::ch the Government 
have becn successful In maintaining' the 
purity and certiflcat:on 01 the foodgrains? 

THE MINISTER Of STATE IN THE 
MIIJISTRY OF FOOD (SHRI TARUtJ 
COCOI): (a) and (b). The percentage 
variotlon in Indices of wholesale prices 01 
loodgralns and edible Oils during the last 3 
weeks of October. 1992 and In the 
corresponding weeKs in earlier three months 
are given in the statement attached. 

The main reasons for flse in prices 01 
loodgralns and edible oils are decline in the 
producllOn ot khanf cereals. IOcre;)se In the 
m;n;mum support prrces/procurement prices. 
and above all gen~rallnflatlonary trend in the 
economy etc. 

(c) To augment availability offoodgrains 
in the Central POOl. the Government has 
decided to import wheat and nce from 
abroad. Besides this. an endevour is being 
made to meet Ine reasonable roqurrements 
01 States/Union Territories for public 
distribution system and other welfare 
schemes. As regards edjble 011, steps to 
control prices include continued exemption 
of vegetable Oils from excise duty altogether. 
reduction of stock limits. permi!1ing blending 
of vegetable olis. exemption 01 edible Oils 
from railway Ireight. dehoardrng elC. The 
Government has decided to import edible 
oils 10· 1992-93 oil season. 

(d) The Food Corporation of India and 
the State procuring agencies who are 
engaged In the procurement operation lor 
Central Pool purchase loodgrains conforming 
to prescr:bed speCifications only (Fair 
Average Qual:ty). BeSides this. all necessary 
steps ara taken by Food Corporalion of india 
to . maintain the quality and health of 
foodgrains during storage. 
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Conversion of Sholapur·Gadag Railway 

(c)AboutRs.180crores@Rs.60Iakt!$ 
perkrT' 

line (d) Not yet fixed. 

168. SHRIMATI CHANDRA PRABHA [TransfaNonJ 
URS: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the project for conversion of 
Sholapur -Bijapur -Gadag metre-gauge line 
into broad-gauge nas been approved and 
included in conversion programme; 

. (b) n so, the details thereof and the work 
done so far; 

(e) the total estimated cost thereof, the 
expendtture incurred thereon so far and 
funds allocated for 1992-93; and 

(d) the schedule fixed for its completion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) The section is included 
in Phase I Action Plan of the project Unigauge 
of Indian Railways. 

(b) The world will be taken up in the 
coml(]~ years subject to availability of 
resources. 

Railway Project In Madhya Practesh 

169. SHRI KHELAN RAM JANGDE: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the details of those rail projects in 
Madhya Pradesh which were commenced 
before the Seventh Five Year Plan; 

(b) the dates of the completion each 
project and the progress made in regard to 
remaining projects till August, 1992; and 

(c) the total estimated cost thereol? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRt 
MALLIKARJUN): (a) to (c). Following New 
Lines and Doubling Projects were 
commenced before the Seventh Five Year 
Plan in Madhya Pradesh. The total estimated 
cost 01 these projects is Rs. 288 crores. All 
these projects have been completed and 
sections opened to traffic. 
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Foodgralns Spoiled In FCI Godowns 

170. SHRI BHUPINDER SINGH 
HOODA: Will the Minister of FOOD be 

and analysed for pesticidal residues and 
foodgrain stocks conforming to PFA Act 
standards are only issued to PDS. 

(e) Does not arise. 

pleased to state: [Translation) 

(a) whether any centralised authority Promotion of Wrestling 
has been constituted to look into the situ-
ation arising out of spoilage olfoodgrains in 
FCI Godowns aU over the country; 

(b) the-percentage {)f foodgrains so 
damaged as compared to the quantity being 
slored during 1990-91 and 1991-92; 

(c) whether spraying of pesticides etc. 
on tho stored grains 10 preventtheirspoilage 
are being conduced under controlled 
conditions; 

(d) whether checks are being c9nducted 
to ensure Ihat pesticides etc. do not 
contaminatelhe actual stocks of foodgrains 
themselves during such spraying; and 

(e) if not, the reasons therE:for? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI T ARUN 
GOGOI): (a) No, Sir. 

(b) Percentage of foodgrains damaged 
as compared to average quantity stored is 
as under:-

Year Percentage 

1990-91 0.17 

1991-92 0.16 

(c) Yes, spraying with the permitted 
pesticides is undertaken every fortnight on 
jute bags filled with foodgrains. 

(d) Yes, samples are drawn periodically 

171. SHRI VILASRAO: 
NAGNATHRAO GUNDEWAR: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Government are 
considering for the promotion of Wrestling. 

(b) if so, the details thereof; and 

(c) the places where centres for Its 
promotion are likely to be opened? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
AAJUN SINGH): (a) Yes, Sir. 

(b) Wrestling has been indentified as a 
Priority Discipline. Discussions on L.cJlg 
Term Development Programme of Wrestling 
Federation of India have already been held 
and are under implementation. Seventy six 
Wrestling Coaches have been employed by 
Sports Authority of India for imparting training. 
Sports Authority of India is also making 
efforts forlhe promotion of Wrestlingthrough 
various schemes viz. Sports Project 
Development Area (SPDA), Boys Sports 
Company in the Army, Sports Hostels 
Scheme and National Sports Talen Constest 
(NSlC) Scheme. 

(c) Special Area Games Centers at 
Aizwal and Imphal have already been 
idenlHIed for promotion of contact sports 
incIudi;4 Wrestling. 
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Fontlgn Coaches for Training 
Atheletes 

172. SHRI SARAT CHANDRA 
PATIANAYAK: Will the Minister of HUMAN 
RESOURCE DEVLOMENT be pleased to 
state: 

(a) the details of the fq~eign choaches 
employed for training athetetes and other 
sportsmen in India; and 

(b) the total expenditure incurred on this 
account so far? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) Fourteen Coaches 
from China, erstwhile USSR and Cuba in the 
disciplines 01 Badminton, Gymnastics. Table 
Tennnis. Swimming. Diving. Wrestling 
(Greco-Roman), Cycling, Basketball, Boxing, 
Canoeing and Volleyball are currently with 
Sports Authority of India fortraining atheletes 
and sportsmen in India. 

(b) An expendnure of Rs. 38.50 lakhs 
has been incurred on these coaches during 
the current financial year upto September, 
1992. 

Conversion of Mira;' Latur 
Railway Line 

173. SHRIRAMNAIK: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether any survey has been 
conducted for conversion of Miraj-Latur 
railway line into broad-gauge; 

(b) H so, the outcome thereof and the 
action proposed to be taken thereon; 

(c) whether there is any plan to connect 

AtpadiTown (Sangli districtl with this line to 
facilitate the public of that area; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) The work has been included in the 
Action Plan of "Project Unigauge" of the 
Indian Railways on' consideration of 
development 01 the area. 

(e) No, Sir. 

(d) Does not arise. 

(e) Atpadi is not on the existing alignment. 
Providing a link by construction of new line 
is not feasible at present due to constraint of 
resources. 

[ T rans/alionl 

Diosel Locomotives on Electrified 
Routes 

174. SHRISURYANARAYANYAOAV: 
Will the Minister 01 railways be pleased to 
state: 

(a) whether there is any policy decision 
to stop running 01 diesel locomotives on 
electr~ied routes even for shunting purpose; 
and 

(b) if so, the details thereof and the 
progress made so far on this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir. 

(b) Does not arise. 
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Pesticides Residue in Food 

'75. SHRi NAWAL KISHORE RAI: Will 
the Minister 01 HEAL Tf! AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government have 
conducted any survey to te~t the tolerance 
limit of pesticides rcsidJe and other harn Ilul 
substances in food products; 

(b) if so, the details thereof indicating the 
food articles and pesticides residue therein; 

(c) the number 01 persons lell ill due to 
consumption 01 such load articles and 
nuni>er of outthem died during the last three 
years, State-wise; and 

(d) the steps proposed to be taken by 
lhe Government so as to ensure that 
pesticides residue in food contents do not 
exceed the prescribed limit? 

I THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMIL.Y 
WELFARE (SHRIMATI DK TI-IARA DEVI 
SIDDHARTHA): (a) and (b). A Pilot Project 
on surveillance of Pestidde residue in articles 
of fOOd was commiSSioned in 1988. The 
details are as follows:-

(i) Total number of sampleS analysed 
- 1132 

(ii) Name of food commodities 
surveyed -Cereals. Pulses & Seans 

Ojj) 1039sarrplesshowedthepresence 
of the pesticides like SHC. DDT & 
Oieldrian, res.dues of which were 
within the tolerance limit in mosl of 
the samples. 

(c) No sUCl1 incident has b.len reported 
t~ this Ministry by the Food (Health) 

Authorities 01 StateSIUTs. 

~d) Ttle tood (Health) Authorities of 
StateslUTs have been advised 10 keep a 
vigil on quality of food articles so as to ensure 
that pesticide residues are within the 
prescribed limits. 

Regularisatlon of Forest Land 

176. SHRI P.C. THOMAS: Will the 
Ministerol ENVIRONMENT AND FORESTS 
be pleased to refer to the reply given 10 the 
Unstarred Question No. 5206 on August II, 
1992 and state: 

(a) whether the Government have 
received the information regarding 
regularisation of encroached forest land 
from the State Government 01 Kerala; 

(b) if so, the details the real ; and 

(c) the action taken by the Government 
in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGV (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RAN<»"'.RAJAN KUMARAMANGALAM): (a) 
No, Sir. 

(b) and (c). 00 not arise. 

extension of Railway Line upto 
Manipur and Conv .... lof'l of Lumdlng • 

Glrlbam Section 

177. SHRI YAIMA SINGH YAMNAM: 
Will the MInister of RAILWAYS be pleased 
to state: 

(a) whether there IS any proposal with 
the Government for exending the raHway 
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IlOe beyond Giribam in Manipur and 
converting the existing railway line form 
lumding to Giribam Via Silchar into metre 
gauge: and 

(b) if so, the deta;:s thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRJ 
MALLIKARJUN) (a) No, Sir. 

[ Translation) 

Cane Price Outstanding Against 
Sugar Mills 

178. SHRI RAt.l tJAGINA MISHRA: 
wal the Minister of food be pleased to state: 

(a) the lolal amoL:nl of sugarcane pnce 
paid to the cane growers dL:fing 199 I -92 till 

date by the Sugar Mills and the amount still 
remains outstanding, State-wise; 

(b) the steps taken by the Govemmeni 
to ensure quick payment to the cane 
growers? 

THE MINISTER OF STATE OF THE 
MINiSTRY OF FOOO-(SHRI TARUN 
GOOOI): (a) Statement showing the 
Stalewise position of cane price paid and 
arreas as on 31-5-92, compiled on the basiS 
ot available Information furnished by sugar 
factories is given below. 

(b, Ensuring timely payment of cane 
price by the sugar factories is primarily the 
responsibility of the State Government who 
have got necessary powers and field 
organisations 10 enforce such payments'. 
However, the Central Government has also 
oeen requesting Ihe State Governments 
from time to time to ensure timely payment 
of cane price dues. 

STATEMENT 

(Rs. ! Crore) 

Name of St.1te Cane pI ice paid Cane price Arrears 
--------_ .. _---_._ .. _-_. ------------

(1) (2) (3) 
-----.~.---

Punjab 1 C3.93 29.06 

Haryana 139.62 26.57 

Rajasthan 9.38 ' 3.57 

Uttar Pradesh 10 .. 7.31 

Madhya Pradesh 39.04 11.87 

Gujarat 200.58 9.45 

Maharashtra 1104.59 25,38 

Assam 3.78 0.01 
---- --,,-- . __ .... -
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(Rs. I Crore) 

Name of Siale Cane price paid Cane price ArreSlS 

(1 ) (2) (3) 

Bihar 12B.34 82.59 

Andhra Pradesh 221.95 7.56 

Kamataka 305.55 28.04 

Tamil Nadu 316.20 23.20 

Kerala 2.66 0.01 

Orissa 9.18 3.B2 

West Bengal 3.51 0.18 

Nagaland 0.62 0.62 

Pondicherry 18.93 0.92 

Goa 5.93 0.03 

ALL INDIA 3771.10 517.85 

Reservation Quota at Bharauch and 
Ankleshwar 

179. SHRICHANDUBHAI DESHMUKH: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the names of the trains which halt 
at the Bharauch and Ankleshwar Stations of 
Gujarat; 

(b) the total reservation quota fixed lor 
those trains; 

(c) whetherthe Government propose to 
halt Karnavati, Navjivan, Indore, 
Gandhidham and Trivandrum expresses at 
above stations; and 

(d) whether it is also proposedto increase 
, the reservatiOn quota at said stations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAllIKARJUN): (a) A statement is attached. 

(b)Aquotaof123 and 171 berths/seats 
in different classes by various trains has 
been provided at Ankleshwar and Bharuch 
stations, respectively. 

(c) Stoppages of 906119062 Bombay-
Indore Avantike Express at Bharuch and 
260312604 Rajkot -Trivandrum Express, 
2613/2614 Gandhidham Trivandrum 
Express & 2641/2642 Navjeevan Express 
at Ankidshwar have been provided. There is 
no proposal to provide any more stoppage at 
Bharuch and Ankleshwar at present. 

(d) Following additional reservation 
quotas are being provided at Bharuch and 
Ankleshwar stations from the dates 
mentioned against each: 
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Rail Link from Maida to Guwahati 

180. SHRIAMARROYPRADHAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whetherthe progress in the doubling 
of railway line from Maida to Guwahati (N.F. 
Railway) is as per schedule; 

(b) if not, the reasons therefor; and 

(c) when the project is likely to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). The progress 
of the work is being regulated as per 
availability of resources. 

(cl Patch doubling is sanctioned on 
various sections between Maida and 
Guwahati. The Progress is as under:-

(I) 111 kms. completed. 

(ii) 98 kms. in progress.Target date of 
completion is 30.6.94. 

A second line between Bongaigaon and 
Guwahati is also under construction on the 
South bank of River Brahmaputra. When 
completed in 94-95 this will serve the purpose 
of doubling between these two stations. 

( Translation] 

Death In Cardiology Centre of Alms. 
New DeIhl 

181. SHRI SIMON MARANOI: 
SHRI SHIBU SOREN: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to s~te: 

(a) whether any death due to spread of 
infectic" in Cardiology Centre of All India 
Institute of Medical Science, New Delhi has 
recently to the notice of Government; 

(b) if 50, the details thereof; 

(c) whether the Government have set 
up any Inquiry Committee to look into the 
matter; 

(d) if so, the findings thereof; and 

(e) the steps taken or proposed to be 
taken to prevent such occu rrances in future? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L. FOTEDAR): 
(a) and (b). It has been reported by the All 
India Institute of Medical Sciences, New 
Delhi that two patients died in the Cardio 
Thoracic Cen at the AIIMS in the month of 
Nov., 1992. They underwent Bypass surgery 
on 14th Sept.. 1992 and 9th October, 1992 
by two different surgeons in two different 
operating rooms The patient operated on 
14.9.92 dies on 3.11. 92 alter a gap of 50 
days. The other patient operated on 9th 
October. 97 had. been discharged from the 
hospital in a satisfactory condition and return 
back on 23.10.92 with renal problem and 
subsequently developed multi organ failure 
and a acquired secondary infection. He died 
on 4.11.92. Both the patients had diabetes, 
coronar/ artery disease and compromised 
myocardial function. 

(c) to (e). The AIIMS Hospital has 
conducted an enquiry in to the matter but did 
not find any lapse on the part of the officials 
in following the procedures and norms of 
sterilisation and fumigation as laid down by 
the Hospital Infections Control Committee. 

National Afforestation on Eco 
Development Board 

11!':!. SHRI M.V.V.S. MURTHY: Willthe 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 
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(a) whether the Government proposed 

to set up the National Afforestation and Eco 
Development Board; 

(b) if so, the composition and the 
objectives of the Board: and 

(c) the time by which the Board is likely 
to start functioning? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
and (b). The National Afforestation and Eco-
Development Board (NAEB) was set up in 
the Ministry of Environment and Forests on 
28th August, 1992 vice Resolution S.No. 
163 dated 28th August, 1992. The 
composition, role and functions of the NAEB 
are given in the statement. 

(c) As mentioned above, the NAES 
became fictional on the issue of resolution 
no. 163 dated 28th August, 1992. 

STATEMENT 

Government of India 
Ministry of Environment and Forests 

Paryavaran Shavan, New Delhi. 
Dated: 28th August, 1992. 

RESOLUTION 

S.No. 163 Consequent upon the 
formation of the new Department of 
Wastelands Development in the Ministry of 
Rural Development anJ the transfer of the 
National Wasteland Development Soard 
(NWDB) to that Department, it has been 
decided to set up the National Alforestation 
and Eco -Development Board (NAEB) in the 

Ministry of Environment and Forests. 

2. The composition, role and functions 
of NAEB are given In the following 
paragraphs: 

COMPOSITION: 

Ex-officio Members. 

(1) Union Minister for Environment and 

(2) 

(3) 

Forests Chairman 

To be nominated by the 
Chairman Vice Chairman 

Member, Planing Commission 
Incharge of Environment. -Member 

Secretaries to the Government of India In the 
Depart,nents of: 

(4) Rural Development - Member 

(5) Agncu~ural Research and 
Education Member 

(6) Expenditure - Member (Finance) 

(7) Science & Technology - Member 

(8) Agriculture & Cooperation - Member 

(9) Animal Husbandry & 
Dairying Member 

(10) Wastelands Development- Member 

(11) Member Secretary, National Land 
• Use and Member 

Conservation Board. 

(12) Inspector General of Foresrs, 
MOEF. - Member 

(t3) Chalfillct·'. N.1tlonal Bank for 
Agriculture Member 
and Rural Development. 
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(14) Members of Parliament (one each 
from - Members 

(15) the lok Sabha and the R3jya Sabha, 

(16) Representative (not exceeding 
seven)- Members 

(22) of Voluntary Acencies, Cooperotive 
Inslttutions, Tnbals, etc. connected with 
afforestation, and eco-development 
actiVities. 

(23) Representatives of Sidte 
Governments (not Member 

(27) exceeding five) not below the level of 
secretary of State Government. 

Member Secretary 

(28) Secretary (EnVlronrnent & Forests) 
-I.lember Secretary 

ROLE AND FUNCTIONS 

The National Afforest3tlon and Eco-
development Board wlil be respons;~ie for 
promoting afforesta!.on, tree planting, 
ecological restorallon and ceO-development 
a:tivllies In the country. SpeCial a!tentlon 
Will be given to regenorat;on of degraded 
forest areas and lands adjclning fort.:~t 

areas, national porks SJnct~ofies and o!ll(lr 
protected areos as well as the ecological 
fraglles areas like the Western Illmalayas, 
Aravallis, Western Chats, etc. In dr:l\'ling up 
the plans for afforestation and eco-
development, the Board will ensuce the 
followlng.-

(a) EVOlve mechanisms for ecological 
restoration of degraded forest areas 
and adjOining lands through 
systematic planning and 
implementation, In a cost eflective 
manner; 

(b) Restore though natural 
regeneration or appropriate 
intervention the lorest cover in the 
country for ecological security and 
to mee~ the luelwood, lodder and 
other needs of the rural 
communities; 

(C) Restore luelwood, lodder, timber 
and other forest produce on the 
degraded forest andadjoininglands 
in order to meet the demands for 
thase Items; 

(d) Sponsor research and extension 
research findings to disseminate 
new and proper technologies for 
the regeneration and development 
01 degraded lorest areas and 
adjoining lands; 

(a) Create general awareness and help 
loster people's movement for 
promoting afforestation and eco-
oevelopment with the assistance 
of VOluntary agencies, non-
government organisations, 
Panchayati Raj iOstitulion and other 
and promote participatory and 
sustainable management of 
degraded forest areas and 
adjoining lands; 

(I) Coordinate and monitor the Action 
Plans for aflorestation, tree 
planting, ecological restoration and 
aco-developmont; and 

(g) Undertake all other measures 
necessary lor promoting 
afforestation, trea planting, 
ecological restoration and aco-
development activities in the 
country, 

Sd/-
(VINA Y SHANKAR) 

Add!. Secretary to the Govl, of India, 
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Ordered that a copy of this Resolution 
be communicated to all concerned 

Ordered also that the Resolution be 
published in the Gazette of India lor general 
inlormation. 

SdI-
(VINA Y SHANKAR) 

Add!. Secretary to the Govl. of India. 

To 

The Manager, 
Government 01 India Press, 
Mayapun, 
New Deihl. 

(2 copies together With a copy of the 
Hindi Version of the Resolution). 

Setting up of Traumatology Centres 

183. SHRI N.J. RATHAVA: Will the 
Minister 01 HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether hospitals in Deihl are well 
equipped to handle accident cases; 

(b) if not, whoth0r the Government 
propose to set up traumatology centres in 
hospitals of Delhi keeping In view of large 
number 01 accidents in Delhi; 

(c) whelherthe Government propose to 
provide financial assi~tance to States lor 
setting up such centres In major cilles of 
States. and 

(d) if so, Ihe details Ihereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 

WELFARE (SHRIMATI DK THARA DE VI 
SIDDHARTHA): (a) 10 (d). The Hospitals in 
Delhi are generally well equipped to handle 
accident cases. However, complicated cases 
which cannot be handted by some 01 the 
hospitals, are referred to other hospitals 
where requisite facilities exist. a proposal to 
establish an Accident & Traumacasecolllllex 
as an adjunct of All India Institute of Medical 
Science has been accepted in principle. 
However, there is a:ready a centralised 
Accident and Trauma Services Scheme in 
operallon under ttle Deihl Administration 
under which 19 ambulances are offering 
services for lifting victims of trauma caused 
by acclIJents and taking Ihemlor emergency 
hospit31 care. 

Health being a State subject, it IS lor the 
concerned State Government to set up such 
centres. 

[English] 

On Sura Tragedy 

184. SHRI SHANKERSING 
VAGHELA: 

DR. AMRIT LAL KAUDAS 
. PATEL: 

Will the Minister of HEAL TH AND 
FAMILY WELFARE be ple3sed to state: 

(a) whether Internaltonal Institute of 
Ayurvedlc Sciences and tre Aushadhi 
Nlrmata Sangh Ayurveda and Unani have 
crillicls",d the recommendalton made by Ihe 
Justice Jagdish Chandra Committee which 
probed Inlo the Sura tragedy occurred in 
Deihl lasl year; 

(b) If so, the details thereof Indicating the 
objections raised by aforesaid bodies: 

(c) whether the Government have 
examined the objections raised byaloresaid 
Ayurvedic and Unani bodies; and 
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(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND F AMIL Y 
WELFARE (SHRIMATI OK. THARA DEVI 
SIDDHARTHA): (a) A copy of the Press 
release containing the views of the 
International Institute of Ayurvedic Science 
and Aushadhi Nlrmata Sangh Ayruveda and 
Unani is given in statement. 

(b) to (c). The report has been made 
available recently and has not yet been 
examined. 

STATEMENT 

(Translated Version) 

INTERNATIONAL INSTITUTE OF 
AYURVEDIC SCIENCES (Regd.) 

B -50, Krihsna Nagar, 

Delhi -110051 (India) 

Dated: 25-9-92. 

PRESS COMMUNIOUE 

The Press Conference of today IS 

dedicatedtothe origin of Ayurveda and their 
expertise. 

Is Chandra CommiSSion Report a violent 
Stroke on Ayurveda? 

The Dewali in November, 1991 had 
taken so many lives in Delhi. Hundreds of 
people dred after taking Sura, a poisonous 
liqUid. Chandra Commission had been sel 
LIp to ,nvestigate into Ihis accident. Recently, 
the Commission has submitted its report. 

This Press Conference has been held 
by manufactures of Ayurvedic medicines 
and Ayurvedic physicians for expressing 

their views regarding th~ report. 

It is surprising that Chandra Commission 
has accepled alcohol and Ayurvedicnatural 
Asarva and preparations of Arishla are of 
the same category. By recommendation of 
bring ing them under Licence -L -I, those 
controls which are applicable on any type of 
wine or alcohol will get enforced on Asarva 
of Ayurved. 

Then the drugs like Dasmularishta, 
Lohasava, Kumari Asva could neither be 
available to the common man nor Ayurvedic 
physicians could give to the patients. Ayurved 
has been using them for thousand of years. 

It is also astronishing fact that in the 
opinion of Commission, it is the Ayurvedic 
medici:.es which are responsible for this 
accident and not persons who are misusing 
them. 

, . 
It is also unfortIJ1ICUe?iJl.al the 

Commission has recommend~d to odf;~-all 
those Ayurvedic medicines which contain . 
Alcohol under the Excise Duty Act. By doing 
so, the process of transportation them from 
one State to the other State will not only be 
difficuH but their prices will also be affected 
which will in turn affect the common man. 

The number of Ayurved manufactures 
and the number of their users has i~creased 
for the iasttwo decades but the Administration 
did not strengthen the ir controlling machinery. 
Due 10 this poisonous substances have 
started to come in the markets for sale in 
the name of Ayurvedic medicines. In this 
case, take the example of Delhi where in 
1973. the law of manufacturing drugs was 
enforCl"d on the manufacturing of Ayurvedic 
drugs. By.doing this, the responSibility 01 
looking after the job has been flunged on one 
Ayurved Inspector. Meanwhile. the umber 
of manufactures of Ayurved medicines is 
also increasing and the number of _their 
sellers is estimated at more thall--~ty 
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thousand. But even then, today there is only Private Engineering Colleges 
.one sanctioned post of Ayurved Inspector. 

The Commission, while recommending 
to hand over some of the Ayurveda 
medicines from getting them out of the 
purview of Drug Controller to the Excise 
Department, has said that those factories 
whero the alcohol is manufactured, the 
Ayurveddrugs should alsobe manufactured 
there in which any quantity of alcohol is 
contained. By doing so, in our opinion, it is to 
c:eate a' doubt suddenly to the principles of 
Ayurveda. It wit! also be immoral. 

Commission has also recomr~ :ended to 
focus on the social responsibility oJf publicity 
of the t·vils of consumptions of alcoholic 
drink th:ough Radio and Television. It is a 
good sJggestion but in our view the use of 
those medias should be made to draw 
attention towards the qualities of 
manufacturing of Ayurvp.dic medicines which 
can introduce the people with all the 
possibilities of their misuse 

It Is our suggestion that separate 
Olradorates for Ayurveda, Unani and Siddha 
SystIm of medicines should be set up and 
seJ**_Controlier (Ayurveda) should atsobe,,_ 

w. shall upec:t from the Government 
to consul! the Ayurvedic specialists and 
concemed people for intensive discussion 
on the recommendations before enforcing 
the recommendations of chandra 
Commission's Report. 

By doing this the staggering faith forthe 
Ayurved will get new t~rust. 

Issued under the Joint aspices of 
International Ayurvedic Institute and Drug 
(Ayurvedic & Unani) manufacturers 
Association, Delhi. 

185. DR. D. VENKATESWARA RAO: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(al whether the Union Government has 
asked for a report about the sanctioning of 
nine private engineering coUeges in 
Kamataka; 

(b) if so, whetherthe Union Government 
have received and examined the report; and 

(c) the action Government propose to 
take in .his regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA)' No. Sir. 

(b) Does not arise. 

(cl The State Govemment themselves 
have since withdrawn the order of starting 
the nine engineering colleges. 

Funds for Family Welfare Programme 
In Orissa 

186. SHRI SRIKANTA JENA, Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Union Government 
have released the funds to be spent on 
Centrally sponsored family welfare 
programmes in Orissa; 

(b) if not, the reasons therefor; and 

(c) t!'le steps bt-;.ng taken by the 
Goverrllnent to release the funds? 

·THE MINISTER OF STATE IN THE 
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MINISTRY Of HEAlTH AND FAMILY (1) bhrl Aziz Qureshi Chairman 
WELFARE (SHRIMATI DK THARA DE VI Ex-MP 
SIOOHARTHA): (a) to (c). A sum of Rs. 
3196.64 lakhs has been allocated for 
implementation of Family Welfare 
Programme in Orissa during 1992-93, Out 
of this a sum of Rs. 1616.15 lakhs has 
already been released to the State in two 
instalments on schedule. 

[English] 

Urdu University 

187. SHRI SYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

la) whether the Government have 
decided in principle to establish a Urdu 
University in the country; 

(b) if so, whether the Government have 
formulated any concept of a language 
universrty; 

(c) whether the Government have 
constituted a Committee to work out a 
detailed scheme; and 

(d) if so, the composition and the terms 
of reference of the Committee and the time-
frame for the Committee to submit ~s 

report? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE) (KUMARI SELJA): (a) to (d). 
The Government of India in the Ministry of 
Human Resource Development. 
Department of Education. have constituted 
a Committee to consider in details all aspects 
of the establishment of an Urdu University 
and make suitable recommendations to the 
Government. The composition of the 
committee is as under:-

(2) Shri A.J. Kidwai Member 
Former Vice Chancellor, JMI. 

(3) Shri Syed Hamid Member 
Former V.C AMU 

(4) Prof. Jagan Nath Azad Member 
Professor Emeritus. Jammu 
University. 

(5) Shri Malik Ram Member 
Urdu Scholar, Delhi. 

(6) Dr. Raj Bahadur Gaur Member 
Urdu Scholar. Hyderabad. 

(7) Prof. Ate-Ahmed Surcor Member 
Eminent Urdu Scholar, Aligarh. 

(8) Shri Shanti Ranjan Bhattacharya 
Member 
Eminent Scholar. West Bengal. 

(9) Dr. Shakeel Ahmad Member 
Former VC & Principal, 
Mirza Galib College. Gaya. Bihar. 

(10) Dr. A.U. Shaikh Mamber 
Former Secretary of Education, 
Government of Maharashtra, 

(II) Shri Ghulam Rasool Kar, Member 
Ex-MP 

(12) Shri Priyadarshi Thakur, 
Member Secretary 
Joint Secretary (L &ET) 

2, The terms of reference of the Committee 
are as follows:-

(i) Nature, Scope and Administrative 
and Academic structure of the 
University; 

(ii) The finance required for the 
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(iii) 

University and other issues relevant 
to the long- term requirement of 
resources; 

Location and time frame for 
establishment of the University; 
and 

(iv) Any other matter relevant or 
germane to the establishment of 
the University. 

3. The Committee is required to submit 
its report within a period of 6 months on 25th 
March, 1993. 

Pay Scales of Librarians 

188. SHRI V. KRISHNA RAO: 
SHRIMATI BASAVA 

RAJESWARI: 

WilltheMlnisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Union Government had 
revised the pay scale of librarians in 1990; 

(b) if so, whether it has been 
implemented; and 

(c) if not, the reasons therefor and Ihe 
action being taken by the Government in this 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUIAAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR I SELJA) Yes, Sir. 

(b)and(c).lnformation IS belngcoliected 
and will be laid on the Table of the House. 

Rice and Wheat to States 

189. SHRI CHinA BASU: Will the 
Minister of FOOD be pleased to state: 

(a) whether the Government propose to 
hike 11''3 issue prices of rice and wheat: 

(b) if so, the extent thereof; 

(c) whether the Governm'3nt have 
received - complaints from the State 
Government in regard to short supply of rice 
and wheat to the States for distribution 
through Public Distribution System; 

(d) if so, the details thereof and the 
action taken thereon; and 

(e) the demand and supply of rice and 
wheat to each State during September-
November, ; 992? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). The Central issue 
prices (ex-Fel godowns) of rice and wheat 
are revised from time to time to partially 
absorb the increase in procurement cost due 
to increase in the Minimum Support Prince 
of paddy and wheat. 

(c) and (d). Due to problem in movement 
of loodgrains, sometimes sufficient stocks 
are not available In the godowns to meet the 
lull offstake requirements 01 various state 
Governments. Whenever such complaints 
are received, Food Corporation of India are 
advised to exped~lously replenish their stocks 
in the affected areas. 

(e) Statement showing statewise 
quantities 01 demand and allocations 01 rice 
and wheat for PDS during September 
November, 1992 is attached. 



STA
TEM

EN
T 

.1
 W
 

lLl 
--"

' ... _
 .. "
'
-
-

SI.~
I'. 

Sta
teS

/Uls
 

\ 
De

ma
nd 

Allo
cat

ion
 

~ ~ Ib 
.,_

,,.
--

~ 

Gra
in 

Se
~.
92
 

Oct
. 92

 
Nov

. 92
 

Sep
t. 9

2 
Uct

. 92
 

Nov
. 92

 
~ 

--
--

--
_

.-
. 

Ll 

2 
3 

4 
5 

6 
7 

8 
i 

-_ ....
.. ,-

--_
., ..

.... ,.,
 ..... 

~ 

1. 
And

hra
 Pra

des
h 

Rice
 

168
.25 

160
.00 

160
.00 

168
.25 

168
.25 

144
.00 

Wh
eal 

20.0
0 

40.0
0 

40.0
0 

1.30
 

11.3
0 

110
30 

2. 
Aru

~ac
hal

 Pr
ade

s~ 
R~
e 

8.00
 

8.00
 

8.00
 

8.00
 

8.00
 

8.00
 

~ < 
Wh

eal 
1.00

 
1,00

 
1.00

 
0.10

 
0.70

 
0.70

 
m

 
~ tll 

3. 
Ass

am 
Rce

 
64.0

0 
64.0

0 
I 

64.0
0 

38.4
2 

38.4
2 

38.4
2 

m
 

:D N
 

Wh
eal 

42.0
0 

42.0
0 

42.0
0 

20.0
0 

20.0
0 

20.0
0 

!t- oO
 10 10 

4. 
Bih

ar 
Rce

 
25.0

0 
25.0

0 
25.0

0 
24.5

8 
24.5

8 
24.5

8 
N

 

Wh
eal 

100
.00 

100
.00 

100
.00 

51.5
8 

61.5
8 

61.5
8 

5. 
Goa

 
R~

e 
6.00

 
6.00

 
6.00

 
4.54

 
4.54

 
4.09

 
~ 

Wh
eal 

4.00
 

4.00
 

3.10
 

3.10
 

3.10
 

~ , 

6. 
Gu

jara
l 

Rce
 

43.0
0 

43.0
0 

43.0
0 

28.0
0 

28.0
0 

28.0
0 

~ ! 
Wh

eal 
110

.00 
100

.00 
100

.00 
65.0

0 
65.0

0 
65.0

0 

t 



01 ~ 

SI.N
o. 

Sla
lesi

UT
s 

Dem
and

 
All

oca
l~n

 
.. ~ 

ttai
n 

Sep
l,92

 
Del

. 92
 

Nov
.92

 
Se

pl,9
2 

Del
. 92

 
Nov

. 92
 

~
 ~ 

-
-
-
-
-
.
-
-
~
1
I
t
1
r
_
-
-
-

~ ~ 
f 

2 
" 

3 
4 

5 
6 

7 
8 

9 
-
-
-
-
-
-
-
-
-
~
,
.
.
-

~
.
,
-

~ I 
7. 

Ha
~a
na
 

Rce
 

4,00
 

4.00
 

4,00
 

3.00
 

3.00
 

3,00
 

~ 

W~
ea

l 
60.0

0 
60,0

0 
60.0

0 
10,2

5 
10,2

5 
10.2

5 
> 

8. 
Him

ach
al P

rad
esh

 
Rce

 
8,00

 
8,00

 
8.00

 
6.50

 
6.50

 
6,50

 
Q

 ~ 
Wh

eal 
200

0 
20,0

0 
20.0

0 
10,0

0 
10.0

0 
10,0

0 
~ i 

g, 
Jam

u &
 Kas

hm
ir 

R~
e 

35.0
0 

35.0
0 

35,0
0 

36.1
7 

36.1
7 

36,1
7 

» ~ 
Wh

eal 
20.0

0 
20.0

0 
20.0

0 
20.0

0 
20,0

0 
20,0

0 
.. 10 .. ~ 

10. 
Kar

nala
Ka 

R~
e 

15.0
 

75.0
0 

15,0
0 

68.5
0 

68.5
0 

68,5
0 

~ 
Wh

eal 
50.0

0 
50.0

0 
rno

o 
25,0

0 
25.0

0 
25,0

0 
~ 

11. 
Ker

ala 
R~
e 

236
,00 

236
,00 

236
,00 

170
,00 

150
,00 

131
.00 

Wh
eal 

50.0
0 

50,0
0 

50,0
0 

25.0
0 

25,0
0 

25,0
0 

~ ~ ~ 
12, 

Ma
dh

~a
 Pra

des
h 

Rce
 

60,0
0 

60.0
0 

60,0
0 

40,9
2 

40,9
2 

37,9
2 

~ 
Wh

eal 
100

,00 
100

,00 
100

.00 
46.0

0 
46.0

0 
46,0

0 
I ~ 

1l. 
Ma

har
ash

lra 
R~
e 

75,0
0 

75,0
0 

15.0
0 

62.0
0 

62.0
0 

56,0
0 

~ til 





-
-
-
-
~
 

-
-

__ ..
 _

_
 --

-
--

-_
._

 OJ I> 

51. N
o, 

51a
lesi

UT
s 

De
ma

nd 
Allo

cat
ion

 
IJI .. $ ~,
 

Gra
in 

Se
pt 9

2 
OC

I,92
 

No
v,9

2 
Se

pt 
92 

Oct
 92

 
Nov

, 92
 

~ ;) 
--

--
-.

-,
--

-.....
 -... ~-

... -
--

--
--

~ 

2 
3 

4 
5 

6 
8 

9 
~ Ii) 

--
--

--
-_

._
 ... _

-
-
-
-
-
-
-
,-

-
~ ~ 

20, 
Raj

asl
~an

 
R~

e 
5,00

 
5,00

 
5,00

 
4,00

 
4,00

 
3,60

 

Wh
eal 

200
,00 

200
,00 

200
.00 

101
,50 

101
.50 

101
.50 

:I> 0 
21, 

Si~
kim

 
R~

e 
5,00

 
5,00

 
5,00

 
4,50

 
4,50

 
4,50

 
:0 > I 

W~
ea

l 
0.70

 
0.70

 
0.70

 
0,60

 
0,60

 
0,60

 
> -< » 7. 

22, 
Tam

il Na
du 

R~
e 

75,0
0 

15,0
0 

75,0
0 

10,8
J 

7,83
 

63,8
3 

» (,J . .. 
W~

ea
l 

30,0
0 

30,0
0 

30,0
0 

20.0
0 

20.
0~ 

20,0
0 

10 ... I:. 

23. 
Trip

ura 
R~

e 
16,8

5 
16,8

5 
16.8

5 
16.0

0 
16,0

0 
16,0

0 
"' ~ 

W~
ea

l 
2,50

 
2,50

 
HO 

2,00
 

2,00
 

2.00
 

~ .... 

24, 
Utta

r Pr
ade

s~ 
R~
e 

141
,00 

141
.00 

141
.00 

37.8
3 

37.8
3 

36,3
3 

$ 
W~
ea

l 
185

.00 
185

,00 
185

.00 
57,8

3 
m3

 
5H

3 
::., ~ :l 

25 
Wes

l Be
nga

l 
R~

e 
150

,00 
150

.00 
~5,

00 
80,5

8 
80.5

8 
73,5

8 
~ ~ Ii) 

W~
ea

l 
130

,00 
130

.00 
108

.00 
80.0

0 
80.0

0 
80,0

0 
~ ~ 

26, 
A &

 Nis
land

 
Rice

 
0,00

 
4,50

 
0,00

 
0.00

 
4,50

 
0.00

 
f Ol 



~ 

SI,N
o. 

Sta
leS

lUT
s 

Dem
and

 
Allo

cal
lon

 
~
 ~ 

Gra
in 

Se~
.92

 
Oct

 92
 

Nov
. 92

 
Sep

t 92
 

Oct
. 92

 
Nov

, 92
 

~ ~ ~ 

2 
3 

5 
8 

9 
~ ~ ~ ~ 

W~
ea

l 
0,0

0 
2,1

0 
0,0

0 
0,0

0 
2,1

0 
0,0

0 

~7,
 

Cha
ndlg

arn
 

RC
e 

O,S
O 

0,5
0 

0,5
0 

0,3
0 

0,3
0 

0,2
7 

Wh
eal 

3,0
0 

3,0
0 

3,0
0 

UO 
1,8

0 
1.8

0 
~ < 

28, 
0& 

NH
av
e~

 
RC

e 
0,5

0 
0,5

0 
0.4

5 
O,S

O 
0,6

0 
O,~

O 
m

 
~ OJ 

Wh
eal 

0,2
0 

0,2
0 

0,2
0 

0,2
0 

0,2
0 

0,2
0 

m
 

:n ~
 

29, 
Dam

an 
&

 Diu
 

RC
e 

0,6
0 

0,6
0 

0,6
0 

0,5
0 

O,S
O 

0,4
5 

~
 .. to to 

Wh
eal 

O.lO
 

0,3
0 

0,3
0 

0,1
5 

0,15
 

0,1
5 

~
 

30, 
Oe
~i
 

Rte
 

35,
SO

 
35,

50 
35,S

O 
20,

00 
20,

00 
18,

00 

Wh
eal 

15,
00 

15,
00 

75,0
0 

72,
00 

72,
00 

72,
00 

~ 

31. 
La

ks
_ 

Ric
e 

0,0
0 

6,3
0 

0,0
0 

0,0
0 

6,3
0 

0,00
 

~
 i :) ~ 

W~
ea
l 

O,SO
 

0,0
0 

0,0
0 

0,2
0 

0,0
0 

0,0
0 

~ ~ i 
32, 

Po
nd

~r
ry

 
2,0

0 
2,0

0 
1,80

 
RC

e 
3,0

0 
3,0

0 
3,0

0 
~ Ol 

1.00
 

0.7
5 

0,7
5 

0.7
5 

Wh
eal 

1,00
 

1.0
0 

~ Q) 



-
-

01 

Sl.N
o. 

Sta
tss

ftJT
s 

Dem
and

 
All

oca
t~n

 
~ ~ 

Oct
. 92

 
Nov

. 92 
Nov

. 92
 

~
 

Gra
in 

5ep
l.92

 
Sep

t. 92
 

Oct
. 92

 
. 

~ ;, 

2 
3 

4 
5 

6 
7 

8 
~ III ~ ~ 

Tot
al 

Ace
 

131
3.00

 
131

6.65
 

125
0.8

~ 
966

.84 
957

.64 
816

.66 

Wh
eal 

140
9.40

 
141

8.00
 

139
7.40

 
1~~

,61
 

770
.91 

768
,61 

~ ~ -< » z » (I) . .. ID .. ~ "'I
 ~ ~ 



651 Written Answers 
Contaminated Glucose 

NOVEMBER ?4, 1992 Written Answers 652 
SIDDHARTHA): (a) to (e). Information is 
being collected and will be laid on the Table 

190. SHRI ATAL BIHARI of the House. 
VAJPAYEE: 

PROF. PREM DHUMAL: [Translation) 
DR. LAXMINARAYAN 

PANDEYA: Impact of Price Rise on Railways 
SHRI RAJNATH SONKAR 

SHASTnI: 
SHRI SANAT KUMAR 

MANDAL: 
SHRI CHINMAYANAND 

SWAMI: 
SHRI PANKAJCHOWDHARY: 
SHRI VILAS MUTTEMWAR: 
SHRI ARVIND TRIVEDI: 
SHRI SHANKERSINGH 

VP,GHELA: 

Will the Mii.;ster of HEALTH AND 
FAMIL Y WELFARE be pleased to state: 

(a) whether at1ention olthe Government 
has been drawn to a newsitem ·spurious 
glucose patients· appearing in the 'Times of 
India' dated September 23. 1992. 

(b) il so, the details thereof and the 
circumstances lInder which Sub-standard 
contaminated glucose rts way repeatedly 
into Government hospitals without a test 
check: 

(c) whether the Government have 
inquired Into the matter: 

(d) if so. the findings thereof and the 
number of deaths on that account in 
Government hospitals in Delhi during the 
last three years: and 

(e) the action laken or proposed to be 
taken against the guilty to check such cases 
in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND F AMIL Y 
WELFARE (SHRIMATI OK THARA DEVI 

191. SHRI NITISH KUMAR: 
DR. MAHAOEEPAK SINGH 

SHAKYA: 

W"lthe Minister of RAILWAYS be 
pleased to state: 

(a) whether the increase in prices of 
petrol and petroleum products during the last 
months has affected the financial position of 
the railways. 

(b) the amount of additional financial 
burden to be borne annually by the railways 
as a result of this price-rise: and 

(c) the way in which the Government 
are contemplating to make up this additional 
financial burden? 

THE MINISTER OF STATE tN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). The additional 
financial burden dU6to increase in prices of 
petrol and petroleum products with effect 
Irom 16-9-1992. is likely to be about Rs. 100 
cr. In the remaining part of current financial 
year. 

(CI Efforts are on to absorb substantial 
portion of this burden through productivity. 

[English) 

Chola Bronze Art Pieces 

192. SHRI GURUDAS KAMAT: 
SHRI SANAT KUMAR 

MANDAl: 

Will the Minister 01 HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 



653 Written Answers AGRAHAYANA 3,1914 (SAKA) Written Answers 654 
(a) whether some Eleventh Century 

Chola period bronze antiques were auctioned 
in New Delhi recently; 

(b) If sO,the details of the rare art pieces 
auctioned and their sale value alongwith the 
details of the buyers; 

(c) whether the Government permitted 
tne auction of un-exportable section of art 
pieces also; and 

(d) whether the Government look 
adequate sleps to ensure that rare statues 
do not go out of country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE) (KUMARI SELJA): (a) and (b). 
Yes, Sir. As per information available, two 
Eleventh Century Chola Period bronze 
antiquities, namely, A Somaskanda Group 
and A figure of Bhudevi. are slaled to have 
been auc!ioTled at New Delhi recently at a 
price of Rs, 1,50,000/- and Rs. 2,70,000/-
respecll', ely 10 Shri Sh:denc!ar Hemchand, 
Sars Souci, G, 25,\ R:dge Road, Bombay 
al'd Ms. Amita Ch ... tterJee D· 1!43, Vasant 
V har, New De:~L 

(c) No permissicn tor expert has been 
sought for. 

(d) Yes, Sir. Section 3 of the AntiqUities 
and Art Treasures A::I 1972 restr:cts the 
export of antiquities. 

Functioning of CG'-IS Dispensaries 

193. SHRI MADAN LAL KHURANA: 
Wili the Minister of HEALTH AND FAl\l1LY 
WELr-ARE be pleased to state: 

(a) whether at.ention of the G.:wernmenl 
has been drawn to the new:.:tl'm captioned 
·Probe into CGHS d:~pt'nsarit'S sought" 

appearing iii the 'Indian Express' dated 
October 2, 1992; 

(b) it so, the facts thereof and actiO') 
taken thereon; 

(c) whether the National Council of 
Applied Economic Research has been asked 
to conduct a survey of beneficiaries; 

(d) if SO, the details thereof; 

(e) the number of complaints received 
about the malfunctioning of the dispensaries 
during the last twelve months; and 

(f) the action taken on each of the 
complaint? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI OK THARA DEVI 
SloDHARTHA): (a) Yes, S', 

(b) The information is given in the 
statement attached. 

(e l and (d). Yes, Sir. The National 
council of Applied Economic Research has 
'startedtheirsurvey and their report is awaited. 

(e) and (f). 7B complaints had been 
received during the last twelve months 
regarding mal-functioning of CGHS 
dispensaries, out of which 18 cO"1>'aints 
have been investigated and settled. The 
rema:n:ng complaints are still under 
investigG:,ons. 

STATEMENT 

All medic:nes are supplied by Medical 
S:cre Organisat.on who are informed about 
the stock position and requested to mal<.e 
immediate supply as per annual reqUIrement. 

Tab. Envas. Glynass and Glycephase 
were and . la198 available in stock and 
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regularly supplied· to the ~ispensaries on Navodaya Vidyalayas; 
their demands. Tab, Flexon is not aformularly 
listed item and hence not stocked in the 
dispensaries. However, Tab, Combitlam 
always available in the dispensaries. The 
CGHS formularty is prepared by committee 
of experts who are highly experienced in 
their sapecialities. 

Drugs indented in local purchase are 
supplied within 24 hours. H specific instances 
are given the same is investigated 
immediately lor redressal. In case of 
emergency medicines authority slops are 
issues to the patients who directly get the 
medicines from local chemist without any 
payment. 

Altemate drugs are not given except in 
case. of single ingredient brand products 
which are procured and supplied in Generic 
name. 

Quality of durgs is always assured as all 
listed drugs procuredbyCGHSfrom Medical 
Store Organisation are pre-tasted chemically 
before accepting the drug for CGHS 
COI\Sumption. 

The Specialists are regularly visiting the 
dispensaries on fixed days as usual and 
altemate arrangements are made when the 
particular specialist is on leave, except under 
certain unavoidable circumstances because 
of sudde!cr>illness, etc. 

Admission Policy 0 In Navodaya 
Vldyalayas 

194. SHRI HARISH NARAYAN: 
PRABHU ZANTYE: 
SHRIV.DHAYANJAYA 

KUMAR: 

WiD the Ministarof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of admission on policy in 

(b) whether the guidelines issued In this 
regard were followed meticulously during 
the admission testes held in 1992; 

(c) whether all the Navodaya Vidyalayas 
are running with full strength of students; 
and 

(d) it not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF-
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARISEWA): (a) Theootails 
admission policy of Navodaya Vidyalaya 
Samiti are given in the statement below. 

(b) Yes, Sir. 

(e) No, Sir. 
(d) Admission in Navodaya Vldyalayas 

is made through a test conducted at All India 
level by the N.C.E.R.T. Eighty students are 
admitted every year in class VI in every 
Vidyalaya. In case sufficient number of 
students do not quality per the norms, the 
seats remain vacant to that extent. . 

STATEMENT 

ADMISSION POLICY: 

Procedure for Admission: Admission to 
Navodaya Vidyalayas is made at the level 
of class VI on the basis of a test designed and 
conducted by the NCERT. The me~ium of 
the test is mother -tongue or r.&gionaT 
language through which the child studied 
and passed class V. The test is of non-
verbal nature, class-nuetral and so designed 
as to ensure that talentetl children from rural 
schoolS are able to co~e without suffering 
a disadvantage. " .. 

Eligibility CondMons:' Admission to 
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Navodaya Vldyalayas is made in class VI 
through a written selection test subjectto the 
foHowing conditions: 

(a) The Candidate must have studied 
in a recognised school in classes 
III, IV, and V. 

(b) He! She must have studied for the 
whole session in class V and must 
have passed class V from a 
recognised school situated in the 
same district where Navodaya 
Vidyalaya is located during the 
session preceding the year of 
admission. 

(c) As on May 1 of the year of seeking 
admission, the age of the candidate 
must not be less than 9 years and 
not be more than 13 years. This will 
apply to all categories of candidates 
including those belonging to 
scheduled castes and scheduled 
tribes. 

(d) At least 75% o'the seats in a district 
will be filled inn by candidates 
selected from rural areas and 
remaining from urban areas 0 f the 
district. 

(e) Rural and Urban areas to be 
determined on the basis of the 
location of the school in rural or 
urban area. Urban areas are those 
which are so defined in 1981 census 
or in a subsequent Government 
notification. All other areas will be 
considered as rural. 

(f) A candidates will be considered to 
belong to a rural area if he/she has 
studied in classes IlII1V(any one of 
the two) and V in a recognised 
school situatE'.d in a rural area. 

Reservation: Reservation of seats in 

favour of children belonging to scheduled 
castes and ~eduled tribes is provided in 
proportion population in theconcemed district 
provided that in no to their district such 
reservation will be less than the national 
average. If sufficient number of children of 
one of these two categories do f\ot qualify, 
it woulu be possible to interchange seats 
between the two categories. Necessary 
improvisation is made in the testing 
techniques to ensure that SC/ST children 
secure admission in Navodaya Vidyalayas in 
accordance with the reservations laid down 
for them. 

As N:!vodaya Vidyalayas are primarily 
for children from rural areas, admission 01 
children from urban areas is restricted to 
a maximum of one-fourth. Efforts are made 
to ensure that atleast one-third of the 
students in each Navodaya Vidyalaya are 
girls. 

Technology for High Speed Trains 

195. SHRIVUAYANAVAlPATIL: 
SHRI PALA K.M. MATHEW: 

. SHRI GURUOAS KAMAT: 

W:;: the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Research, Designs and 
Standards OrganiSation has recently evolved 
a technology for high speed (160 km:an-
hour) trains and rail bus; 

(b) if so, the details thereof; 

(c) the production and operation time 
profile for introduction of the high speed 
train and rail bus with details of proposed 
routes and other relevant details of the 
proposal; 

(d) the other significant achievements 
01 ROSO during the current year; and 
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te) II e details 01 important projeCts 

entrL;sted to the Organisation during the 
Eighth Plan and outl<1ys provided therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAil WAYS (SHRI 
MAlLlKARJUN): (3) tJ (0). These are 
amcr'Gs: ~~a C~ ;Joirg projects v;,:h the 
rk~O:lrch O,,$'gl'1s & St3ndards 
O~~F.nIS:l!;O:1. 

For rU!1f1:rJ lr3ins .)t 1 CO kmph it is 
r,(>ceSS.1ry 10 W;1'1 l!p 31.)ng the track in 
inhJb;t.::d Jre.15 :0 ens ... re no tress-passing 
etc. For the prc.:scnt. running cf lhese trains 
at 160 kmph is ret contemp!:}!ed. 

R.:;,Ibus on being ava,,::lble !oroperalion 
wjll be u:· sed on lew de~si!y lines a loco 
hauied t'3ln would not be economical. 

(d) Some of the recent achievements of 
Resource Oesi"JClS & Standards 
Orgonlsations ar' aesign of 5000 hpetectric 
I:-:::orno!ive. de ,1.' 01 a labnca:ed bogie for 
engines to lr1prove safety and performance, 
1500 va!! DC chopper -control EMUs for 
energy conserv"tion, design of fish·belly 
t;Jrok wagons lor higher loads and a Ireight 
bog, . lor 100 kmph_ 

(e) Research Designs & Standards 
OrganisJtlon has been entrusted with 
M:SS:C;1S to develop technol02Y. some of 
which are: operation 01 he::'Jiortrelght trains 

at higher speeds; incI9&IiAg tlvotlgtl-put 
throughil'lllf0ved utilisation of8Sgets;enetgy 
conservation; reduction (j accidents; and 
development of track and bridge mangement 
systems. The outlay proposed for VIII Plan 
for Research Designs & Stanoards 
Organl~aion is Rs. 25 crores_ 

Brain Drain of Doctors 

'96 DR ASIM BALA: Will the Minister 
of tICAL TH AND FAMilY WElFARE be 
pleased to state: 

J 
(a, the nulTber of medical students 

went abroad during the last three years; 

(b) the nulTber of students out of them 
returned to the country; and 

(c) whether the Government propose to 
provide incentives to such qualified doctors 
in the country so as to stop this brain-drain 
and for utilising their talents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI O.K. THARA DEVf 
SIDDHARTHA): (a) and (b). As per 
information supplied by the Central BureaJ 
01 Health Intelligence, the numberof doctors 
trained abroad and registered in various 
conlries and the number of those reported to 
have returned to the country during the last 
three years are as follows:-

-.--~-.------------_._------ ----------
Year ending Number Registered Number Returned ---------------------------

31.12.89 5680 2744 

31.12.90 5813 2800 

31.12.91 5887 2835 -----_._._--_. --._ -- ---- -- .----------
(c) Incentives which inter-alia include 

better promotional avenues and allowances 
have been provided to Central Government 

Doctors. Modern equipment a'nd research 
faCilities have also been provided tertiary 
hospitals to make better use of the 
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[ Translation) 

Hindi Books 

197. SHRISATYADEOSINGH: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose to 
launch any scheme for providing useful books 
in Hindi to the common man; 

(0) if so, the details thereof; 

(c) whether any committee has been 
constituted lor selecting the books: 

(d) if so, the composition and terms of 
the committee; and 

(e) the States where such scheme is 
likely to be launched? 

THE DEPUTY MINISTER IN HIE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) KUMARI SEWA): (a) There is 
no such pre sal at presen!. 

(b) to Do not arise. 

[English) 

Railway Line from New Bongaigaon to 
Guwahatl 

198. SHRI PROBIN DEKA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whetherthere is any plan for doubling 
the railway line Irom New Bongaigaon to 
Guwahati; and 

(blll so. the details lbereol? 

TilE MINISTER OF STATE IN THE 
MI~'STRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). A second line 
between New Bongaigaon and Guwahati on 
the South bank of the Brahmputra, (Including 
a bridge on the river) at a cost of Rs. 444 
crores, is under construction. The projects 
is targetted for completion by 30.6.94. When 
completed, it will serve the purpose of 
doubling. 

Remunerative Price for Sugarcane 

199. SHRI SOBHANADREESWARA 
RAOVADDE: Will the Minister of FOODbe 
pleased to state: 

(a) whether tne Union Government 
have directed the Slate Governments not to 
announce the State· advised prices lor 
sugarVlne; 

(b) if so, the details thereof and the 
reasons therefor: and 

(cl the cntenon adopted lor fiXing the 
remunerative pnce for sugarcane during the 
current year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) No, Sir. However. the Central 
Government has always been adVising the 
State Governments to exercise restraint while 
announcing the State Advised Prices of 
sugarcane. 

(b) Does not arise. 

(c) The Cenlral Government fixes the 
Statutory Minimum prices 01 sugarcane 
payable by sugar factories under the 
provisions olthe Sugarcane (Control) order. 
1966. m the fixation of this price. the 
Government takes Into consideration. 
amongst others, the report of the Cqrnmission 
lor AQricunural Costs & Prices, cost of 
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production of sugarcane, availability of sugar Manipur Meghalaya, Punjab, Rajasthan, 
to the consumers at a fair and the price al Tripura, Uttar Pradesh and West Bengal, 
which sugar produced from sugarcane is which have been identified forsupport under 
sold by the producers of sugar. It thus aims Border Area Development, are receiving 
at harmonising the interests of the farmers, developmental assistance within the general 
industry and the consumers. The price so development grant of UGC. 
fixed by the Central Government is the floor 
price below which no sugar factory can pay. Doubling of Railway Lines 

Amount Allocated for Border Area 
Development (Education) Programmes. 

200. DR. LAXMINARAYAN 
PANDEYA: 

PROF. RITA VERMA: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the amount earn marked by the 
University grants commission for Border 
Area Development (Education) Programme 
during 1992-93; 

(b) the details of areas likely to be 
covered under this programme; and 

(c) the Universttiesllnstitutes where such 
Border Area Development (Education) 
Programme is proposed to be started? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE) (KUMARI SELJA): (a) to (c). 
According to the information furnished by 
UGC, though the Commission prepared a 
Status Report ~to strengthen the 
infrastructural facilities of educational 
institutions located in border States, tt could 
not provide earmar\(ed funds for the same 
during the years 1991-92 and 1992-93 due 
to the constraint of resources. However, 
eligible Universities and Colleges located in 
border areas of Assam, Bihar, Gujarat, 
Himachal Pradesh, Jammu & Kashmir, 

201. SHRI MAHESH KANODI,~.: 
SHRI RAMESH CHENNI-

THALA: 
SHRI MOHAMMAD ALI 

ASHRAF FATMI: 
SHRI HARf KEWAL PRASAD: 
SHRI N.K. BALLlYAN: 
SHRI K. PRADHANI: 
DR. KRUPASINDHU BHO!: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the criteria adopted for selection of 
railway line for the purpose of doubling; 

(b) the names of railway lines on which 
wor\( for doubling is going on; 

(c) the details regarding estimated cost, 
funds allotted during 1991-92 and 1992-93, 
extent of progress made so far and schedule 
fixed for completion of such wor\( in each 
case; and 

(d/ the names and other details of such 
proposals likely to be taken up shortly? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Doubling of lines is 
taken up when the carrying capacity of a 
single line section gets saturated, freight 
intensive section being given priority, subject 
to availability of resources. 

(b) and (c). There are 60 Nos. of 
doubling works in progress, as on 1.4.92, on 
the railways involving 1461 km. The total 
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estimated cost is Rs. 1937.45 crores of 
which Rs. 917.49 crores has been spent 
uplo 31.3.92 and an outlay of Rs. 130.80 
crores has been made in 1992-93 for these 
works. The completion of these works will 
depend on the availability of resources in the 
coming years. 

(d) The doublings 10 be taken up each 
year are decided and included in the budget. 
based on operational priority and availabiiity 
of funds. For the year 1993-94, the works 
will be included in the budget 1993-94 which 
will form part of the budget to be presented 
in the Parliament. 

[ Translation] 

Economic Viability of Stations on 
Western Railway 

202. SHRI CHHITU8HAI GAM IT: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether any survey has been 

conducted to assess the financial viability of 
railway stations on Westem Railway; 

(b) if so, the details in this regard and the 
names of UTe uneconomic stations; and 

(c) the steps being taken to make these 
stations economically viable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlLlKARJUN): (a) and (b). No. Sir. 
However, periodic reviews are undertaken 
to assess overall economic viability of railway 
branch-lines including stations thereon. A 
review of uneconomic branch lines conducted 
onWestem Railwayduring 1990-91 revealed 
that 237 Stations on 23 branch-lines were 
found to be economically not viable. The 
details thereof are indicated in Statement. 

.(c) Stations which are not economically 
viable are being converted into passenger 
halts so as reduce the expenditure. 



STA
TEM

ENT
 

Ol Ol 'oJ 

DM
sion

 
Ga

uge
 

Bra
nch

 Lin
e 

Sia
lion

s 
~ ~ 

4 
~ 

2 
3 

~ 
Bol

Tba
y C

enlr
al 

NG
 

Bllli
mo

ra·W
agh

ai 
Gan

dev
i, C

hkh
all R

oad
, Ra

nku
va, 

Dho
l~u

va,
 An

ava
l, U

anie
d V

ans
da 
! 

Roa
d, K

ala 
~
 Du

nga
rda

 an
d W

agh
ai, 

Vad
oda

ra 
NG

 
Chh

uch
hap

ura
· T

 ank
hala

 
Tha

nkh
ala,

 Sa
ndh

la, 
Nas

wad
l, k

a~d
iya

, G
han

loli,
 Bh

alpu
r, K

unw
ad 

Go
~u

r a
nd 

San
kho

da, 

-do
. 

NG
 

Kos
arrb

a·U
rmr

pad
a 

Vel
ach

ha, 
Llm

ber
a, 

Asa
rma

, S
imo

dar
a, 

Kos
adi,

 M
Cla

miy
a M

ang
rol, 

z 
Van

kal,
 Za

nkh
vav

, CM
8~

a,
 Ke

vdi 
and

 Um
ar·P

ada
, 

0 < 
, 

m
 

-do
. 

NG
 

Jha
gad

ia·N
alra

ng 
Dam

lai, 
Pad

van
la, J

hajp
ur, 

Gor
tlya

, Ga
mb

hi
~u

ra
 an

d N
elra

ng, 
i m

 
-do

. 
NG

 
Cho

ran
da·

Mo
liko

ral 
Mol

~or
al,

 Na
res

hwa
r Ro

ad, 
San

lyad
, Ba

cha
r an

d C
hor

and
a, 

11 II)
 t-

-do
· 

NG
 

Sam
nl·D

ahe
j 

Vag
ra, 

Wa
shly

al, 
Pak

haja
n, N

an
da
~h
a,
 Sa

mb
heli

, W
ar a

nd 
Oah

ej, 
_. 10 U)

 til 

-do
. 

NG
 

Gh
odh

ra·L
unv

ada
 

Kha
ndiy

a, S
hab

era
, Si

ngn
ali, 

Bha
lyas

ar a
nd 

Lun
ava

da, 

-do
. 

NG
 

Cha
~an

er·
shi

vra
jpu

r· 
Hal

ol, 
Pav

aga
rh, 

Shl
vra

jpur
, Ba

l1'e
nku

va, 
Gha

nla 
Nal

hpu
ra a

nd 
Pan

l 
Min

es, 
Pan

i M
ines

, 
~ ~ 

-do
· 

NG
 

Dab
hoi·

 Tim
la R

oad
 

Pra
yag

pur
a, K

arm
ally

asp
ur, a

nale
li, W

agh
oriy

a, A
~a
, V

yan
ka~

ur,
 Jar

ed, 
~ 

. S
am

laya
Jn" 

Kar
ach

lya,
 Sa~

i, M
uva

lTan
k, W

asa
nap

ure
, Me

vli,S
and

asa
l, 

~ 
Pan

du 
Mew

as, 
Des

er R
oad

, Ve
jpur

, Tu
~~

am
 an

d T
iba 

Roa
d In

, 
I ~ 

-do
. 

NG
 

Br
oa
ch

~a
mb

us
ar

·K
av

i 
Vej

a·~
re,

 Ka
nlha

riya
, Th

am,
 Tra

~ar
mdh

, O
al'a

dar
a, V

ach
han

ad, 
Sam

ni, 
Tan

cha
, A

sna
ra, 

Nzn
iyar

, Am
od, 

Mag
nad

, Ja
mb

usa
r, J

snt
usa

r C~
y, 

01 III (I) 



GI 01 
Div

is~
n 

Ga
uge

 
Bra

nch
 Lin

e 
Sla

lion
s 

ILl ~ 
2 

3 
4 

, ~ 

Kol
esh

war
, Tu

nda
l, K

ora
, Ka

nga
m a

nd 
Kav

i. 
~ ~ 

·do
· 

NG
 

Chh
ola 

Ud
ep

ur
~a

rn
bu

sa
r 

Jam
bus

ar, 
Jam

bus
ar R

oad
, an

akh
i, M

aso
r R

oad
, K

ura
l, M

obh
a ro

ad, 
~ 

Bho
j (P

adr
a), 

Aan
u P

ipri,
 La

lipu
ra, 

Pad
ra, 

Bha
ili, A

liad
ara

, Vi
shw

am~
ra,

 
Pra

lapn
aga

r, K
elan

pur
, K

und
hela

, B
hilp

ur, 
Ihu

wa
vi, 

FAr
tiku

i, D
abh

oi 
In.,

 Va
dha

van
a, A

ma
lpur

, Sa
nk

he
da

·B
ah

ad
u~

ur
, C

hhu
chh

apu
ra I

n., 
> 

Jojw
a, B

ode
li, J

abu
gam

, Su
ska

l, P
avi,

 Ta
~a
dh
, P

uniy
ava

nl a
nd 

chh
ola 

0 lJ 
Ude

pur
. 

> I 

·do
· 

NG
 

Ank
lesw

ar·A
ajpi

pla 
Ank

~sh
war

, D
adh

alln
arn

, Bo
ridr

a, G
um

and
ev, 

Jha
gad

i~a
, A

v~h
a, 

Auj
 

~ 
( 

Par
di, 

Um
alla

, Ju
ne 

Raj
uva

diya
, Am

lelh
a, T

aro
pa 

and
 Ra

jpip
la. 

> Ii) 

·do
· 

NG
 

Cha
ndo

d·C
hor

and
a In

, 
Cha

ndo
d, T

en T
alla

v, V
ada

j, N
ada

, Ba
rlp

urM
and

a~,
 Pa

rikh
a, K

aya
roch

an, 
.. 

Ga
nps

lpur
a, 

Kan
dar

i, M
iyag

am
·Ka

rjan
 In

., B
har

tha
li, V

em
ar, 

Tar
va, 

" .. 
Sad

hli, 
Ma

njro
l, S

inor
, M

alsa
r a~

d C
hor

and
a In

, 
t. ! 

-do
· 

NG
 

Nad
ial·K

apa
dva

nj 
Vln

a, 
Ma

hud
a, 

Nad
gam

, B
han

er, 
Kat

hlal
, P

erd
a·B

hal
ara

, T
orn

a, 
Das

alw
ade

, An
lroli

 Ro
ad 

and
 Ka

pad
van

j, 

Vad
oda

ra 
NG

 
Nad

lal·B
han

dra
n 

Pil, 
Vas

o, D
ewa

, M
alal

aj, D
abh

an, 
Soj

ilra,
 Vir

ol, V
ishr

am
pur

a, S
und

am
a, 

dha
rma

j, B
och

asa
n, J

hor
ola 

and
 Bh

adr
an, 

~ ~ 

Jaip
ur 

MG
 

San
gan

er·T
 oda

rais
ingh

 
Bal

awa
la, c

hllo
ra R

anw
a, M

adh
ora

jpur
a, P

hag
i, N

ime
ra, 

eho
sla,

 d9
Qi, 

~ ~ 
Avi

kan
aga

r, M
alpu

ra, 
Tor

di s
aga

r, K
uka

r an
d T

oda
 Ra

isln
gh,

 

Alm
er 

MG
 

Ga
nd
h~
ha
m·
Ne
w K

and
la 

Shi
Na 

and
 Ne

w K
and

la, 
~ 01 \I 0 
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Division Branch Line Stal/ons 
'.j 

Gauge .. 
~ 

2 3 4 ~ 
;) 
) 

·do· MG Mavli In., Bari Sadri MavliJn., Vallabhnagar, Kheroda, Bhindar, Kanar, Bansi Boheraand Bari 
;:, 
I/) 

Sadri. ~ 
~ 

Bhavnagar MG Sihor·Palitena Sihor In., Kanad, Madhada and Pamna. 

Raj~ot MG Mohsana· T aranga Hill Piludra, Randala, Pudgam Ganeshpura, visnagar, Gunja, Vadnagar, 
Keslmpa, Kheralu, Kade~ur, Varetha and Taranga Hill. 

:z 
-do· MG Himmatnagar·Khedbrahma Mahadevpura, Jadar, surRoad, ~ar, Kadwadra, Vadali and Khedbrahma. 0 < m 

Vadodara BG Boriyavl·Va~al Swami· Kanjari Borlyavl In. 'and Vadtal Swamlnarayan. ~ 
Ol 

Narayan. m 
11 
N 

-do· BG Anand·Khambal Vallabha V~yanagar, Karamsad, Agas, Bhatial, Pandori, Nar town, .l& 

T arapur, YAvarpura, Sayama, kali!alawedi and Khambal. ~ 
N 
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Conversion of Deihl-Ahmedabad 
Railway Line 

203. SHRIMATI BHAVNA CHIKHLlA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the project for conversion 
of Ahmedabad-Delhi railway line into broad 
gauge has been approved and WON, has 
been started thereon; 

(b) n so, the details thereof and the 
progress made so far in this regard; and 

(c) the estimated total cost of the 
project and the schedule fixed for its 
completion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) Work on Delhi-Rewari and Rewari-
Jaipur subsection is i'1 progress. Delhi-
Rewari is targeted for completion in 92-93 
and Rewari-Jaipur in 93-94. 

(c) The cost will be approximately Rs. 
470 crOfes. The project is expected to be 
completed wHhin the 8th Five Year Plan. 

Assistance for Construction of 
Buildings for Family Welfare Centres 

204. SHRI CHETAN P.S. 
CHAUHAN; 

SHRI BALRAJ PASS,! 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the amount provided by the Union 
Government to States for construction of 
buildings for the rural familywenare centres 
during the Seventh Plan, State-wise; 

(b) the number of buildings constructed, 
State-wise; and 

(c) the details of the financial assistance 
earmarked forthe purpose during the current 
financial year of Eighth Plan, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI D.K. THARA OEVI 
SIOOHARTHA): (a) The information is given 
in the Statement - I. 

(b) The information is given in the 
Statement- II. 

(c) No amoun! has been allocated 
durtng the current financial year for the 
purpose. 
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Foreign Aid for Family Welfare 
Programme In Bihar 

205. SHRI LAL BABU RAI: Will the 
MinislerofHEAL THANDFAMILYWELFARE 
be pleased to state: 

(a) the details of programmes being 
implomented under family welfare 
programme with the help of foreign aid in 
Bihar; 

(b) whether the progress of the work is 
as per schedule; and 

(c) if not, the reasons therefor and the 
steps proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) to (c). Details of 
programmes being implemented with 
external assistance in Bihar under Fam:!y 
Welfare Programme and their progress of 
implementation is given in the Statement. 

STATEMENT 

Details of Programmes being 
implemented with External Assistance in 
Bihar under Family Welfare Programme 

The lollowiog prc'Jrammes are bei::g 
implemented in B.r,arlv:.r. exter:l:J.i asslsta:Jce 
under tne Nat!Onal Family VJe:fare 
Programme. 

Area Project 

A World Bank assisted National Family 
Welfare Training and Human Resources 
and Services Delivary Development Project 
(IPP·· . ... ) is being implemented in B:har 
aiongwith four other States with affect from 
2.1.1990. The projectcosltor Bihar is Rs. 88. 

18 cores covering the entire State. The 
Project inter alia seeks to strengthen the 
infrastructure for delivery of Health & Family 
Welfare services, upgrade the knowledge 
and skills of the medical and pera-medical 
functionaries with a view to reduce birth rate 
and maternal infanct and child mortality and 
morbidity. 

The progress of the project was slow in 
the begining, but it has since picked up 
momentum. The progress of the project 
activities in the State is being moritcred 
through monthly progress reports, 
participation in the meetings of the 
Empowered Committee chaired by the Chief 
Secretary of the State and review meetings 
in the Ministry. 

Centre of Excellence 

A Micro-surgical Recanalisation Centre 
is proposed to be established at Medical 
College. Patna, Biharwith financial assistance 
from United Nation Fund for population 
Actlv:ties (U~JFP). The basic cbjl:-ctive of this 
project IS to improve the quality assurance 
under the ste':iisaticn pr'JgrJ~",es and 
provide for recea~alisatlon fa:,! ties to the 
needy coui)les. 

No progress has h0wever. been 
achieved L:nder the project as the State 
Governemn! hJS not d(,Duted doctors fer 
training Vlhich is !~e 1~·:ti(!1 step lor 
operattonallsing the prc:ect. T'le r.~J::er is 
being constar.tly followed up With the State 
Government. 

Information, EducatiJn and 
Communic:1tion f/~C) TrJining Scheme 

A I. 'nited S!C1tes Agcr.cy fer Inte~national 
Development (USAlD) ass.sted lEe Training 
Schemp started In Nov., 1987 in 17 backward 
districts with an outlay of As. 214. 085. lakhs 
to improve tne primary Hea!th care delivery 
system, through visit scheduie, training, 
supervision, community participation and 
monitoring and evaluation. The year wise 
aiiocation and expend,ture are: 
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Allocation Expenditure 
(Rs. in lakhs) 

1987-88 22.45 

1988v89 27.23 

1989-90 11.56 

1990-91 28.93 

1991-92 64.60 

.11992-93 59.315 

Theprogress under this scheme is slow. 
Delay in release of funds by Ihe SIale 10 Ihe 
implemenling agencies, non-payment of 
stipends on regular basis to the participating 
trainees and delay in crucial decisions etc. 
are the major reasons for the slow 
implementation of the scheme. Constant 
monitoring through regular contacts with the 

/ implementing agencies in the State, senior 
level meetings and visits by the Central 
team, etc. are some of Ihe steps being taken 
by the Governemnt 10 remedy the situalion. 

Link Women Scheme. 

A scheme assisted by the World Health 
Organisation (WHO) has been introduced in 
1992-93 in five most backward districts of 
Bihar having Crude Birth Rate of 39 per 1 000 
(population and above 1981 Census) with an 
allocation of Rs. 2. 05 lakhs to make the 
family welfare programme a community. 
based programme with women's participate. 
One Link Wman will be identified ·'or 20 
Itlig ible couples in the Village 10 serve as a link 
:>erson for health care delivery. 

No progress report has been received 
about incring of the expenditure under the 
scheme so far, as It has been recently 
introduced 

22.27 

16.36 

6.59 

17.94 

49.16 

Child Survival and Sale Motherhood 
(CSSM) Programme 

The child Survival and Safe Motherhood 
Programme which is being implanted with 
financing by the World bank and UNCCEF as 
a part of 100% Centrally sponsored national 
Familywelfare Programme, alms at reducing 
maternal and Child mortally by integrating 
the existing Universal Immunization 
Programme, Oral Rehydration Therapy 
Programme and the prophylaxis schemes 
for control of anameian pregnant women 
and prevention of blindness due to Vitamin 
'A' deficiency in children. In addition, the 
Acute Respiratory Infections Central 
ProgrammedwiJIbeifll)lementedinaphased 
manner throughout the country including 
Bihar, as a part of the child survivallAitiative 
to prevent deaths due to pneumonia. 

The Safe Motherhood component ofthe 
Programme has been initiated primarily in 
Slate like Bihar elc. which have high in fact 
and maternal mortality. The Programme 
includes intensified training and involvement 
of Traartional Birth Attendants in antenatal, 
natal and post-natal Care and strengthening 
of the Sub-Centre and first level Units in 
terms of equipment and training. 
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Activities uncJertheprogramme are being 

irTl>lanted. as per schedule. 

[English] 

Disaster mangement Organisation 

(a) wh~ther the Government have 
received any foreign assistance for the 
conservation of protected areas like national 
parks and sanctuaries; 

(b) if so. the details thereof; 

. 206. SHRI MANGORANJAN (c) the details of the national parKs and 
BHAKTA: sanctuaries on which the investments are 

SHRI GEORGE likely to be made; and 
FERNANDES: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whetherthe Government propose to 
set up an Organisation specially talking with 
the diseases and other deformities occurring 
as a result of frequent natural or industrial 
disaster viz flood. drought. landslide. gas 
leakage and fire incidents; 

(b) if so. the details thereof; 

(d) the extentto which the national parks 
and sanctuaries are likely to be protected? 

THE MINISTER OF STATE .IN THE 
MINISTRY OF PARLIAMENT ARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
to (d). The information. totheextentavaDabie. 
would be coItected and laid on the table of the 

(c) whether the personnal; engaged in House. 
such an Organisation is likely to be irTl>arted 
proper training with THE latest feedoack; Open UniversIties 
.and 

(d) if so. the broad features thereof> 

THE MINISTER OF STATE IN THE 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHARTHA): (a) No such Proposal is 
under consideration. 

(b) to (d). do not arise inview of answer 
to (a) above. 

Forel~n Assistance for Protected areas 

2(11 , SHRI V. SREENIVASA 
. PRASAD: 

SHRI ".V. CHANDRA 
SEKHARA MURTHY: 

WiD 1he Minister of ENVIRONMENT 
AND F~STS be pteased to state: 

203. SHRI R. SURENDER REDDY: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal to 
provide additional grants to give a boost to 
the open system of education; 

(b) if so. the details thereof; 

Cc) the total number of open universities 
functioning in the country at present; and -

(d) the enrolment of each university 
during 19921 

JtlE DEPUTY MINJSTER IN THE 
MINISTRY' OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATIONAL AND DEPARTMENT OF 
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CUlTURE) (KUMARI SELJA): (a) and (b). 13052(1991-92) 
The Open Learning System (OLS) falls within 
the purview of the thrust areas of the Eighth The Nalanda Open University at Patna in 
Plan. The system is to be strengthened and Bihar has not become functional. 
expanded to widen access to education in a 
cost-effective manner keeping in view the Child Survival and Safe 
resource crunch. Motherhood Programme 

The National Policy on Education (NPE) 
1986, as modified in 1992 and Programme of 
Action (POA), 1992 envisage the 
strengthening of the Indira Gandhi National 
Open University (IGNOU, estabishment of 
more state Open Universities and provision t ., 
III support from INGNOU for their 
establishment and development. They also 
envisage the strengthening of the National 
Open School and extension of Open Learning 
Facilties in a phased manner althe secondary 
level in all parts of the country. 

Keeping in view the availability of . 
resources, allocations of Rs. 60.00 crores 
and Rs. 11.00 crores have been made for 
IGNOU and the National Open School 
respectively for the Eighth Plan. 

(c) and (d). According to the information 
furnished by INGNotJ the total number 01 
Open Universities functioning in the country 
at present alongwilh their enrolment position 
are as follows: 

1. 

2. 

3. 

4. 

Admissions made 

Dr. B.R. Ambedkar Open University, 
32416(1991-92) 
Hyderabad 

Indira Gandhi National Open 
University 
62375(1991-92) 

Kola Open University, Kola 
12263(1990-91) 

Yashvantrao Chavan Maharashlra 
Open University, Nasi!< 

20. SHRI BHUPINDER SINGH 
HOODA: Will the Minister of HEALTH AND 
FAMIL Y WELFARE be pleased to state: 

(a) the outlay fixed for Haryana under 
the Child Survival and Safe Motherhood 
Programme during the Eighth Five Year Plan 
and the details of the break-up for the year 
1992-93 and outlay for 1993-94; 

(b) whether Haryana has been identified 
as one of the States with high infect and 
matemal mortality fQr implumenting various 
schemes under the sale motherhood 
component of the Programme; and 

(c) if so, the details of the schemesl 
projects proposed to be activated in this 
regard in Haryana? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELF,.RE (SHRIMATI OK THARA DEVI 
SIDDHARTHA): (a) to (c). 1. Thecofl1Xlnents 
of the Child Survival and Safe Motherhood 
(CSSM) Programme are; 

(i) sustaining and strengthening the on-
going Immunization, Oral Rehydration 
Therapy and Prophylaris Programmes which 
have been implemented so lar as '00% 
Centrally Sponsored Family Welfare 
Schemes; 

(ii) improving maternal care at the 
community level by providing a midwifery kit 
to the female paramedical workers an 
enhanced reporting. fee of Rs. 10.00 per 
case to the Traditional Birth Attendants 
(TBAs) and disposable delivery kits to 
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prcgnantwom('~t Ito be used bythea:tenc;lnt 
during delivery to cn~ure cl00n dcliver/); 
and, 

(iii) exp.:mdi!lg, In i;1;. ,,:scu monncr, the 
programme for cc~;troj ,)! '\~~~te ne:s;;;rotory 
Inlectlons ,,\i d; lor chllol(;n below 5 year:; of 
age whlcn was Sid:1eJ cn a pil::t basIs in 
1990; and 

(IV) Strengthening the Subcentres, 
Primary Health Centres and Comml;nity 
Health Centres ot the high IMR States 01 
Assam, Bihar, M.P .. , Oris:::a, H1j:1stllan and 
U P 111 terms of equipment and tr;:lining. 

7. While the UIP, orn Prc;:;hi'laxis and 

essential maternal care at community level 
are to De implemented in all districts 01 the 
country, tne ARlcomponentwillbe expanded 
in aphasod mannerbegmning with 51 districts 
in 1992·93. Similarly, strengthening of the 
Subcentres, PHCs and CHCs, which is limited 
in the first inst:mce, to the districts of the six 
tllgh IMR States, will also be carried out in a 
phased mann&r begining with 21 districts in 
1992-93. 

3. The outlay earmarked for Haryana 
under the CSSM Programme during the 8th 
Plan period is estimated at Rs. 2452.431-
lakhs. The details for 1992 -93 and 1993-94 
are as under: 

.... __ - _ .. - ._ .. _- .--- ---__ ._--_ 
\'·l·::r 

Cash 

1992-93 314.57 

1993-94 333.88 

OUIl.1}, 
K::,j 

77.58 

204.53 

Forged Rail Ticket Racket 

210. SHRI SARA T CHANDRA 
PATTANAYAK: Will tile Minister of 
RAILWAYS be pleased to state: 

(a) Whether a forged rail ticket racket 
was busted recently in Delhi; 

(b) if so, the details thereof; and 

(c) The action being taken by the 
Government against the erring persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(bl One outSider was nabbed by a 
booking clerk on duty at Delhi Main Station 
on 5.10.1992 and was h::lnded over to CRP 
when he offered him lour forged rail tick&ts 

(ns. in lakhs) 
Total 

392.15 

538.41 

ex Delhi to Muzaffarpur for re-sale. 

(c) The outsider who brought forged rail 
tickets for re-sale has been handed over to 
GRP and Ihree suspected Booking Clerks 01 
Delhi Main Station have also been placed 
under suspension in this case. An FIR was 
also registered with C R P. 

Delinquent Staff of DCP, NR 

211. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister 01 RAILWAYS be 
pleased to referto the replyglven to Unsrraredr 
Question No. 5257 on 11 August. 1992 and 
stale: 

(a) whether the adVice 01 the Central 
Vigilance Commission has been obtained for 
disciplinary action against the delinquent 
stall (I( the Directorate of Commercial 
Publicity, Northern Railway; 
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(b) if so, the details thereof; 

(c) the action taken in this regard; 

(d) if no, action has been taken so far, 
the reasons therefor; and 

(e) the time by which the action is 
proposed to betaken on this advice of CVC? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) C.v.C have advised initiation of 
Departmental proceedings against one 
Gazetted and four non-gazetted staff and 
proceedings for cut in pension against one 
retired Gazetted staff of Pubi;c Relations 
(Commercial Advertisement ) Dep311mo::nt 
at Northern Railway. 

(c) to (e). Action for sorving 01 ci~,;rG(l· 

sheet against delinquent staff and OllIJ,;1;ng 

sanctIOn of PreSident for Inlt:J!.;lg 
proceedlOgsforcut Inpens:o;] ag::linsl retir0d 
staff is expected to be taken In abol!1 3 
months. 

Manufacturing of Coaches 

212. SHRI YAIMA SINGH YUr.t1tJAM: 
Will the Ministerof RAILWAYS be pleased to 
state: 

(a) the number of coaches procuredl 
.manufactured diJring the last three years: 

(b) the total expenditu re incu rred thereon; 
and 

(c) the agencies from which those 
coaches have been procured? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAil WAYS (SHRI 
MALLIKARJUN): (a) Tre number of coaches 

(excluding EMUs) manufactured during the 
last thrGe years are given below: 

Year No. of Coaches 

1989-9[, 1497 

1990-91 2036 

1991-92 230 

Tolal: 5859 

(o) Thetota!(,xpendilureincurredon the 
man~LlCl UI€ of coad1es during the last three 
years IS Hs. 1485.90 crares 

(e) The names of agencies form which 
coac!~es have been manufacll;rca are as 
und8; 

(ii) 

(Li) 

(iv) 

(V) 

I, :,: C :·lCh Factcry. 

t3i~ara: E~l!1h Movess Ltd. 

Jessop & Co. 

Railway WOrKsnops. 

Reservation Facility In Oehradun 
Express 

213. OR. SUDHtR RAY. WilIU!e M,niste~ 
of RAILWAYS be plea<;ed to state: 

(a) whettler tnere IS any proposal to 
provide reservation facilities in Oehradun 
Express to passengers coming by 97:98 
(Kota-Nimach) passenger train In VieW of 
difficulties being faced by passengers coming 
from that area: 

(b) if so, the details thereof; and 

(c}lf not, the reasons therefor? 
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THE MINISTER OF STATE IN THE (a) whether there is any proposal to 

MINISTRY OF RAILWAYS (SHRI connect Majherhat and Princepghat in 
MALLIKARJUN): (a) ,to (c). Aquota of 4 Calcutta with circular Railway in view of 
second class berths at Bundi and 2 second difficuHies being faced by the public of these 
class berths at Mandalgarah stations on areas; and 
Nimuch-Kota section is already available by 
Dehradun Express towards Delhi. These 
quotas are not being fully utilised and as such 
there is no proposal to enhance the same. 
The.sale of tickets to Bombay from stations 
on this section is n£,gligible and does not 
justify allotment 01 any quota. 

Railway Projects in Kerala 

214. PROF. K-V. THOMAS: 
SHRI P.C. THOMAS: 

Will the Minister of RAILWAYS be 
pleased to state the details of the progress 
made so far in construction 01 new railway 
lines doub;ing and .conversion of existing 
lines in Kerala and the schedule fixedfortheir 
completion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RII.ILWAYS (SHRI 
MALLIKARJUN): The position of works in 
Kerala in the current year is as under: 

(i) Alleppey-Kayamkulam new line has 
be~n completed in 1992-93. 

(ii) Trichur -Guruvayoor new line is targetted 
for completion in December, 1992. 

(iii) Kayankulam-Ouilon doubling - 40% 
progress. 

(iv) Ouilon-Trivandrum doubling- Land 
acquisition is in progress. 

Proposal to connect Majherhat and 
Prlncepghat will the circular Railway 

215 SHRI AMAR HOY PRADHAN: Will 
the Minister of RAILWAY~ be pleased to 
stale: 

(b) il so, the details thereof and if not, the 
reasor.;; therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). Feasibility of 
providing 5.5. Km rail link from Princepghat 
to Majherhat has been studied. The alignmentl. 
goes through the territory of Calcutta Port 
Trust authorities who are not agreeable to 
part with the requisite land for provision of 
this 5.5 Km stretch of the surtace alignment. 

[ Translation) 

Electrification of Signals on Northern 
and Western Railways 

216. SHRI N.J. RATHVA: Will the 
Minister 01 RAILWAYS be pleased to state: 

(a) Whether the Government have taken 
decision for electrification of signals in some 
sectiors of the Northern and Western 
Railways; and 

(b) H so, the names of those section, the 
time by which this project will be completed 
andtheestimated expenditure to be incurred 
thereon? 

THE MINISTER OF STATE IN THE..,.. 
MINISTRY OF RAIL WA YS (SHAI' 
MALLIKARJUN): (a) Electric lighting of 
semaphore signals ha .. :llready been taken 
up on Northern and Western Railways. 

(b) All the works .. anctioned so far on 
Northern Railway hav, been complf3ted. 
The position of works in p~ress on Western 
Railway is as under:-
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51. No. Section Cost of the work TaIPet 

1. Palanpur - Gandhidham Rs. 4.14 lakhs March'93 

2. Ajmer- Marwar Rs. 1.93 lakhs March' 93 

3. Sabarmati - Palanpur Rs.9.74Iakhs Sept.' 93 

4. Kanalus' Okha Rs. 3.43 lakhs Sept.' 93 

Sugar Mills In Orissa 

217. SHRI SRIKANTA JENA: Will the 
Minister of FOOD be pleased to stale: 

(a) the total number of sugar mills 
functioning in Orissa in the public, private 
and cooperative sectors; 

(b) the number of mills run'ning in prolit 
and in loss respectively category-wise; 

(c) the steps taken to make the sick mills 
economically viable; 

(d) whether there Is any proposal to 
handoverthecooperative ~ugar mills running 
In loss to the private sector; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) There are 5 installed sugar 
factories In Orissa, as on 31.1 0.1992. of 
which one is in the private sector and four are 

. in the cooperative sector. 

(b) Government does not maintain profit 
and loss accounts in respect of sugar mills. 

(c) Sugar mills have to themselves 
prepare schemes for rehabilitation/ 
modemisation and get them approved by the 
financial institutions. Financial assistance is 
also available from the Sugar Development 
Fund for such rehabilitation/modernisation 

schemes subject to their fulfilling the 
conditions laid down. 

(d) and (e).Three existing cooperative 
sugar mills vjz., the Badamba Cooperative 
Sugar Industries ltd.,Teh Banki, District 
Cuttack; The Bargarh Cooperative Sugar 
Mills ltd .• P.!J. Tora. Distt. Sambalpur and 
the Cooperative Sugar Industries Ltd .• 
Nayagarh. District Puri have been taken 
overunderManagementContract by3 private 
secotr parties vjz .• MIs Sakthi Sugars Ltd.; 
MIs Ponni Sugars & Chemicals Ltd .. ; and MI 
s Dharanl Sugars & Chemicals Ltd. 
respectively. 

[English] 

Electronic Machines In Government 
Hospitals 

218. SHRI V. KRISHNA RAO: 
SHRI K.H. MUNIYAPPA: 
SHRIMATI BASVA 

RAJESWARI: 
SHRI JEEWAN SHARMA: 

Will the Minister of HEALTH AND 
FAMilY WELFARE be pleased to state: 

(a; whether all the electronic machines 
installed in Government hospitals in Deihl 
New Delhi forthe.1iagnosls and treatment of 
diseases are functioning properly; 

(b) if not. the details thereof; and 
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(c) the steps taken or proposed to be "EconomiC Times· of 22. a. 92 does not 

taken by the government to repair such reflectfactual;positionasoutoftotalunloading 
machines for providing bctter health services 01469 wagons 01 wheat consignments at 
to the masses? Wadi Bundar during the period from 1.8.92 

THE MINISTER OF STATE IN THE 
'" ~TRY OF HEALTH AND FAMILY 
WllF/,RE (SHfltUATI OK THARA OEVI 
SlODHARTHA) (el) to (c). Certain electronic 
machines In the Delhi hospitals are in need 
of repair. 11 has been reported thot there are 
about 40 such items in major Government 
hospi:J~S I:,c:~dlng t!lose run by the local 
bod;es. 1 hose machines are in the process 
of being repaired or in some cases 
negotiations are on for undertaking repairs. 

Non-Clearance of Wheat Stocks at Rail 
Depot 

219. DR. D. VENKATESWARA RAO: 
Willthe Mlnistero! RAilWAYS be pleased to 
stale: 

(a) whether allenlion of the Government 
has been drawn to a 'lews-item captioned 
'Huge Wrleat stocks lying uncleared at rail 
depot" appeanng In the Economic Times 
dated August 22,1992; 

(b) If so, thefactsthereuf and the reasons 
theretor: 

(c) the details of the steps taken for 
cleanng sucl'l wheat stocks; 

.. 
(d) the total quantity of wheat being 

damaged every year due to lack of storage 
facil;ty at Rajlway Depots; and ." .' 

(e) the stf3!l-Sbeing taken to~educe such 
damages? '" 

THE MINISTER Of STATE IN THE 
'AINISTRY OF RAilWAYS (SHRI 
MALlIKARJUN): (a) Yes, Sir. 

{b) The news ~em that appeared in the 

to 24.8.92, 467 were delivered to respective 
parties. Remaining 2 wagons were held up in 
the Goods sheds on parties accC',unt. 

(c) Requisite staff was deployed at all 
delivery points for arranging prompt clearance 
of whot consignments unloaded at Wadi 
Bundar. A special meeting with Clearing 
AgentSi'T raders was also covenedconcerned 
officials at Wadi Bundar Goods Shed to. 
faCilitate expeditious clearance 
arrangements. 

(d) No such cases have been reported 
where the wheat consignments got damaged 
due to lack of sto(;)ge facilities at R;)ilway 
Depots. As far as Wadi Bunder IS concerned, 
there are as many as 14 covered sheos, OUI 
of which 8 are utilised only for unloading of 
loodgrain wagons. These 8 sheds have a 
capacity of unloading of 300 wagons, which 
is sufficient to meet with the day to day 
demand 01 space tor stacking loodgrains at 
Wadi Bunder. 

(e) All necessary steps, usch as repairs 
to the shedS and roots during the monsoon 
season and also proviSion of tarpaulins for 
covefl'1g all conSignments including 
foodgralns. are taken to avoid damage. 

{ Trans/ation] 

Electric Locomotives 
, 

.220; SHRt NITISH KUMAR: 
SHRI SATYA DEO SINGH: 
SHRI BRIJ BHUSHAN 

SHARAN SINGH: 

Will the Minister 01 RAILWAYS be 
pleased to state: 

(a) whether the Government have any 
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. scheme to manufaure high horse powerct 
erectric locomotives in the country; 

(b) H so, the details thereof alongwith 
estimated cost of the project, the proposed 
maxir.lum speed limit of such 10col'I'~tives, 
the total manufacturing cost per locomotive, 
the expected number of locomotives to be 
manufactured ar,nually, the type of 
technology to be utilised therein and from 
which country it would be acquired; and 

(c) the stage at which the scheme stands 
at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) and (c). C.L.W. has manufactured 
. one prototype 5000 HP Electric Locomotive 
by optimising design features of the existing 
tapchanger technology. This locomotive is 
under tets and trials. 

There is also a proposal to procures and 
subsequently manL:lacture 6000 HP three 
phase Electric Locomc::ves. 

[English] 

MysteriOUS Disease in Delhi 

221. SHRI GURUDAS KAMAT: 
SHRIK.V. THANGKABALU: 

\i,,11 the Minister of HEALTH AND 
FAMIL Y WELFARE be plcased to state: 

(a) whether attention of the GO'Jcrl1ment 
has been drawn to a reccnt report that a 
strange type of fever immune to known 
drugs and more virulent than malaria struck 
some persons in Delhi; 

(b) if so, the number of such cases 
reported and the deaths that took place in 
1992 so far; 

(c) whether any preventive steps. have 
been taken in the affected areas; 

(d) whether urgent investigations are 
being made to identify the nature of the virus 
in these cases and treat it effectively; and 

(e) if so the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARA DEVI 
SIDDHARTHA): (a) to (e). Yes, Sir, National 
Institute of Communicable Diseases New 
Delhi investigated 'mysterious disease" in in 
Malikpur village under Najafgalh block of 
Delhi during 191h-21 sl October. 1992. After 
investigations the disea~e was diagnosed to 
be 'Dengue fever'. In a surveyed population 
of 1134 during October, 1992, the number (;f 
cases was 484 with 2 deaths. 

The following preventive steps have 
been taken by the Delhi Administration: 

Potable water was supplied through 
tankers everyday and chloflne tablets were 
distributed for dis-infecting the W <1ter in the 
affected areas. 8 drains were laid out for 
outlet of stagname watcr 

To check further spread of the disease 
the Delhi Administratlor, provided necessary 
medical coverage to the viiiagers. tn Rao 
Tularam Memorial Hospital, special facilities 
were provided to the pat,ants and all the 
cases reported were mon,tored regularly till 
tlle situation was bro:.Jght unoer controi. 

Samples of Medicines Tested 

222. SHRI MADAN LAL KHURANA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to stale: 

(a) the number of samples of medicines 
senllo the CGHS and GovernfTh>nt hospitals 
that were tested in 1992 and the number out 
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of them which were found adulterated/sub- approved a project for linking Mormugao 
standard; Port wlln broad-gauge railway line.foroveral! 

(b) the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K.THARA DEVI 
SIDDHARTHA): (a) to (c). TheCGHSobtains 
drugs from Medical Stores Organisation which 
are 100% pre-tested. 

The Medical Store Organisation sent 4, 
874 samples, out of the medicines supplied 
to CGHSIGovemment hospitals, for testing 
1992: none was found sub-standarfetdl 
adulterated. 

'Dr. R.M.L. Hospital sent 454 drugs! 
medicines for testing. Two viz: OP946: 
Inj.Siothrome Batch No. OP946 of MIS Albert 
David Ltd. supplied through MIs SuperBazar 
and Tab. Rentidine Batch No. 003A of MIs 
Rajasthan Drugs Pharmaceuticals GoYl. of 
Rajasthan undertaking supplied through MI 
s PanchdeepPharma, New Delhi, were found 
sub-standard. The hospital reported the 
matter to Drug Controller, Delhi 
Administration, for further necessary action. 

Safda~ung Hospital sent 599 samples 
of medicine for testing; viz., Inj. Gesicaine 
2% supplied by MIs S.G. Phrma Baroda and 
Sycofile Cough Expectorant B.No. 079D-
201 supplied by MIs Yniversal Medicaments 
Pvt. Ltd., Nagpur were found sub-standard. 

The replacement of Inj. Gesicaine 2% 
has been received by the hospital. The 
matter concerning Sysoflle Cough 
Expectorant has been taken up with the Drug 
Controller, Delhi Administration. 

Rail Link to Mormugao Port 

223 SHRI HARISH NARA YANPRABHU 
ZANTYE: Will the Minister of RAILWAYS be 
pleasad 1') state: 

(a) whether the Government have 

development of this port and the adjoining 
areas; 

(b) if so, the details thereof Including the 
time schedule for its completion and the work 
done so far; and 

(c) if not, the reasons therefor and the 
steps proposed to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKAAJUN): (a) Yes, Sir. 

(b) The work of conversion of Haspet-
Hubli-Goa (including Mormugao port) (489 
kms) has been approved and included in the 
Railway Budget of 1992-93. The work is 
expected to be completed during the 8th five 
year pian. 

(c~ Does not arise. 

Bangalore-Mysore Railway Line 

224. SHRI K.H. MUNIYAPPA: 
SHRI V. KRISHNA RAO: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the conversion of metre 
gauge railway line between Mysore and 
Bangalore into broad gauge has been 
completed; 

(b) if so, the details thereof; 

(c) the final cost of the project; 

(d) the initial estimated cost thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir. 
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(b) 138 km MG section has been exemption for candidates from appearing in 

converted to SG. the Test for selection as Junior Research 

(c) The latest anticipated cost of the 
project is Rs. 102. 56 crores. However, tile 
final cost has not been worked out, as residual 
works are not completed. 

(d) Rs. 26.02 crores (in 1979-1980). 

[ Trans/ation) 

Test for Selection of Junior Research 
Fellow 

225. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to slate: 

(a) the date from which the admission 
test to become eligible for selection for the 
post of Junior Research Fellow and lecturer 
made compulsory I::!y University Grants 
Commission; 

(b) the number of cases in which 
exemption was given from appearing in the 
test during last one year; 

(c) whether the Government have 
received requests from the Research 
Scholars registered in 1992 in regard to 
exemptions in the admission test; and 

(d) if so, the details thereof and decision 
of the Government thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT 
OFCUl TURE) (KUMARI SELJA): (a) and 
(b). According to the information furnished 
by UGC, the Commission introduced National 
Eligibility Test (NET) for Selection of Junior 
Research Fellow (JRF) w.e.f. 1985 and that 
for lectureship from 1.1.1990. There is no 

Fellow. In so far as the eligibility test for 
Lectureship is concerned, such of the 
candidates who have obtainedM.PhiI. Degree 
upto March, 1991 and those who have . 
obtaine.~orwill obtain Ph.D. upto December, 
1992 are exempted from appearing in the 
Test. 

(e) and (d). Representations have been 
received from different quarters including 
certain Research Scholars' Associations to 
exempt them from appearing in the NETtest 
for lectureShip, particularly, those who have 
obtained their Master's Degree prior to 1986, 
i.e. before the revision of pay scale of 
University/College teachers and also to 
extend the exemption for candidates who 
may obtain Ph.D. degree in 1993. The 
exemption already granted by UGC was in 
view of the fact that since first such test was 
conducted in 1989, such of the candidates 
who were already registered for M. PhiVPh .. 
D. would obtain the respective degrees by 
March, 1991 and December, 1992 
respectively. Thus, the candidates doing 
M.Phil. were given nearly 1 112 years and 
those deign Ph. D. about 3 112 years time to 
obtain their degrees. However, further 
relaxation is not justifiable as this will defeat 
the very purpose of NET which is intended to 
select teachers on All India basis according 
to merit, whiCh is a part of the package of 
revised pay scale astructure (1986). 

[English) 

Contracts 10r Supply of points and 
crossings 

226. SHRI HANNAN MOLLAH: 
SHRI AMAl DAnA: 
SHRI SUDARSAN 

RAYCHAUDHURI: 
SHRI SANAT KIUMAR 

MANDAL: 

Will the Minister of RAILWAYS be 
pleased to state: 
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of them which were found adulterated/sUb- approved It project for linidng Mormugao 
standard; Port wlln broad-gauge rallwayline.forove.rall 

(b) the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K.THARA DEVI 
SIDDHARTHA):(a)to(c). The CGHS obtains 
drugs from MedicalStores Organisation which 
are 100% pre-tested. 

The Medical Store Organisation sent 4, 
874 samples, out 01 the medicines supplied 
to CGHSlGovemment hospitals, for testing 
1992: none was found sub-standarfetd/ 
adulterated. 

Dr. RM.l. Hospital sent 454 drugs! 
medicines for testing. Two viz: OP946: 
Inj.Siothrome Batch No. OP946 of MIs Albert 
David Ltd. suppliedthrough MIs Super Bazar 
and Tab. Rentidine Batch No. 003A of MIs 
Rajasthan Drugs Pharmaceuticals GoYl. of 
Rajasthan undertaking supplied through MI 
sPanchdeepPharma, New Delhi, were found 
6ub-standard. The hospital reported the 
matter to Drug Controller, Delhi 
Administration, for further necessary action. 

Safda~ung Hospital sent 599 samples 
of medicine for testing; viz., Inj. Gesicaine 
20/0 supplied by Mis S.G. Phrma Baroda and 
Sycofile Cough Expectorant B.No. 0790-
201 supplied by MIs "'nlversal Medicaments 
Pvt. Ltd., Nagpur were found sub-standard. 

The replacement of Inj. Gesicaine 20/0 
has been received by the hospital. The 
matter concerning Sysofile Cough 
Expectorant has been taken up with the Drug 
Controller, Delhi Administration. 

Rail Link to Mormugao Port 

223 SHRI HARISH NARAYAN PRABHU 
ZANTYE: Will the Minister of RAILWAYS be 
pleased t" state: 

(a, whether the Government have 

development of this port and the adjoining 
areas; 

(b) if so, the details thereof including the 
time schedule for its completion andthe work 
done so far; and 

(c) if not, the reasons therefor and the 
steps proposed to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlLiKARJUN): (a) Yes, Sir. 

(b) The work of conversion of Haspet-
Hubli-Goa (including Mormugao port) (489 
kms) has been approved and included in the 
Railway Budget of 1992-93. The work is 
expected to be completed during the 8th five 
year plan. 

(c~ Does not arise. 

Bangalore-Mysore Railway line 

224. SHRI K.H. MUNIYAPPA: 
SHRI V. KRISHNA RAO: 

wm the Minister of RAILWAYS be 
pleased to state: 

(a) whether the conversion 01 metre 
gauge railway line between Mysore and 
Bangalore into broad gauge has been 
completed; 

(b) H so, the details thereof; 

(c) the final cost of the project; 

(d) the initial estimated cost thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlLlKARJUN): (a) Yes, Sir. 
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(b) 138 km MG section has been exemption for candidates from appearing In 

converted to BG. the Test for -selection as Junior Research 

(c) The latest anticipated cost of the 
project is Rs. 102. 56 crores. However, tl}e 
final cost has not been worked out, as residual 
works are not completed. 

(d) Rs. 26.02 crores (in 1979-1980). 

[ Translation) 

Test for Selection of Junior Research 
Fellow 

225. SHRI BHAGWAN SHANKAR 
RAWAT: Will the . Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the date from which the admission 
test to become eligible for selection for the 
post of Junior Research Fellow and lecturer 
made compulsory QY University Grants 
Commission; 

(b) the number of cases in which 
exemption was given from appearing in the 
test during last one year; 

(c) whether the Government have 
received requests from the Research 
Scholars registered in 1992 in regard to 
exemptions in the admission test; and 

(d) if so, the details thereof and decision 
of the Government thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT 
OFCUL TURE) (KUMARI SELJA): (a) and 
(b). According to the information furnished 
by UGC, the Commission introduced National 
Eligibility Test (NET) for Selection of Junior 
Research Fellow (JRF) w.e.f. 1985 and that 
for lectureship from 1.1.1990. There is no 

Fellow. In so far as the eliglbility test for 
Lectureship is concerned, such of the 
candidateswho have obtainedMPhii. Degree 
upto March, 1991 and those who have· 
obtainF..::IIorwili obtain Ph.D. upto December, 
1992 are exempted from appearing in the 
Test. 

(c) and (d). Representations have been 
received from different quarters including 
certain Research Scholars' Associations to 
exempt them from appearing in the NET test 
for lectureship, particularly, those who have 
obtained their Master's Degree prior to 1986, 
i.e. before the revision of pay scale of 
University/College teachers and also to 
extend the exemption for candidates who 
may obtain Ph.D. degree in 1993. The 
exemption already granted by UGC was in 
view of the fact that since first such test was 
conducted in 1969, such of the candidates 
who were already registered for M. PhiVPh .. 
D. would obtain the respective degrees by 
March, 1991 and December, 1992 
respectively. Thus, the candidates doing 
M.Phil. were given nearly 1 112 years and 
those deign Ph. D. about 3 112 years time to 
obtain their degrees. However, further 
relaxation is not justifiable as this will defeat 
the very purpose of NET which is intended to 
seled teachers on All India basis according 
to merit, which is a part of the package of 
revised pay scale astructure (1986). 

[English] 

Contracts ~or Supply of pOints and 
crossings 

226. SHRI HANNAN MOLLAH: 
SHRI AMAL DAnA: 
SHRI SUDARSAN 

RA YCHAUDHURI: 
SHRI SANAT KIUMAR 

MANDAL: 

Will the Minister of RAILWAYS be 
pleased to state: 
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(a) whether the Railways have awarded (a) whether the Government have 

contracts to certain firms to facbricate and received a proposal from the Government of 
supply points and crossings; Madhya Pradesh for setting up of a regional 

(b) if so. the details thereof including the 
nature and the quantum of contracts 
awarded; 

(c) whetherthe expc:1s in the Research. 
Designs and Standards Organisation (RDSO) 
had expressed reservations about the 
capacity of those firms for fulfilling the 
contracts; 

(d) if so. the details thereof; and 

(e) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY or RAILWAYS (SIIRI 
MALLIKARJU~J): (a) to (e). no position if' 
respect of contracts for s"P;:-:j c~ Points and 
CrOSSings is a under: 

Regularorders forthe tendered quantity 
for fabrication and supply of Points and 
Crossings are being placed on seven firms 
who are the established suppliers for these 
items. 

In addition, developmon!31 orders e3ch 
for 1 00 nos. of Points and Crcssings outside 
the tendered q"antity have been approved 
and processed for placement on 13 fjrms in 
order to promote new a,'enuGS of supply of 
these items and to create ccmpetition. 

Developmental orders are being placed 
on 13 firms who shal! h;]Ve to get the 
prototypes of Points andCross:ngsinspected 
and cleared by Reseofch Designs and 
Stand:lrds Organisation ( RDSU) before 
regular manufacture to ensure that Points 
and Crossings conform to requisite 
spec;:ica!ions.' 

Regional Museum of Natural History 

'227. SHRI PARASRArA BHAnDWAJ: 
Will the M,n;sler of ENVIRONMENT AND 
FORE STS be pleased to sl<:lle: 

museum of natural history in Bhopal for 
approval; and 

(b) if so, the derails thereof and the 
action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Yes, S". 

(b) The proposal to set up a museum of 
natural history in Bhopal has been accepted 
subject to the condition that long-terms 
start 109 and ma:ntenance costs are borne by 
Government of Madhya Pradesh. As land for 
the museum has been prOVided by the State 
Government, the Ministry has appointed a 
committee to work out a detailed project. 
report. 

Marine Park Project in Maharashtra 

228. SHRI S.B. THORAT: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government of 
Maharashtra had approached the Union 
Government for establishing marine park 
project at Malwan in Konkan region of 
Maharashtra; 

(bl if so, the details thereof there of; and 

(c) the cecision taken in that regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLlAMENTAfWAFFAlnS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
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TECHNOLOGY (DEPARTMENT OF the stream locos, Hence, the number of 
ElECTRONICS AND DEPARTMENT OF diesellocoshedsrequiredisfarlesserthan 
OCEAN DEVElOPMENT) (SHRI the existing steam sheds. In view of this, 
RANGARAJAN KUMARAMANGAlAM): (a) there is no need and justification to construct 
Malwan marine sanctuary has been in a diesel shed at every steam shed location. 
eXistence since the year 1987. It is within the 
legal competence of Government of 
Maharashtra to upgrade it as a national park. 

(b) and (c). Do not arise. 

[ Trans/ation] 

Replacement of Steam Engines 

229. PROF. RASA SINGH RAWAT: 
Will the Minister 01 RAILWAYS be pleased 
to state: 

(a) the total number 01 railway steam 
engines in the country and the time by 
which the process of replacing all the steam 
engines by diesel engines is likely to be 
completed; 

(b) whether there is any proposal for 
the conversion of steam loco sheds into 
diesel loco sheds; and 

(c) if so, how the employees working 
on the steam loco sheds are to be absorbed 
in other sectors ot the Railways? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS. (SHRI 
MALLIKAHJUN): (a)There are about 2150 
steam engines on Indian Railways at 
present. Railways have planned to replace 
these engines by diesel/electric locomotives 
in a phased manner by the year 2000. This 
is, however, subject to availabilityof lauds 
and that of diesel/electric locomotives. 

(b) location of a new diesel shed is 
primarily decided on operational 
considerations and on an all India Railway 
basis. Moreover, the area of opera!ion of a 
diesel loco is compearatively higher than 

(c) The staff rendered surplus oy 
closure 01 steam shards are not retrenched 
but are being redeployed in other activities 
alter imparting suitable training wherever 
necessary. 

(English] 

Delicenslng of Sugar Industry 

230. SHRI MANORANJAN SUR: 
SHRI SOBHANADRE-

DRESWARA RAO 
VEEDE: 

Will the Minister of FOOD be pleased to 
state: 

(a I whether the Government have taken 
afinal decision to delicense the sugar industry; 

(b) if so, the details thereol; and 

(c) the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (StIRI TARUN 
GOGOI): (a) No, Sir. 

(b) and (c). Do not arise. 

RE: ADJOURNMENT MOTION 

[ Trans/arion] 

SHRllAL K. ADVANI (Gandhi Nagar): 
It is obvious that the House is very much 
agitated on this issue which has been raised 
here. I think thaI the Government has been 
an utter lailure on this front and as a result of 
it there is widespread resentment among the 
farmers of the country. I have given you a 
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notice for an Adjournment Motion. 1 would secretary-general, lok Sabha, to appear 
like to emphasise that the issue must be before the High Court personally or througl, 
discussed in the House today itself. H is not counsel to show cause againstthe admi .. sion 
an issue to be summed up within ha~ an of the Writ Petition. 
hour. The issue of raising the prices of 
fertilisers is a very vital issue and the wheat 
scandal is another such issue. I, therefore, 
request you to allow our Adjournment Motion. 

SHRI RAM VILAS PASWAN (Rosera): 
1 have given a notice for an Adjournment 
Motion on it. 

SHRI CHANDRA JEET YADAV 
(Azamgarh): It concerns the whole of the 
agricultural policy. 

SHRI MADAN LA:" KHURANA (South 
Delhi): The statement was made by the 
Government on the 1st January that there is 
enough wheat and we want to go for its 
export .............. . 

(English] 

MR. SPEAKER: If you want that this 
should be discussed in the House, we will 
take up the issue. 

SHRI RAM VILAS PASWAN: We have 
given notice of an Adjournment Motion. Kindly 
allow it. 

12.02 hrs. 

OBSERVATION BY SPEAKER 

[English] 

MR. SPEAKER: I have taken note of 
your feelings. 1 would go through the 
.Adjoumment Motion and I will deal it in a 
proper manner. I have to give one information 
to the hon. Members. I have to inform the 
House that on 7 September, 1992 a notice 
was received from the Registrar of the High 
Court of Delhi, in the matter of Civil 
Miscellaneous Petition No. 4794 of 1992 in 
Civil Writ Petition No. 3323 of 1990 regarding 
the Sixty-first Report of the Public Accounts 
Committee (1986-87), requiring the 

As per well established practice and 
convention of the House, the Secretary-
General, Lok Sabha, was asked not to 
respor.J to the notice. 1 had passed on the 
.relevant papers to the Minister of Law & 
Justice for taking such action as he might 
deem fit to apprise the High Court of the 
correct constitutional position and well 
established conventions of the House. 

12.04 hrs. 

RE: ADJOURNMENT MOTION - Contd. 

(Interruptions) 

[ Translation] 

SHRI RAM VILAS PASWAN (Roser,,: 
Sir, we have given notice of an Adjournment 
Motion regarding the increase in prices of 
fertilizers. You have said that it is under 
consideration. We urge upon you that a 
discussion should be held immediately on 
it ....... 

Di-i. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Speaker, Sir, what has 
happened to our Adjournment Motion? 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, the Issue of importing 
wheat is being highly talked about for the last 
three months, and I had sought information 
about it from the Government but I have not 
been given the answer as yet. They had 
made a statement on the last 1st January thai 
Ihey had wheat in abundance and for the first 
lime wheat was being exported from our 
country. After 15 days, it was said that there 
was no wheat and last time it was said - As 
Shri V.P. Singh has said-that Iheywould 
import only 10 lakh lonnes of wheat. II has 
been given in writing. Laler on, il was said 
here that 30 lakh tonnes of wheat would be 
imported and then it was said that wheat 
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& other parts of the country 
would not be importedforthe next two years. AFFAIRS (SHRI GHULAM NABI AZAD): Sir, 
later on it was said that no export would be as lar as the Government is concerned, we 
made lor the next two years, but despite all are readylorthe discussion. We do not have 
these statements the import of wheat is any oQ)ection as far as the discussion is 
being dona. Therefore, I want to submit that concerned. 
it is a big scandal. The Government does not 
want to pay remunerative price to the Indian 
farmers. This condition in the country would 
have never arisen. Therefore, a discussion 
should be held on this issue. 

DR. LAXMINARAYAN PANDEYA: Mr. 
Speaker, Sir,l have also given a notice for an 
Adjournment Motion on it, what happened to 
my notice; what is decision on it? 

(Interruptions) 

SHRI CHANDRA SHEKHAR (Ballia): 
Mr. Speaker, Sir, the leaderofthe Opposition 
has given a suggestion just now. The issue 
related to farmers, fertilizers and wheat is of 
grave concern. There is a widespread 
resent'Tlent among the farmers that is why 
he has given notice of an Adjournment 
Motion. I feel that leaving aside all the other 
business, the House should discuss this 
issue first because the condITion olthe country 
is very dreadful. In my opinion the import of 
wheat will cause frustration among our 
farmers. There can be nothing more shameful 
on the part of the House and the Nation that 
we go in for import of wheat to feed our 
people. 

Therefore, Mr. Speaker, Sir, this is the 
most vital issue in comparison to other issues. 
So, I would like that a discussion should be 
held on It in the House. You kindly allow 
discussion on IT so that we can participate in 

( Interruptions) 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, all of us had gone to jail. The 
port was gheraoed.... and if such thing 
happens we will do it again ........ . 

[English] 

MR. SPEAKER: How does the 
Government respond to this proposal? . 

THE MINISTER OF PARLIAMENTARY 

MR. SPEAKER: Well, I know thalthe 
Adjournment Motions have been given and 
they are with me. Strictly speaking as perthe 
rules, the position is little different, but if the 
Government is willing, I shall have no 
objection for a discussion on it. But I would 
rather request the representatives of different 
parties to meet me immediately after I retire 
te the Chamber. We can chalk out the 
timetable for the discussion of this issue 
itseK, il need be today .... 

( Interruptions) 

MR. SPEAKER: H you do ilot let me 
speak, what will you listen? 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker Sir, not only the 
discussion but the form of the discussion is 
also important. 

MR. SPEAKER: That too will be done. 

SHRI ATAL BIHARI VAJPAYEE: H the 
Adjournment Motion is taken up, then the 
Government will be condemned. If the 
discussion is conducted then .......... . 

MR. SPEAKER: We will discuss about 
all those aspects. 

SHRI ATAl BIHARI VAJPAYEE: Will it 
be decided? 

12.08 hI'S. 

RE: FLOOD SITUATION IN TAMil NADU, 
KARNATAKA, KERALA AND OTHER 

PARTS OF THE COUNTRY 

[English] 

SHRI R. NAIDU RAM AS AMY 
(Periyakulam): Mr. Speaker, Sir, I draw the 
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attention of the House to the Congress 
Government's callous disregard of the grim 
flood snuation in Tamil Nadu. 

The recent cyclone has ravaged the 
districts of V.O. Chidambaranar, Naliai-
Kettabomman, Kanyakumilri, 
Ramanathapuram, Madurai, Kamarajar, 
Dindigul-Anna, Periyar, Nilgiris, Tanjore, and 
Quai-de-Miliath in Tamil Nadu. 230 persons 
have lost their lives and 1,43,000 houses 
have been destroyed. Standing crops on 
50,000 hectares of land have been 
submerged. 151 major roads and so many 
major bridges have been breached. 61 
landslides took a heavy toll of human lives. 
The damage is put at Rs. 530 crore. 

Our hon. Chief Minister of Tamil Nadu· 
Dr. Puratchi Thalaivi - stood shoulder to 
shoulder with the grief - stricken people of 
Tamil Nadu and personally supervised relief 
operations. Dr. Puratchi Thalaivi has 
immediately sanctioned Rs. 45 era res for 
relief operations. The cyclone is 
unprecedented and comparable only to the 
disaster of 1923. Yet the Congress 
Government has sanctioned a petty amount 
alone. This shows the blatant discrimination 
of the Congress Government against the 
people of Tamil Nadu and the utter neglect of 
the people of Tamil N"du by the Congress 
Party. All the M.Ps. here from Tamil Nadu 
have received the support of the people of 
Tamil Nadu through All India Anna D.MK 
Keeping this in mind, the Central Government 
must provide Rs. 530 crores as special 
assistance forflood relief operations in Tamil 
Nadu. Thank you. (Interruptions) 

SHRI P.C. THOMAS (Muvattupuzha): 
Sir. much damage has been done in Kerala 
also. The situation there is also is very 
serious. We want the Go vernment to take 
action in thiG regard.( Interruptions) 

MR. SPEAKER: I am al!cwing Shri 
Anbarasu to speak. 

SHRI ANBARASU ERA (Madras 
Central): Sir. many parts in southern districts 
of Tamil Nadu have been devastated by 
flood and rain resulting in loss of many lives 

the country 
and destruction of property. In Madras cilV 
also, in particular, many slum areas in Central 
Madras were submerged in the floods and 
thousands of huts were gutted by floods. I 
am happy that the Central Government very 
promptly and quickly constituted a committee 
under the able leadership of hon. Minister 
Shri Balram Jakhar and the committee visited 
the area. In fact the State Government has 
disregarded and disrespected the committee. 
( Interruptions) 

SHRI M.R. KADAMBUR 
JANARTHANAN (Tirunnelveli): It is not at all 
correct. (Interruptions) 

SHRI ANBARASU ERA: The Prime 
Ministf' has allocated Rs. 21 crores for 
immediate relief. (Interruptions) 

THE MINISTEROF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): I 
request Shri Anbarasu to kindly sit down. 

[ Translation] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Ghulam Nabiji, why are you presenting 
him from expressing his views? Let him 
speak. (Interruptions) 

[English) 

SHRIMATI SUSEELA GOPALAN 
(Chirayinkil): Sir, there were three consecutive 
floods in Kerala. Hundreds of lives have 
been lost. Nearly Rs. 1,900 crores worth of 
property is actually destroyed. Thousands of 
house sites and houses have been lost. 
Great damage has been done in Kerala. But, 
safar. in spite of repeated request relief is not 
given from the Centre. Shri Balram Jakhar 
visited our State. Once he had an aerial 
survey. The second time he did not even go 
to see the State. Whatever given is given as 
relief. That is Rs. 32 crores. Out of this Rs. to 
crores has alrtJady been availed. The balance 
is or.ly Rs. 22 crores only. The other money 
given is given as advance amount. That 
means no developmental work in Kerala will 
take place. 

Sir. this is a national havoc. tn Kamataka. 
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Tamil Nadu and Kerala nearly Rs. 1,500 Government is not alive to the situation. I 
crores worth of things have been destroyed. would request the Government of India and 
It is not possible for any. State Government the Agriculture Ministry to s9nd a team for a 
to deal with such a situation. So, enough aid study of the situation and for a proper 
should be given. appreciation of the situation there and take 

I may add here that the Ninth Finance 
Commission had specially noted that if, in 
any region, such a calamity of such a 
dimension and severity occurs, the situation 
has to be handled at the national level. We 
are confident that the Centre will take 
appropriate action as the situation demands 
and incur necessary expenditure. 

We demand that adequate relief, which 
should be additional help - not the usual 
advance amount which will spoil the entire 
development of the Slate - should be 
provided. We wantthat additional help should 
be given by the Centre to 
Kerala. (Interruptions) 

PROF. K. V. THOMAS (Ernakulam): Sir, 
in the month of October and in the month of 
November two major flood States, Tamil 
Nadu and Kerala, have been adversely 
affected. But so far they have not got adequate 
support from the Central Government. More 
than 100 people died during these floods and 
the loss of property is widespread. So, our 
request to the Central Government is that 
adequate financial assistance should be given 
to the States of Kerala and Tamil Nadu. Shri 
Balram Jakharji visited both the States and 
he is aware of the situation. (Interruptions) 

necest.lrY measures. The situation there is 
deteriorating day by day and even paucity of 
drinking water would pose a problem before 
long. I would, therefore, request the 
Agriculture Minister, who is present here, to 
take cognizance of the situation and send a 
Team for studying the situation there and 
recommending all necessary measures. 
( Interruptions) 

SHRI P.C. THOMAS (Muvattupuzha): 
There must be a discussion on the flood 
sHuation, Sir. (Interruptions) . On the flood 
sHuation in Kerala and Tamil Nadu there 
should be a discussion. 

MR. SPEAKER: Shri Dattatraya 
Bandaru. 

SHRI DATTATRAYA BANDARU 
(Secunderabad): Mr. Speaker, Sir, there 
was heavy damage to crops in 13 districts of 
Telangana and Rayalaseema regions of 
Andhra Pradesh due to drought conditions. 
There was an acute problem of drinking 
water Clnd cattle fodder. 

12.18 hrs. 

[ MR. O;:PUTY -SPEAKER in the Chail1 

The drought resulted in severe fall in 
SHRI C.K. KUPPUSWAMY crop yield during the kharif season. 

(Coimbatore): Sir,it is a serious situation .... 
Interruptions) 

MR. SPEAKER: I have allowed your 
party Member. Now, Sh:i SriballavPanigrahi. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Sir, there have been no rains in 
the large areas of Orissa particularly western 
parts of the State and a few places of 
southern Orissa since the first part of 
September. As a result, the crop conditions 
have been very adversely affected and the 
State is heading towards a severe drought. 
The unfortunate part of it is that the State 

The nature's fury has again hit the Andhra 
coast and more than 1 Oolakh acres of crop in 
the coastal districts of Srikakulam, 
Visakhapatnam, Krishna, Nellore, Guntur 
and East and West Godavari districts was 
washed away in the devastating cyclone that 
hit in the second week of November, 1992. 
(Interruptions) 

MR. DEPUTY-SPEAKER: Regarding 
the discussion on floods everybody will have 
a chance. 

( Interruptions) 
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sever. drought. So, you aU can have your 
say. Please take your seats. 

MR. DEPUTY-SPEAKER: Regarding 
drought andffood havoc everybodY will have 
a chance to speak. 

( Interruptions) 

SHRIDA lTA TRAY A BANDARU:There 
was damage to about31akh acres of standing 
crop in East Godavari district alone. The 
banana and other fruit plantations in Nellore 
district were cornpletely washed away. There 
Is overall failure of Rabi crop. Similar is the 
situation in the Tamil Nadu State. 

But it is most unfortunate that the 
Government has failed to assess the loss as 
yet and announce relief to the farmers. I 
demand that the Union Government should 
send a team of officials immediately to assess 
the total crop loss in the States of Andhra 
Pradesh and Tamil Nadu and also sanction 
an immediate relief of Rs. 250 crores to the 
States of Andhra Pradesh and Tamil Nadu. 

I also appeal to the hon. Prime Minister 
to issue instructions to the Food Corporation 
of India to purchase the de-coloured and 
damaged paddy from the farmers of Andhra 
Pradesh and Tamil Nadu without any pre-
condition. (Interruptions) 

[Translation) 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): We visited that place. Four 
farmers have been killed there (Interruptions) 

[English) 

MR. DEPUTY SPEAKER: There are 
two important things; one is flood havoc and 
the other is drought situation. So, those who 
are interested to speak about flood havoc 
and drought situation will have their chance 
to speak. Now, we shall hear one by one. 

( Interruptions) 

MR. DEPUTY SPEAKER: As far as 
Kerala, Tamil Nadu and Andhra Pradesh 
and Karnataka are con~rned, there is flood 
havoc and as far as the States of Bihar and 
Uttar Pradesh are concerned, there is a 

MR. DEPUTY SPEAKER: Whateveryou 
say on the floor of the House should go on 
record; the concerned Minister should hear 
it and then only he will be in a position to give 
some reliaf. H four or five Members wee to 
speak simultaneously, howcan the Reporters 
take down and how can the concerned 
Minister hear it and respond with a relevant 
answe"? So, three orfourMembers from the 
affected constituencies can speak. 

( Interruptions) 

[ Translation) 

DR. lAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Deputy Speaker, Sir one of 
the members of our party Shri Harin Pathak 
was attacked by the Police in Ahmedabad. It 
is a matter of privilage, please allow us to 
raise it ..... (lnterruptions) 

SHRI SHANKER SINGH VAGHELA 
(Godhara): Mr. Deputy Speaker Sir, 
yesterday evening Shri Harin Pathak was 
attacked by the police ....... (Interruptions) 

(English) 

MR. DEPUTY SPEAKER: You are all 
senior parliamentarians. Mr. Dattatrya' was 
called to speak about the flood havoc in 
Andhra Pradesh. Meanwhile, many han. 
Mernl:x.rs wanted to ventilate their grievances 
of their respective constituencies or the 
provinces. With the result, whatever hew 
said could not be heard. So, I request Mr. 
Dattatraya tocompleta his submission. After 
him, I will allow Shri Shobanadreeswara Rao 
and then I will give chance to some Members 
from Kerala to speak. Then, Bihar Is also 
very much affected by drought. So, we can 
take up these two things; one is flood havoc 
and the other is drought situation. As far as 
the other things are concerned, If we have 
time, then we can take up those things. 

( Interruptions) 
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MR. DEPUTY SPEAKER: We have to due to the recurring cyclone and recurring 

follow certain rules in the House. drought situation happening in Andhra 
Pradesh. 

( Interruptions) 

[ Translation] 

SHRI SHANKER SINGH VAGHELA 
(Godhra): Mr. Deputy speaker, Sir yesterday 
evening Shri Harin Pathak, a member of our 
party, was attacked by the 
police ...... ( Interruptions) 

DR. lAXMINARAYAN PANDEYA 
(Mandsaur): Sir, it is a matter of privilage. A 
member of the House has been prevented 
from entering the House. (Interruptions). He 
has not completed his speech. Next is Shri 
Sobhanadreeswara Rao. Afterwards, Kerala 
will be given a chance. Any person from 
Karnataka wanted to speak can also speak. 

Afterwards it would be drought in Bihar 
and unar Pradesh. H time permits, we will 
take up other issues also. By this process, 
our time is getting lost. By one O'clock, we 
have to go to some other subject. Under no 
circumstances, we can extend zero hour 
beyond one O·clock. Just like Questil'JI Hour 
ends at 12 O'clock, Zero Hour also ends by 
one O'clock. Therefore, it is up to you the 
Hon'ble Members to utilise the time which is 
under your command. 

Therefore, I demand from the Union 
Agricultural Minister to send an official team 
to assess the situation. I appeal to the 
Agricuttural Minister because paddy worth 
rupees ten lakhs has perished under water. 
Decoloured paddy is there in the field. The 
farmers have a lot of problems. The FCI 
should, without any condition, come forward 
to purchase decoloured paddy in the field. 

I also appeal to the Prime Minister 
because last time also he could not give any 
amount of financial assistance to Andhra 
Pradesh. This time at least, the Prime Minister 
should see that Rs. 250 crores are given to 
Andhra Pradesh. (Interruptions) 

[ Translation] 

SHRI SHANKER SINGH VAGHELA: 
Mr. Deputy Speaker, Sir it is a matter of 
privila(;!q ....... ( Interruptions) 

SHRI RAJVEER SINGH (Aonla): One 
of our colleagues Shri Harin Pathak has 
been beaten by the Police (Interruptions) 

[English] 

MR. DEPUTY -SPEAKER: I have called 
(Interruptions) ShriSobhanadreeswaraRao. WhateverShri 

Sobhanadreeswara Rao speaks only should 
MR. DEPUTY-SPEAKER: No. Shri be taken on record. 

Dattatraya Bandaru. 

SHRI DATIATRAYA BANDARU: In 
Andhra Pradesh, even in the rainy season, 
there is shortfall of rainfall and drought 
situation prevails ;n Telengana and 
Rayalaseema districts. In the second week 
of November, the cyclone which came from 
Tamil Nadu and entered Andhra Pradesh 
affected districts particularly, Srikakulam, 
Visakhapatnam, East Godavari, West 
Godavari, Krishna and Gaunter. The 
unfortunate thing is the Prime Minister who 
hails from Andhra Pradesh could not even 
send an official team to assess the situation 
in Andhra Pradesh because of the damage 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): Mr. Deputy-Speaker, 
Sir, the condition in Andhra Pradesh is very 
alarming. 

SHRI RAM KAPSE (Thane): What is 
your decision about the privilege matter 
raised by us? (Interruptions) 

SHRI SOBHANADREESWARA RAO 
VADDE: Mr. Deputy-Speaker, Sir, in a few 
districts in Andhra Pradesh, the farmers are 
sufferir!iJ a lot, especially in districts of 
Mahboobnagar, Nizamabad, Cuddapah, 
Chittoor and parts of Krishna and Guntur 
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because of the failure of the monsoon and 
the crops have been lost. (interruptions) 

MR. DEPUTY ·SPEAKER: Bihar, Orissa 
we shall take up all these issues. 

SHRI SOBHANADREESWARA RAO 
VADDE: Three farmers have committed 
suicide, cotton grows have committed suicide 
because of crop failure. One of them is a 
Scheduled Tribe farmer belonging to 
Mehboobnagardistrict. They have committed 
suicide because whateverthey have invested 
in the cotton growing is completely lost. I 
want to bring to the notice of the han. 
Agriculture Minister. That is the sad situation 
in Andhra Pradesh. A few days back, I have 
called on him and I have reque!:ited the hon. 
Shri Balram Jakhar S.1heb to provide all 
assistance to the State Government of 
Andhra Pradesh, to take up relief and 
rehabilitation measures to meet the drought 
situallon. Because of cyclonic storm during 
the first week of this month, several districts 
such as West Godavari, East Godavari, 
Krishna and other coastal districts, are 
affected and lakhs of acres of paddywhi:;h is 
harvested is damaged and the paddy is 
discoloured. (Interruptions) 

Now the rice millers are trying to exploit 
the situation. It appears they have formed a 
nng and they are not purchasing paddy and 
they are offering very very low prices. 

I request the Government to issue 
immediate instructions to the Food 
Corporation of India to immediately open the 
purchasing centers. 

I seek the attention of the hon. Minister 
for Agriculture. (Interruptions) 

[ Translation) 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Deputy Speaker, Sir, Shri 
Harin Pathak was beaten and humiliat'3d by 
the policed and he was prevented from 
coming to the House. It is a blow to the dignity 
oftheHouse. It is simply a matter of privilege. 
It should be taken up first. 

the country 
MR. DEPUTY SPEAKER: A decision 

can be taken tomorrow. 

( Interruptions)" 

MR. DEPUTY SPEAKER: It is not going 
on record. 

12,34 hrs. 

At this stage, Shri Rajnath Sonkar Shastri 
and some other 

Hon. Menibers came and stood on the 
floor near the Table. 

[ Translation) 

SHRI RAJNATH SONKAR SHASTRI 
'(Saidpur): Mr. Deputy Speaker. Sir, there 
has been firing in Uttar Pradesh and Bihar. 
As many as 4 persons have been killed in 
Uttar Pradesh. We should therefore be given 
a chanceto express our view. (Interruptions) 

[English) 

MR. DEPUTY SPEAKER: Because of 
flood havoc also, in Tamil Nadu, in Kerala 
and in Karnataka, I1\Jndreds of people have 
died. Now one hon. Member from Andhra 
Pradesh has spoken. One hon. Member 
from Kerala has also spoken. 

( Interruptions) 

12.35 hrs. 

Shri Rajnath Sonkar Shastri and some 
other hon. Members then left the House. 

( Interruptions) 

Sf-IRI KODIKKUNIL SURESH (Adoor):. 
Please allow me to speak. 

SHRI SOBHANADREESWARA RAO 
VADDE: Through you, I urge upon the 
Government to immediately take necessary 
steps and issue instructions to the Food 
Corporation of India to open purchase 
centres ........ (Interruptions) 
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SHRI V.S. VIJAYARAGHAVAN drought.ltakejustoneminute.Kindlyresume 

(Palgaht): My constituency is washed out. your seat. 

SHRI SOBHANADREESWARA RAO 
VADDE: I urge upon the Government 
immediately to issue instructions tothe Food 
Corporation of India to start purchase 
operation olthe paddy andtogive guidelines 
which were earlier also implemented in such 
circumstances. I also urge upon the Union 
Minister of Agriculture to send a Central 
Team to assess the conditions of drought-
effect in some Districts and the flood-effect 
in some other Districts and ultimately help 
the farmers of Andhra Pradesh. Some people 
have also lost their lives because of this. I, 
therefore, request the Government to take 
all possible steps to alleviate the distress. 
( Interruptions) 

SHRI KODIKKUNIL SURESH: Sir, 
during the flood and natural calamities in 
Kerala, my Constituency has been totally 
isolated. Hundreds of people were killed. 
thousands of houses were destroyed; 
thousands of houses were damaged. The 
agricultural crops have been lost. In the 
entire part of my Constituency, the 
communication facilities also collapsed. In 
my Constituency. the large and small bridges 
were damaged; road traveling has been cut-
ofl. Thousands of people have been living in 
relief centres now. There isaterrible situation 
in my Constituency prevailing now. So, I 
request the hon. Minister of Agriculture to 
sanction the maximum amount from the 
Calamity Relief Fund in order to help the 
victims. (Interruptions). 

SHRI P.C. CHACKO (Trictlur): Mr. 
Deputy-Speaker. Sir, I just take one minute. 
I am on the same issue. The hon. Members 
have raised the issue of flood. This is not an 
issue of Kerala alone but the entire Southern 
States have been ravaged by the cyclone 
and floods. This is an extraordinary situation. 
We want to know the reaction of the 
Government. The Government is not 
reacting. Wewantto know the reaction olthe 
Government in this regard. (Interruptions) 

MR. DEPUTY-SPEAKER: Now, we are 
discussing the issue pertaining to floods and 

( Interruptions) 

MR. DEPUTY-SPEAKER: ShriThomas. 
please resume your seat. If two or three 
Members were to speak, how can the 
Reporters take down your speeches? How 
can the Government also hear it? Regarding 
flood havoc, there are some of Members 
who want to speak. Let them participate in 
the discussion. Secondly. there is the drought 
situation existing in some parts-of our country. 
The han. Members of that area also can 
ventilate there grievances. I\fterwards, you 
can request the Government to respond to 
your requests. If two orthree Members were 
to speak simultaneously, the Reports are put 
in an embarrassing position. They cannot 
take down the speeches. Secondly. the 
Govemment also cannot hear properly. You 
expect the Government to give a specific, 
crystal-clear answer. Unless they are given 
an opportunity to hear it properly, how is it 
possible? It becomes very difficult to repond. 
Now, we have taken up this issue of drought 
and floc..::l havoc and the Memba rs concerned 
can speak. I request Shri A. Charles to speak 
now. 

( Interruptions) 

SHRI V. DHANANJAYA KUMAR 
(Mangalore): Let us have a full-fledged 
discussion on this issue. 

MR. DEPUTY-SPEAKER: I have 
requested Shri A. Charles to speak now. 

SHRI BASUDEB ACHARIA (Bankura): 
The Government is not responding. I would 
like to know whether the Government is 
prepared for a full fledged discussion on this. 

MR. DEPUTY -SPEAKER: Shri Basudeb 
Acharia, it is not the question of Govemment's 
responding to the matter. There are also the 
other hon. Members who want to ventilate 
their grievances of their province and also of 
their constituency. Unless the~ fully hear it, 
how can the Government respond to .? For 
exampt9, Shri Krishna Rao wants to speak; 
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Shri Janarthanan wants to speak. 

SHRI BASUDEB ACHARIA: I also want 
to speak. on drought. (Interruptions) 

MR. DEPUTY -SPEAKER: Shri Basudeb 
Acharia also wants to speak on drought. 
Therefore, let us hear the Members. Now, 
Shri Charles to speak. 

SHRt A. CHARLES (Trivandrum): Mr. 
Deputy-Speaker, Sir, in Kerala there have 
been three successive floods - one in the 
year 1991 and two such incidents in the 
months of August and November 1992. 
Several hundreds of people were killed, 
many more were wounded. MorethanSO,OOO 
houses were washed away. It is difficu~ to 
explain the agony and the misery of the 
people. The Kerala Government have started 
relief work in a very big way. But with the 
limited funds, they are struggling hard. We 
arethankfulto the han. Ministerof Agriculture 
Shri Balram Jakhar ji because he has visited 
Kerala twice. My constituency - Trivandrum 
- is also one of the most affected 
constituencies. I want to bring the notice of 
the Minister and this Government one 
recommendation of the Ninth Finance 
Commission. Ordinarily some lund is 
earmarked lor every State for drought and 
flood. This is an unusual situation. I quote 
from the First Report of the Ninth Finance 
Commission. (Interruptions) 

MR. DEPUTY -SPEAKER: You need not 
go into details because there are other also 
who want to participate. 

SHRI A. CHARLES: It is just a one line. 
I! says: 

"II any region faces a calamity 01 
such dimensions and severity as to 
warrant its hanrJling althe national 
level, we are conlident that the 
Center will take appropriate action 
as the situation demands and incur 
the necessary expenditure." 

This is the situation which warrants the 
attention 01 the Government. This is an 
unusual situation. I plead that as 

the country 
recommended by the Ninth Finance 
Commission, the Government of India should 
declare Kerala and some other parts 01 
South India as f.lood-affected area and the 
Central assistance should be given to this 
situation. 

[ Translation] 

SHRI L.K. ADVANI (Gandhi Nagar): Mr. 
Deputy Speaker, Sir, it is my submission that 
Members of different States are speaking 
individually on the drought and flood situation 
in different parts of the country including 
three southern States - Tamilnadu, Kerala 
and partially hit Kamataka and Andhra 
States which are affected by natural 
calamities. There is severe drought in Bihar 
and West Bengal is also affected by flood, 
and situation in Orissa is also worse, so I 
suggest that there should be a fun-fledged 
discussion on natural climates so that it can 
be known as to what steps the Government 
is taking to tackle the situation. 

If four or six Members speak on this 
situation, the entire picture will not come to 
the fore and the Government will not be able 
to give a reply and when the Speaker had a 
discussion with the leaders, it was decided at 
that time that we would definitely have a 
discussion on the parts olthe country affected 
by natural calamities, so, one day should be 
fixed for it and if need be, two days may by 
fixed. But we should hold discussion on all 
the natural calamity affected parts, whether 
it is drought orfload and take some measures 
in this regard. 

Mr. Deputy Speaker, Sir, my second 
point is about the bearing of our Member of 
Parliament from Ahmadabad Shri Harin , 
Pathak by Police, which was mentioned by 
an .hon. Member. (Interruptions) He was 
beaten not here but in Ahmadabad. I submit 
to all 01 you, let him come here in the House 
tomorr;;,w as he is still there and alter hearing 
his experience from him, a privilege motion 
be admitted, If need be. 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Deputy-Speaker, Sir, all of us 
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and particularly the hon. Members who are 
coming from the States In South, which are 
directly affected, very seriously affected by 
the recent floods, are naturally agitated over 
this and they are bound to raise this. They 
have raised it. I had made a particular request 
to the hon. MiQisterfor Parliamentary Affairs 
that when the Members are rightly agitated 
over this and the situation is very critical, it is 
expected that the Govemment should come 

. forward and make a response, Instead of 
sitting here, everybody raising this question 
and crosstalks going on why don't they' 
respond and say that they are going todo this 
and they are ready for a discussion tomorrow 
orday after? That would defuse the situation 
and also a message will go to these people 
who are waiting patiently fer some relief and 
some help. And they will also know that the 
Parliament of India is taking it upvery seriously 
and the Government of India is going to 
respond immediately when such vital issues 
are involved. The hon. Ministerof Agriculture 
is here; the Finance Minister is here. We 
expect the Government to indicate that they 
are going to take immediate action and they 
are going to take this action. They should 
welcome a fulHledged discussion on this. 
Therefore if we proceed in that manner much 
of the time of the House can be saved and 
also the Members can feel that some action 
is being taken. The country will feel the 
affected people will also realise that the 
matter is being taken up at the highest level 
as has been taken up. 

Therefore, I request that immediate 
response be given; it may not be a full 
response by indicate what is going to be 
done. 

I know that Shri Balram is here; he wiil 
not sit quietly as some of his colleagues do. 

[English) 

12.45 hr.. 

RE: SITUATION IN AYODHYA 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Now, Sir, the other matter is that I 

want to congratulate the NIC for its decision 
of yesterday. They have unanimously taken 
a very forthright decision. We were all 
concerned about the integrity and .unity of 
this country and the NIC has unanimously 
made an appeal and everybody has given 
the power to the Prime Minister. 

We feel that respect for the rule of law 
and judicial verdict should remain. We appeal 
to all concerned to see that such a situation 
is nto created which will affect the unity and 
integrity of the country, will hafll>Elr the 
harmony amongst the people of this country, 
so that, .this matter could be solved by 
negotiations, n not done by judicial verdict. 
Let that position be accepted and from that 
point of view, I must congratulate the NIC. 

And we want to make it very clear that 
the Prime Minister's decision on triat lien for 
maintenance of the rule of law and 
maintenance of such security of that shrine 
and also upholding the constitutional basis of 
our functioning has to be done. H on those 
lines, action is taken, we shall extend all our 
support. I can assure you on that. But let us 
all try together to maintain an atmosphere of 
amity and goodwill in this country. Please do 
not divide the country. 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Deputy Speaker, Sir, my friend and 
respected colleague, Shri somnath, has 
referred to the NIC meeting of yesterday. If 
he had not referl'9d to it, I may not have had 
to react. 

When a few weeks back, the Prime 
Minister mentioned to me that there was a 
demand that the NIC meeting be convened 
to discuss Ayodhya, Isaidto himthat Ayodhya 
is a verycontenlious issue, as it has become, 
and this shOUld be sorted out by talks, 
discussions. This would be the fourth time 
NIC would be discussing this maUer. NIC is 
a large body; the forum II 01. nalU18 where 
K is not dialogue that taIceI pilei; I is the 
speeches that are delivered. (tulruptJons) 

SHRI P.C. THOMAS (Uuvattupuzha): 
Resolutions are also passed. 
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SHRI LAl K. ADVANI: I know that; I (Interruptions) 

know that the resolution that was sought to 
be passed yesterday was not passed. 

SHRI P.C. THOMAS: Earlier, there were 
unanimous decisions which were 
unanimously passed but they were violated 
by some. 

SHRI LAl K. ADVANI: I am very happy 
about the proceedings of yesterday, even 
though we were not present. And the Prime 
Ministertold me that if we people stay away, 
there would be no purpose of having that 
meeting. This was his reaction three or four 
weeks back. Even then,l think that the Prime 
Minister or any Chief Minister or any Chief 
Minister or any Government does nto need 
any specific authority from the NIC to defend 
the Constitution. It is his duty to defend the 
Constitution; it is his duty to uphold the rule 
of law, as it is the duty of all of us. 

And, therefore, my party is committed to 
the rule of law. This is our party's position all 
along. But, at the same time, I would like to 
point out what someone said, who has nothing 
to do with my party, who has been an ally of 
yourss for so many years. Shrimati 
Jayalalitha, she spoke yesterday. It was a 
remarkable speech; I went through the text 
of it in which she referred to my friend, Shri 
Indrajit and said that - Shri Indrajit said that 
BJP has nto come because it was afraid that 
it would be isolated - BJP may be isolated 
in this Assembly but if you want to go out, a 
majority of the people want the temple to be 
constructed in Ayodhya. She said the desire 
to construct a temple at Ayodhya reflects the 
aspirations of the nation. And she said very 
many other things also but I do not want to 
refer to them. 

SHRI CHANDRA JEET YADAV 
(Azamgarh): She also said "Do not destroy 
the mosque: 

SHRI LAl K. ADVANI: I know that. 

SHRI CHANDRA JEET YADAV: If you 
are quoting her, quote herfaithfully. She said 
that without destroying the mosque, if you 
want to construct the temple, then do it. 

SHRllAlK. ADVANI: lam not in favour 
of destroying the mosque. I am in favour of 
respecting the sentiments both olthe Hindus 
as well as the Muslims. My friend Shri 
Sulaiman San was here sometime back. The 
other day he posed a question to the Prime 
Minister which the Prime Minister did not 
reply; ... ny of the Ministers here may want to 
reply. He said: when you say you are 
protecting the mosque, you are protecting 
only the structure. He said, "I believe that 
protection of the mosque means removal of 
the idols from that place". let the Government 
say whether it wants to remove the idolsfrom 
that place. let it say because that is the 
demand. 

Mystand is, respect the feelings of both 
the Hindus as well as the Muslims. The 
Hindus are connected with the issue because 
that is believed to be the birth place of lord 
Ram. The Muslims are connected with the 
issue because of the structure. 

SHRI A. CHARLES (Trivandrum): 
Before 1949 what was the position? You go 
back to 1949 and see what was the position 
then. 

SHRllAl K. ADVANI: This is an issue 
in which the problem of the st;ucture and the 
problem of the 2. 77 acres of land acquired by 
the UP Government where the Kar Seva is 
to be started should not be linked up together. 
Delink the two and the solution would be 
found. H you do not delink the two, the 
solution would become more and more 
difficult. So once again I plead with the 
Government to delink the two issues, enable 
the Kar Seva to be resumed from the 6th of 
December and then resol\le the problem of 
the structure either by discussion and 
negotiation or by due process of law. 
(Interruptions) 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): I am on the point 
which the hon.leader of the Opposition just 
now has said. He would like that 2.77 acres 
of land and the disputed structure to be 
totally de1ink~d. I would like to ask from him, 



733 Re. situation AGRAHAYANA 3,1914 (SAKA) in Ayodhya 734 
because ultimately it comes to their SHRI INDRAJIT GUPTA: Were you 
Government in UP, whetherthey are prepared there yesterday in the meeting? 
to give us an authenticated plan of the 
building which is proposed to be constructed. 

SHRI LALK. ADVANI: I amnotthe U.P. 
Government ...... (lnterruptions) ......... This 
is precisely what the Government has been 
doing for the last one and a half years. The 
Central Government should have been 
concerned with only two pOints - firstly 
protection, security of the structure and 
secondly communal harmony. Instead of 
that they are concerned with every step that 
the UP Government has been taking towards 
the discharge of its mandate. The UP 
Government is committed 10 Ihe rule of law. 
The UP Government honours the court's 
verdict. The UP Government is committed to 
the Constitution. But the UP Government is 
also conscious olthe mandale it has received 
from the people of the State. 

SHRIINDRAJIT GUPTA (Midnapore): 
Shri Advani made a reference to something 
.... hich I am reported to have said in last 
night's NIC meeting. He said that I had said 
thai BJP was nto attending the meeting 
because they are afraid of being isolated. 
But he does not refer to the other part which 
I said that I referred to a statement which 
appeared in the Press from one of their 
topmost Ip.aders. He said that this meeting 
has been called in order to isolate us. It is he 
who said that. We know why this meeting has 
been called; no solution would be found it is 
only being called in order to isolate us and 
therefore we are not going. ThaI is the 
reference I had made. 

Anyway his case was amply argued 
there by his new friend and ally Ms. Jayalalitha 
who also said that on the 2.77 acres :.: land 
allow the construction to go 
on ....... (lnterruptions) ........ It is there in the 
records; you canno! argue here. Please see 
what she has said. 

SHRI M.R. KADAMBUR 
JANARTHANAN (Tirunnelveli): You are a 
senior veteran leader. You should not talk 
like that. 

SHRI M.R. KADAMBUR 
JANARTHANAN: I cannot come to that 
meeting. But there is a parliamentary 
decency. 

SHRIINDRAJIT GUPTA: Anyway, n is 
good for Shri Advani, although they were not 
there, somebody was there who took up the 
cudgels on their behalf. That is what I am 
saying. But the reference to isolation was 
originated from the statement of the BJP 
leader. That is why, I have made that 
reference. (Interruptions) 

SHRI CHANDRAJEETYADAV: Sir, our 
dear friend Shri Advaniji was not present 
yesterday. What he said now is, the 
Resol~iion was not unanimously passed. 

SHRI LAL K. ADVANI: I have not said 
that. (Interruptions) 

[ Translation] 

It was a two-page resolution brought by 
Government which was not adopted. A four-
line resolution was adopted in which the 
Prime Minister was authorised to defend the 
Constitution ..... ( Interruptions) 

SHRI CHANDRA JEET YADAV: It was 
the same resolution in which Prime Minister 
was authorised ...... (lnterruptions) Just now, 
the Home Minister has asked whether they 
are prepared to give an authenticated plan of 
the building 01 temple. They have not 
submitted it as yet. Then Shri Advani said 
that he was not the Chief Minister. When 
there is something to be said on behalf of the 
Chief Minister, then Advaniji acts both as a 
B.J.P. leader as well as a Chief Minister. On 
his instructions no Chief Minister of B.J.P. -
ruled S\dtes, participated in N.I.C., as a result 
01 that, Supreme Court was forced to serve 
a notice on the U.P. Government. Theywere 
given time to explain as to what steps they 
were taking to protect it, but they did not do 
so. (Interruptions) The Supreme court has 
also made it clearthat no permanent structure 
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can be erected on 2.77 acre land. Is it nottrue SHRI SRIKANT A JENA: I wantto know 
that your party together with other only one point from the Home 
organisations has given a call to Kar Sevaks Minister.( Interruptions) 
to construct a structure at the same place on 
December 6. Is it not illegal. Is it not a threat MR. DEPUTY SPEAKER: Please sit 
to peace. Is it not againstcommunalfeelings. down. Mr. Pattanayak will speak. 
The B.J.P. has vowed not to abide by the 
verdict of the court, not to honour the feelings 
of the nation and not to honour the spirit of 
national integration and has vowed to violate 
everything. The whole country is opposed to 
this announcement made by the B.J.P. 
...... (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Regarding 
drought Sari Fatmi will say something. 

[ Trans/ation] 

SHRI MOHAMMAD ALI ASHRAF 
FArMl (Darbhanga): Mr. Deputy Speaker, 
Sir. Mr. Advani has raised a question about 
the structure ...... (lnterruptions) I have to say 
in this regard that both the things are disputed, 
this discontentment can be removed by 
mutual discussion ...... (lnterruptions) In my 
opinion the Govemment of India should take 
action against the StatelGovernment which 
is not obeying the orders of the Supreme 
court and fanning communal feeling in the 
country ...... (lnterruptions) 

[English] 

MR. DEPUTY SPEAKER: Please speak 
regarding drought. 

( Interruptions) 

MR. DEPUTY SPEAKER: Shri 
Pattanayak will speak now. After that, the 
Minister will reply. 

( Interruptions) 

SHRI SRIKANTA JENA (Cuttack): Mr. 
Deputy Speaker. Sir, I wantto make only one 
point. It is amply clear now. (Interruptions) 

MR. DEPUTY SPEAKER: Mr. Jena, 
please sit down. 

( Interruptions) 

( Interruptions) 

SHRI SARAT CHANDRA 
PATIANAYAK (Solangir): Sir, despite 
untimely rain in Bolangir, the spectre of 
drought is looming large In Bolangir 
Parliamentary Constituency, this year. 

13.00 hrs. 

All blocks are severely affected forcing 
large-scale migration of landless, marginal 
and small farmers. The quality of foodgrains 
is sub-standard. It is really shameful that we 
are deliberating the Masjid-Mandirissuewhen 
the stomachs of people of India, especially 
from westem part of Orissa. that is. Bolangir. 
Kalahandi. Koraput. Phulbani and some 
blocks of Sambalpur and Dhenkanal. are 
burning due to Irrational Foodgralns 
(Procurement. Control and Distribution) 
Order of the Central Government. The 
availat:lity of foodgrains to poor people is 
beyond their reach. Trading in human-beings 
is rampant. There is a total collapse of State 
Government relief machinery to arrest the 
situation and improve the living conditions of 
people. 

Thousands of people are migrating from 
my constituency to neighboring States and 
the State Government is doing nothing. It is 
high time that the Government should take 
urgent relief measures in the affected areas 
and provide immediate successor to these 
neglected people. Otherwl.se, there will be 
famine In Bolanglr as was In 1964. 

SHRI MRUTYUNJAYA NAYAK 
(Phulbani): Sir, thercl Is an acute drought 
condition in 'Phulbanl, Bolangir districts In 
particular and Orissa in general. Guduvella. 
Deogam. Sonepur. Kontamal. Harabhanga, 
Boudh and Belugundha Blocks have been 
severely affected by drought. 
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I, therefore, strongly urge through your not ready to give the plan as it Is under the 

goodself to give necessary directive to purvlewofthe Chief MinisterofUttarPradesh, 
Ministry of Agriculture to send an expert is he ready to give the assurance that he will 
team to survey the above-mentioned blocks abide bythedecision of the court and tillthen, 
and districts of Orissa. they will not do anything about this structure 

SHRI CHANDRA SHEKHAR (BalJia): I 
have a point to make bef ore you because Mr. 
Advani has made a statement here. He said, 
"He is not the Chief Minister of U.P. So, he 
cannot reply." But he is the leader of the 
Opposition in this House and is a responsible 
person to carry this country forward. Mr. 
Chavan, Home Minister, asked a specific 
question and on that, he said. Will Advaniji 
agree to the proposal that whatever decision 
01 the court is there on this structure - it is 
known as Babri Masjid structure - he will 
abide by the decision of the court because it 
Is not the decision to be taken by the Chief 
Minister. He says that he upholds the 
Constitution. He believes in rule 01 law. I 
think, judicial decision is a part of maintaining 
rule of law. 

Are Advaniji and BJP ready to give this 
categorical assurance that if the court verdict 
on the Babri Masjid-Ramjanambhoomi 
structure is there, they will abide by this and 
they will not do anything unless and until the 
court verdict is there on that question? 

I am asking this only because Mr. Advani 
has come out with a statement which, Ithink, 
was in right direction. (Interruptions) I am 
talking to the Deputy Speaker and to Mr. 
Advani and not to everybody. 

MAJ. GEN. (RETO.) BHUWAN \ 
CHANDRA KHANDURI (Garhwal): We are 
also sitting here. 

SHRI CHANDRA SHEKHAR: All right. 
When you are to speak, you speak. 
(Interruptions) You have to listen now. 
(Interruptions) Mr. Deputy Speaker, he is 
here to listen. When his tum comes, he 
should speak. I am speaking. So, he should 
hear. 

I am a statement of Mr. Advani today 
that these two questions should be de linked 
- 2.77 and the Babri rnaslld structure. If hell 

because it creates a hope where we can 
solve this problem amicably, peacefully, 
because much greater stakes are there? I 
am not trying to put Mr. Advani or BJP in 
dark. but I shall most humbly appeal to 
Advaniji, through you Mr. Deputy Speaker, 
that the matter is very serious and let us not 
complicate this issue beyond a point. 
Otherwise, we will have to pay very heavily, 
not as BJP, not as CPI 01 CPI(M) but as a 
nation because there is some limit where we 
should stop by trying to re-write history 
because when history takes avenge from us, 
nobody can be spared. This is why I am 
saying H Advaniji takes that position, there 
may be some hope for finding a solution of 
the problem 

SHRI LAL K. ADVANI: Mr. Deputy 
Speaker Sir, a former Prime Minister of this 
country and a person whom I respect greatly, 
Mr. Chandra Shekhar has posed a very 
specific question to me on the basis of my 
request that the two issues be del inked. He 
said thaI if the BJP is willing to commit that so 
far as the structure is concerned, if the 
structure would be protected and nothing 
would be done aboutthe structure, according 
to him; 'mtil there is a Judicial decision. Then 
the two issues can be delinked.1 do nol know 
whether he has followed the reports in which 
I had said that a proposal was made to me by 
a Cabinet Minister in writing which suggested 
that Kar Seva might be resumed provided 
those who undertook Kar Seva were willing 
to commit themselves to protectthe structure 
until such time, there is an agreement either 
by negotiation or by judicial verdict', I would 
like the words to be 'by due process of law'. 
I said this and I pointed out that this House 
has passed the Shrines Bill though there are 
demands that Varanasi lind Mathura be 
reconverted Into ~ bIcauIe OIIginally 
there weret~"'. lutthlsHouse, in 
its wlsdom.decidId"'~1or Ayodhya, 
all the ather sNtneIln" country would be 
maintained althe point .. which they were 
on Ihe 15th August thereby foreclosing the 
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issue of Mathuraand Varanasibylegislation. SHRI TARIT BARAN TOPDAR 
Legislation is also a due process of law. It is (Barrackpore): Will you abide by the Court 
not ajudicial verdict. Therefore, when it was verdict? Why don't you try to be specific? 
proposed to me whether we prefer a judicial (Interruptions) 
verdict on whether Ayodhya was a temple at 
one point of time or not, I said, "If you do that, 
firstly, you are setting a bad precedent and 
secondly,lamnot referring hereto thousands 
of places in the country but to three places 
about which I have nol spoken till now. If you 
refer all the three places for judicial decision, 
I will accept whatever be the decisions. 
• ....... (lnterruptions) ........ Sir, therefore, I 
amsaying Ihalthe principle should be rational 
and lei there not be double standards. In this 
case, I said the same to the Prime Minister 
again. Then, a proposal was given to me by 
a Cabinet Minister who, in Ihe course of 
these two to three months, has met me half 
a dozen times. I was told later thaI he was not 
authorised to do so and that that proposal 
was not a Government proposal. I did not 
know it. I! was bunkum; it was this and it was 
that. I thought, "all right. Then I will have 
nothing to do with this because this was a 
proposal to which I responded positively 
because it seemed to me a very concrete 
way of delinking the two issues: 

Sir, I am sure that Mr. Chandra Shekhar 
would appreciate that when I requested the 
Prime Minister last time, I had requested him 
to take up the thread from where you had left 
it. I aid not expect this from him. The UP 
Government was really conscious about it. 
When it acquired the land, it acquired only 
2.77 acres outside the structure thereby 
delinkingthetwo issues. I! did not acquire the 
land like how V.P. Singh acquired the whole 
land. In the last three to four months, this 
Government have mixed up the two issues 
and thereby led to this situation in which a 
confrontation seems to be in the offing. 

This confrontation, about which I agree with 
Shri Chandra Shekhar, would nol be in the 
interest of the country. It may benefit my 
party politically ...... (lnterruptions) Sir, I still 
believe that it is not in the Interest of the 
country. If you dismiss the UP Government 
on this Mandirissue, you will have to bearthe 
consequences of It ...... (lnterruptions) 

SHRI LAL K. ADVANI: I am not yielding 
to you. I am responding to Shri Chandra 
Shekhar's specific question. I am not yielding. 
( Interruptions) 

SHRI LAL K. ADVANI: Even now, atthis 
late stage, I would appeal to the Government 
to find a way of delinking the two issues and 
the problem will be sorted out. Thank you Sir. 

M~. DEPUTY SPEAKER: Now I call the 
hon. Minister of Agriculture ...... . 

SHRI SRIKANTA JENA: Sir, the BJP is 
not interested in finding a solution. Nor are 
they prepared to accept any court direction 
or court verdict. So, what is the reaction of 
the Home Minister? Sir, this is a very serious 
issue ...... (Interruptions) 

[ Translation] 

MR. DEPUTY SPEAKER: Mr. Jena. 
you have already spoken! 

SHRI MADAN LAL KHURANA (South 
Delhi): He wants to say that the Government 
01 Uttar Pradesh should be dismissed. Then 
you do it. (Interruptions) 

[English] 

SHRI SRIKANTA JENA: Please don1 
side-track the issue. This is a very serious 
issue. (Interruptions) 

MR. DEPUTY SPEAKER: Mr. Jena this 
issue was already raised. You have already 
expressed your views. You have already 
raised whatever points you wanted to raise. 
The hon. former Prime Minister also spoke 
on the same subject. This Is nol a dialogue; 
nor can this be a discussion for a long time. 
Matters with regard to drought and flood 
situation are also impoftant. Uany of the 
members could not hay. a chance to speak 
on drought and floods. n...tore. my humble 
request Is lhallhe Agrlculure Minister may 
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. respond to the questions raised in this 13.14 hrs. 

regard ...... ( Inte"uptions) 

SHAI SRIKANTA JENA: Sir, the Home 
Minister is keeping qui€t and he is not 
responding. Let the Home Minister 
respond ..... (Inte"uptions) 

[ Translation) 

SHRI MADAN LAL KHURANA: You 
please ask him to say'that he is going to 
dismiss it. 

THE MtNISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): This is not the 
way. You please sit down. 

PAPERS LAID ON THE TABLE 

AnnU.31 Report. Annual Accounts and 
Review on the working of Kendriya 

Hindi Shlkshan Mandai, Agra for 1989-
90 and a Statement showing reasons 

for delay in laying these papers 

[English} 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE) (KUMARI SELJA): On behalf of 
Shri Arjun Singh, I beg to lay on the Table: 

(1) (i) A copy of the Annual Report (Hindi 
[English} and English versions) of the 

Kendriya Hindi Shikshan Mandai, 
SHRI SRIKANT A JENA: What is the Agra, for !he year 1989-90. 

categorical reply? Let him make a statement. 

MR. DEPUTY SPEAKER: If Members 
continue to agitate in this manner, I presume 
that they are not prepared to hear the 
Agricutture Minister. Then you cannot accuse 
me. Please sit down. I call the hon. "'·inister 
01 Agriculture. 

SHRI DIGVIJAYA SINGH (Rajgarh): 
He has not answered to Shri Chandra 
Shekhar's question as to whether he will 
obey the Court's verdict. He must respondto 
Shri Chandra Shekhar's question. 

[ Translation] 

SHRI BALRAM JAKHAR: n was raised 
earlier also. We are ready to have a discussion 
on it here, il the members let us do so. When 
there is discussion, everything will come to 
the fore. 

; English] 

MR. DEPUTY SPEAKER: We will now 
take up Papers laid on the Table. 

Shri A~un Singh please. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) of the 
Kendriya Hindi Shikshan Mandai, 
Agra, for the year 1989-90 along 
with Audited Report thereon. 

(iii) A copy of the Review (Hindi and 
English versions) by the 
Government on the working of the 
Kendriya Hindi Shikshan Mandai, 
Agra, for the year 1989-90. 

(2) A statement (Hindi and English 
versions) showing reasonsfordelay 
in laying the papers mentioned at 
(1) above. 

[Placed in Library. See No. LT. -2683/ 
92} 

Environment (Protection) Fifth 
Amendment Rules, 1992 and 

Environment (Protection) Sixth 
Amendment Rules, 1992 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER Or: STATE IN THE 
MINISTRv OF SCIENCE AND 
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TECHNOLOGY (DEPARTMENT OF (Amendment) Ordinance, 1992 (No. 
ELECTRONICS AND DEPARTMENT OF 13 of 1992) promulgated by the 
OCEAN DEVElOPMENT) (SHRI President on the 27th August, 1992. 
RANGARAJAN KUMARAMANGALAM): On 
behalf of Shri Kamal Nath, I beg to lay on the 
Table acopyeach ofthefollowing Notifications 
(Hindi and English versions) under section 
26 oftha Environment (Protection) Act, 1986:-

(i) The Environment (Protection) Fifth 
Amendment Rules, 1992 published 
in Notification No. G.S.R. 688(E) in 
Gazette of India dated the 24th July, 
1992. 

(ii) The Environment (Protection) Sixth 
Amendment Rules, 1992 publishd in 
Notification Nc. G.S.R. 733(E) in 
Gazette 01 India dated the 24th 
August, 1992. 

[placed in library. See No. l.T.-2685/ 
92). 

Essential Commodities (Special 
Provisions) Amendment Ordinance, 

1992, Indian Medical Council 
(Amendment) Ordinance, 1992 etc. etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENT MY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVElOPMENT) (SHRI 
RANGARAJAN KUMARAMANGAlAM): I 
beg to lay on the Table:-

(1) A copy each 01 the foliowing Ordinances 
(Hindi and English versions) under article 
123(2) (a) 01 the Constitution:-

(i) The Essential Commodities (Special 
Provisions) Amendment Ordinance, 
1992 (No. 12 of 1992) promulgated 
by the President on the 27th August, 
1992. 

(Placed in library. S8e No. l.T.-
2686192). 

(ii) The Indian Medical Council 

[placed in Library. SeeNo.l.T.-2687! 
92). 

(iii) The Dentists (Amendment) 
Ordinance, 1992 (No. 14 of 1992) 
promulgated by the President on the 
27th August. 1992. 

[Placed in library. See No. l.T. -
2688192]. 

(iv) The interest on Delayed Payments to 
Small Scale and Ancillary industrial 
Undertakings Ordinance, 1992 (No. 
.15 01 1992) promulgated by the 
President on the 23rd September. 
1992. 

[Placed in Library. See No. l.T.-
2689192). 

(v) The Delhi Development (Amendment) 
Ordinance, 1992 (No. 16 of 1992) 
promulgated by the President on the 
24th September, 1992. 

[Placed in Library. See No. l.T.-
2690192). 

(vi) The Industrial Finance Corporation 
(Transferol Undert:tKing and Repeal) 
Ordinance, 1992 (No. 17 of 1992) 
promulgated by the President on the 
1st October, 1992. 

[Placed in Library. S8eNo.l.T.·2691! 
~2). 

(vii) The Munimodal Transportation of 
Goods Ordinance, 1992 (No. 18 of 
1992) promulgated by the President 
on the 16th October, 1992. 

[Placed in Library. See No. L.T.-
2692192). 

(viii) The National highways (Amendment) 
Ordinance, 1992 (No. 20 01 1992) 
promulgated by the President on the 
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23rd October, 1992. 

[Placed in library. SeeNo.L.T.-2693/ 
92]. 

(ix) The Wild Ufe (Protection) Amendment 
Ordinance, 1992 (No. 20 of 1992) 
promulgated by the President on the 
23rd October, 1992. 

[Placed in Library. See No. L.T.26941 
92]. 

(2) A copy of the Leaders of Opposition 
in Parliament (Allowances, Medical 
and other Facilities) Amendment 
Rules, 1992 (Hindi and English 
versions) published in Notification No. 
G.S.R. 745(E) in Gazette of India 
dated the 27th August, 1992 under 
SUb-section (3) of Section 10 of the 
Salary and Allowances of Leaders of 
Opposition in Parliament Act, 1977. 

[Placed in Library. See No. L.T.-
2695/92. 

Rallwl'Ys Red Traffic (Amendment) 
Rules, 1992 Memorandum of 

understanding between Indian Railway 
Construction Co. and Ministry of 

Railways for 1992-93 etc. etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): I beg to lay on the Table:· 

(1) A copy of the Railways Red Tariff 
(Amendment) Rules, 1992 (Hindi and 
English versions) published in 
Notification No. G.S.R. 275 in Gazette 
of India dated the 6th June, 1992 under 
section 199 of the Indian Railways Act, 
1989. 

[Placed in library. See No. L.T.·26961 
92]. 

(2) A copy each of the following papers 
(Hindi and English versions):· 

(i) Memorandum of Understandillg 
between the Indian Railways 

Construction Company Limited and 
the Ministry of Railways for the year 
1992-93. 

[Placed in Library. See No. L.T.-
2697192). 

(ii) Memorandum of Understanding 
between the RITES and the Ministry 
of Railways for the year 1992-93. 

[placed in Library. SeeNo. L.T.-26981 
92). 

Annual Report. Audited Accounts and 
Review on the worl<ing of the Indian 

Institute of Advanced Study. Smile for 
1990.91 and a Statement showing delay 

in laying these papers etc. 

THE DEPUTY MINISTER OF THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): I beg to lay 
on the Table:-

(1) (i) A <»py of the Annual Report (Hindi 
and English versions) of the Indian 
Institute of Advanced Study, Shimla. 
for the year 1990-91 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and 
Englishversions)bytheGovemment 
on the working of the Indian Institute 
'Of Advanced Study, Shimla, for the 
year 1990-91. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at (1 ) 
above. 

[Placed in Library. See No. L.T.-
2699192). 

(3) (i) A copy of the Annual Report (Hindi 
and English versions) 01 the Sahitya 
Academiq, New Delhi, tor the years 
1990-91 along wit" Audited 
Accounls. 
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(4) 

(ii) A copy of the Review (Hindi and 
English versions) by the Government 
on the working of the Sahitya 
Academi, New Delhi, for the year 
1990-91. 

A statement (Hindi and English 
versions) showing reasons fordelay 
in laying the papers mentioned at (3) 
above. 

[Placed in Library. See No. L.T.-
2700/92). 

13.15 hrs. 

SICK INDUSTRIAL COMPANIES 
(SPECIAL PROVISIONS) AMENDMENT 

BILL 

As passed by Rajya Sabha 

(English] 

SECRETARY GENERAL: Sir, I lay on 
the Table the Sick Industrial Companies 
(Special Provisions) Amendment Sill, 1992, 
as passed by Rajya Sabha. 

13.15112 hrs.. 

COMMITIEE ON SUBORDINATE 
LEGISLATION 

Sixth Report 

[ Translation] 

SHRI SOMNATH CHATTERJEE 
(Solpur): Sir, I beg to present Sixth Report 
(Hlndt and English versions) of the Committee 
on Subordinate Legislation. 

COMMITIEE ON GOVERNMENT 
ASSURANCES 

Eighth Report 

[ Trans/ation] 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Sir, I beg to prese~t Eighth 
Report (Hindi and English versions) of the 
committee on Government Assurances.-

13.16112 hrs. 

RAILWAY CONVENTION COMMITIEE 

Second Report 

[Eng/is;l] 

SHRI M. SAGA REDDY (Medak): I beg 
to present Second Report (English and Hindi 
versions) of the Railway Convention 
Committee on 'Purchase 01 ElectriC 
Locomotives from Mis ASS, Switzerland by 
the Indian Railways' 

13.17 hrs. 

DELHI MUNICIPAL CORPORATION 
(AMENDMENT) BILL' 

[Eng/ish] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): I beg to move for 
leave to introduce a Bill further to amend the 
Delhi Municipal Corporation Act, 1975. 

IS: 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to introdJce a Bill 
further to amend the Delhi MuniCipal 
Corporation Act, 1975: 

The Motion was adopted 
'Introduced with the recommendation of President of India. 
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SHRI S.B. CHAVAN: Sir,l introduce the maintenance of norms and standards in the 

BilL·· teacher education system and for masters 
connected therew~h. 

13.171/2 hrs. 

CINE-WORKERS WELFARE CESS 
(AMENDMENT) BILL· 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P.A. SANGMA): 
I beg to move for leave to introduce a Bill to 
amend the Cine-workers Welfare Cess Act, 
198~ . 

MR. DEPUTY SPEAKER: The question 

"That leave be granted to introduce a Bill 

is: 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to introduce a Bill 
to provide for the establishment of a 
National Council for Teacher Education 
with a view to achieve planned and co-
ordinated development of the teacher 
education system throughout the 
country, the regulation and proper 
maintenance of norms and standards in 
the teacher education system and for 
matters connected therew~h." 

The Motion was adopted. 

KUMARI SELJA: Sir, I introduce the Bill. 

to amend the Cine-workers Welfare Cess MR. DEPUTY SPEAKER: Shri 
Act, 1981." Kamaluddin Ahmed - next item. 

The Motion was adopted THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 

SHRI P.A. SANGMA: Sir, I introduce the AND MINISTER OF STATE IN THE 
•• Bill. MINISTRY OF SCIENCE AND 

TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 

13.18 hrs. RANGARAJAN KUMARAMANGALAM): 
Last time this matter had come up as a point 

NATIONAL COUNCIL FOR TEACHER of order, as to whether the Statement 
EDUCATION BILL' regarding ordinance should be read first and 

then the Bill should be introduced or it should 
[English] be done the other way round. It was decided 

that the practice of having the Statement 
THE DEPUTY MINISTER IN THE after the introductic.n of Bill is something 

MINISTRY OF HUMAN RESOURCE which is lending a certain amount of illegality 
DEVELOPMENT (DEPARTMENT OF oftherule. We usually did not notice and the 
EDUCATION AND DEPARTMENT OF Office has been, as a matter 01 practice, in 
CULTURE) (KUMARI SELJA): On behalf of the past putting intrOduction first and 
Shri Arjun Singh I beg to move lor leave to Statement later. Last time it was brought to 
introduce a Bill to provide for the the notice of the Secretariat that first 
establishment of a National Council for Statement should be placed and then the 
Teacher Education with a view to achieving introduction. I request that at least in future 
planned and co-ordinated development of that should be followed, otherwise it leads to 
the teacher education system throughout illegality. There is a ruling by the Speaker in 
the country, the regulation and proper this regard. 
·Published in the Gazette of India, Extraordinary, Part II, Section 2, dated 24th November, 
1992. 
'Introduced with the recommendation of President of India. 
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EXPLANA TORY STATEMENT GIVING 
REASONS FOR IMMEDIATE 

LEGISLATION BY THE ESSENTIAL 
COMMODITIES (SPECIAL PROVISIONS) 

AMENDMENT ORDINANCE. 

[Eng/ish] 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): I beg to lay on the Table an 
explanatory statement (Hindi and English 
versions) giving reasons for immediate 
legislation by the Essential Commodities 
(Special Provisions) Amendment Ordinance. 
1992. 

[Placed in Library. See No. L.T. 2701/ 
92]. 

13.20112 hrs. 

ESSENTIAL COMMODITIES 
(SPECIAL PROVISIONS) AMENDMENT 

BILL" 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES 
CONSUMER AFi='AIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): I beg to move for leave to introduce 
a Bill further to amend the Essential 
Commodities (Special Provisions) Act. 1981 
and to maKe special provisions by way 01 
amendment to the Essential Commodities 
Act, 1955. 

is: 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to introduce a bill 
further to amend the Essential 
Commodities (Special Provisions) Act, 
1981 and to make special provisions by 
way of amendment to the Essential 
Commodities Act, 1955". 

The Motion was adopted 

SHRI KAMALUDDIN AHMED: Sir, I 
introduce the Bill. 

13.21 hrs. 

MAnERS UNDER RULE 377 

(i) Need to provide Central 
assistance to farmers Indrought-
prone districts of Orissa 

[English] 

SHRI K. PRADHANI (Nowrangpur):·A 
large part of Orissa is reeling under the grip 
of severe drought. In addition to the drought-
prone districts of Phulbani, Kalahandi and 
Bolangir, several other districts, namely, 
Koraput, Sambalpur, Dhenkanal, Sundargarh 
and Keonjhar are facing drought of the 
unprecedented nature. Korapur and 
Kalahandi districts are the worst affected 
districts. The farmers in majority of these 
districts have suffered 50 percent to 80 
percent loss of crops in varying degrees 
exceptthe irrigated land. Though good rainfall 
at the beginning of the sowing season had 
improved the prospects of better harvest the 
surplus rain at some places caused flood 
resulting in damage to crops. Similarly. some 
districts witnessed scanty rainfall and even 
the standing crops became dry and could not 
grow fully. The combined effect of all these 
factor!:' have caused severe drought in these 
districts. 

Unless immediate steps are taken to 
help the farmers Iibera!ly they cannot bear 
the heavy loss they have suffered during this 
year. Apart from providing relief on war 
footing and taking immediate steps fer the 
rehabilitation of the farmers, the short-term 
loan taken by them should be converted into 
long-t£>rm loan. 

I urge the Government of India to depute 
the Central study team to Orissa to make the 
assessment of crop loss during the kharff 

"Published in Gazette of India, Extraordinary, Part II, SeCtion 2, dated 24.11.1992 
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season and then recommend to the (iii) Needtoprovldemlnlmumwages 
Government to give necessary Ceniral and basic amenities like housing, 
assistance to the farmers without any further medical assistance etc, to tribal 
delay. workers engaged in mining 

(iI) Need to give Central assistance 
to Kerala Government for 
providing relief to Cyclone' 
affected people 

[ Translation] 

'SHRI V.S. VIJAYARAGHAVAN 
(Palghat): The recent cyclone and flood in 
Kerala have caused extensive damage to life 
and property. The total damage estimated is 
morethan Rs. 500crore5. Roads and bridges 
have baen extensively damaged. Transport 
services which were disrupted in many parts 
of the State have not been restored so far. 

Palakkad is considered to be the rice 
bowl of Kerala. Chittur is one of the three 
main taluks where paddy is grown. In the 
flash flood that occurred in this district, the 
Muttera Dam which used to supply water for 
agriculture has been totally damaged. It is 
estimated that an amount of at least Rs. 50 
lakh will be needed to repair this dam. If it is 
not repaired on a war-fooling, the farmers of 
this district will nto be able to raise the next 
crop. The consequence will be unbearable 
for a State like Kerala which is deficit in food. 
This will cause starvation deaths. 

apart fromthe damage to propertY,loss 
of life has also been very great. According to 
official estimates, 42 persons lost their lives. 
A large number of people were either injured 
or are missing. 

This calamity has put out of gear the life 
of the ordinary people. Life can ba restored 
10 normalcy only with' a libaral help of the 
Central Government. 

I. therefore, urge upon the Central 
Government to release special assistance 
trom the Calamity Reli":t Fund immediately 
and help Kerala. 

[English] 

activities in Blrmitrapur, 
Sundargarh district, OrJssa 

KUMAR I FRIDA TOPNO (Sundargarh): 
I would like to draw the attention of the 
Government to the problems of workers in 
Birmitrapur in Sundargarh district, Orissa. 
Thousands of workers are engaged in the 
mining activities at B.S.L. and other mines in 
the Birmitrapur area. Intact, their only source 
01 livelihood istrom B.S.L. But it is regrettable 
that the workers are lacing great difficulty as 
they are not being paid minimum wages. 
Each worker gets only Rs. 10 a day. The 
mine o .... ners and contractors are exploiting 
the workers. Most at the workers belong to 
tribal c.ommunity. The company or the mine 
owners are not providing them houses, 
education facility to their children etc. They 
are not even getting pottable drinking water. 
As a result 01 which they are prOM to various 
ailments. Most of the workers are suffering 
Irom T. B., Cancer and several other dreaded 
diseases. No arrangement is being made by 
the company to provide any kind 01 medical 
assistance to the sick. 

I urge upon the Govemment to provide 
minimum wages and basic amenities to the 
workers engaged in mining activities at B.S.L. 
and other mines 01 Birmitrapur. 

(Iv) Need to set up an electronic 
telephone exchange at Barellly, 
Uttar Pradesh. 

[ Translation] 

SHRI SANTOSH KUMAR GANGWAR 
(Bar9i1:;): Mr. Deputy Speaker, Sir, Bareilly 
is an important industrial metropolis 01 North-
India. Ademandlorsetting upof an electronic 
telephone exchange with a capacity of ten 
thousand lines at Bareilly is baing made for 

'Translation 01 the matter originally raised in Malayalam. 
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a long time. But so far the Ministry of 
Communications has not issued appropriate 
directions in this regard. The telephone 
subscribers of Bareilly are quite discontent 
overthe existing communication system and 
most of telephones remain out of order 
continuously. Several representatives of 
people themselves have made complaints to 
this effect. Due to this very reason, the 
revenue of communication department of 
Bareilly is not increasing. 

Therefore, I request the Union 
Government that keeping in view the needs 
of Bareilly, it should make an early 
announcement of the setting up of an 
electronic telephone exchange there with a 
capacity of ten thousand lines. 

(v) Need to exclude Kaimur hilly 
region in Bihar from the forest 
reserve area 

SHRI RAM PRASAD SINGH 
(Bikramganj): Mr. Deputy Speaki'r Sir, the 
Kaimur h:1I range in Rohtas distnCllJf Bihar is 
stretched in40kmlong area from the East to 
the West parallel to the National High Way 
No. -2 (Shershah Suri Marg). It is a dead or 
barren range of hills. These are rocky hills. 
There is not even aSingletree on these hills. 
In the survey conducted in 1911, this part of 
land was not shown under forest area. It was 
not under forest area even in the notification 
of 1953 on forest area. The entrepreneurs of 
this area have established stone crushing 
units on this range. At least one thousand 
stone cutting and stone chips machines 
have been set up there. Nearly forty thousand 
labourers are engaged in this work. The 
stones of this area are supplied to Bihar, 
Eastern Uttar Pradesh and the Western 
parts of 8engal to meet their requirement of 
stone metal and stone chips. This is the only 
means of the livelihood of these people. This 
area has been declared as the forest area in 
the survey conducted in 1970. This area has 
been linked with environment as CI result of 
which business of stone dealers is iacing a 
threat of closure. Besides it, the forty thousand 
wolkers will be rendered jobless. Therefore, 

I urge upon the hon. Forest and Environment 
Minister to declare this area as a non-forest 
area and alongwith forty thousand workers 
should be saved from being ruined. 

(vi) Need to open more cooking gas 
outlets In Unnao district, Uttar 
Pradesh 

SHRI DEVI BUX SINGH (Unnao): Mr. 
Deputy Speaker Sir, I want to draw the 
attention of the hon. Petroleum Minister 
towards Unnao district of Uttar Pradesh. 
Owing to the acute shortage of cooking gas 
agencies in Unnao district, the people are 
faCing great difficulty. The Bangarbhau town 
of Unnao district, a main business centre 
with about 60-70 thousand population, does 
not have any agency and people have to 
cover a distance of 60 kms. to bring gas 
cylindc;s from Unnao, and it takes many 
days. Likewise, there is no gas agency in 
Safipur tehsil. Its population is around 30-35 
thousand but the people does nol have the 
facility of gas agency. In Shuklaganj town of 
Unnao district also, there is only one gas 
agency while the number of the consumers 
is around 60-70 thousand. 

Therefore, my submission to the hon. 
Minister is that cooking gas agencies should 
be opened in Unnao district so that the 
people may not suffer any more hardships. 

(vii) Need to formulate a long term 
scheme to solve drinking water 
problem in Jahanabad 
Parliamentary Constituency, 
Bihar 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Deputy Speaker, Sir, 8ihar 
is facing severe drought conditions as a 
result of which drinking water problem is-
being experienced in the rural areas. All the 
wells and hand-pumps have dried up due to 
which the people of some villages such as 
Kohra Makhdoompur Bazar, Raheta, Bhakpa 
in Mukhdumpur block and villages 
Madarichak, Mahadev Vigha, Lohgarh, 
Akbarpur Nonhi Daulatpur and Narayanpur 
in Kako Block and villages Redvigha, 
Nasratpur, Pabhera, Pabheri etc. under 
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Dhanrua block in Patnadistrict in Jahanabad Nagaland, Tripura and Mizoram have no 
constituency, are bringingwaterfromoutside State Agricultural Universiiy to cater to their 
to save their lives. needs. And it was a long-standing desire and 

The State Government is unable to 
provide drinking water to all these villages. 
Therefore, my submission to the Central 
Government is that the long term scheme be 
prepared and implemented soon to make 
available the drinking water there. 

13.31 hrs. 

The Lok Sabha then Adjourned for Lunch 
till Thirty minutes past fourteen of the 

clock 

14.35 hrs. 

The Lok Sabha re-assemb/ed after Lunch 
at thirty-five minutes past Fourteen of the 

Clock 

[MR. DEPUTY-SPEAKER in the Chair] 

CENTRAL AGRICULTURAL UNIVERSITY 
Bill 

[English] 

MR. DEPUTY SPEAKER: Now, Bills for 
considerating and passing. 

Shri Balram Jakhar. 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): Mr. Deputy 
Speaker, Sir, I beg to move: ' 

"That the Bill to provide for the 
establishment and incorporation of a 
University, forthe North-Eastern region 
for the development of agriculture and 
for the furtherance of the advancement 
of leaming and prosecution of research 
in agriculture and allied sciences in that 
region, be taken into consideration." 

The North Eastern Reg ion States namely 
Sikkim, Arunachal Pradesh, Manipur, 

a practical need to have an agricultural set-
upforcoming out with the required knowl9dge 
so that it could be percolating down to tl;~ 
general farmers of that area. The 
requirements of manpower in the years to 
come in the technical sphere was much 
more needed. And I would give the figures, 
about 500 agricultural graduates and 300 
each in other areas of specialisation such as 
Horticulture, Forestry, Animal Production, 
Veterinary Science, Fisheries, Agriculture 
Engineering and Home Sciences. So, it was 
a long-standing desire of that area also. 
Other States in the country as a whole have 
had their share; they have Agricultural 
Universities. In certain States, there are two. 
Even there are other set-ups, a sort of mini 
University, extension service. But this part of 
the c .)untry was. denied of this. 
....... (Interruptions) 

SHRI CHANDRA ·JEET YADAV 
(Azamgarh): Why? 

SHRI BAlRAM JAKHAR: It was due to 
the smaller size of the States. There were no 
other provisions for that. So, I am going to 
make it up. We will have to erase that 
imbalance. We have to create an atmosphere, 
whereby they can rub shoulders with the 
other advanced regions 01 the country and 
we cannot neglect that 
sector ..... (Interruptions) 

SHRI CHANDRA JEET YADAV: Very 
late wisdom. 

SHRI BAlRAM JAKHAR: Better late 
than never. It must be done. I have fen that 
there is a need. I had to do a lot of things, 
preparing the ground and all that. I think, this 
is a right step in that direction. Even we have 
got some other colleges to be affiliated with 
this. In each State, practically we have got 
College of Agriculture in Manipur; College of 
Veterinary Sciences in Mizoram; College of 
Fisheries Sciences in Tripura; College of 
Horticulture and Forestry in Arunachal 
Pradesh; College of Home Sciences in 

'Moved with the recommendation of the President of India. 
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Meghalaya; College of Agricultural 
Engineering and Post Harvest Technology, 
Sikkim and College of Post Graduate Studies 
in Meghalaya under the ICAR research 
complex at Barapani. All these will be 
coordinating with each other; cooperating 
with each other. There will be a sort of 
infrastructure for teaching the students and 
preparing the ground for furtherance of our 
extension services. If you do not know, then 
you cannot. People who have taken up this 
knowledge to their hearts have come up; 
their incomes are higher and they are 
contributing a lot to the welfare of the 
community as a whole to the nation's kitty. 

Naturally, it was a long-standing desire 
of the region. I think, we have met it at this 
time. And though itis late, Ithinkwe will make 

Congress (I) 

B.J.P. 

Janata Dal 

CPI (M) 

CPI 

AIADMK 

And other political parties 

Shri Shivlal Nagjibhai Vekaria. 

[ Translation] 

SHRI SHIVLAL NAGJIBHAI VEKARIA 
(Rajkot): Mr. Deputy Speaker Sir,l thank you 
for giving me time to speak on the Bill 
regarding Cen\ral f>.gric\ll\\lre University. 

There is no proper arrangement to impart 
training to farmers regarding the adoption of 
scientific methods for cultivation. The steps 
taken to remove the backwardness in the 
eastern region was very essential. For that I 
would like to congratulate the Government. 

up for the lost time, we will hasten the steps 
and create an infrastructure where we will be 
proud of it. I think, this is not a thing Which can 
be debated. There can be no two opinions 
about ii. All of us wanted that region to come 
up and be one with us. 

MR. DEPUTY SPEAKER: Motion 
moved: 

"That the Bill to provide for the 
establishment and incorporation of a 
University, for the North-Eastern region 
for the development of agriculture and 
for the furtherance of the advancement 
of leaming and prosecution of research 
in agriculture and allied sciences in that 
region, be taken into consideration: 

The time allottedforthis Bill is two hours. 
Each political party is allotted the following 
time: 

52 minutes 

25 minutes 

12 minutes 

7 minutes 

3 minutes 

2 minutes 

one minute each 

Mr. Deputy Speaker, Sir, on the basis of 
45 years>of experience after independence 
wecan say that we have been lagging behind 
in the field of agriculture. We could not make 
such progress in the field of agriculture as 
that w?-s req\lired. Concrete steps have not 
been taken in this tield. It is a matter ot 
pleasure that the steps have been taken to 
develop the eastern region though belated. 
The countries in the world where there is less 
rainfall have made much progress. There is 
less rainfall in Australia. It too exports flowers 
to the entire world as a result ot its much 
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developed horticulture whereas it is our 
misfortune that we import wheat and other 
commodities despite adequate area of 
agricultural land, much rainfall and availability 
of other resources. We should be self -reliant 
in the matter of foodgrains. But it is not so. 
Ours is an agricultural country. But agricutture 
has been neglected here. It is the only 
reason that we are not self-reliant in respect 
of foodgrains and are bound to import 
foodgrains. 

I hope that we would be able to achieve 
objectives of the Bill that is about Central 
Agricultural University. But there is a need to 
include some more things in its objectives. 
Different nems are produced in different 
States in the country. Therefore, knowledge 
relating to products produced in every area 
should be made available to the people living 
there. H there is a scheme of the Central 
Government 10 provide such facilities to 
each district of every State, the objectives of 
the Bill can be achieved otherwise not. 
Therefore, there is a need to pay attention 
towards it. 

The President is the Chancellor of this 
institution. But the Government should avail 
the services of such people who have scientific 
'knowledge of agriculture. As the hon Minister 
has also said that special attention should be 
paid in this direction. The achievements 
should be made publictUoughout the country 
so that people may be benefited. All these 
things should be included in the Bill. 

Time is short. That is why I could not 
express my views completely. With these 
words J conclude expressing my gratitude to 
you. 

[English} 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Mr. Deputy Speaker, Sir, with 
great pleasure I support this Bill and heartily 
congratulate the Government of India, 
particularly our hon. Minister of Agriculture 
for having come to the House with this 
present Bill. 

This is a welcome Bill. The hon. Minister 

in his initial remarks has already observed 
that in the absence of a University of this sort 
in the North-Eastern region, naturally there 
was some sort of imbalance and this Biff is 
aimed to remove that. 

As you know, Sir, ours is an agricultural 
country. Agriculture is the mainstay of our 
economy and all-our efforts have to be made 
for the advancement of agriculture, which 
means production has to be increased and 
together with that, we have to give emphasis 
on raising the productivity and improving the 
quality. . 

We had our first Agricultural University 
in ttle country in Pantnagar in U.P. and since 
then the Government has been encouraging 
the setting up 01 Agricultural Universities -at 
least one in every State - and by now there 
are universities of this kind est3blished in 
almost all the States, except in eight small 
States. 

As has been pOinted out, because olthe 
size, population etc., it was not possible 
earlier for the Agricultural Universities to be 
set up in every North-Eastern State. Nowthe 
Government of India is going to set up a 
Central University. As you know, 'Agriculture' 
is in the Concurrent List 01 the Constitution 
and by this act of Parliament, we will be 
authorising the Government of India for such 
a weicc,ne measure to materialise. SO,there 
is no controversy about it and it is a very 
welcome measure. Atthe same time, I would 
like to make some observations. We are 
having so many agricultural - universities -
and the objective is quite clear, that is, to 
impart agricultural education to our young 
educated persons, yound educated 
graduates. Those who want to devote 
themselves to agricultural job, they are to be 
imparted this training. They will be given 
agricultural education. Secondly, they will be 
given practical training in resped 01 problems 
pertaining to agriculture. They will be 
acquainted with field problems. Thirdly it is 
also very important that to integrate this 
research knowledge with practical outlOOk, 
to have a combination of these things, to 
carry the fruits of the research to the fields, 
which is an extenSion, there should be some 
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sort of happy integration between the 
agricultural research work and also its 
expertise which Is to be carried to the field. 
But what is painfully being observed is that in 
the field we do not see this happening. The 
Universities are there. There is something 
being done there. There is no doubt. There 
is a lot of scope for improvement in the 
research work being done in this area. Much 
remains to be done in this area. Greater 
coordination is called for between our 

" agricultural scientists and also the officers of 
the agricuhural department who are in the 
field. I would request the hon. Minister also 
to do something about it. He is a 'Krishi 
Pandit'. He knows the proble-ms quite well, 
much more than we do. He should also 
address himself to these problems. 

In Eastern India, in States like Bihar, 
Orissa or West Bengal and in Nvrth Eastern 
States, :he main crop is paddy. The 
productivity or the per-acre yield there is 
quite below than what is is in some States like 
Punjab, H')ryana and Andhra Pradesh. The 
irrigation in the North East and North Eastern 
region is not adequate. There is some facility; 
but it is not adequate. That is far below the 
national average in terms of irrigation facilities. 
The productivity is not there. I would again 
request the hon. Minister that while this is a 
Billpertaining loestablishment of agricultural 
university which will be dedicated 10 the 
advancement and cause of agriculture in 
those far and remote areas, the conditions 
obtaining there cannot be compared or are 
not comparable with the conditions which 
are there in Punjab, Haryana, Andhra Pradesh 
etc. The same is the case with regard to 
Orissa, parts of Bihar and West Bengal. 
These are specific problems. I would request 
the han. Minister to Idndly do something 
about the productivity. 

This is also a challenge because in 
some parts you put more fertiliser for better 
yield. We agree that fertiliser is a must. We 
agree that pesticides must be used. But 
there has to be realisation as to how much an 
agriculturist or a farmer can spend in various 
areas which differs from area to area. The 

Input cost, the agricultural cost etc. will have 
a bearing on the output and also the yield. 

Therefore, there should be research. 
Then only our poor farmers will stand to gain 
to a large extent in di:terent backward areas. 
It again calls for a revolutionary change in 
cropping pattern, dry land farming etc. Today 
we are discussing about import of wheat. In 
certain areas, in command areas, If the 
farmer grows paddy in the entire area it may 
not yield much. Instead of that there is a sort 
of forn; ... la by which they can go for 60 per 
cent for heavy duty and 25 per cent medium 
duty or light crop. Due because of lack of 
coordination and proper publicity and 
encouragement by the Government in 
different States it i.:> nto achieved and 
everybody goes for heavy duty. Also when it 
is dry in summer, there is dearth of water and 
the crop also withers away from the fields. 
On the other hand, instead of paddy if they 
grow something like wheat etc., there will not 
be any harm to the crop. 

MR. DEPUTY SPEAKER: Please 
conclude. 

SHRI SRIBALLAV PANIGRAHI: I am 
coming to a close, Sri. Again, when we are 
talking of the University, we know, Sir, that 
there is another very heartening feature in 
this field and that is that when the Universny 
is going to be located at one place, all its 
affiliated colleges, all its components, are not 
going to be centralised at one place. The 
Headquarters in this case will be at Imphal, 
the capnaJ of Manipur, with different colleges 
at different States. The College of Agricuhure 
will be in Manipur as the Minister was also 
telling, and the College of veterinary Science 
will be at MiZoram. Like this in all other States 
also we will have some colleges. It is a very 
very welcome measure. 

With regard to big states, when we have 
the Universtty Head~uarters in defferent State 
Capitals, as for example, we have at 
Bhubaneshwar the Headquarters of the 
University , similarly different disciplines 
should be adopted out In defferent important 
places. So, this Is a very good thing. But, 
regarding the appointment of personnel, Sir, 
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the President of India will be the Visttor and I would like to submit that a sum of only 
hewillappointofVice-Chancelioretc. ·About Rs. 64 crores has been allocated for the 
the appointment of Vice-Chancellor, you same in the Eighth Five Year Plan. I think this 
know, when we talk of a University, the amount is quite insufficient for setting up the 
concept of autonomy naturally comes into proposed university, especially when its 
our mind. But the real autonomy is not· there campuses are also proposed to be set up in 
inthefield.Earlier,Sir,eminenteducationists 6 other States. Therefore, this meager 
and other people of eminence were being allocation needs to be revised upwards. 
persuaded and appOinted as Vice-CTlancellor 
etc., but today in different States, only 
because somebody is close to some Minister 
or bureaucrat, mediocre are being appOinted 
with the result the University does suffer and 
the noble purpose underlying the 
establishment of the Universi1y to give them 
autonomy and also to do research work and 
so on is defeated and the University becomes 
a centre of nasty politics etc. in many places. 

MR. DEPUTY SPEAKER: There are 
many Members to speak. Please conclude. 

SHRI SRIBALLAV PANIGRAHI: Sir, right 
type of people should be chosen and in the 
Agricultural Universrty people who are well 
qualified in this particular discipline should be 
appointed. In some areas I find generalists 
are being appointed whereas Agricultural 
Scientists are being appointed as Vice-
Chancellors of some Universities other than 
the Agricultural Universities. This is also 
happening. So, care should be taken to see 
that the right type of people are appointed in 
this University. Agriculture is one area which 
was neglected. There is lot of scope for 
improvement in the field of agriculture. This 
very measure of establishing the Agricultural 
University is a welcome measure. So, I give 
all support to this Bill. 

With these words, Sir,l conclude. 

[ Translation) 

SHRI MOHAN SINGH (Deoria): Mr. 
Deputy Speaker, Sir, first of all, I would like 
to thank the hon. Minister for introducing a 
well intentioned Bill, after deep thinking on 
the issue, in the House for setting up a 
university for the development of agriculture 
In the remote areas of Eastern India. 

15.00 hrs. 

[SHRI SHARAD DIGHE in the Chail1 

In addition to it. I would like to submit that 
regarding admission policy the hon. Minister 
should announce a clear cut policy. Because 
it has been seen that for admission in 
engineering and medical colleges in northern 
and eastern States of India names are 
forwarded by other States too, where such 
technical colleges are already functioning, 
on the basis of production of fake domicile 
certificates by students thereby causing 
widespread discontentment in these States. 
The Government should seriously ponder 
over these points because as per the 
provisions of the Bill every year 600 
Agricuhural Graduates and 300 specialistSI' 
experts will come out of the university. When 
such a low number of farm experts are likely 
to come out olthe university then it should be 
guaranteed that only permanent resident 
students of these States will be admitted in 
the university .lthink this way discontentment 
simmering among the permanent residents 
of these States can easily be Checked. 

Mr. Chairman, Sir, further I would like to 
submit that the accepted structure of _the 
proposed university is just the prototype of 
the structure of the Kendriya Vidyalaya. 
Regarding the appointment of the ChanceUor, 
it has been stated that: 

[English) 

"The Chancellor shall hold office for 
a term of five years and shall not be 
eligible for reappointment· 
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I Translation) 

n is quite justified that the Chancellor 
shall hold office for a term of five years and 
shall nto be eligible for reappointment. Further 
it has been said that -

[English] 

·Provided that notwithstanding the 
expiry of his term of office, the 
Chancellor shall continue to hold 
office until his successor enters 
upon his office." 

[ Translation] 

n means the Chancellor will continue to hold 
office until the appointment of his successor. 
This way a scope for the continuation in 
office of a Chancellor, even afler the expiry 
of his 5 years term, has been made. However, 
there is no mention in the Bill nor in the 
Objects and Reasons of the Bill about the 
maximum period upto which a Chancellor 
can continue to hold office even after the 
expiry of his 5 year term. Similar provision 
too has been made regarding the appointment 
of the Vice Chancellor ..... 

SHRI NITISH KUMAR (Barh): Sir, I am 
on a point of order. Shri Mohan Singh belongs 
to my party, but while he is making his 
speech, a lew Members 01 the B.J.P. have 
lelt the House ..... 

SHRI MOHAN SINGH: Sir, I am not one 
of those who can easily be discouraged and 
discouraged from making their point in the 
House. 

Regarding the appointment of the Vice-
Chancellor it has been proposed in the 
beginning that 

(English) 

. Tue vice-chancellor shall hold office for 
a term of five years.· 

IT rans/alion] 

In all the universities the term of the 
Vice-Chancellor has been fixed at 5 years. In 
my opinion the 3 years' term for a Vice-
Chancellor is sufficient, but in the Bill the 5 
years' term has been proposed for a Vice-
Chan<i'lior. Further the Bill says that -

[English] 

·Provided that notwithstanding the expiry 
of the said period of five years, he snail 
continue in office unit! his successor is 
appointed and enters upon his office: 

[ Translation] 

Till the new incumbent enters upon 
office !'le Vice-Chancellor will continue in 
office even after the expiry of his 5 year term. 
Further the Bill says that -

[English) 

"Provided further that the visitor may 
direct any Vice-Chancellor after his term has 
expired, to continue in office lor such period, 
not exceeding a total period of one year, as 
may be specified by him." 

I Translation) 

Therefore, this way, for all practical 
purposes the term of the Vice-Chancellor 
has been extended by one year viz has been 
made 6 years, as per the provisions of the 
Bill. I think this is against the conventions in 
vogue in the country. It should not have been 
provided because I think in no circumstances 
the term of the Vice-Chancellor should 
exceed 3 years anrj if the term has really 
been praiseworthy and outstanding then the 
person holding the office could be 
reapp«nted. However, if such a provision is 
made for one term, then Ithink it will prove to 
be conter productive. Therefore, il 
appointment is made slraighatway for 6 year 
term then it will not be in the fitness of things 
and will also be against the established 
conventions of first appointing the Vice-
Chancellor for 5 years and then extending 
the tenure by one year. 
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Mr. Chairman, Sir, with these fromthe subsequent plan. But it is not enough. 

suggestions, I broadly welcome the Bill IhopetheMinisterwilithinkaboutit. What we 
introduced in the House. have seen is, already some of the Agricultural 

[English] 

SHRI UDDHAB BARMAN (Barpeta):' 
Mr. Chairman, Sir, I thank you for allowing 
me to speak on the Central Agricultural 
University Bill. 

It is welcome the Central Government 
has come with the preseT1t Bill to set up 
Central Agricultural University in the North-
Eastern region which is a very long·standing 
demand of the people of that area. You are 
all aware that the en~re area is broadly 
dependent on agricultufe and practically there 
is no industry worth the name. The people of 
that area, as mentioned by the hon. Minister 
, I)elong to different nationalities and are at 
different levels of development. At the same 
time, the production and productivity in the 
area is also very poor. Assam also, which is 
adjacent State of that area, is very poor in 
production and productivity. H is said that 
Assam which is close to this region has to 
spend more than Rs. 700 crores annually on 
poultry, horticulture, fish etc. All these nems 
are bought from outside. Therefore, setting 
up of the Universijy will give ample opportunity 
for the local students and their talent can be 
fully harnessed. The University may go a 
long way in fulfilling their aspirations. But 
what I think is, only setting up of the University 
cannot fulfill the entire hopes and aspirations 
of the people of that area. I have already said 
that the entire area is poor in production and 
productivity because practically there is no 
irrigation arrangement. Even the fertilizer 
use in the area is very low and is used mostly 
in tea gardens, not to speak of hilly areas. In 
Assam also, the irrigation was about eight 
percent to ten percent. Only setting up olthe 
university will not fulfill the hopes and 
aspirations of the people unless the fruits of 
the research work done in the university are 
not adopted to suit the local conditions in the 
area. 

What we have seen is, about Rs. 64000 
crores will be spent during the Eighth Plan 
and the other expenditure would be spent 

Universities are starving of funds for starting 
the work in research and developmental 
work. I think, along wilh the setting up of the 
University, the Central Government should 
arrange to provide funds so that adequate 
funds are given for research work and the 
work can be conducted properly. Again, the 
entire area of the different regions depends 
on hort[:uHure, in fishery, animal husbandry 
forest produce etc. So, what is important is 
thai agriculture and other allied subjects 
should be taken up separately and attention 
to research work in agriculture and other 
allied subjects should be conducted 
separately. 

I hope this Bill will go a long way not only 
in setting up of the University but also in 
fulfilling the aspirations of the people of this 
area because in this area, there is a feeling 
that the Centre is neglecting that area and 
there is lot of discontent because of absence 
of agricuttural, edUcational and industrial 
development in the region and taking cover 
of all these things, the secessionist and 
extremist forces are getting very much active 
and there is lot of violence taking place there. 
H is said already that the political leaders in 
Delhi are very much insensitive to the feelings 
and problems of the people of that area and 
this feeling is gaining ground and the people 
are getting alienated. 

Sc., along with the setting up of new 
University, the Central Government will think 
over so that other problems of that area are 
properly and urgently attended to and ways 
and means are found out to solve the 
problems and to remove the discontent of 
the people of that area. 

With these words, I welcome this Bill 
and hope that it will help in the development 
of that area. 

DR. C. SILVERA (tlizoram): Mr. 
Chairman, Sir, I rise to support the Bill and I 
congratulate the han. Minister and the 
Government of India for introducing the Bill 
and I request hon. Members of the House to 
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support this Bill. 

It is a long-felt need olthe North-Eastern 
people. The people of North·Eastern region 
feel neglected because of inadequate 
materials and facilities to educate our people 
and also improving the economy of the 
people of North-Eastern India. 

As you are aware, North-Eastern States 
are mainly hilly areas. The communication 
system is very bad and also because of its 
topography and geografJhical nature, it is 
very difficult to compete with the rest of the 
country. Most of the people living in North-
Eastern areas are of tribal origin and it is 
because of the feeling of this negligence that 
lot of insurgency has come up in various 
States. 

I am very grateful to the Government for 
fulfilling this long·felt need of the setting up of 
this University. 

As you are very much aware, 80 per 
cent of the people of North·Eastem area are 
agriculturists and there is no infrastructure 
as in other parts of the country, 

According to the Bill, almost all the 
States in India. except eight States have 
Agricultural Universities and this Central 
AgricuHure University which is to be situated 
at Imphal in the North·Eastern region is 10 be 
shared by six States of the North·Eastern 
area, 

I think the Government will have to be 
very careful in hand:ing this University 
because, from past experience, we have this 
sort of difficulty, We had a University called 
North-Eastern Hill University which is 
Supposed to be lor lour Slale and alter it 
comes into existence, almosf a" the 
constituent States have their own 
Universitie~1f It is meant lor Arunachal 
Pradesh, Nagaland, Mizoram and lOr 
Meghalaya, Of course, Arunachal Pradesh 
have gottheirown Universtty, Now, Nagaland 
has got its own University, This NEHU is how 

shared by only two States - Meghalaya and 
Mizoram. Mizoram is also trying to have its 
own University because of various reasons. 
This Central Agricultural University which is 
to be established at Imphal, I am afraid and 
I hope not, will face the same fate as the 
NEHU. When the University is shared by 
different States, there is a lot of competition. 
I may say that there is a lot of jealousy among 
the constituents States because, usually, 
the lion's share is owned by the State where 
the University is situated. That is what 
happened in the NEHU also. A State like 
Mizoram does not have any University. It 
does not have any technical college. not to 
speak of Medical College or any Engineering 
colleges. It does not have a University of its 
own. It does not have a technical college at 
all. I am surprised that when the other States 
are having their own Universtties andtachnical 
colleges like in Manipur where they have 
already got the Regional Medical College, to 
give another University for six States to 
share is strange and IIeel that some injustice 
has been done to some olthe States. I would 
like to warn the Central Government that the 
Government will have to be very very careful 
in handling this University. Of course, it is 
welcome. Something is better than nothing. 
But, I think the Central Government will have 
to see to its smooth running. I hope that a 
time will nO,t come when each State is 
compelled to demand an Agricultural 
University of its own. That will certa in Iy depend 
on the Central Government how it is going to 
handle this University. 

Sir, as I said earlier, the North-Eastern 
States have been neglected and thaI is why 
the insurgency has come up. With this gesture, 
I hope and pray that the people 01 the North· 
Eastern States would have some sort 01 a 
satisfaction and they will try to make the best 
use of this University. 

As I said earlier, almost all the Eastern 
States are 01 hilly regions. Of course, the 
potential is very good. The only problem is 
that we do not have any \echnical 
inlraslruc\ure laci!ilies. 11 inlrastruclure is 
established in the North-Eastern areas, I 
think a lot could be expected from them. I 
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also feel that the Government will have to be appointment and most of the time somewhere 
very careful in selecting the staff of this else. 
University because, as we said, the 
constituent States ofthis University are going 
to be of rather backward States like Arunachal 
Pradesh, Mizoram, Tripura. Manipur and 
Meghalaya. There will be a lot of competition 
regarding the appointment of stalf. Of course. 
the qualification will have to be considered. 
but while considering the qualification, the 
distribution of seats among the States will 
have to be considered very seriously. The 
question 01 seat allotment of the Univers!ty 
and the Colleges also will have to be thought 
of carefully. 

Sir. according to the Bill, the 
headquarters of the University shall be at 
Imphal in the State 01 Manipur and it can also 
establish Campuses at such other places 
within its jurisdiction as it may deem lit. The 
Campuses will have to be established in 
various States. I do not know ~owthe Central 
Government is going to consider this. There 
is a talk that an Agricuttural College will be 
established in Mizoram. And the people are 
very anxious to have this agriculture college. 
Unless and until this University is established 
it will nto be possible to establish campuses 
in various States. I urge upon the Central 
Government to start this University as early 
as possible. 

About the staff members, I want to say 
one thing. North-Eastern Stales being 
isolated some people from the plains- thinking 
that the price is risky or not - do not like to be 
in the North-Eastern States. Just to make a 
point is not enough. I have read an articte by 
name. 'Suitcase officers'. It said that most of 
the lAS and IPS officers who are posted in 
the North-Eastern States. they go there only 
with their suitcase and having their quarters 
retained in Delhi. they put their lamilies 
there. And the moment they land in the 
North-Eastern regIon. they try lor transfer 
either to Delhi or to some other place. Even 
if they are there they remain there for a tew 
days and try to come back to Delhi at the 
Slightest excuse. I hOpe that all those people 
who are going to be in the University and the 
college will not be like the suitcase officers 
who want to be there for the purpose of 

I have many things to say. But I would 
like to take this opportunity to say that the 
Mizorarn State is asking for a university and 
that is also mentioned in the Memorandum 
of Settlement between the MNF and the 
Central Government. It is in Clause 12 (ii) of 
the Memorandum of Settlement wherein a 
university is promised by the Central 
Government and a detailed project report 
has been submitted to the Central 
Government. I hope that the Central 
Govemment will seriously consider granting 
a university as promised in the Memorandum 
of Settlement betw~en the MNF and the 
Central Government. 

Once again. I would like to thank you for 
giving me this opportunity and the people of 
North-Eastern States. I am sure, will join me 
in thanking the Central Government. I hope 
and pray that all the Members 01 this House 
will support this Bill. 

SHRI V. DHANANJAYA KUMAR 
(Mangolore): Sir. it is a welcome measure to 
set up a Central Agricultural University 
catering to the needs of the entire North-
Eastern region comprising of States like 
Arunachal Pradesh. Manipur. Meghalaya. 
Sikkim and Tripura. While welcoming this 
venture of setting up a new agricultural 
university, I hope that this will nto ~ just 
another agricultural university as we have 
established many of such universities all 
overthe country. Specially. the North-Eastern 
region is a beautiful part of India. The land 
is fertile. There is plenty of water resources. 
In fact. the people. as being mentioned. 
living in this region have nto very much taken 
to this agricuttural operations. What I mean 
to say is that the activities of this new university 
will have to be divided more and more into 
allied activities lii<e the crop production. water 
management and also controlling of plants. 
pests and diseases. More anention will have 
to be given tor development of horticultural 
and 1I0ricultureal activities, side by side 
encouraging the animal husbandry. fisheries. 
forestr; etc. 
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Today, we have been seeing that a 
number of students are coming out of these 
universities, getting degrees after degrees 
and holding bachelor's or master's degree in 
agricultural sciences. But it is a sorry state of 
affair that a number of such graduates, they 
either wander for jobs or they are employed 
not actually in the agricultural operations but 
they are sometimes found employed in the 
banks and in some other engineering 
industries. So, what I would suggest is that 
more attention will have to be devoted for 
imparting extension education as 
contemplated in the Bill itself. More and more 
men should be trained for the development 
of farms, land management, water 
management. pest control, development of 
agriculture, horticulture etc. and due 
importance should also be given for 
marketing. 

So, ratherthan giving more attention for 
admitting a numberof students and ultimately 
conferring them with the degrees, the 
university shall endeavour to pick up such 
able bodied people from the area, give them 
proper training and make them to take up 
agricultural development work. The resources 
available should be properly exploi:ed and 
that way, this should be developed into a 
modern university. 

With regard to admission to the 
university, various courses that would be 
conducted and the education that would be 
imparted by this university, as was being 
mentioned a little while ago, the Bill does not 
specify as to whether the admission to this 
university is specifically limited to this region 
or it is open to all. As I can see from the 
provisions of the Bill, in one breath, it says 
that it is open to all. A careful examination is 
required when the intention in setting up of 
this university is to give the benefit to the 
people living in this region and people who 
can devote more and more attention to the 
developmental activities in this part of the 
country. Definitely, a provision will have to be 
made in the Bill and h the Act giving certain 
percentage of reservation to the people from 
the region. Then only, probably, the benefit 

that is envisaged in setting upofthis university 
partiCUlarly for the region could be made 
available or could be availed by the people of 
the region. 

The other provisions are routine and 
most of them are concerned about the 
management of the university, appointment, 
the way to impart education, etc. By 
experience we may look into all these at a 
later date and if necessary certain changes 
and modifications could be made. Now, as it 
is, when the Government of India has come 
forward to make an investment of the order 
of more than Rs. 65 crore, a major portion of 
which would be spent by the Government of 
India itself. care should be taken to see that 
the money is properly utilized and the basic 
infrastructures are obtained in the beginning 
stage itself. We find normally in such cases 
that most of the funds would be utilized for 
construction of buildings and construction of 
residential provisions for the teachers and 
other people working in such universities. 
Naturally now in the beginning we may have 
to get in people from other parts of the 
country to work in this university. But care 
should be taken to see that minimum 
reqUirement only is provided and the major 
portion of the funds that would be allocated 
should be spent for obtaining the 
infrastructure for giving more and more 
training, for research work and for 
developmental activities. 

It has been said that the major portion of 
the amount is likely to be spent in the course 
of the 8th Five Year Plan itself. I would 
suggest to the Government that let the 
university be set up as early as possible 
without waiting forthe whole period of the 8th 
Plan and let this basic work be taken up as 
early as possible. 

With these words I support this Bill. 

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): Mr. Chairman, Sir, I rise to support 
the Bill. Almost all the hon. Members who 
spoke ~efore me have supported the Bill and 
also they have emphasized about the 
necessity of the establishment- of an 
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agricultural university for the north-eastern 
States. So I nee'i not elaborate it further. 

This Bill proposes forthe establishment 
of an agricultural university for the 
advancement of learning and for carrying of 
research work in agricultural and allied 
sciences. The establishment of this 
agricultural university has been a long felt 
need and also a long-standing demand of 
the people of that region. As you know and 
almost all the han. Members of the House 
know, the people of that region feel that they 
are neglected in all respects. When the 
youth, mostly the students, who come back 
from their studies from far off places to their 
States find that they do not have enough 
opportunities when compared with their 
counterparts in other States, they are very 
much disappointed. So they take up arms 
because of their frustration and they turn out 
to be extremists. Some of them have gone 
underground and have revolted also. So, 
thi~ is the unrest that is happening there. 
Politically, it will be beneficial to the nation, to 
the country, to sel up this University. It will 
very much help in satisfying the youths who 
are frustrated and disappointed. In this 
context, I think, not only from the academic 
considerations but alsof: omtheconsideration 
of setting the unrest in the region, it will be 
very helpful. So, I welcome this. 

We, the people on that side of the 
region, do not want to be ungrateful. We are 
very much grateful to the Central 
Government, particularly tothe han. Minister 
who is looking aft~r the agriculture portfolio. 
We consider that it is a gift, it is a generous 
gift to the people of that region because we 
think that the establishment of this University 
will further the advancement of the people of 
that area. It is correct to say this. Some other 
han. Members also statec that more than 80 
per cent of the population of the North-
Eastern region - of these States - are 
agriculturists. 

There are not big industries; but small 
scale industries are there. So. agriculture is 
the very important subject for making the 
people of that area establish well. So, we are 
very much gratefulto the Central Government 

and particularlytothe han. Minister-in-charge 
of agriculture. 

It is correct to say that this region is 
really neglected. Whenever any problem is 
considered or discussed, the region is not 
mentioned. Even for example, when we 
discuss the damages by flood and damages 
by drought, the area is not mentioned, as if 
there has not been any drought and there 
has not been any flood. Really there has 
been flood in Manipur, there has been drought 
in the area and the people have suffered 
greatly on account of these. We have also 
approached the Central Government for 
relief; but much attention is not paid to the 
problems of these States. There are so 
many big States and big problems are there. 
If there ;s any flood in big States and if there 
is any drought in big States, the attention of 
the Central Government is drawn towards 
them and much attention is not paid to North-
Eastern region. In the North-Eastern region, 
small States are there and people are not so 
aggressive, as they have a few 
representatives in this House. I represent 
Manipur here and mine is a lone voice; so, I 
cannot impress much in this House. Even 
when we discussed this in the morning, they 
have referred to Bihar, UP and some other 
big States. They have not mentioned about 
Manipur. As a matter of fact, there has been 
drought: as a matter of fact, there has been 
flood. Much damages have taken place, but 
who cared? People in that region, mostly the 
youth and grown-ups, feel very much 
neglected, disappointed and frustrated. 

In this context, such gifts from the hon. 
Agriculture Ministerwill be taken very warmly. 
I will nto make a lengthy speech because I 
have sensed that the House will support and 
pass this Bill. I will touch upon only a few 
points. 

As regards the necessity, it has almost 
been mentioned. Even our han. Minister has 
stated elaborately that there is a necessity 
here. At one time. the region, particularly 
Manipur, was regarded as the eastern 
granary of the country. It was stated by our 
late lamented Prime Minister, Mr. Nehru, 
when he visited tne area. When he found the 
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fields of paddy, he remarked, oh, that is the 
eastern granary of this country. Now it 
becomes a deficn State. We have to ask for 
foodgrains from the Centre and from any 
other places. So, it becomes a deficit area. 

By establishing this university with 
headquarters at Imphal, capital of Manipur, 
I think, much will come to this north·eastern 
region. 

I would like to join with our other hon. 
Members who have cautioned the 
Govsrnment for taking care while making 
appointments of the Vice·Chancelior and 
also others. I also agree to that. We want 
persons to be appointed as Vice·Chancellor 
or any responsible officer who will think that 
this university is their house. Just now, as my 
colleague has mentioned, the officers who 
have come from Delhi, are 'briefcase or 
suitcase officers. If they are appointed, they 
will try to offer excuses for not attending their 
office or they will take leave so many times. 
So, it is an experience. It is a much spoken 
remark against them. Therefore, while 
making appOintments, I will request the hon. 
Minister to look into it. 

Lastly, I come to the execution part of it. 
We wourd rather urge the Government to 
take immediate steps to set up a university 
at the earliest possible time so that the 
wishes of the people can be fulfilled. 

DR. KARTIKESWAR PATRA 
(Balasore): Mr. ChailT'lan, Sir, at the very 
outset, I wantto congratulate the hon. Minister 
of Agriculture for brining forward this Bill. I 
wish that all the hon. Members of this House 
will support this Bill because this is a popular 
Bill. 

First of all, the hon. Minister has tried to 
remove the regional imbalance. In south· 
eastern States, for eight States, there was 
no university. Central agricultural university 
was not there. The Minister has considered 
and our hon. Prime Minister has also agreed 
to establish this university there in this region. 

The Government is also going to spend Rs. 
64.30 crore. That is why all the Members of 
this House should congratulate the Minister. 

One thing is there. After careful 
consideration by the committee under 
national agricultural research project, they 
had disclosed that In these eight States, 
there is much potentiality. If it could be 
tapped, then it could be much more beneficial 
forthis country. Sir, you know that though our 
population is exceeding more than 84 crores 
now, we are still better than the people of 
Russia and other big countries of the world 
because by agricultural research, by 
extending and expanding agriCUltural 
production, we are assured of our own food. 
That is why, our country is much more safer 
than some other countries of the world. 

Regarding import of wheat, you have 
argued that wheat is available in ourcountry. 
We are not to support the purchase of wheat 
from outside. This is the matter of debate on 
the Floor now. We are not far behind in 
ag ricultural production in comparison to other 
countries of the world. 

You have selected the site as Imphal, 
Manipur. I have heard the speeches of the 
hon. Members. Though they were stressing 
on their own State, they were agreeable on 
one point that there should be one University 
Commission. The Committee has chosen 
this place because this might be the central 
place and for all the other eight States, there 
will be a campus of the Central Agricultural 
University. So, there will not be much difficuhy 
for other States. In Clause 6, tt is said: 

"The jurisdiction and respor)sibility of 
the University with respect to teaChing, 
research and programmes of extension 
education at the University level In the 
field of agriculture shall extend to the 
States of Arunachal Pradesh, Manipur, 
Meghalaya, Mizoram, Sikkim and 
Tllpura: 

In my OpIniOn, one thing is lacking. 
Reservation of seats in the eight States 
should be painted out in the Bill. In future, 
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there will be a chaotlc situation and every Bill and pressing for Its passage with these 
State will fight for their seats to be reserved. words, I once again thank the Chairman and 
That is why, from the beginning, this House conclude. 
should give its recommendation that seats 
should be reserved for the eighth States. 
Capacity of seats in each faculty shoulo also 
be mentioned. Clause 23 says: 

"The Univer~ity shall have such faculties 
as may be prescribed by the Statute." 

This Bill has been prepared in the form of 
other Central Agricultural University Bills 
which were placed before this House for its 
sanction earlier. Our motto should be to see 
that new faculties are included in this Bill. Sir, 
agricultural universities and also KVIC centres 
which also come under Central Agricultural 
University are serving agricultural 
cevelopment in ourcountrybywayor science, 
research production and productivity. I have 
nothing to say against the 8ill and I have only 
to support this Bill. We are striving hard so 
It ·Jt our agricultural development keeps pace 
'" ~ h the ag riculturai development of the world. 
/! fld we are coming up and improving 
g adually. 

One of the han. Members has stated 
that there is no universit~ in Mizoram. 
therefore this university should be situated in 
Mizoram. Sir. there is a University in Mizoram. 
There is one agricllitural college also. The 
only thing that I would ~uggest is that there 
should also be a campu~ near that college so 
that there will not bd any difficulty with regard 
to agricultural development, research work, 
etc. 

As regards the t<'lnure of the Vice-
Chancellor and other officials who conduct 
the day to day business and who would be in 
charge of administration, etc. I have no 
objection whatsoever. There is only one 
thing. I would like to impress here that the 
money provided should be earmarked 
specifically and it should be clearly indic3ted 
as to within how many years, tnis work 
should be completed and it would (-ome into 
action or start functioning. That should be 
stipulated here. Otherwise, it these things 
are delayed, there is no use of bringing this 

[ Translation) 

SHRI RAMASHRA Y PRASAD SINGH 
(Jahanabad): Mr. Chairman, Sir, first of alii 
would like to thank the hon. Minister that he 
is going to fulfill the demands of the people 
of an Eastern State. Ours is an agricultural 
country and we always claim that 70-75 per 
cent of our total population is in agriculture. 
But we have not been able to make 
development in this sector to the extent we 
should have made. We have an example for 
it. China became free only after we got 
independence; and it made such a speedy 
development in agriculture that it has attained 
the top position in the world. We are at lower 
position in comparison to that country. Our 
land is very fertile; it cannot be matched with 
that of China; even then our production is 
very low. The reason behind It is that the 
agricultural experts have not been able to 
develop techniques to increase the production 
to the required extent or if developed, there 
benefits have not been made available in the 
rural areas are to be trained as to how they 
should use the techniques and increase 
production. Punjab is a state in our country 
where production is adequate; however the 
main hurdle in the development has been the 
non-availability of good quality of seeds. 
Since we have been unable to develop good 
quality of seeds in the country, we fail to fulfill 
the requirements of farmers in this respect 
throughout the county. The other mistake is 
committed when officers purchase sub-
standard seeds and provide them at block 
levels. This decreases the production rate to 
less than 30 percent. Besides, whateverthe 
produce is, it is of substandard quality and 
also inadequate due to which farmers find 
themselves incapable to get even the cost 
price of there produce. The hon. Minister 
should look into all these things because he 
always erTl>hasizes that he is after all, a 
tarmc rand th us it does not matter whether 
hE: is a minister or holding some other post. 

Funds earmarked for this purpose in the 
Eighth Five Year Plan are inadequate; and it 
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would take years together to complete this 
project. Therefore, the Government should 
allocate adequate funds for tha purpose so 
that the project is started and also completed 
in time. 

The crops ourfarmers grow, sufferfrom 
many diseases, due to which our production 
decreases by 20 per cent. Therefore, the 
scientists from Agriculture Universities and 
colleges who are engaged in the research 
work should go to villages and make the rural 
people aware of such diseases so that more 
and more people may detect the diseases 
andcurethemintime. Though it is very much 
in the knowledge of tha hon. Minister that 
most of the pesticides being manufactured 
for the purpose are spurious which rather 
increase the pests instead of killing them but 
it is beyond his power to control the situation. 
Pesticide manufacturers have conspirationai 
alliance with the concerned officials and 
dump such spurious pesticides in the market. 
How can agriculture develop and farmers 
prosper in such a circumstances. Until 
attention is paid 10 such matters agriculture 
cannot develop. It has been 40-45 years 
since we got independence. Had we paid 
attention to these aspects earlier we would 
have been at the top in regard to the 
agricultural production because maximum 
agriculture is done in our country. Hence all 
these shortc0mings which come in the way 
of agricultural development should be 
removed and more an more agricultural 
scientists should be prepared. Agriculture 
college or university should be reopened in 
all the States - whether big or small - where 
experts. in this field are there. This will 
encourage them to VlOrk in this field and 
provide more and more co·operation. 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): Mr. Chairman, Sir,l am grateful to 
you for giving me ar opportunity to speak. 
Central Agriculture University Bill 1992 has 
been introduced in the House, we welcome 
it. I am glad that this Bill has been presented 
by a person who is basically a farmer, and 
thus he has aconsiderablaknowledge about 
the condition of the farmers and the prevailing 

situation in agriculture. It would have been 
better if he himseH had prepared the 
prospectus of the proposed Agriculture 
University. 

16.0p hrs. 

Mr. Chairman, Sir, there is no doubt that 
ours is an agricultural country and about 3 
out of 4 persons depend on agriculture. 
Agriculture universities are already there in 
most of the states of the country but it is a . 
matter of regret that no Agriculture University 
is there in the eastern border reg ions. Keeping 
in view the climate, 

geographical conditions and the production 
of that region Agriculture University was 
necessaryforthat region. Since an Agricutture 
University has been opened now tha! 
shortcoming has also been removed. The 
hon. Minister should be congratulated for 
this. But on this occasions I would like to 
submit to the hon. Minister of Agriculture that 
special attention should be paid to provide 
technical know-how and practical training 
there. As the other hon. Members have also" 
suggested and I also agree that it should be 
comprehensive and special attention should 
be paid on horticulture, Animal husbandry, 
forest-life atc. 

16.02 hrs. 

[SHRI TARA SINGH in the Chai~ 

Mr. Chairman, Sir, referring tothe targets 
fixed for the university. Bill says that 500 
graduates would be produced in this university 
by the year 2000. But, in my opinion. this 
number would be inadequate by the year 
2000 or afterwards and that the target should 
be further increased. Therefore the range of 
this University should be widened. 

You have said that an estimated 
expenditure of Rs. 64 crores and 30 lakh is 
involved in establishment this University. I 
would like to remind you that a university like 
this was also envisaged to be set up in U.P. 
in the name of Arrobedkar. The then Prime 
Minister late Shrl Rajiv Gandhi had remarked 
that it would stand among the best universities 
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not only of India but 01 the world also. All sort 
of subjects would be taught in that university. 
A sum of Rs. 25 crores was fixed for it. In the 
beginning, all sort of good things were said 
about it but later on the lund meant lor it was 
reduced to As. 9 croms 50 lakhs and thereafter 
it was reduced to Rs. 5 crores and further it 
was reduced to Rs. 2.5 crores. Now the very 
existence of this university is kept in 
abeyance. The U.P. Government has been 
asking the Central Government to take it 
over. A period of 5·6 years has been passed. 
No progress has been made in this regard, 
because no new college has so far been 
opened and even the classes were not 
started. You should be much cautious about 
it otherwise this idea of setting up the 
university may meet the same fate. It should 
also be ensured that the estimated amount 
As. 64.30 crores may not reduced and the 
existence of it may not be in doldrums. 

DR. RAMESH TOMAR (Hapur): The 
U.P. Government has provided As. 300 
cores for Ambedkar University .... 

SHRI RAJNATH SONKAR SHASTRI: 
When .... 

You say that a surr. of Rs. 300 crores is 
given. We do not know about it, but we have 
just heard about it that Kalyan Singh 
Government has written a letter whose 
certified copy is lith us. Regarding that 
University he has written to the central 
Government that the U.P. Government is 
unable to run the University. So the Central 
Government should take overthe same. It is 
one month old affair. Inspite of it if you claim 
that the Central Government has provided a 
sumo! Rs. 300crorestothe U.P. Government 
and if there is some sense 01 truth in your 
S!J!ement we are thankful for the Central 
Government that it has provided financial 
assistance to the kalyan Sino h Government. 
which calls itself the champion for the cause 
of the scheduled castes. 

Mr. Speaker. Sir,l do not want to prolong 
this issue, I just want to request the hon. 
Minister to take some concentrate steps so 
that this scheme does not go into smoke like 
Ambedkar University scheme. 

Sir ,lastly I would like to request that you 
have fixed the tenure of Vice·Chancelior for 
5 years under section 4 page 14 of the bill. 
Just now, some of my colleagues have also 
stated that you have mentioned about the 
tenure as 5 years or upto 65 years, whichever 
is less, in this bill. There are so many 
universities in the country and moreover we 
also have been students ofthese universities 
by there is no such University in India whose 
Vice·Chancellor is appointed for 5 years at a 
stretch. Generally, this tenure is for three 
years. I would like to request you to kindly 
consider this point otherwise it may cause a 
lot of problems. 

Sir, the provision clearly states that 
either it is five year period or to the age of 65 
years, whichever is less. Secondly, you have 
created C:. post 01 Directorol Education under 
section 5, page 17.1 am unable to understand 
the justification of creating this post in this 
university, when there are separate 
departments for Horticulture, Forestry, 
Animal Husbandry, Veterinary Science. 
There will be a head of department in every 
department and that is more than sulficient. 
Sir, there are also some other points 
mentioned in the bill, which are praiseworthy. 
The Bill consists also a provision regarding 
maintaining discipline among the students. 
This is very relevant in the present 
circumstances. If we can maintain it,it will be 
a big achievement but you have not made it 
clear as to how you are gong to achieve it, 
and what steps in particular would be taken. 
" may be that steps in particular would b e 
taken. "may be that you may set a separate 
university for it but you must give special 
atlention to it. You have also mentioned 
about students' organisations, I would like to 
know, whether there will be an election for 
this students Organisation and wil! you 
make arrangements forthis electllJr. A point 
has been made about students louneils. 
You have stated that a student can [",ise any 
of the issues related to the Universit~ before 
the council. But one does not und, .rstand 
whetherthis right would be exercised hrough 
the stLidents ' association or the sll .. dents 
union. Why would be its form and v.hich 
SUbjects would be covered by it. This fT.;' y 
also lead to some agitation in the university. 
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One last point, and I would like to 
conclude. 

You have not mentioned anything about 
scheduled castes and scheduled tribes in 
this Central Agricultural university Bill. In this 
bill you have provided for the posts f Vice-
Chancellor, Director (research). Head of the 
faculty, Register, Head of Departments as in 
the case of other universities. Here, I would 
like to suggest through you that generally, in 
borderareas the number of scheduled castes 
and scheduled tribes is more and therefore 
due representation should be given according 
to their percentage of population. An 
amendment should be made to this effect. 

With these words,l express my gratitude 
you for presenting such a nice bill for the 
development of border areas. On the very 
first day of this session you have presented 
this Bill for the development of agriculture in 
border areas. I, therefore, welcome it and 
once again congratulate you. 

{English] 

PROF. K.V. THOMAS (Ernakulam): At 
the outset, I congratulate Shri Balram Jakhar 
for introducing this Bill, which will be very 
helpful to the North East Region. 

I will not take much time to discuss this 
Bill. But I would like to ~oint out certain other 
fields in agriculture which need special 
consideration, One is the Fisheries. 

In Fisheries, there is fish farming, fishing, 
fish processing and exports. In India, we 
have got a number of institutions like Central 
Institute of Fisheries Technology (CIFT), 
Central Institute of Fisheries Nautical and 
Engineering Technology (CIFNET), Central 
Marine Fisheries research Institute (CMFRI) 
and Integrated Fisheries Project (IFP). These 
institutions are functioning separately. 

My suggestion to the hon. Minister is 
whether it is possible to bring all those 
institutions under a single umbrella and a 
Central Fisheries University or Institution is 

formed so that all these institutions can 
function under a single body. 

There is one more suggestion, in Kerala 
when the admissions are given to the fisheries 
schools, the children of the fishermen are 
given a priority. Similarty, whether it is possible 
to give some reservation or priority to the 
children of the farmers when admissions are 
given to the AgricuHural Universities. 

Sir, a large number· of agricuHural 
universities, like Pantnagar Agriculture 
University are instjtutions of par-excellence. 
But we fail to recognise the professors and 
teachers who have done enormous work in 
these unlversit;es. These universities have 
produced very eminent professors, very 
eminent et teachers and their research work 
is well recognized throughout the world. 

So, my req~est is that the Government 
of India should take some measures so that 
these eminent professors are recognised at 
a proper time. 

Coming to this particular Bill, there is 
nomin'ltion of Chancellors and Vice-
Chancellors of the universities. When such 
nominations are made, there should be no 
political consideration. Many of our 
universities could not function because the 
Vice-Chancellors are selected on the basis 
of political consideration. So" at least for 
these agricultural universities, when the 
Chancellors and Vice-Chancellors are 
selected, it should be on the basis of merit 
and merit alone. 

With these words, I support this Bill. 

[ Translation] 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Chairman, Sir,first of alii would 
like to thank the hon. Minister, who has won 
the election from my neighbouring 
constituency, for accepting a along standing 
demand of opening a Central Agriculture 
universIty in North-Eastern region and for 
bringing a Bill in this regard. He has said that 
500 students will be able to get education 
from tL;s university. At this pOint,1 would like 
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to say that I welcome the Bill introduced by 
the Hon. Minister. But some things have not 
been included in n.l! those things are included 
in this Bill, it will be very good for this area. 
Now it will become possible to conduct 
agriculture research work in the States and 
new knowledge in the field of agriculture 
education and research will be imparted and 
benefits of research work w ill be extended to 
the farmers of that area. 

Mr. Chairman Sir, the area will also be 
provided extensive facilities of training and 
research in agriculture which did not exist 
earlier I would like to ask about the location 
of its headquarters. In this regard no 
information has been given in the Bill. The 
hon. Minister has also not said anything in 
this Bill about the numberof laboratories and 
faculties to be opened in this university. 
Based on my experience, I would like to say 
that equipments worth lakhs of rupees are 
imported from abroad for the laboratories 
but they remained unutilized because of 
shortage of power. There is also not any 
reference to the effect in the Bill that it will not 
be repeated in this university. I would like to 
submit on more thing that if the Government 
appoints Vice-Chancellor of the university 
from outside the area then its consequences 
will be the same as ;,ave been in other 
universities. Therefore, it should also be 
ensured that the person of this area wil only 
be appointed Vice-Chancellor of the 
university. So far as the term of the Vice-
Chancellor is concerned it depends on the 
Government whether it should be 5 years or 
3 years. But the person who pertorms his 
duties properly should not removed. The 
Government may give him as long a terms 
as it wishes. We have no objection in it. 

Mr. Chairman, Sir, now it should also be 
considered as to what will be its source of 
income. Unusually there are two types of 
expenditure, the first is non-planning 
expenditure which includes salary, 
allowances of university employees and 
maintenance of laboratories and other 
services of university. The second is the 
amo . . 
plan 
GOVI 

so that this university may get assistance 
from Indian Councn of Agriculture Research 
and International Agriculture Development 
Agency for its development works. In this 
field Pusa Institute which is 50 years old and 
International Crop Research Institute are 
working in our country under which there are 
15-20 agriculture universites I would like to 
submit to the hon. Minister that agriculture 
scientists may get training in India, there 
should extensive facilities of research work 
and there should be co-ordination wHh foreign 
agriculture' research institutes and 
international research institutes. I hope 
because our past experience shows that the 
agriculture universities working in India have 
done such research works during the past in 
the filed of rice, cotton, potato and wheat 
crops t: lat it created a sort of confidence in 
India. 

I would like to say that the success of 
Green Revolution in India is the result of the 
policies of Dr. M.S. Swaminathan and his 
colleagues as a result our agriculture 
production has reached more than 200 lakh 
tonnes. I would like to say that the benefits of 
the new agriculture policy which the 
Government is preparing do not reach the 
farmers because adequate publicity has not 
been given to technical research. There are 
a few means of pUblicity as a result adequate 
publicity is not given and they can't also meet 
each individual. 

The Food and AgricuHure Organisation 
has pointed out two things. Agriculture 
universities fail due to financial dif1iculties in 
running them. Therefore, I hope that the 
Government will remove their financial 
difficulties. These universities cannot get 
required numberof scientists and employees. 
These are the two short comings. These two 
shortcomings should be removed and 
axperienrod scientists and employees should 
be appointed there. I think this university 
which the Government has opened for the 
North-eastern region will work properly. The 
Government has paid attention to this 
demand after so many years. I welcome it 
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also give attention to what I have said and will 
also make reference to the constructive 
suggestion given by me in this regard. 

(English) 

DR. ASIM BALA (Nabadwip): Mr. 
Chairman, Sir, while supporting this Bill, I like 
to say that Agricultural University concept 
has been brought form USA. And when 
compared to USA conditions, our country's 
conditions are completely different. The USA 
experts had visited our country a number of 
times and they had given soma different 
opinion that it is not suited to our agricultural 
environment. I would like to mention here 
that just after indep€ndence Jawaharlal 
Nehru had said that everything else can wait 
but not agriculture. Even Mahatma Gandhi 
also has said in some of his speech that both 
intellect and land should be very much in 
cooperation; otherwise country cannot 
develop.,with this view, the Agricultural 
University process is very much helpful. 

The process of socio-economic evolution 
took different forms starting with steps for 
the transfer of assets like land, livestock to 
those who had no asset base. 

The programme of land reforms 
instituted at the begining of the planning era 
involved the abolition of the Zamindari and 
Intermediatory tenures. Latter tenancy 
reforms protection of sharecroppers, land 
ceiling and land consolidation measure were 
introduced. Even after 45 years of 
independence still there is no proper land 
reform in the country. 

An Agricultural University is going to be 
set up Imphal.lt is a very good step. But it will 
not be fruitful if we do not go through the 
change in the course curricular. The students 
who are coming from the University should 
know the different local languages, different 
regional systems land reforms and social 
system of ourcountry. The course curriculum 
which is at present be ing taught is ,Jt suitable 
for the present day agriculture environment. 
So, I request the Minister to look into this 

Another thing is about nomenclature of 
the University. 

That has been mentioned here. The Bill 
says: 

• Agriculture· means the basic and 
applied sciences of the soil and 
water management, crop 
production including production of 
all garden crops, control of plants, 
pests and diseases, horticulture 
including floriculture, animal 
husbandry including veterinary and 
dairy science, fisheries, forestry 
including farm forestry ... : 

There should be two different types of 
UniverSities. One University should be 
completely on agriculture. I have mentioned 
Ihal na'11e. And anolher universily should be 
like animal science or veterinary science 
including dairy science, fisheries and other 
agricultural products like animal husbandry. 
The University should develop some feelings 
10 the studentlhrough their course. Curricular 
that they have to work in the village. 

Moreover, nothing is mentioned about 
the sports and exIra curricular activities which 
is very much essential to the students. 
Thousands and thousand of our students 
are remaining unemployed. After completion 
of their course, they should get some job and 
the course should be job oriented. 

There is one and the only Agricultural 
University in our State and that is the Vidhan 
Chandra Krishi Vishwavidyalaya, there are a 
allot of problems. The University is suffering 
for want of funds and sometimes the funds 
have been diverted to other purposes. This 
has happened to other universities also. I 
hope the hon. Minister will look into this 
matter, so that the Agricultural Universities 
are ablu to develop. 

Lastly, I would like to say something 
about the Dunkel proposal. It is very much 
coming to the agricultural field. Pesticides, 
fertilisers and other agricultural input cannot 
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be sufficiently used for agricultural formulated these days to abolish posts and 
development. The Dunkel proposal is going through other means to cut down 
harm to the total agricuHural economy of our Government expenditures and as a result 
country. I hope the hon. Min:sterwililook into many persons occupying key positions are 
this matter. getting ufl,employed. Under such 

With these words, I support this Bill. 

[ Translation] 

SHRI NITISH KUMAR (Barh): Mr. 
Chairman, Sir, I would like to congratulate 
the people of North-East and thank the hon. 
Minister of Agriculture for brining forward this 
Bill. I thank him for accomplishing this task 
which was initiated by the Government of 
Shri V,P. Singh. The idea that university be 
set up in North-East was first mooted by V.P. 
Singh Govemment and a beginning was 
made in that direction. The credit now goes 
to the hon. Minisler for giving it a practical 
5hape. I am Ihanklng him for that. It is 
significant development for the people of 
North-East. It will fulfil the aspirations of the 
people there. I would once again like to 
congratulate the people of the area. 

I would like to give one or two 
suggestio~s. The head-quarters of the central 
Agricultural University would be at Imphal in 
Manipur. I would like to point out that there 
are five other Slates, besides Assam in the 
North-East. Since the headquarters would 
be at Imphal and every Stale in the North-
East has special significance, there is need 
to be more careful in ru1ning Ihe University, 
The Government should establish research 
centres in there remaini!Jg five States under 
the Central Agricultural University. Keeping 
in view the requiremenl of these States. My 
suggestion is that such research work should 
be undertaken so as to catar to the needs of 
the people there, 

Secondly, when the Central Agricultural 
Univeriity would be set up large scale 
appOintments would be made. The temptation 
of the people Sitting in Delhi would be to get 
their own people appointed. I would like to 
bring this tact to the notice of ShriJakharwho 
is present here. Many persons working in the 
Ministry of Agriculture night think that this is 
a rare opportunity as schemes are being 

circumstances if a university is being set up 
there would be abundant employment 
opportunities also. The lure of getting their 
own men apPOinted has always been there. 
It has affected the working of the Public 
Sector. It is a different subject. I would not 
like to digress. There Is an apprehension that 
if the universHy is set up in North-east, the 
people belonging to other parts of the country 
would be given appOintment in the name of 
expertl> and scientists. II has been observed 
that generally the appointing officer recruits 
the people belonging to this State or area 
even to the class III and class IV posts. I 
would like to caution them that they must 
avoid this temptation, and provide 
empluyment opportunity to the people of 
North-East. If the are irregularities in the 
appointments, the people may launch 
agitation and revo~ evenlhoughthis university 
is being set up to fulfill their aspirations. 

Regarding admission I woul<.' like to 
subm:1 that the students belonging to North-
East were earlier sent through I.C.A.A., 
quota and other mean'. 10 di'lerent places 10 
get agricuHural eduG.llIon because thare 
was no Agricultural University there. II ;s but 
natural that the central Government would 
like to provide the admiSSion facility to 
students 01 the entire country in the name of 
national integration. Since the Uniyers~y is 
being set up in a special area and under 
special circumstances, 90 per cent 
reservation for admission should be made 
for the people belonging to that area. H we 
provide admission facility on All India basis, 
the students of that area would not be able 
to get admission there. Many people who are 
posted there also get their wards admitted. 
h can lead to resentment? 

Through you, I would like to place two 
things before the Government. Action must 
be initiated keeping in view the apprehension 
regarding nomination, admission and 
appointments. 
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Krishi Vigyan Kendras should be set up 
on a large scale with the help of voluntary 
organisations and under the auspices of this 
university in the North-East so that farmers 
could be trained in advanced methods at 
farming and allied sectors. The Government . 
must take note 01 it. While setting up the 
university attention should be paid particularly 
to three lields I.e., forestry, dairy farming and 
horticulture so that research work could be 
carried out as per their requirement and the 
area could progress. These are some of the 
suggestions in the field of agriculture. 

Objections can be on many provisions 
of the Bill. I lee I that not much pains have 
been in drafting this Bill. It has been based 
on the modal Bill on Central Universities and 
not much attention has been paid to it. 

There is need for amendments in many 
areas of the Bill. Shri George Fernandes will 
highlight these amendments. I don't want to 
go into that. There is need for improvements 
in many provision so that the Bill becomes 
dynamic and effective. Basically al: 01 us 
overcome the dacision of opening the 
agricultural University: 

It seems that drea:ns of the people will 
be realised. The work Which we had initiated 
has got a practical shape. Therefore, we 
again thank the han. Minister, welcome the 
Bill and broadly suppor it. 

[English] 

SHRI PETER G. MARBANIANG 
(Shillong): Mr. Chairman, Sir,ldo join hands 
with all friends who have congratulated the 
hon. Minister Shri Balram Jhakar for brininc 
this Bill. It is a long-awaited Bill. In fact we 
remember with fond memories of late Shrimati 
Indira Gandhi when we discuss this BU: 
because it was mooted out right from thOSE> 
days that there is a need for a central 
agricultural university which is to be developed 
in the North Eastern region .. 

Congratulating the Congress 
Government for the bold decision that it has 

taken to estabfish this university, I must say 
that the Bill will fulfill the aspirations of the 
people involved in agriculture, people involved 
in research in agriculture and people involved 
in the teaching of agriculture in the North 
Eastem region. 

In the North Eastern region, we hav6 
sent students all over India and when they 
come back we find that the learning that they 
received in those universities especially the 
practic~llearning is not applicable in the hill 
areas especially of the North Eastern region. 
Therefore, this university at Imphal will fulfill 
our aspirations. This is being set up at Imphal, 
though I would have urged the hon. Minister 
to bring it to Shillong because in Shillong we 
have a very big complex of I.CAR. which 
has been there for the last 15 to 20 years 
now. It is doing vary good work in research 
of different crops grown in the North Eastern 
region to know how to make them more 
fruitful. Though Imphal has been taken as 
the main campus, I would request the han. 
Minister of Agriculture to please remember 
that one of the campuses of this university 
should be located at Shillong. They have a 
very big building, their own farms and 
everything in that complex. It is a very bir, 
complex which is located near Shillong airport. 
This will helptq identify thE! different disease 
of plants thai have come ul' in the North 
Eastern region, especialiy in Meghalaya. 

Some time ago i raised in this august 
House the issue of the disease that has 
occurr~d in Acaramrt- betel nut plants in thE: 
North Eastern region of Meghalaya which 
has killed nearly there lakh trees of Acaran ut. 
There is a need to go into the problem and te 
identify the disease and to lind out measures 
how to overcome this disease. 

Three years ago there was a disease 
that had attacked the oranges trees. Unti! 
today no today no remedy has been foune 
out for this. These are very important plants 
that we have. In Meghalaya and in the larger 
parts of the North-eastern region I feel thai 
if a mora detailed research is gone into,l am 
very sure that we will be able to help the 
agl1c:vlturists. Also I am, very happy to see In 
the Bill that a special provision is made fron > 
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giving training in advanced learning to social Universijies are lacking un~ormity either in a 
walkers and other people. There are people, curricul:Jm or in a syllabus or in admissions 
manyB.Sc. (Agriculture)graduateswho really or providing finances and also in the tenure 
need speCial training of and on in the North- of some of the officers at the hierarchy. In 
eastern region and I would request the han. most of these universities when the officers 
Minister to go into its aspect of the need to have been appointed at the level of the Vice-
further giving teaching and training to the Chancellors, Deans and other persons, in 
Graduates in Agriculture. most of the universities the tenure is only 

Sir, I heartily congratulate the Congress 
Government for brining out the Bill and also 
congratulate Shri Balram Jahkar, out hon. 
Minister, who always thinks for the 
advancement and development olthe North-
eastern region. 

I support this Bill wholeheartedly. 

PROF. UMMAREDDY VENKATE-
SWARLU (Tenali): Mr. Chairman, Sir, I rise 
to support the Bill that has been brought 
about. I congratulate the hon. Minister for 
Agriculture and not only I congratulate him 
on this occasion, I also thank him for the 
steps that he has taken in brining this Bill and 
creating a Central Agricultural University in 
the North-eastern region. 

Sir, with the establishment of this 
Agricultural University, a long cherished 
desire of the people of the North-eastern 
region will be fulfilled in providing opportunities 
forthe advancement of learning, prosecution 
of research and also in providing extension 
services in Agriculture and allied sciences in 
the region which have been hitherto lacking 
in that region. Sir, this will certainly eliminate 
the regional imbalances in providing 
opportunities for agricultural extension 
research and education. This steps goes a 
very long way not only in creating technical 
manpowerbulalso in generating the required 
technical know-know which ultimately leads 
to stepping up agricultural productivity and 
production. 

Sir. in this connection I am not gong to 
make a big speech, but I will just make 
suggestions in three or four areas where 
most of the Agricultural UnIversities have 
been suffering in tho COUlWy •• with certain 
amount of discrepanclel between OAt 
University and ttw other UnIversity. 1M 

three years, in some of the universHies it is 
five years. Sir,l take this opportunity to make 
a suggestion to the han. Minister that let it be 
a uniform tenure of five years for all 
unive rsiUes, whether it is the Central 
Agricultural UniversHy or the Agricultural 
UniversHy which is beir,g managed by the 
State Government. So, let the tenure be five 
years. In APAU, for example, the tenure of 
the Vice-Chancellor is three years whereas 
the tenure of the Deans and Directors is five 
years. So, I suggest that it should be five 
years in all the universities in making 
appointments, to the post of Vice-
Chancellors, Registrars, Deans and Directors 
and they should all be technocrats .. In some 
of the universities some bureaucrats are 
being posted as registers which is not 
conduc.iveforagricuttural education, research 
and extension. 

Then. in admissions also, in some 
universities 25 per cent reservation is 
reserved forthe children oflhe agriculturists 
and in some universHies it is not available. 
So, that should be taken care of and there 
should be reservation for the children of the 
agricutturists and agricultural families. so 
that H goes a along way in the rural uplifiment 
and the rural development. 

Again in the Andhra Pradesh Agricultural 
University. al the end of the training 
programme. Rural Agricultural Work 
Experience Programme-just like Intership in 
the medical science-has been introduced 
and it is functioning very successfully. Let 
this be uniform to II the universities. Let 
there be a practical training programme for 
the agricultural studonts which is called as ' 
Rural Agricultural Work Experience 
Programme' which 16 functioning very well 
on very sound lnas In the Andhra Pradesh 
Agricultural Unlversly. 
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[Prot. Ummareddy Venkateswarlu] promotion policy. So, I suggest that it should 

Secondly, an agricultural scientist should 
also be an extension worker. In most of the 
universities, the coordination between the 
research scien!ists andthe extension workers 
is lacking. This is a two-wav process. Both 
the scientists should be elJucated by the 
extension workers by bringing the problems 
from the fieldto the laboratory or to the notice 
of the scientists and similarly the extension 
workers should be educated by carrying the 
results of the research projects form 
laboratory to the field from. Here, in most of 
the cases, this feedback is not there to the 
extent that it is required. The field problems 
are not actually being transmitted to the 
scientists. 

Sir, I would make only one suggestion 
out of my exparience of having worked in the 
agricultural university for about there 
decades. A scientist should always be 
entrusted with the job of having his own 
demonstration farm at the field level. He 
should also be an extension worker. So, a 
scientist should not meiely been confined to 
the four wall of the laboratory, bu! he should 
also be exposed to the filed work. So, I 
suggest that it should be a uniform policy that 
every scientist should have his own 
demonstration plot or demonstration fa~m in 
his own filed of excel:ence or specialisation, 
so that he will have the feedback. It is not only 
a transmission from the laboratory to land, 
but it should also be from the land to the 
laboratory. 

Then, there is a murmur in most of the 
agricultural universities that the scientists 
are not being treated to the extent that they 
deserve it. In promotions also, uniform policy 
is not being adopted. In several universities, 
the State Government is not coming up in 
time to provide the funds. Particularly, in 
merit promotion scheme and career 
development Scheme there is a allot of 
discrepancy from one university to the other 
university and this is causing a lot of 
inconvenience. In Slates like Andhra 
Pradesh, there is no coordination between 
the Government and the agricultural 
universities in finalising and financing the 

be a uniform promotion policy for all the 
agricultural universities. 

With these few observations., I thank 
once again the Agriculture Ministerforhaving 
brought about this central Agricultural 
Research University Billforthe establishment 
of an Agricultural UniversHy in the North 
Eastern Region. 

[ Translation) 

THE MINISTER OF AGRICULTURE 
(SHRI SALRAM JAKHAR): Mr. Chairman, 
Sir, I heartily thank to allthosa hon. Members 
who participated in this debate and 
discussions. I do not have words to express 
thankfulness to them and the manner in 
which they have appreciated the Bill. This Bill 
was 1bout such an issue that there just could 
not be difference of opinions and in that very 
spirit it has been supported by one and all. 

What was required was to establish it in 
the North-Eastern region, as soon as 
possible. It was a long pending issue. It was 
under the consideration for a long time, but 
it was not being implemented. ! would like to 
thank the hon., Prime Minister and the 
Planning Commission for the solid steps 
taken by them to full support, ! put my heart 
and soul to bring forward the present Bill. I 
thought that the facilities which is a rightful 
claim of theirs. The latent talents of that 
region have to be brought up. So that they 
also may have a sense of participation what 
has been done today was much required. I 
am extremely happy. From the core of my 
heart I thank all the hon. Members for their 
support to the Bill. Some hon. Members 
have given some more suggestions. 
Suggestions are always welcome because. 
they help to improve the process. They help . 
to remove the shortcomings. I would like to 
assure the han. Members that we have 
worked meticulously on this Bill to avoid any 
shortcomings. The ex-Speaker has left, he 
was telling that in Shillong also there should 
be one such university. Some persons will 
say that there is no such university in many 
other places whereas some other places 
have the privilege of having such universities. 
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" Is not like that. There is a proposal to set candidates. Every candidate should be 
up such universities in the four states viz treated equal. This is not his criterion. Only 
Meghalaya, Manipur, Nagalandand Tripura. worthy and able persons would be placed 
Tripura,however,wtthdrawandlwasthinking there. The Government proposes to place 
that the Nagaland should have a uniyersity strong-willedpersonsthere. When new seeds 
there ttselt. In Meghalaya are sown is required and when it is the period 

[English] 

a good number of central institutions finally 
gave the consent in favour of this Naturally, 
this was consensus. 

[ Translation] 

They decided everything in good 
brotherhood and there is no dispute on this 
issue. Opening of such institutions in due 
everywhere. We have marked that-

[English] 

Each college has proposed one thing. 
This Council has already established regional 
research stations on location specific basis. 

[ Translation] 

Cultivation of different thing have to be 
undertaken in different ways in different 
States. For example, at a particular place wa 
can go for fisheries, at other place we can 
prefer development of medicinal plants and 
at other places we can open dairy and 
undertake that cultivation of rice. There is a 
plain land in Manipurwhich is suitable forthe 
cultivation of rice and also there are resources 
for irrigation. In this way, cultivation of different 
things have been prescribed for different 
places depending upon condition of those 
places. Care will be taken in this reg:ud t~at 
nobody should have any objection. It has 
been argued that students from outside the 
State should not be admitted in this institution. 
It is not so. This country is one and it has its 
dignity; The North Eastern Region will have 
its major share of seats there will be a board 
which will decide as to what should be the 
criteria of selecting the candidates. Care will 
be !taken that no irreglJlarity is committed 
causing damage to the North Eastern Region. 
My colleague was telling that he is afraid 01 
nepotism when there is appointment of 

of fruition everyone of that region would be 
benefited. It is, however, not an easy task. 
The han. Members said that here was a 
paucityof funds, but it is not like that, the work 
will not be left incomplete. It will be completed. 
It has to be done any how. There is a phrase 
in English. 

[English] 

A thing built for ever is the thing which is 
really t,uilt. 

[ Translation] 

There will be no hindrance in it. I would 
like to assure that ~ would be n;ade and ~ 
would be run. The Government is bound to 
remove the baCKwardness of the particular 
regions., So that they may come at par with 
the other States. Now the Cauntly is in such 
a State that if regional imbalances are not 
removed it would lead to the condition as we 
experienced in the morning. Onlylhree States 
of the country cannut feed the whole country. 
Population is constantly increasing every 
yearthere is an increase of twocrore persons. 
Is it properthatforfoodgrains we should only 
depend on Haryana, Punjab and Western 
Uttar Pradesh. Things cannot go like this ior 
a long time.' Every State should be sell-
reliar;!. Regional imbalances have to be 
done way with. They have to be lifted up. Our 
colleague was right, he has the experience 
of working in an agriCUlture univerSity. I 
agree with him that things shouid be done 
practically. 

[English] 

Extension Service is tha best. 

[ Translation] 

Unless we set up a demonstration plot 
meant in every village, we cannot convince 
them that each and every man can do it and 
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has to do it. This is simply because every one 
can do labour. Therefore, they have to be 
taught and encouraged. I would like to spread 
the network of extension. Services through 
out the country., It does include agriculture 
science. 

Today my colleague was telling that I 
should also take up the issue of agricultural. 
Science centre. In this regard I would like to 
say that I am myself very much concerned 
about n. I also held talks with the hon. Prime 
Minister. I told that unless the people are 
awakened there cannot be any deve lop men! 
01 rural areas. As the purpose of going to 
schools is to get knowledge. Similarly. there 
is a need of opening such a Centre in the field 
of agriculture to impart kl"lowledge in this 
regard being conductod by the experts. 
Different training courses, say of one week, 
one month 6 months may be arranged for 
different categories of persons-whetherthey 
are youngster or grownups. In this way the 
purpose of the Government may be served. 
My colleague told that there should be a 
guarantee of employment to those who 
receive education there. I would say rather it 
is simply a matter of great regret. I really fail 
to understand what is all this. I am incidentally 
remained of an anecdote of Maithlisarn 
Gupta. A mother told that no restriction 
should be imposed upon her son for he did 
not bother for employment. At this 
Maithlisaran Jee reacted in his own way and 
said·O Education dam on you, you are not 
meantforeducation". Dowe impart education 
for employment? Are the experts prepared 
in agricultural science centers only to sit well 
dressed in the offices. The Government 
needs a support from you all. I propose that 
a written assurance should be obtained from 
those receiving education in such educational 
Centres fifty percent of them would be working 
in fields. The Government aims at preparing 
such experts who can be self-reliant and that 
they might not be lagging behind anybody 
else. When the world has done this, can't we 
do? We can certainly do it. There has been 
<: revolution in the field of agriculture in the 
world. Why should we lag behind. Three 
states in our country have moved ahead only 

because they were guided in a proper 
direction, though other States also have the 
capability to do the same. Therefore, we and 
our 19aders have to show aproperpath tothe 
people and tell them that they could also do 
something worthwhile. We have to giver 
practical guidance to them in a fields. For 
instance of Shri Chavan takes the initiative, 
I should also have a spirit of competetion and 
try to do the same -the Members should 
develop this type of spirit among them. It 
would be a healthy trend; it would encourage 
development and to destruction. I would like 
the agriculture scientists trained; in Krishi 
Kendras to work in the fields and set an 
example to the people that a vast quantity of 
foodgrains could be produced just in an area 
of two, five or len acres of land. Similarly. n 
would be of great utility if they set up 
ag riculture based industries. I want to prepare 
specialists; I want to find out a new alternative; 
I want to diversify it. 

[English] 

The whole approach is wrong. 

[ Translation] 

17.00 t.rs . 

I would like to change this approach. Nitish ji 
has left, he said that he had dreamt of it, while 
his dream remained unfulfilled,l have fulfilled 
it. We have been trying to mend the ways of 
those who were engaged in futile exercises. 
We are engaged inn reforming the system 
which had totally collapsed. We always try 
our best that the farmers do get at least the 
cost price of their produce. We do talk of 
creation and take everyone with us. 

Mr. Chairman, Sir, the hon. Members had 
doubt that the Government would not be 
able to succeed in implementing the Fifth 
Five Year Plan. But my submission is thatthe 
Government would take every possible step 
to implement it at war level and would take 
measures which help fulfill our motive at the 
earliest. I would like to give an example It. 
The foundation stone will be laid in January. 
It is not a matter of only Rs. 64 erore 30 lakh. 
This is the amount allocated for the purpose 
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so far, more funds will bee allocated for the 
purpose in future. This would encourage 
others to move ahead. I will look into the 

·shortcomings. I am also thankful to you for 
giving me precious suggestions, I would 
think over them. So far as your proposal for 
keeping its term to 5 years or 3 years is 
concerned, my submission is that its term is 
already 5 years in most of the States with an 
exception of Maharashtra and Uttar pradesh 
where its term is 3 years. Everything would 
be meaningful only it capable persons are 
given the charge, the Government would 
take every precaution that right decisions 
are taken. I have noted down the suggestions 
given by you and if there are any 
shortcomings, they would be removed. I 
would request you that when this Bill is 
passed in the House you may congratulate 
the people of North Eastern regions that 
ultimately they got a university and that now . 
they should move ahead together with other 
regions. n is not a matter related either to 
smaller or bigger States, n is a radical step. 
Thank you. 

[English] 

MR. CHAIRMAN: The question is: 

U That the Bi:1 to provide for the 
establishment and incorporation of 
a University, for the North-Eastern 
regions for the development of 
agricu~ure and for the furtherance 
of the advancement of learning and 
prosecution of research in 
agriculture and allied sciences in 
that region, be taken into 
consideration .• 

The motion was adopted 

MR. CHAIRMAN: The House will now 
take up Clause-by-Clause conSideration of 
the Bill. 

The question is: 

.. That Clauses 2 to 43 stand part of 
the Bill." 

The motion was adopted. 

Clauses 2 to 43 were added to the Bill. 

MR. CHAIRMAN: The question is: 

"That the schedule stand part of the Bill." 

The motion was adopted 

The Schedule was added to the Bill. 

MR. CHAIRMAN: The question is: 

• That Clause 1. the Enacting Formula and 
the Long Title stand part of the Bill. • 

The motion was adopted. 

Clause 1, the Enacting Formula and the 
Long Title were added to the Bill 

SHRI BALAAM JAKHAR: Sir, I beg to 
move: 

"That the Bill be passed.' 

MR. CHAIRMAN: Motion moved. 

" That the Bill be passed.' 

[ Translation] 

SHRI GEORGE FERNANDES 
(Muzaffarput): Mr. Chairman., Sir, it would 
have been better if you had given me an 
opportl:'1ity earlier. However, stiU I am thankful 
to you that you did give me an opportunity to 
speak. 

I have an objection to a clause in the Bill 
which I would like to bring to the notice of the 
hon. Minister with a hope that it would be 
rectified after the Bill is passed. 

[English] 

Clause 31 (1) .. Every employee of the 
University shall be 
appointed under a 
written cOI,tract, which 
shall be lodged With the 
University and a copy 
of which shall be 
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31(2) 

31(3): 

[ Translation] 

furnished to the 
employee concerned. 

" Any dispute arising out 
of the contract 
bQtween the 
University and any 
employee shall, althe 

. request of the 
employee, be 
referred to a Tribunal 
of Arbitration 
consisting of one 
member appointed 
by the Board, one 
member nominated 
by the employee 
concerned and an 
umpire appointed by 
the Visitor: 

"The c9cision of the 
Tribunal shali be fin ai, 
and no suit shall lie in 
any civil court in 
respect of the matters 
decided by the 
Tribunal.". 

Mr. Chairman, Sir I have an objection 
that the Bill craales an impression that the 
persons employed in the University would be 
treated not more than slaves; they will be 
deprived of all the rights guaranteed to them 
under the Constitution of India. It may be that 
the hon. Minister might say th;:)! the Gmployees 
in otherteaching inslitutions. no more, enjoy 
the same rights as provided to them in the 
Constitution after the verdict given by 
Supreme Court. But having no right is different 
thing. The ernplOy0eS of Deihl University 
Grants Commission despite having no such 
right and the members raise them in the 
House. But here the clause added recently to 
it warns the employees that they would b..: 
appointed under a written contract. The 
country where the number cl educated 
unemployed people runs in crores where the 
number of educated unemployed people, 

runs in crores and where crores of 
unemployed people., whether seeking job of 
a higher post or of Mali, would be ever ready 
either to mark the thumb-impression or to 
append signature on the contract and again 
I reiterate that they would surrender all their 
rights, guaranteed to them under the 
Constitution., tothe Government. The Clause 
31 (2) in the Bill is like" adding insult to injury 
". The Government holds oomplete authority 
to suspend them-whenever it I inds them not 
behaving properly or receives a complaint 
against any employee. What will be arbitration 
if the suspended employee wants to get its 
case reconsidered by the board of 
arbitrators? The arbitrators will comprise of 
the Members - one from the Board, which 
is a bodylo suspend him, o!herfrom Visitor, 
i.e., the President of India who will again be 
a member from the same Board, and the 
third will be the person whom the suspended 
employee to represent him and his voice 
would carry no value as the Board has 
already decided to suspend him under the 
contract and got it already endorsed by the 
President. Then what is the meaning of the 
appeal, why this cruel joke with the poor 
employee? If the Government wants to treat 
him slave, then the clause 31 (2) is jusllike • 
adding insult to injury·. Therefore, the 
Government should delete the clause. Mr. 
Chairman, Sir, since it is mentioned in sub-
clause (3) that the decision of the Tribunal 
shall be final and no appeal shall be made, I 
strongly oppose this clause 31. 

The Central Government employees 
and others are likely to come to Delhi tomorrow 
to stage demonstration for their rights. And 
here in the House a Bill is being passed for 
the establishment of a university in the 
easterr region whose employees shall have 
no right. This is an injustice to the employees. 
as they would have no right even to seek 
justice. 

Mr. Speaker, Sir, I strongly oppose the 
Bill on this point. If the hon. Ministergives an 
assurance in this regard, I would happily 
support this Bill , because it is meant for 
removing the backwardness of the Eastern 
region through concrete development plans. 
Please forgive me lor asking you to remove 
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the clause, which contains the word· stigma 
• from this very good proposal. I request the 
hon. Minister to comment on it. 

I heard Shri George There is a provision 
of appeal and arbitration in the Bill which 
need to be looked into. It would be duly 
considered. lei me lind out the practice 
obtaining in other universites. I will discuss 
it later on as to how can it be done. At the 
moment, I am not in a position to give full 
assurance in this regard because ~ is not 
good to say anything in correct. I will 
thoroughly look into it and discuss it with you. 

SHRI SURYANARAYAN YADAV 
(Saharasaj: You should accept itas itis in the 
public interest. 

SHRI BALRAM JAKHAR:.I said that I 
would like into it. 

[English] 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

The motion was adopted. 

17.11 hrs. 

CITIZENSHIP (AMENDMENT) BILL 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Sir. I beg to move: 

"That the Bi!1 further to ""mend 
the Citizenship Act, 1955, be 
taken into consideration." V 

Sir, the Government proposes to amend 
Section 4(1) of the Citizenship Act, 1955. 
The Convention on Eiiminatian of All Forms 
of Discrimination Against Women was 
adopted by Resolution No. 34/1980. of the 
U.N. General Assembly on the 22ndJanuary, 
1980. India was the Chairman olthe Working 
Group which had drafted the Convention. 

The Preamble of the Convention notes that 
the State Parties to the International 
Convention of Human Rights have the 
obligation to ensure equal rights of men and 
womento enjoy aU economic, social, cultural, 
civil and political rights. The term 
discrimination against women ' has been 
defined to mean any distinction, exclusion or 
restriction made on the basis of sex which 
has effect on purpose of impairing or nullifying 
the recognition, enjoym&nt or exercise by 
women, irrespective of their marital status, 
on the basis of equality of men and women 
of IlUman rights and fundamental freedom in 
the political, economic, social cultural, civil or 
any other field. The ratification of this 
Converltion by the Government of India had, 
however, been held up due to a conflict 
between Article 9(2) of the Convention and 
Section 4 (1) of the Indian Citizenship Act. 
1955. Article 9 (2) of the Convention reads: 

• State parties shall grant 
women equal r'oghts with men 
with respect to ihe nationality 
of their children." 

This is in conflict with existing Section 
4(1) of the Citizenship Act, 1955, which 
provides that 'a person born outside India on 
or after the 26th January, 1950, shall be a 
citizen of India by decent, if his father is a 
citizen of India at the time of his birth". 
Ratification of the Convention would require 
an amendment of the Cittizenship Act so as 
to grant women equal rights with men with 
respect to the nationality of childron. 

There will be no expenditure from the 
Consolidated Fund of India. 

Accordingly, it is proposed to ena.::t the 
Citizenship (Amendmer.t) Bill, 1992. The 
proposed legislation which is by way of 
amendment to the citzenship Act, 1955, 
seeks that in future a child born abroad may 
become an Indian citizen of either of his 
parents is an Indian citizen at the time of his 
birth and also to make necessary 

. consequential amendments in the Act. 

With these few words, I commend the 
Citizenship (Amendment) BUI, 1592, jor the 
consideration of the House. 
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MR. CHAIRMAN: Motion moved: Mr. Chairman, Sir, if you make 

"That the Bill further to amend the 
Citizenship Act, 1955, be taken into 
consideration:. 

Now, Shri Prem : :umar Dhumal to 
speak. 

[Translation] 

PROF. PREM DHUMAL (Hamirpur): 
Mr. Chairman, Sir, the objective of }his 
Citizenship (Amendment) Bill is very limited. 
It aims at ending the injustices being done to 
women on the ground of sex. The resolution 
passed by the U.N.O stipulates that while 
granting citizenship to children of a country, 
no discrimination should be made on the 
basis of sex. We support this Bill in view of 
this limited scope. Earlier, there was a 
provision only for a male person in it but the 
latest amendment says that a child born 
outside India after 26th january, 1950 or after 
the impler1.9ntation of this Bill and if either of 
his parents is an Indian national, he cail be 
granted Indian citizenship. We support this 
Bill upto this point. But Sir, the way the 
population of India is increasing day by day 
and every year newborns equivalent to 
Australia's population are added. crores of 
Bangladeshi migrants coming to India and 
the way Government is dilly-dallying in 
deporting the Bangladeshis is a matter of 
grave concern. I would like to draw the hon. 
Minster's attention whether the Bangladeshi 
infiltrates who were arrested have been 
deported to Bangladesh or they are still here 
under well protection so that their votes 
could be utilized in the next elections. The 
hon. Minister is requested to throw some 
light on it also. 

Mr. Chairman, Sir. through you I would 
like to warn the hon., Minister in the House 
that this Bill encourages infiltration, then it is 
nor good but if this amendment Bill intends to 
remove the earl ier discriminations, then I 
welcor~1 E: it. But the Government should 

I ' c!ea:r.~ gjl"Ye an assurance that under the 
pretext of this amendment one should not 
encourr~ge foreign inf ilt rat ion and misuse it to 
give citizensh ip to foreign nationals. 

arrangements for deporting foreign inflitrators 
and granting citizenship to deserving cases, 
I would welcome this Bill. It states: 

[English] 

Article 9(2) of the Uni.ted Nations 
Convention requires that the State Parities • 
shall grant women equal rights with men with 
respect to the nationality of their children. 

[Translation] 

This amendment provides that a child 
born outside India having either of its parents 
as Indian national and is registered in India 
within one year's time, then he should be 
granted Indian citizenship. If this is the 
intention of the Bill, I support, it, but if it is 
misused for granting citizenship to foreign 
nationals, it would oppose. 

Sir, there was some discrimination il'J 
the mam Bill, and it is being removed. by -I he 
amendment. It is a welcome step but if-the 
hon. Home Ministerproposos to gra.·,H;-.dian 
citizenship to the Ban,g adesh\ ·,t"1iiiTrc;.te son 
this pretext, then I strongly cppc.se it 
Sometime back some 125- 126 5ar-@!adeshi 
nationals were arrested and deported. What 
happened to them I do not know whethe 
they were actually deported. 

17.18 hrs. 

[MR. DEPUTY SPEAKER in the Chair} 

Finally, I hope that, through, this Bill, 
narrow political in~erests should not come in 
between granting citizenship eligible persons 
and foreign nationals, who are infiltrating into 
many parts ot the country wouid be deported. 
If this amendment is meant for removing sex 
discrimination, I welcome it. 

[English] 

SHRIBOLLA BULL! R.A.MAIAH (Eiuru): 
Mr, Deputy Speaker, Sir, in this Cit izenship 
(Amer,dment) Bill there are on ly two points 
with which we are mainly concerned. Since 
this matter has come up in the United Nat:ons 
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ano aU the countries have accepted to give 
equal responsibilities and recogn!tion to 
women and men, instead of only for men 
whose children are given citizenship. now 
that recognition has been given forthe women 
also. It is a good idea; it is an extremely nice 
thing. 

The question 01 giving only one year 
within which they have to report is a short 
duration. That can be extended for a longer 
time, so that people will have the right to 
report even later. As regards the option for 
the children, alter they attain majority, they 

J can decide which way to go. But of late our 
NRl's have a suggestion that for the 
development to utilise their service for this 
country whether we can consider giving 
them a dual citizenship. This happens in 
other countries also. This happens in other 
countries al.,o. We can consider this as a 
dual citizenship and it will be helpful for us in 
this country. They have their experience, 
proper technology, knowledge and 
resources. This has become a common 
practice in so many other countries -
advanced countries, developed countries. 
We can make use of some of the things 
because we will also gain the benefit of their 
advantage, whowouldliketohelpthiscountry. 
This dual Citizenship has got a lot of benefits 
like free taxation. So many other problems 
can also be solved. We can take this into 
consideration and this will be helplul for us. 

With these lew pOints, I thank the hon. 
Ministerfor introducing this BUI in this House. 

SHRI SHARAD DIGHE( Bombay North 
Central): Mr. Deputy Speaker, Sir,l rise to 
support this Bill that is brought before this 
House by the ,hon. Home Minister, 
wholeheartedly. It is a very simple Bill and I 
do not think that there can be two opinions as 
far as this Bill is concerned. 

In the existing law, it has been laid down 
that only those children will get the citizenship 
of India, whose father is a citizen of India. 
Now, we are providin~ that, if either of the 
parents is a citizen of India, then a child born 
outside India would get citizenship of this 
country. The Home Minister has already 

explained the reasons for bringing this Bill 
before this House; and the Government is 
strongly relying upon tho fact that India is a 
Signatory of the' Convention 0 Elimination of 
all forms of discrimination against Women 
adopted by the General Assembly the Untled 
Nations; and Article 9 has been cited for this. 

My submission is that this principle of 
not recognising discrimination has already 
been accepted by us, from the time we 
framed our Constitution. Part II of the 
Constitution of India which deals with 
citizenship always uses the words either ot 
the parents. If I may refer to Article 5 of the 
Constitution which is title as ' Citizenship at 
the commencement of the Constitution', it 
says: 

• At the commencement of this 
Constitution, every person who has his 
domicile in the territory of India and -

(a) who was born In the territory of India; 
or 

(b) *lither of whose parents was bom in 
the territory of India or; 

In f act this prinCiple that there.should be 
no discrimination as far as men and women 
are concemed has already been accepted, 
when we framed our Constitution. Not only 
that, we have also laid down the general 
principle under Article 15 which says that 
nobody should be discriminated on the 
ground 01 sex, Article 15 is clear; and we 
have been following this for the legislations 
in thIS country. 

Therefore, we need not merely rely 
upon our signature in the Convention of the 
United Nations. This country has accepted 
from the beginning, that there should be no 
discrimination between men and women as 
far as the legislations of this country are 
concerned. 

Therefore. my submission is that, in 
fact, it is inherent in the principles which we 
have accepted from the time we attained our 
freedom that there shouldbe no discrimioation 
as far as weman are concemed. I do not 
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know why from the beginning • when we 
framed this Citizenship Act in 1955· we did 
not accept this principle from thalt time itself. 
We would not have waited or relied upon the 
United Nations convention That was not the 
answer. 

Thetime or the delay for introducing this 
legislation has been explained also by the 
Home Minister on the ground that there were 
discrepancies or anomalies in the different 
articles of t!1e United Nations and, therefore, 
we had to wait. My submission is that when 
we had accepted this principle throughout, 
then we could have also done it even earlier 
than this. Even then., at this stage we are 
introducing the legislation on that principle. I 
must wholeheartdely support it. 

Now I would like only to pOint out one 
·thing as far as this Bill is concerned. Aslar as 
citizenship is concemed, it is divided into two 
parts: (a) and (b). ard those who are born 
after 26th January, 1950 .. but belore the 
commencement of this amending Bill, will 
g€t citizenship only if his after is a citizens of 
India and those who would be born on or 
after such commencement of this Bill, would 
get citizenship if either of his parents woutd 
be a citizen of India., I do not exactly 
understand why this part has not been given 
retrospective effect and why this prospective 
measure has been drawn two divisions rave 
been made. Those who were born belore the 
commencement of this amending Bill and 
those who would be born on or after the 
commencement of th's Bill will again be 
treated on different foundations. The 
discrimination, as far as the women are 
concerned, remains lor those who are born 
between 26 January, 1950 and the 
commencement of this BiH. I would like the 
Home Ministerto explain orjustifythis division 
and explain to the House what is the purpose 
and what is the necessity of making this 
difference as far as the citizens are 
concemed. 

Therefore, with words, I wholeheartedly 
suppOft this Sill. I only request the Home 

Minister to explain to tlie house as 'far as this 
small discrimination is concerned. 

DR. SUDHIR RAY (Burdwan): Mr. 
Deputy Speaker, Sir, I would like to 
congratulate abutthe Bill as the Government 
has amended its position and because the 
Government is a party to the convention 
evolved by the United Nations in 1980. 
Government should have long brought this 
Bill. But now it is proposed that all the g€nder 
bias would be waived against women and till 
then, both Indian parents, irrespective of 
sex, should be recognised as tndian citizens. 

Now, thousands of women are going 
abroadforearning their livelihood. Therefore, 
it is most incubment; But I would also support 
the connection of Mr. Sharad Dighe that this 
right to equality was first guaranteed by the 
Indian Constitution. Article 14 days there 
must be equality in the eyes of law. Sir,lndian 
Constitution has already guaranteed through 
Article 15 that there must not be any 
discrimination only on the basis of sex but 
Mr. Dighe has rightly said that in 1955 Act, 
this discrimination was there. Now, this 
discrimination is sought to be waived. This is 
well done. In this connection, may t add that 
there are crores of overseas Indian who are 
claiming Indian citizenship? I think the 
Government should think of their cases 
because already three lakh Indians have 
signed the application and they are lying with 
the Prime Minister. These overseas Indiansl 
are very much proud of their motherland. 
They always try to remain conscious of the 
rules and they can contribute much to the 
economic development of our country. It is a 
matter of regret that whenever they come to 
In~, it is found that the police harass them. 
At the time of purchasing property or 
constructing a house, all sorts of objections 
are raised andtheyfcel much harassed. But 
ther~ are many teachers, engineers, 
scientists and business men among overseas 
Indians who want to come here and help 
India. They want to settle here. Therefore, 
their cause Should be considered by the 
Government. With these words, I conclude. 
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SHRI SURY A NARAYAN YADAV 
(Saharsa): Mr. Deputy Speaker, Sir, I 
whoToheartedly welcome this Bill. The 
Government should have brought this Bill 
long back. It is very late now. 

One more liberal provision should be 
made. At present, the Bill provides that a 
child born to parents either of whom lives 
outside this country can be given citizenship. 
Provision for granting citizenship to the child 
both of whose parents are foreigners, but he 
has become an adult here and now wants to 
be a citizen of this country, should also be 
granted citizenship as per his wishes. Sooner 
or later, the Government will have to make 
such a provision because there are a number 
of such cases in the country. H a child is born 
in India and his parents are foreigners and 
now he has become an adult and wants to 
become a citizen of this country and live 
here, there is no such provision at present in 
the law to meet his demand. Therefore, such 
a provision should be made because the 
Government enacts laws on the basis 01 
laws prevailing in the other countries of the 
world. Therefore, besides the existing laws, 
laws should also be made so as to remove 
people's hardship. 

I would like to call upon the Government 
to be a bit liberal., It should not be patronise 
the Hindu region because there is 
untouchability, casteism and distinction 
between high and 10w.(lnterruptions) I would 
like to submit to the hon. Minister that in 
Christianity or Islam people sit, together eat 
together and move together. But in Hindu 
religion there is no such thing Wll;~,'l results 
in contraction of the religion insll.:Jd of its 
expansion. Similarly, tho Govurnment should 
think seriously over m41king such a provision 
that when either of the parents is an Indian 
the child should be granted citizenship of 
India. It is good. Similarly, if the parents of a 
child are foreigners and the child becomes 
an adult here and wa1ts to become a citizen 
~f this country, he should be granted 
citizenship. Attention should be paid to this 
aspect also. With these words, I heartily 
welcome this Bill. 

SHRI TEJ NARAYAN SINGH ~uxar): 
Mr. Deputy Speaker, Sir I support this Bill. 
This BUI should have been brought long 
back. But it is better late than never. This will 
promote love among peopll: towards this 
country. Till now, it was thought that if Indian 
parents live in a foreign country and a child 
was born to them in a foreign country, the 
child should become the citizen 01 thatloreign 
country. Now people will claim that even in 
their parents of abroad lor their livelihood 
and their child feds that despite all this he 
belongs to India, it will give impetus to his 
love for this country. If this type ollove is 
inculcated, the country will become strong. 
And a person Who loves this country will 
always think about the unity and integrity 01 
the county and until he thinks so, the country 
will not be in jeopardy. 

Therefore, this Bill will safeguard the 
unity and integrityofthe country. Ithink a sort 
of terror which prevails in the country will be 
controlled through this Bill. I agree to the 
objects and reasons ofthis Bill. The provisions 
for awarding citizenship as per the 
Constitution are right and I understand that 
according to the Constitution a person who 
lives here lor six months or more will be 
granted citizenship of this country. It isbeyond 
my comprehension that if a person lives 
here and becomes loyal to the Constitution 
and obeys the rules and regulation of the 
country, the countrywiU be in danger. Several 
things are said that if a person lives here for 
six months, he become a traitor. But our 
Constitution does not speak any such thing. 
Therefore. if we overlook the Constitution 
another kind of crisis will engulf the country. 
Therefore, the Constitution should be 
safeguarded this Amendment Bill safeguards 
the Constitution. With these words, i 
conclude. 

SHRI MADAN LAl KHURANA (South 
Delhi): Mr. Deputy Speaker, Sir. I support 
this Bill. I think the provision in the Bill to 
waive any discrimination in the basis of sex 
is a good begining. Some steps should be 
taken to waive discrimination made against 
women in other fields also. 

Mr. Deputy Speaker, Sir, I do not talks 



819 Citizenship NOVEMBER 24, 1992 (Amend.) Bill 820 
[Sh. Madan Lal Khurana! 

about major cities here, because the women 
are already advanced there, but in villages 
and small towns, be it the field of education 
or work place, women are still considered 
second grade citizens. Therefore, through 
you, I want to request the han. Minister to 
think over uplift of women and given equai 
status tothem in otherfields nol only because 
ofthefactthat the U.N.O. has said so, but our 
Constttution has also provided equal status 
to men and women in these fields. The han. 
Minister should make a pronouncement in 
this regard here. 

Its other benefit is that it will remove the 
obstacles coming in the way of making 
children of Indian nationality the citizens of 
India and the talent and capability of the child 
could be utilised for nation building. I support 
the endeavour made by the Government to 
bring the child in India from abroad to utilise 
his talent and capability here. 

At the same time, as my hon. friend has 
expressed apprehension, I would like to say 
that the people should not utilise the country 
as 'dharmshala' (refuge) that whenever they 
feel like, they may come here and whenever 
they feel like, they may go from here. I want 
to submit to the hon. Ministerthat such type 
01 exemption should not be allowed in the 
matlerof granting citizenship. I am saying so 
because tne hon. Minister of Home Affairs 
has himself expressed concern that there is 
infiltration of more tha 50 lakh people in 
Indian and of one and a halflakh people in 
Delhi alone. With the resulteconomiccrimes 
are on rise in the country and social 
perservations are taking place. It is creating 
law and order problem. It is also deteriorating 
law and order situation. Therefore, I would 
like that the hon. Ministry may assure the 
House in his reply that such type of situation 
would be kept in mind. It should not be the 
case that one becomes the citizen of the 
country, his name is included in ration Card 
and voters' list but the situations towards 
which I have drawn your attention are not 
controlled. The hon Minister may tell how 
would he control that situation. Inliltrates 
should not be granted citizenship unless all 

the conditions are fulfilled so that this 
amendment is not misused and infiltrators 
are not able to infiHrate into the country. It 
would also be told as to what precautiorlary 
measures would be taken. 

With these words I support the Bill. 

[English] 

SHRI A. CHARLES (Trivandrum): Sir, I 
rise to support the Citizenship (Amendment) 
Bill, 1992 which is being brought before the 
House. The Bill has a very limited purpose 
and it seeks to remove the discrimination 
that is there in respect of the citizenship of 
the ctli1dren born to the lathers and mothers 
of Indian nationality. I fuBy agree with the 
views expressed by Shri sharad Dighe. 

I feel even without these amendments 
this Bill is all right. OurconstHutional provisior, 
is very clear with regard to this. Articles 14, 
15 and 16 give equality before law. There 
cannot be any discrimination on the basis of 
the sex alone. Even without these 
amendments I lee I that every citizen 01 this 
country, be it a manor a woman has equal 
rights but. unfortunately in the Citizenship 
Act, 1955 there is some sort 01 dicriminaticn. 
It is unfortuntate that this Act is being amended 
only after the signing 01 U.N. resolution on 
Human Rights. 

With these words I support the Bill but I 
would liKe to bring to the notice 01 the House 
other facts. The cHizensl'lip Act, 1955 was 
amended several times in the past to meet 
the need of time. 

In 1986, there was an amendment. By 
means of that Amendment, the right to 
acquire citizenship was made more stringent. 
But in spite 01 that. as reported by some 
Iriends, there have been inliltrations 
especially :n Assam and in North ·Eastern 
parts of )he country. so, we have to make 
rules in orderto see that no more infiltaration 
is allowed to be there. We have to check that. 
We have to See what method should be 
adopted to see that there is no inlinration. 

We have the problem of Sri Lankan 
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terrorists. This has started now. It is every 
much there In South India. When we 
considered electoral relorms, probably, there 
was a proposal to give ohoto identity cards. 
But I feel that there should be a provisions in 
the Citizenship (amendment) Act that within 
a period of time, every citizen 01 this country 
will be given an identity card. That is a right 
if every citizen. When we have given ration 
cards for our citizens. in similar way we 
should also give some identity cards. That 
has become a reali,1eed. You know, the 
identity cards which were given to Members 
of Parliament are VE!ry helpful. You know 
how advantageous the identity cards are. 
Wherever we face any difficulty, we just 
show our identity cards and the problem gets 
solved. So, evert citizen 01 this country 
shouldn have such on identity card. 

I would request the hon. Min:ster to 
consider this suggestion and to pass a 
suitable legislaiion so tnat at least in the 
course 01 say three or lour years, it can be 
implemented. That will solve one cf the 
greatest prublems even in respect 01 
elections. 

Thera should not only be a physical 
attachment viz. having an identity card or 
Passpon for going to foreign countries and 
coming back. but here should be some sort 
of unemotional and spiritual attachment 
towards tliS country. 

During the last lorty years, much has 
been said about the rights 01 citizens by 
overlooking theduties.lleelthat there should 
be some provision in the Citizenship Act also 
that every citizens of this country should 
have some duties towards his country so 
that the problems of commercial violence 
and all sorts of unnecessary bandhs. 
unnecessary strikes that ruin the luture 01 
the country can be removed. 

I again request the hon. Minister that he 
may give his attention on these two points 
viz. giving identity cards and making some 
provision that every citizen should be dutilul 
and discharge his duties towards his country 
and to its citizens. 

With these few words, I support this Bill 
and I hope there are no two opinion in 
passing this Bill. 

SHRIMATI MALlNIBfJATTACHARAYA 
(Jadavpur): Sir, I rise to support this Bill. I 
think that it does rectify an injustice but at the 
same time I must say that there is a mountain 
01 injustice and this Bill oniy scraps the top. 
Nonetheless. this being a positive step. I 
support it and welcome it. But. I would also 
nonetheless say - Hen, Shri Dlghe has been 
saying that this is an anomaly because our 
Constitution grants equal rights to men and 
women- in spite of that, in thiS particular 
Citizenship Act, according to him this 
particular anomaly has somehow survived. I 
do not think that is the case. the lact 01 the 
matter is that. although, there is some 
consTitutional guarantee for gender equality 
but this is not be found in actuality. 

And the Laws 01 Guardiar.ship that we 
have are heavily biased against women. In 
the Guardianship laws, as they exist today, 
for any child older than six years, the father 
is the natural guardian. Whether you want 
admission to a school, whether you want a 
ration card, whatever you want, it is the 
father's name which matters. And I think it is 
this in builtblas in the Guardianship Law 
which lies at the base ofthis so-calted anomaly 
in this particular Act. In other words, it is not 
an exception; it is a synptom, of the bias 
which is already there is cur legal system, 
and which has to be amended. 

Here the amendment that is being made 
is being~ made only with regard to the 
citizenship by descent. Andlor a person who 
is born outside India, if any parent, either 01 
the parents is a citizen, then the right of 
Citizenship is being granted to that child. So, 
this is a welcome change. And I think, at the 
same time, the point which Mr. Sharad Dighe 
has made about the earlier cases, the cases 
of discrimination which have been there 
already, orwhich are just being pushed to the 
background, should be taken into account 
very seriously; and it shouldbe seen whether 
this amendment can be made with 
retrospective effect. 
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There is one olherpoint on which I would 
like to speak. namely. the amendment which 
is being made in clause 8 (2). Clause 9(2), as 
it is now. reads as follows; 

'Where a male person ceases to be a 
citizen of India under sub·section (1), every 
minor child of that person shall thereupon 
cease to be a citizen of India." 

Here. in the amendment, the word ' 
male' is to be deleted, Now. with respect to 
this amendment, I think that a certain 
confusion might arise. So. I would request 
the Ministerto look into the legal angle ofthis. 

You take a hypothetical case where a 
child is born to Indian patents. Subsequently. 
the parents are separated. the father leaves 
India and gives up Indian citizenship; but the 
mothered remains in India and retrains Indian 
citizenship. What will happen to the child of 
such parents? As the amended clause would 
stand. jf one persons cease to be a citizen of 
India. automatically his or her child also 
ceases to bea citizen. Actually. two persons 
are involved here; both the parents are 
involved. So. in case one parent remains a 
citizen. that child still has a right tocitizenship, 
I think, this should be specifcally mentioned 
in this amendment. Otherwise, instead of 
doing away with this discrimination. I think. 
this clause might be used against women. 
such women as I have talked about. Women 
who were separated from their husbands 
whose husbands have given up Indian 
citizenship. Who nonetheless, remains an 
Indian citizen hearself this Act may become 
a ploy to take her child away from her. So, in 
this respect,lwould requestthe han. Minister 
to look into the legal angle of this and see 
whether this part can be expressed in more 
clear terms. 

Finally, I would say that I am very much 
opposed to the points which have been 
made just now by some of my BJP friends, 
some of the hon. Members, BJP Members. 
Of course, Mr. Madar! Lal Khurana was 
much more circumspect than the earlier 
speaker; he did not mention any particular 

country; but already. the name olthe country 
has been mentioned. That is the name 01 
Bangladesh has been mentioned. Now it is 
quite true that illegal migration has to be 
checked. That is one of the things that has to 
be done by the Ministry 01 Home Affairs and 
the Government. But you cannot have a 
special prohibitive clause against some 01 
the possible applications lor citizenship as 
posed to there like. if they come from this or 
that particular country or ~ they belong to this 
or that particulate religion, on the basis of 
that you cannot prevent them from applying 
for citizenship. Therefore. I would suggest 
that since the law is not for discrimenation. 
law is lor removing discrimination While 
trying to check illegal immigration at all costs, 
at the same time. in the law itself you cannot 
make any discrimination against any possible 
applicant lor citizenship, for whichever 
country heor. or she may come. whichever 
religion he or community or she may belong 
to. 

MR. .DEPUTY SPEAKER: There are 
two more speakers. Before that I request 
Shri S;:>ifuddin Chaudhary to present the 
Twenty-Second Report of the Business 
Advbory Committee. 

17.56 hrs. 

BUSINESS ADVISORY COMMITIEE 

Twenty-Second Report 

[English) 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): I beg to lay on the Table Twenty 
Second Report of the Business Advisory 
Committee. 

17.56112 hrs. 

CITIZENSHIP (AMENDMENT) BILL 
CONTO 

[English) 

DR. K.D. JE SWAN I (Kheda): Thank 
you, Sir,for giving me an opportunity .Atthe 
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out set I congratulate the han. Minister for DEVelOPMENT) (SHRI UTTAMBHAI H. 
coming out with this amendment in the PATEL): We may exited the time of the 
citizenship Ad, 1955, howeverit has a limited House till the Bill is passed. 
appllication. It seems that after a long spell of 
time the Government has wisely thought of 
correding some of the anmolies written in 
the Act. This will certainly avoid the 
discrimination againl>1 the women, as we are 
bound by the international community and 
by our own Constitution. Better late than 
never. 

We havebaen trying to offer equal rights 
and somewhere even the special rights to 
the Indian women which constitute more 
than 48 percent olthe bulk of ourpopulation. 
But how is that we have forgotten this bare 
fad for such a long time? 

I once again welcome this amendment. 
But hand in hand with this clause I have to 
add something more, Just below Section 4, 
there is Section 5 and that is forthecitizenship 
by Registration I will put forth my arguments 
to make there case clear. This Section goes 
hand in hand with the Section 4. if we still 
want to make Section 4 more effective further 
and try to provide some confidence to the 
persons of Indian origin outside we will have 
to think of making some suitable arrangement 
in Section 5(2), which I would request the 
han. Minister to add to this amendment. 

Since, we have come out afterc'l little 
longer time for amending this Citizenship 
Ad, let us take a chance of amending it little 
further .At presnet. the Section 5 Clause 1 
reads: 

"(a) persons of Indian origin who are 
ordinarily resident in India and have been 
resident for five years immediately before 
making an application for registration". 

Now in routine course it takes aboutfive 
years for a person who seeks the citizenship 
of India. In some cases it is quite a long 
period. My concern is with the persons of 
Indian origin living in Pakistan. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 

MR. DEPUTY SPEAKER: Is it the 
pleasure of the House that the time of the 
House is extended till the Bill is passed? 

SEVERAL HON. MEMBERS: Yes. 

18.00 hr •• 

DR. K.D. JESWANI: I have already 
spoken on the subject in Parliament in 
Septmenber, 1991 and I had narrated that 
because of the disturbed political and social 
situaliorl in Pakistan many of the Hindu 
minority persons are migrating forpermanent 
settlement in India. My concern is for the 
minorily Hindu persons in Pakistan and any 
point of worry is based on the Nehru-Liaquat 
Agreement of April 8, 1950. 

I would request the han. Minister to 
stretch his memory to this Incident and I 
quole from the Agreement of the two Prime 
Ministers of India and Pakistan, the late Shri 
Jawaharlal Nehru and Shri Liaquat Ali Khan. 
They had made an Agreement on Api! 8, 
1950. I quote: 

"The Govemments of India and Pakistan 
solemnly agree that each shall ensure, 
to the minorities throughout its territory 
compete quality of citizenship 
irrespective of religion, a full sense of 
security in respect of realer life, culture 
,property and personal honour, freedom 
of movement within each country and 
freedom of occuptalion, speech and 
worship, subject to law and morality. 
Mw:nbers of theminorities shall have 
equal opportunity with members of the 
majority community to participate in the 
public life of their country, to hold political 
or other 011 ice, and to ser .. e in their 
country's civil and armed forces. Both 
Governments declare these rights to be 
fundamental and undertake to enforce 
them effec1ively. The Prime Minister of 
India has drawn attention to the fac1that 
these rights are guaranteed to all 
minorities in India by its constitution .. 
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. The Prime Minister of Pakistan has 
poir.ted out that similar provision exists 
in tha Obj~ctives Resolution. adopted 
by tha Constituent Assembly of Pakistan, 
It is the policy of both Governments that' 
the enjoyment ofthese democratic rights 
shall be assured 10 all their nationals 
without distinction." 

Actually speaking, the same conditions 
are not prevailing in our neighboing country 
where a numbercf people of Indian origin are 
living. Many of them are doctors. So far 
about 50 doctors and 200 families have 
migrated. I haVe brought this to the notice of 
the Government. According to the present 
rules it takes about five years for a person to 
become eligible forgetting Indian citizenship. 
That means quite hardship for the persons 
whoareof Indian origin, particularly to doctors, 
pharmacists and scientists. 

. A~er my Persasionn the Ministries of 
Health and Home have been kind enough to 
grant registration to doctors before they get 
their citizenship. Even then as perthe present 
rules, they have to wait for five years to get 
their citizenship. Still there seem to be some 
differences of opinion amongst the Ministers 
of Health and Home Affairs about the 
implementatio.n of amend~d clauses. 

I would: therefore" request the 
Government to clear this discrepancy at the 
earliest so that a nl,lmber of doctors, v.ho are 
waiting 'or a gr~en Signal Ir.om the 
Gov~rnmenl can enjoy their full-fledged ~tay 
in India. 

With these lew words, and with this 
request to add Claus'! 4 to the Bill, and 
amending Section 5 (al of the Citizenship 
Act, I would wholeheartedly support this Bill, 

18.04,hrs 

SHRI . SYEO SHAHABUODIN 
(KristJnaganj): Mr. Det>uty-Speaker, Sir, I 
welcQrne this Bill. 8ut at the very outset. I 
wo.uld like to pojnt out to the han. Minister a 

typing error in clause 2 of the Bill, on age 2, 
line II. It says: 

'(b) either of his parents is, at the time of his 
birth, in service under a Govememnt a! 
India."; Sir, there can be many 
Governments in India. But there can be 
only one Government of India. I think, 
the words ought to be under a 
Government in India. 

Sir, this Bill is a welcome move towards 
the removal and eliminantion, hopefully of 
gender bias in our society. But as pointed out 
by the hon. Member Shrimati Malini 
Bhattacharaya gender bias is rather deep 
rooted in our society. Sir, I, am wondering 
why every time I have lilled up a form in my 
life and citizens have to fill in forms at every 
stage and at many places, at many points in 
time I always fill in as the son of the male 
parent. 

Mr. Deputy-Speaker, Sir, somebody has 
said th:Jt fathorhood is a pre"'Jmption and 
motherhood is a certainly. I ~hink, It Is far 
more logical of you put in the mother's name 
ratherthan tha father's name, (Interruptions) 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Both the names. 

SHRI Sym SHAHABUDDIN: Or you 
can out in both the names if you want to 
maintain parity. But certainly to have the 
lather's name only is only a reflection 01 the 
inherent gender bias in our society. I think, 
the hon. law Minister and the hon. Home . 
Minister will do well to go over the entire 
spectrum of laws and. see that wherever 
gender bias exists -sometimes It is not even 
visible - it must be eliminated. 

I was in'the Foreign service once and 
there was a typical rule, a male member of 
the service could marry a foreigl)erand the 
foreigner wife could acquire Indian citizenship 
in due course of time. But a female member 
of the service simply could not marry a 
foreigner .. (Interruptions) 

SHRI SAIFUDPIN CHOUDHURY: why? 



829 Citizenship AGRAHAYANA 3,1914 (SAKA) (Amend.) Bill 830 
SHRI SYED SHAHABUDDIN: She had who have been eloquent on their land of 

to reeign because that was the origin writers have a certain air of freedom 
rule.(/nterruptions) about them. They do not accept any raint. 

SHRI SAIFUDDIN CHOUDHURY; That 
is very bad. 

SHRI SYED SHAHABUDDIN: But I 
would be happy to tell you that the rule has 
been changed recently. 

Similarly I find that this very Act has 
been amended in 1987 very recently to bring 
out a discrimination ab in to between a 
foreign wife and a foreign husband. Now the 
term used if any persons who has been 
married to an Indian citizen can acquire 
Indian citizenship after due process of law. It 
applies equally to a foreign wife and to a 
foreign husband. Previously this was available 
only to a foreign husband. Previously this 
was available only to a foreign wife and not 
to a foreign husband. 

Sir, I take this opportunity to bring to the 
hon. Minister's attention a large number of 
cases arising out of the application of Section, 
8,10 and 14 of the Act, which referto cases 
primarily of minors, who involuntarily, Iwould 
say unwillingly, left our territory, grew up in 
Pakistan and t hen wanted to come back to 
Indian in order to assert their citizenship 
rights. They were finally refused because 
they took a Pakistan passport to come into 
India. I am sure that the Home Minister has 
many such cases on this point. The problem 
arises because every Government insists 
that you make a declaration of cilzenship and 
renunciation before you can get a travel 
document. And if every Government insists 
on this obviously it makes things difficult for 
anybody who wishes tocome over. Therefore, 
the point that was raised by the hon. Member 
is a very valid one. I think, we ought to frame 
a policy, which should uniformly supply to all 
persons of Indian origin, wherever they may 
be. I am absolutely certain that not only many 
Hindus in Pakistan but many Muslims in 
Pakistan also want, to return to their 
motherland. I know it. The Muhajreen for 
example. they have net have not yet stuck 
any roots. And there are poets and writers 

Even in Pakistan they have been able to 
speak out that if I have an opportunity, they 
would have gone back to breath in the air of 
freedom their homeland. And, therefore, Sir, 
I would suggest that this inherent 
discrimination that we have, that we apply 
mentally between persons of Indian origin in 
one country and In another those belonging 
to one religion and another, should go. I fully 
appreciate the statement made by Shri 
Madan Lal Khurana. India is not a 
Dharamsala. No country is a Dharamsaia. 
No country can permit its door to he open for 
anybody to walk In and to settle in. That is 
there. But, whatwe are afraid is that if we give 
this power unchecked, uncontained, 
unartailed and unimpeded to the hands of 
the executive, it is bound to be misused, with 
due respect to the hon. Minister. We are in a 
situation in this sub-continent where the 
frontiers are not natural boundaries, 
Therefore, the possibility of infiitration cannot 
be eliminated. But, we should be vigilant, we 
should be giggling and if we come across any 
case of infiltration then the Executive should 
have the responsibility to detect such cases. 
But identification should be subject to a 
judicial process. It cannot be arbitrary. Nobody 
can be pointed at arbitrarily and told Gt he 
is a foreigner and that the should get out. 
This power we car.not possibly give in a 
democratic system to the Executive. This 
power must be regulated by the due process 
of law. Although that subjecte does not quite 
come under this Bill it comes more under the 
Foreigners Act I fell that. The responsibility 
should be exercised by the Executive in a 
very firm, but in a very cautious manner, that 
is to say common citizens who are illiterate, 
who do not know all the rules, who can be 
harassed, who can be put to a lot of troubles, 
can be made from office to office at the 
pleasure of the Executive and whose life can 
be mad') impossible. That should not happen. 
Therefore, with the proviso, I am sure that 
the entiie country is one in saying that if at a 
given point any resident is suspected to be 
a foreigner, rt there is a prima facie case to 
suspect him to be a foreign then the Executive 
should make the necessary esquiries, 
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process it through judicial machinery whether 
it is a tribunal or a court,l do not know. Then, 
once he is found to be a foreigner, then the 
law should take its course, On that, I am 
sure, that there is absolute unanimity in this 
country and there cannot be any different 
point of view. 

[Translation] 

SHRI MADAN LAL KHURANA: If will 
take at last 35 years. 

SHRISVEDSHAHABUDDIN:Sincethe 
population of the country is 80 crore, it 
makes no difference how much time is taken. 
Bullhis job has got 10 be done. Whal I am 
saying is that this work needs to be done with 
circumspection, with compassion and with 
due regard forthe right ofthe citizens so that 
the innocent persons do not suffer in this 
process, particularly because sometimes 
some friends take up such an exercise not 
for patriotic motive but of political motives. 

With these words, I support this Bill. 

THE MINISTER OF HOME AFFAIRS 
(SHRI.S.B. CHAVAN): Mr. DeputySpeaker, 
Sir, at the outset, I would like to express my 
gratitude to all the hon. Members who have 
appreciated in the discussion and 
wholeheartedly supported the Bill. But, while 
supporting the Bill, a few issue have been 
raised. One issue, which in fact is very 
relevant and which"has been raised by my 
esteemed friend, Shri Shared Dighe, is, why 
is it that we are not trying to give the 
retrospective effect. There is a category of 
persons from the 26th January, 1950 upto 
the amendment of the Bill and the subsequent 
period. There is some point in what the hon. 
Memberhas pOinted oul. But the fact remains 
that there have been a large number of 
cases which have been decided earlier. If 
retrospective effect is given now then it will 
mean that we will have to reopen all those 
cases, which will be a very voluminous world. 
That is why in order to avoid that kind of a 
situation, the Governemnt took a conscious 

decision that his will have a prospective 
effect. So, that Is the explanation that I would 
like to give, so far as that aspect of the 
question is concerned. I am fully in 
agreement. But, at the same time, I cannot 
accept that postion. 

Shrimati Malini Bhattacharya, raised a 
very valid point about Section 8. If the point 
of harmonies interpretation is read with 
Section 4A, matters become absolutelyy 
clear. There should be no doubts the 
interpretation part of it. But I can ensure you 
that of the two parents, if one parent were is 
cease to be a citizen, then the other parent 
becomes automatically entitled to Citizenship 
right because, affair all, this is due to desent 
that the citizenship right has been conferred. 
So, where one of the parents ceases to be a 
citizen or he says that he does not want 
Indian Citizenship, automatically the other 
partner does not cease to be an Indian 
citizen. 

SHRIMATI MALINI BHATT-
ACHAP.VAVA: 4 (a) relates to persons born 
outside India but 8 refers to people who may 
have been born inside India, who may be 
born Indians but who may later loss their 
citizenship because one of their parents has 
opted to renounce Indian citizen Ship. 

SHRI S.B. CHAVAN: I have carefully 
looked into the matter. After all, this Bill has 
been brought about with a point of view to 
remove the distinction between male or 
female, from th point of view of sex and the 
citizenship which is conferred by descant. 
That is the whole objective. so, I do not think 
that this kind of interpretation will be correct. 
That is why if you were to have both the 
things read together ,matter become clear. 
But I Canagain reiterate that there is no 
question of the other member or the child 
suffering because of the renunciation by one 
of the partners. 

Some hon. Members have raised points 
regarding illegal mig rants and all other things, 
though they are nol very germane to the 
objectivies of this Bill. For illegal migrants, 
there is a separate provision. We had a 
meeting of the Chief Ministers concerned 
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where this matter was discussed and a 
decision was taken with regard to all illegal 
migrants who in fact, are not entitled to stay 
in India. There are a large number of 
categoroes of those who come with valid 
documents for six months but they stay for 
two years. So, they become illegal migrants. 
There are number of others who just do not 
have any documents at all and still they 
crosS over. They are also illeal migrants, 
They are not entitled to any kind ofcijizenship. 
I cannot possibly make a provision that only 
persons from Bangladesh are not going to 
get the benefit of the provisions of this Bill. 
That kind of a provision cannot be made. But 
I do not think that we can possibly accept the 
citizenship of illegal migrants and an these 
people who are trying to come overto India. 
For security reasons, number of things will 
have to be taken into account. But of they are 
legitimately entitled for getting the citizellship, 
I cannot possibly say that I won't. I cannot 
accept that kind of a position. 

One han. Memberraisedthe issue about 
Section 9 of the Citizenship Act and the 
provision of five years. Unless you were to 
complete the period of f;ve years, you do not 
become entitled for ge:ting the citizenship. 

. There are some doctors and others who 
have crossed over to India. The point will be 
whether we make any distinction between 
one person and the other. If I were to relax 
in the case of these people, on what ground 
can I say that for these people I accept this 
position but for others I won't accept this 
postion ? And much more in the case of 
Pakistan ,I will have to be more careful while 
relaxing any kind of provision. Though In 
certain matters the Government have the 
right and we can exercise" but we will have 
to see on a case to case basis, I cannot givl 
any blanket OIditllplg thai aIIc1Uzens who 
have crossed ove, trom Pakistan, H they 
~Iong to particular, rellQlon, automatically 
we propose to grantcltlzenshlpto them. Thai 
will be a very untair sort ot thing and a thing 
which the Govemment wiU neVer like to do, 
that is, making any kind of distinction between 
one religion and the 'llhar and granting 
citizenship to one and refusing In the case of 
other, I am lUll that the hen. Members 

would not like to Government to act in that 
manne~. 

I quite see the point which Shri Syed 
Shahabuddn has raised that we Will have to 
be very careful about all the foreigners. 
Though it has no relevance wit the kind of Bill 
that we have introduced here, i quite see the 
point that the casesed all those who would 
like to come to India will have to be properly 
checked and scrutinised. They will have to 
fulfill proper conditions before they become 
entitled for any mind of citizenship. I am sure 
that we can still agree to his suggestion that 
executive powers should not be mused f8' 
this kind of a purpose. Either a Tribunal or 
some other mechanism will have to be created 
which will objectivelygothrough all the records 
and come to their own conclusion whether 
they need to be granted citizenship or not. 

I think these are the points raised by 
hon. Members. I tried my best to explain the 
points which the han. Members have raised. 
I now request the House to pass the Bill. 

SHRI SYED SHAHABUDDIN: What 
about tne mistake I pointed out? 

SHRI S.B.CHAVAN It is a typographical 
error. It will be corrected. Thank you. 

is: 
MR. DEPUTY SPEAKER: The question 

"That the Bill further to amend the 
Citizenship Act, 1955, be laken into 
consideration-

The Motion was **'*" 
MR, DEPUTY SPEAKER: The 
House wi. now take up Clause-by-
Clause consIderatJon of the Bill, 

Thl question Is; 

"That Clauses 2 and 3 stand part of the 
BiU·. 

TN motion was adopted 

Clauses 2 and 3 were added ro ,116 Bill. 
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MR. DEPUTY SPEAKER: the "That the Bill be passed" 
question is: 

"That Clause 1, the Enacting 
Formula and the Long Title stand 
part of the Bill". 

The motion was adopted 

Classes, I the Enacting Formula and the 
Long Title were 

added to the Bill. 

SHRI S.B. CHAVAN: Sir, I beg to 
move: 

MR. DEPUTY SPEAKER: The 
question is: 

"That the Bill be passed'. 

The motion was adopted 

18.22 hrs 

The Lok Sabha then adjourned till Eleven 
of the Clock 

on Wednesday, November 25, 19921 
Agrahayana 4, 1914 (Saka) 
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